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LOK SABHA

Thursday, December 14, 1967
Agrahaytna 23, 1889 (Saka).

The Lok Sabha met at Eleven of the Clock.
[Mr. Sreaxer in the Chair)
ORAL ANSWERS TO QUESTIONS

T AT gty
*061. it frr waTe wmwdt : w
Ferer et fargy, Wt 7@ aary & g
ﬁﬁ'ﬁ-‘:

(%) ¥ Tasqm Ag< afw@remT
 ®W & ax sHAfE 7 ¥ 30
gfawg «HafEisy et #7
fag s & qfoomaeaey g afaomn
F qu & & fog fAuifa £ €
gAY o7 gfaE T gww v Y T

(&) afz &, ar ofiomr & oo
Z 9T 9T ATy THF AT FT 4T
q WY U T FUAAE W w7 fa=re
frgrmar g ?

fawrf xwr fager, siwrem & Ix-sift
(oft fadvwe wamx) @ (F) <, 810

(w) afs safr g7 A famr @t
frrafor & s =9 It &t yaw
TOTHY 1970-71 F AT FAET

st fem wwre wreft © gg Qv
frvg ¥ g FT aF QO AT A 7
@ ¥ fawex fFg wroor & gam o o
W W O A Y FrEAr ) ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : The
first otage of the Rajasthan Canal Project
was to be completed by 1970-71. It is
under financial strain. A substantial por-

-

tion of it was to be completed by 1970-71,
but now, due to financial strain, it is not
quite clear whether we can do it by that
time or we hava to get it extended.

it fire qgere wreft - T wORTT
¥ fifre aToALmEr W @ FTRn
¥ T fa s @ s
T YT K A G F 7 7

DR, K. L. RAO ; There is no particular
advantage in the Centre taking over the
project. What the State Government bas
been saying and what has been under con-
sideration for sometime was, whether more
of extra finances will be coming in order
to complete the project either within or out-
side the Plan,

SHRI N. K. SANGHI : May I know
from the hon. Minister whether the policy
of the Government of India changes with
the change of the office of the Finance
Minister ? Mr. T. T. Krishnamachari in
his time had given a definite assurance that
the Rajasthan Canal Project would be taken
over by the Centre, The State Govern-
ment had also accepted that they would be
eager to give over this project to the Cen-
tral Government, May I know what have
been the reasons for the Central Govern-
ment in not taking over this project when
they have given the assurance and when
the State Government had agreed to it ?

DR. K. L. RAO: There was no such
assurance given. It is true that when Mr.
T. T. Krishnamachari was the Finance
Minister, consideration was being  given
whether the project could be taken over
by the Centre. But that was only under
consideration. It was not decided at any
time that the project will be taken over
by the Centre and it is the same as now.

SHRI D. N. PATODIA : Tt is immate-
cial whether the project is taken over by
the Centre or remains with the State, be-
cause, on the 13th July, 1967, the hon.
Minister had already stated that the eatire
cost of the project would in any case be
borne by the Centre and the importance
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of the project has also been established
both by the Central and the State Govern-
ments. May I, therefore, know, irrespec-
tive of this importance, why this project is
now being considerably delayed and will
the Government give a second thought to
examine it and see that the project gets
completed within 1970-717?

DR. K. L. RAO: The hon. Member is
quite correct : it does not matter whether
the project js taken over by the Centre or
not. The main point remains : that we
should see and secure for this project a
greater amount of finance every year in
the next two to three years, so that the
project may get accelerated and a substan-
tia] portion of it is at least fulfilled by
1970-71. That is also the idea of this
Ministry to try to get as much financial
asgibtance as possible for this project in
the mext two to three years.

st lere ww & aft g9
_gWT 9gx 7eq "Afadi &1 ¢F dFaed
faeelt ®1 ey F gar ar | F A
wgdr § % #ar udeaT & e
F @ T Y Fré W ) 41 fF TARq=
Age % fag afaf@a g7 & sgaeqr
FMT gIEE FL, Wifs g7 @ F
wgwd § 7
DR. K. L. RAO: It is true that the
Rajasthan Government has been represent-
ing all the time and quite correctly that
they are not able to spend more oa this
project to complete I under their own
State ceilings and that is why consideration
was given from time to time as to how the
Snances for this project can be increased.
The annual amount allotted to this project

is definitely much less than what should
be aliotied to it.

ot vitere wrw dow ;- A A
A g\ w1 FJq@ A aw@r, T e
AT ¥ AL F IO1 97 | NIAqE ¥ w0
1 91, gF 7 " A @), 3 O
{ Afra o @ fadh 2g amar Tgar §
f§ ox & faag o ==f g€ o ar
T UAEAT F AW AN TN gw ¥
faa afaforr g7 Y wiw ey ot ?
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DR. K L RAO: Not only in the
National Development Council but every-
where every time, the Chief Ministsr has
been requesting repeatedly that the State
will not be able to adjust the amount allotted
for the Rajasthan Canal Project within their
ceiling and he would require somsthing out-
side the ceiling.

ot www fag - orewe wEew, &
arA SR § R aeeem W
%1 e fFamr §, 99 9% feaar
&1 faqy mar § % feaem amr & ?

DR, K. L. RAO: Stage 1 costs Rs. 75
crores. So far we have spent Rs. 47 crores.
Rs, 3 crores have been earmarked for this
year and therefore by the end of March,
1968 we would have spent Rs. 50 crores.

INDUSTRIAL COMPLEX AT HALDI

-+

*662. SHRI INDRAJIT GUPTA:
SHRI S. C. SAMANTA:

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Government have examined
the possibility of developing an industrial
complex a; Haldia based on by-products
of the proposed Oil Refinery there; and

(b) it so, the decisions taken in the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND SOCIAL WELFARE
(SHRI RAGHU RAMAIAH): (a) and
(b). A decision has been taken to set up
a fertiliser factory at Haldia. In addition,
the setting up of a petro-chemical complex
to produce amongst other items Polyethy-
lene, Vinyl Acetate, Polypropyleoe has
been recommended by a Working Group
on Petro-chemicals. But no decision in this
matter has yet been taken.

SHRIY INDRAJIT GUPTA : May I kmow
what is the latest position regarding the
propesed oil refinery itself 7 Reports bave
appeared in the press that there ks been
some hitch in the agreement with the pro-
possd foreign collaborators regarding the
setting up of the refinery itself at Haldia.
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THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA) : There
is no hitch,

SHRI INDRAJIT GUPTA: May |
know whether in view of the fact that it
has been decided to postpone the fourth
Plap till 1969-70, tha; is going to have
any adverse impact on the construction
work of the refinery project? Is it also
being postponed ?

SHRI ASOKA MEHTA: No; the re-
finery is going ahead,

St Wo Wo ®WwY: W1 @ I
a9 ¢ fF ox 27 ¥ty T £ 8
¥ wgt a7 wa mar qv, fomd feae
frr ar f& gfega qAwaw g ¥ Ao
6 %1 gfeear & amg fasrmr awd &
WEFMAFERRI T G YT
SHRI ASOKA MEHTA : I do not know

ubout this. The Transpory Ministry deals
with the roads.

fesht ® sreqensit § gra-ut ot W
+
*g63 =t wymeT el :
st TR =i
oft frangare wet
ft Taafi Feg wret
sft quay fog vy
off Tt T :

wn wew, qfony fadem o
amiq fawme 7T I T@ W wAT
74 fw

(%) wur g ®w § fw fewlt &
seqaret & A 3w g fear o ooy
¢ wg s o & fad s
4

(&) 98 g Y9 & &9a 9T Iww
q W & w1 FTO ) WY

(7) % fag seowrht safeal
& fareg wr wrbarft Stk g ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) and
(b). Information collected so far from the
various Government hospitals in  Delhi
indicates that wherever milk powder is
used, it is ensured that it is of good quality.

(c) If any specific instance is brought
to notice it will be enquired into.

wit srwrmite wreat ¢ s, F o

AT Srgar § e ge awrare oalt §
& grag | 5§ garae gwifea o

§ fe faest & sreqael @ se{oqwT

g FTyam faar ov @ &0 v

HTETT & € GRTAT HY A< waqre feqr

27 afg feur & @ war T ag A

s #1 yaed (e § 5 ga 7 wgt o

et g 7 afz 1€ aearf freefy § Y

39 & faudm s s argr vy ?

SHRI B, 5. MURTHY : The reports
have been enquired into in respect of six
hospitals in Delhi, namely, the Safdarjung
Hospital, All Indig Institute of Moedical
Sciences, Lady Hardinge Medical College
and Hospital, G. B. Pant Hospital, etc.
They have said that they have not issued
any unfit milk powder for consumption,

st TETIiIT wTeAlt ¢ e AR,
st gearTag fagr agr 9T 43 g
£, & A v ®Y quw 17 gir—yw fag
FUFT X IATE

warveqy, qfcare o e i
fawrer woit (sh wew Amomw Fog) ¢
§ 7 aF g@ w qawr §, oA
darw % frar 8 1 ow & wwl
saarst & faoedY oY gw ¥ wewwIT
qeqe, aw tfoemr @gE Ww
Afeww ariva, & glew dfoww
s, ag & qor, dfer wft o
frerre aff art 1 v gt = A
€8 w7 yenre aff vy 4, dfaw ot
grar 8, wyt & g R ot wA g
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wa fag § I ga¥ Faard F fawdt §,
fwafi g -

st gemal wredt : F qg AT
wrgar g f5 et S dar g odi
# yafwaganarfs fanfaa fr fedea
F waww 2 A gAwT, Fraar warn
v fafg @ara & I 9, 9
& qg Wt waw f§q 77 $ faad
& g g§ Far IAT THT A TFR
dgw 0 Far § o AAHrd griaq
7 F g o FJAar gar g v ag
g o @gi ¥ wdar J1AT , F4v @
at #Y MIqe A 7 A AT TH
ot stfaga arrarfedi ¥ @dar aran g ?

! g Arqaw fag: 3@ 99
faei & ar Fzr & o gq @iy § A
Zq &% 9§ #Y Ffady & JCH Hqqr
gdg *TAX § AfwT aae 39 ey
TafiRin@Hr A Ngy g
FEL AT FIATLT |

-

st TRmar waf : 3q0 3g Ae9g
Ay & i sreqara 7 o gra gt faar s
WY IFF AT AT T A W
faar sm AT g@ FEIA w1 I
FAgl qT gERAAT fHar o0 7% 7 Ay
& agar agar § 5 foodt foew
oAt yra foest 7 gg A ®1 N
¥ fear ar 2qr & 39 7 39 Fof Ivgw
F QT AT § AT TEFT AT O qHTT
t 1 & welt wfaw ¥ AEAT AREAT
f& w1 7g wowa afi & 5 segam
# a0at & faq wa ga § s F T
xg ?

Wt ww Arew feg o gu A el
§ g @ sv N A § @R o
I g7 S Agd § ag g9 F fren
aft ¢ dfwx dar nar § v o grap
¥ FW AW T § AR AwTE g
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@ qm frea § 99 ¥ ag -
F=ar § iar 2

ot fre gwTe W o ga gE
& faarme sar 709 ¥ ar 39 & afw-
Wrawl ¥ g ¥ forwrma ok @ fr 9
¥ AT F FIC TA T A9\ ANF

T 7T wr R ot A AT FE?

o smArcaw ey . W Wi
F 99 39 aw 0 o e A7
I g

oft vqfre Ferg wvedt © o oy W
& fr dm i dalt 7= & w1 e S
g TUAT gH W A faaar g @
A A fadt g§ 9 a7 e ¥ #
qATFA A F gAfaq I@ ¥
FFIY ¢ A OF waATAr T FTHTC W
TH A 9T faa ) f5 N T A
UG HET § I AT AT €61 2
fear strr st el | wem A
qu frgr g ?

sft g Ao fag ;o I A g
#Ft 7% T F WY T FTH TOF B
AT TIAA FQ § AF G T @) ¥
T FY ST A §E AT F W@y ¥ gw
HAT ¥ F TA@ AR F AT |
Ig T IO FAC TR 9T WAT AW qg
I oafaet § Y @ o g owE W

W T ® Iy § fr feeh & s
EHastigmgtffaa
el W wEw@ & yofew g6
frr g § T o A W
9T N yew AT W Fu P @ gy
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THE DEPUTY MINISTER IN THE

Tgl 9T N grEAT qu #
MINISTRY OF WORKS, HOUSING AND

R nagaga ko goppry saRil
QBAL SINGH) : I
zq ¥ sarar ;) fasslt fiyew & w amuﬁuhadundumem)immm:
*m fioqr 1ar ag oF gt ¥ gy Of the Home Minister, a Study Group with
. 3 the Minister of Works, Housing and Sup-
faa® fr fam & qiv o7 § s am ply astni;mnn w:sr set u:::umddu the

¥ gt < §ag faaelt #1 A oA w1
38 #t fafrre frga o ot qo @ *
qry § e @ w1 qeT Fr ag § fw
feedft % sz gy w1 wafag www
gl e faselt foew sqor =9 #1
7 AT T g€ & 1. .¥q7 9§ WA
g fr feesft & g&frg agiagt &
ga fasar & agi s@™ w7 9@ &
fass qEIT IAA & A7 gafaq @@
qfeedt & A1 g9 ar AT A FW
ad wrar A gafre werAE w9y 97
gt fam as1r gafae Tadde s
39 ¥ faq w1 a7 I5r 71 &Y & s
fr faaet & gd-frd & gamai Fr AT gy
2 3g 37 ®9zfval § I ¥ 79 faea
A o "% 7

MR. SPEAKER : You arc going into
an entirely different question.

SHRI BAL RAJ MADHOK : No, Sir, it
is a relevant question connected with milk
powder.

MR. SPEAKER : 1 will have to decide
whether it is relevant or not. Let us go
to the next question.

UnauTiiorisED HUTs IN THE CAPITAL
+
*665, SHRI BAL RAJ MADHOK :
SHRI MARANDI :
SHRI MAYAVAN :

Will the Minister of WORKS HOUSING
AND SUPPLY be pleased ot state :

(a) whether it is a fact that a high level
Committee has been set up by his Minis-
try to go into the question of unauthorised
buts in the capital;

(b) if so, whether any report has been
-submitted; and

(c) how many of the recommendations
of this Committec have been accepted end
implemented ?

jhuggi and jhopri problem in Delhi,
(b) Yes.

(c) The recommendations of the Study
Group are under consideration of the
Government.

St AT AeE : Wraga g fr
T &9 F ag gara frar § Fr feesf
¥ a= foat sQaragse g
g 97 #1 wMafaie g faar am
arfs qg o1 7 g 9T 3T FT ¥ ATKT
FATT § A A W AF W17 AT A
3T X A F o ¢ fF x@ oy fed
I IT F AL R AT FT AT AS

27

oft ywwrw fag © 7y = O feelt
#1 {gEl AT Wi w91 faere
w7 & fag @ qr feeslt § @
HATQTTESE qTEA) TAAHE 6% 9T 43
2 IAHI AET Y AT I EETH & g
W Y7 AT EETAT AT qY I HY W7
Far gfaund &Y org, A szt ofafas
g T A sufafoae § o7 & My #
UF BT WIUTH FAGT AT A7 39 TWTH
& spanfaw o o avf ey st &
3q AL # oaw 7 g fr ag i gaw ?
faely & g FaTEdY 7 €Y ¥ A A €
aTdY g9ET w1 qANEE frere $T A
¥ o I W EAT HTN AN AR
wfr ae A a3 fear g

oft werow st : 7y 0 qfafos
MM s e ARE G ¢
M @ ¥ at 7 A TrnE F @
o agi I w1 O aweT TR oy
wr wft arfirere fiear w7
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ot qeerer fig ¢ Y w2t o Far-
feif WY § 37 F ¥ o ag Wit oy T
R fr 7z 25 0 & g forr aefira
® fed o 37 # A, W G A
‘a3 A e P dn ¥ e
% qg ;T FT T A1 I A1 4 ¢ @
o | 75 o fawfar &

ot wo mro fowrlt : & 1967 #
e il wied arell w1 o Y g
gl ¥ geran mar AT 99 § & fEal
't wwTER IO FEET T ? AT I
qa@® ¥ & oft e ™ § ANfE e
B EEN SA{ IT 6 pEE
T ¥ 97 ¥ oAy o A e
T gl At I ) wrE grasaa
st g &y € ?

st xwure fag : T7 997 @1 AR 9
ag feert & A aiwd @) & f foedr
aw foqa &m gew T Afew aga
HY IET & SR Y gw A g H7 I
A gu awfmt & @ ofafaas
ATHY & I FT g A gAY TG AOET-
Afeq sz 1 & a9 oF yufafras
Fret Aife g get wWiefent § @
® & 37 ® ol i aw qrea @) aw
8 gur g & S dsmn man § dfew
wq & fou og I T = o qwd
2 og oF Fuiwaw & a@ & W
€ ¥ T F7 AT(F & A7 G AW
M TAdz 1 I 9T @ fed
¥ TG dT ™ IT A
FWEYT TF AT A FZTAT TAT A FTHIC
o 3w 3w & fag qEd wE
23 w1 e At @ e o W 9w
& fod wforw vy &0

ot ool oY ¢ TH qW A aWe
Wi W gy & fre e @@ A
wre weTl Y aravawar § & F o
rga g fir sy wowre o Ot oft Aifr
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st 6 fred o7 wnw ghe
q @ i AW & g ag ofafee
gl sua wAufafoaw g, ww F
1 o¥ 7 §Q gU, 39 &4 ¥ IR
a1 7 ®f TOF ¥ qwAl #1 gaww
forar @ ?

st yeww fog : sgam dw g fr
R A 7 ¥ A1) AT $0T AT 6
WEEEAT &, 4% 0¥ A § o gEnr
T wnfed v ot 1€ game g g
o1 Y 7% aww wnfgd afew 9w & fag
30 T FUT ¥ aTET T Wige
o WIS gAR 99 AN A gEw
Y § @ g ¥ e foa arew gAw
FRmmemom g sw F § @Ak
# prgade @ N wifew Fon afge
AR 7 § g e T )

st wew fagrdt awdd ;e
mEw ot ¥ fav €, fewelt # s
#t wdf o7 W & a1 wT ag gE-w
arel W1 g &1 ® € gWT g
% & foau aff Q%1 w7 wwar av ?

st ywww foy : W@ ow feedd
# &1 gEi-EiqE) arel w agr § 9o
&1 garw § & I & fag swwT g
ag¥ § W & amar § WK ag S
A d R wE gt fR S §
fae weeGfes fom wwg X oT
&1 3% & firg saew w AT amaT § Wi
Iq & Tz §t I W IoTUr Ww £
affm wgi a% W AW W ATEw
2 fis v w1 &, W arcwm § oY Qg IE
BT WU W T T § afeT g T}
thearEa R & gwfAt § @7
7 AT omaT & )

ot dw wr Wi & quer wngEr
g fr o% 1966 & Rred geft-wiodt o
Wi dag 1967 F Frmafm A s &
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[ 17§ @ AR W T gef-aeh ¥
HIHE ¥ wfaw o) & FG w1 w1 q
TTHTE FHATT] W § N a9 gl
9T &z oy & W SW T TR wEw
FE § W ag ot g § e fom
wwt & wifoq o gf g S A AW
gei-aiTh o § o fag i
deeAr st & 7

oft yearw fog : 3 ow w9 @
0% o FwraT T § W WK
qAAT TEe & | o s gfewr
@Y ag qR fore T AF W 9w €
AW ST |

Wt SW W awi: Wew Agid,
wEET( § 39 Y 997 g WY § wiah
oft dg & for g S T AL R ..

oW AERY . WTER, WTET |

st wIT W N §9, 1961
# feesit # #0 25,000 wiafeat o
WX g 719 F7 75 fRClE w1
T @ & AT W e § o
1 9@ 10 ZUIX Rifeqi § 1 § &
FIH w9 A Er A f g afer sy d g
#t wft oz wifegi 19 ofiw & 3
o § aET ¢ W A 25,000 ¥ w0T
a€ wivfea aft § O & qeAT SEar
g fr € winfeat 7 a4 W w9 ¥ S
% Wi t aemar ¢ fr dar s aven
=fer owyr s afew 99 & aw
wiafeat Tt s+t o < § @t ;@
fs swedrae & wr fawfof fY § 7
arfe 7t wiefear 7 3% | A gEA_ o
o femr ag ¢ 5 31-3-68 ww Wit
I T A § ok W e #F
I W R wid o Y 9 are-
Mywg 2 a § s R o ¢
o el WY ¥ iy 7
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worfa® & Swar § | g ow &
49 %1 Ty § ge7 qEE foqr § fe
% wifeRw Tmar o aifs s 9
areft MaHe A T 9T ST ST
g SEwr aw & o §% W 99 X
st frar o &% | W fafel &
| T A1¢ § garg A fear o
@ & W SEk ag w dawr fegr
ATY |

st war a™ ww o &7 gy W
qar o1 fF 31-3-68 &% TR w1 Wi
TTw WieE A ¥ ag w0 e
fear § 7

ot youw fag @ oz @1 faelt Q-
fafrgem ok wfafeos sEReE
¥t g ) foaa @e dae §it e
qaTfas & S ®1 gEET e
fow femma § Tz e ¥ & <= figgw
¥ ER ET AT € | g W W e
feet wfafrdms §t v feesht
wgfafara FTEaT ®t & gar g
ZIGE #Y IR A O € feeet
dfefada & §, g @Y off RwAr
g g

ft fow wromw : Oy w@ET AT
fir ow s xw g gferat agt e
T QF-0F geit § afw oiw erof
Wt g wmE & vy o Tiw wTe
¥ e arh ¢ 4 aven wmgw. §
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# fort gfow & st fead @@t
&

sft Tw A : fawt § AW oswR
& oot @Y €| A e §
W AYA HEE FAT FT A AT AR
g g IwmfFm oI g
FRAITNFTR F aFHI A GAL
et ¥ o9 & o feud &1 @
%A & fag 7 far g WA @ @
Igmi TR @I AR T A

FH T FT WA @A FQ § W gt
& ot e F@ &1 & s
T g fF o & g fade Al I
AT AEA § ITH AFTHT ®1 TF §1 Gre
FT N f 9% @A & fag oy § afeai
= fenfaw &3 gR-gR wvm 3
TMEY 9T T FT A g AN F 9w
i W @A ¥ MY IAW qEEa
w1 e e fod dac g ?

ot gearw fag : 7gt 9C waw @
AT ¢ e N wdt AT N
i cdsr i TR s e

T § SR A e

i TR W @A 6T EF W W
taraft g7
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Wt toaw fog: 9z a5 Tow
wrfaa 1 areE &, AR 2w A AR
TOF gt § Wik feeelt § ot ole
ardt § | foeelt & ol arafudf &
T ew w1 & @ § 7 @ ww
AW § & 1 fomen 9% fag fean o
TFAT @ THHL @ ¢ | WOR q@ A
HI9AT 1 fir 3 § SR A T S
&, 3% fo oft g9 forar s

ot Wy SER : AFET ®ogEEn
wfex vt sm @ 2
L1 @ qw ?ﬁ g: M. FABUT
wifs ot q273 wEd § Afew fft
IO R W AT FTOT qg A
¢ fr ant faad s § a1 st
Frmd i f iR @i er
T w0 & Tl & A 2y &Y AT
Ty wmEE? afr T A www
WA gu AR AeE # i aweqr w1
T A F o w7 T ¥ qra W
AT g fawd STt 7 Fratam) §1
fadfafemares 7 & 9aT Igan
§ s @A o fa fem
o @ fFar @ & Zawr wa aform
frrar 2 7

MR. SPEAKER : It is about Delhi, He

can answer about Delhi jf he has some
information.

sft geww fag . o &
FCEH a9y & a1 59 F yarias
Tl ¥ fag mem ot A §)
IR & 99 gg S g fF sl
w7 a1 3w # femgda far o o

SOME HON. MEMBERS rose—

MR, SPEAKER : No, not so many of
you. He was asking about Bombay, Cal-
cutta and all places. I think, I will bave
to go to the next question. It is mot a
discussion. 1 cannot allow so many of
them now. At Jeast, 20 or 30 of you more
want to put a supplementary; 1 cansot
allow this, It has been answered suffi-
ciently enough.
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SHRI SRADHAKAR SUPAKAR : May
1 know what percentage of the needs of
those people who are entitled to allotment
of plots onp account of the removal of the
unauthorised huts has been met ?

ot ywarw fog © W @ ARl
N @R WA & W) R ofafeew
RN f@atd @
H¥ 21,000 ¥ ¥Ow sl w1 @w©
feg m § AR @ A #€ g W
F9T & &0 Q¥ § oY e O & faw
ufafoas 78 & | 97 & wurar feoan
foar o &1 < g ¥ 0w
et coddr gl ict o )

Iﬁ'ﬂo!oﬂﬂﬂ:ﬂ?‘lﬁﬁﬁ@
a sfeww ol 0T § AR W
o _weefer o & of § ag
T g e g o R A T R
A g g R Y i@
T ? e A, _ARFT T G AT 9
27 |7 AT ITH THA * E9-
arq wm 2 A A7 w§ =pEeqr w0
afs ¥ fa wqml gt 99 S T
AR ?

mmg&«mmm
gk o | AfFT qfeew ag g
FodE oF @ A § Y W o g
@ Ik TW AT WEw § 1 WK
wfww am &R aF N aga & wAw°
T FHA | W AT W ) Tww
T | ST Y 'Y §a 0
& Sy AT A & | AN FHA
A2 ¥ o A fraff orawd
SHRI S. M. BANERJEE : I would like
to know whether the hon. Minister is aware

that becsuse an international conference
is poing to bo held in the Oberoi Hotel

Couotinental, to make that place neat and
clean, all those people who were saying

in those jhuggies just mear the  Oberoi
Hote]l are being removed forcibly; If so,
I would like to kmow whether they Rave
been given alternative accommodation be-

fore removal.

st yoam fog : ¥gr & gt
Wim%&m&ﬁﬁuﬁlﬁ@«
W feeeft gfafarm saes w
T g

oft sifye s - wWivfegi A R e
ami w1 wRy aew weEr W §o
frda #3 & o wean § fr €=
go fto WX de fg ¥ fead Wi
wmAg?

MR. SPEAKER : I do not think we have
satistics about it,

FerTILIZER FacTOmES v PUNIAB

*669. SHRI YAINA DATT SHARMA:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Punjab Government bave
approached the Ceatre for technical help
in setting up fertilizer factorics to boost
up wheat output in the State; and

(b) if so, the details of the help sought
for and the Centre's reaction theroto ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND SOCIAL WELFARE
(SHRI RAGHU RAMAIAH) : (s) aad
(b). Yes, Sir, The proposal is to st up
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jointly with Central Government a naphtha
based fertilizer plant in the Bhatinda Jakhal
Complex with a capacity of 200,000 tonnes
of nitrogen in the form of Urea, A simi-
lar proposal has also been submitted by
the Punjab State Industrial Development
Corporation (A  Punjab Government
Undertaking) for setting up a fertilizer
plant at Bhatinda, which is under exami-
nation of the Government, The proposal
of Punjab Government as well as of Pun-
jab State Industrial Corporation will be
kept in view while formulating the future
programme of production,

=Y qo xo WAT : AT AFET THAE
6 qara F qar d0d A N wdELET
Fe , a7 AT JTATTHY T A
R e, waifE w7 derEe
aret R yrft & sar fase | R
Y A ¥ 1 I@ W R F qg AEAT
g g i &1 92w srcaea #r gfee
¥ a9d F9LWE, 39 I9A &1 A
SEIeT g & faw &Y |@rgw 99 &
arfge, 3w &1 ad AW sw-aae #1 feufa
#rgfe F wA gy S7amAl &1 9w ¥
FeE JqAH FUT & Whard A F7EQ
ATRITHRT FAT Arfa | A I T
dfE

weaw wgRn : fafaee age §)
LG AR S e R AL IC S|
g

st 7o To T : AT FY AT WHAG
T ¢, ffea /dr AgRw wY A gaw
2

SHRI RAGHU RAMAIAH : The ques-
tion is whether expansion of the project
should be dome or this should be gooe

into, Gavmmentisexmimuﬂl as-
peots of it. .

SHRI BAL RAJ MADHOK : He has not
followed the question.

ot Fo To YT : seww wWgrEw, A7
Sv wg7 a1 7 f weft wgea aff R §,

wifE grar N aeic agam §
# 6T o s g

9T F AT AT AIH FY FEETCET
PR ¢, 19 WG qg T wOETT Y
arafafeadt §, oie 7 §, =it v
# GIT g e faoelt % o §
T TW A F @q et § ) wg
AN NS f frowgqw@d 9@
@AM FIRPETIX  Fwewg |
dzq waHe & &y Aifa, wfed g,
arfe gy 2T woHt ST % AR
SOTET }T G |

SHR1 RAGHU RAMAIAH : The policy
is certainly to take into account all these
requirements and to produce as much as
possible. But it has to be fitted into a
certain programme depending upom the
availability of resources.

ft Qo To YT : F T ATHAT AGATE
f& doma gt FERmT @
auTE ¥y g F1 fad §, A wr sy
¥ wifaa s #Y gz Fetowfear
¥ AqT-IT3 FEATTAT RETIT I FT
gfe ¥ i3 g feay oo &
Fax fafraq w0 Feasragmar
Tt 21

Wifmw dit ww awr ww
wearer sont (sft wrwites Agar) ¢ qF 0w
gRE 7 &% a7 qamn g e gn e
qfems JFeT & I1¢ WX & wEE §
SieAE g W E | e A s
EFT FAT & FTIT A W AR
FILAR JA FT FINEA Y 9 F
forar § | IE& 912 W7 A AA F AW
g Iwie W g e gw A quw ¥
wream A § ot fa=rogem i afew
K1 f st aamar 74T §, 7w
T o T S W wiem d qwa
FTCQAT TR ¥ IR F oW A aget-
LR U
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off wgrew fog wreeht - AT F
A & faorely aga wed daf i
FT WAIE T8 9T § ) T A Tg
faeam < faar § & o GaT HrE wre-
A dw & et ot fged F oY s,
wifF g F 9@ o fawet 3 oA
TARIN 7 dar A HrE FTewTn TH
TNAT §, A AT HEAFIT hERA T
fawra qF g ¥ ¥ ST gy T {—
ag AT g1 a0 | 74T FLHI g feafa
# g, gfamn &1 39 % a1g s
g fosr & gu< ofiem ¥ qod 4,
AP FE FATA FT FIAT HTH JIAI
agl & < Fa= faoreit *TE T~ 79
FEUq R fean o awar §, @
frer ¥ aafegt ST ar Ay @E
FC ¥, 9@ gt faas qavc A o
FFAT §, 1T F FTE T T T
frac s &7

oft srvives et : oTgT OF ATH hRQ
¥ fa®rg #1931 §, A= TET T F@
s ag s ange gramar 1ot @
af & wifs SEwr qwgw fae
a7 adl, afew Foar N afaae
qTFTY &7 A=A Y | G AF gw ATT T
ga™ § {5 FiMgo der aRgrFE &
faq qaifas €wa =19 W ar A,
g Aad 7Ad A Agu A Ay
AT IEAT g, AfF gr A R fe
A f@l Fgmadaw foF
foemgadt zren, fara & g fgelr oY
Aot witxg w1 9Ty A, fom w
TR wEAgE A § fem
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to supply thess fertilisers? What percen-
tage is going to be supphied and how are
they going to make good the deficit of
Punjab so far as fertilisers are eoncerned ?

SHRI ASOKA MEHTA : As to the re-
quirements of fertilisers for different
States, the matter is decided by the Minis-
try of Food and Agriculture, At prosent,
the requirements are being met by indi-
genous production as well as through im-
ports. To the best of my knowledge, there
is no particular deficit which is being ex-
perienced by the Government of Punjab.

SHRI NAMBIAR : In view of the fact
that there is a shortage of foreign exchange
and there is the need to import liquid
ammonia from abroad, and also due to the
fact that the Indian engimeers and experts
are of the opinion that naphtha-based
fertilisers are harmful to the country and,
therefore, they must be more from coal-
based, may I know whether it is the policy
of the Government to encourage imports
of liguid ammonia. ...

MR. SPEAKER : This does not arie
out of this Question,

SHRI NAMBIAR : It does, The ques-
tion is whether the Punjab Governmeat
have approached the Centre for technical
belp in setting up fertiliser factorice .to
boost up wheat output in the State, and
the answer is that there is a proposal to
set up a napatha-based fertiliser piant.
My submission is whether it s in the
larger interest of the country to have a
naphtha-based fertiliser plant rather than
a coal-based one because coal is more
easily available in this country and there
is also the shortage of foreign exchange.

SHRI RAGHU RAMAIAH: All the
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A AP FAACT FEATCAT R
TR ¥ Frad T FE1T G F U
AT &g
SHRI RAGHU RAMAIAH: About
coal-based, we are considering Korba.
US. AD

+
*672. SHRI O. P, TYAGI:
SHRIMATI TARKESHWARI
SINHA :

Will the Minister of FINANCE be
pleasad to state :

(2) whether Government's attention has
been drawn to the statement made by Mr.
William S, Gaud that US.A. will have to
impose very deep cuts on foreign aid pro-
grammes for India;

(b) if so, whether it is going to affect
foreign aid prospects seriously; and

(¢) the sieps Government propose 1o
take to meet the situation ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Newspaper re-
porty have come to Government's attention
about the concern expressed by Mr. Gaud
to the US. Senate Appropriations Com-
mittee regarding the proposed cuts in the
American aid programme.

(b) Although aid authorisations will be
lower than as recommended by the U.S.
Administration, the extent to which aid to
India will be affected will only be known
after the appropriate legislative processes
have been completed.

(c) As the aid prospect is not yet clear,
no definite steps can be indicated at this
stage. It is, however, hoped that the aid
avallable will not be materially short of
our inescapable requirements,

oft v wern mfy - F 3@ A
argar g fFaar smdwr awwowr
qERAT & FAT YA F ooy gaAry iy
qHafa AT oW B TWTE 9T
Y gevrraT @
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off froeelt ek : St G-adfy
T WY I W WA ATEE | IW
¥ FIT AT DY TV ¥ ATHAT |

oft witm T @ - Sy Gy
figm ¥ famiw w9 @ fs e
TH §HQ A7 W@ E, T T 6T § I§ 0T
9T Y IWE o3 AT A ? Ay wy
TR FTIEE

sft srere oft darf : ga & S A
TET FT ATYI AT BT A @AY §
7 agT & faerm @ W & FeTAwTE
RN TR |

oft it s @t ¥ I FEY AT
ST @A G ATEFT X I FAY Ay qfew
F oy ga 2l & wgraar ¥ w7977
fear &7 afe fear &4 swfam &
#1137 & g6 faslt 7

oft srereefy Tk - gAY AT & uRr
frrd %1 Qeft 1% aga sewE & Ay
FERAT § ATHATE F79 T AqqC 0T
feet & qra qimr ST AT A AT
AT AT ALY E

oft ofw Tm : F q@T IEA g R aed
IF F7 AT ¥ At mgrmar & adr @
I qT AT g A FawE et @ s
T AT gAY T IW O F g wd
gfeada g a=r g7

oft wrereeft awrd w1 v Y s
AT |

SHRI LOBO PRABHU : Would it be
passible for the Finance Minister to state
what proportion of the amount of American
aid already sanctioned remains unused 7

Secondly, would it be possible for the
Minister to explain how the recent British
devaluation affects tied aid from America ?
Will it not make that aid more éxpensive
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to us if it is in the tied form ?
No., 3—whether the Minister. ...

MR. SPEAKER : Supplementary should
be only one question,

SHRI MORARJI DESAl: So many
questions have been asked together that I
have almost forgotten them. I do not know
which is the first question,

SHRI LOBO PRABHU : My first ques-
tion is about the proportion of American
aid given which remains unused.

SHR1 MORARIJI DESAI: It is not
possible for me to give these figures today.
If they are asked for, I shall certainly give
them.

But, in the matter of vnused aid, it is
not unused  Some aids are used over a
period of time and, therefore, it may re-
main unused in that sense,

SHRI SURENDRANATH DWIVEDY :
And it is nothing unusual also.

SHRI LOBO PRABHU : What is the
cffect of British devaluation on American
tied aid ? Does the aid become more ex-
pensive and. therefore, less useful to us?

SHRI MORARIJI DESAL: It is not. If
it is tied aid, this devaluation can have

no effect on it. We have to buy from
America, It has no effect on it whatso-
CVver.

SHRI BEDABRATA BARUA: The
hon'ble Minister recently visited the United
States. Will he be pleased to say whether
he was sounded about such possibilities
and whether he took up the matter with
the United Stales administration at that
lime ?

SHRI MORARIJI DESAI: What possi-
bilities ?

SHRI BEDABRATA BARUA :
these aid cuts. Was this brought
notice at that time ?
posals mooted ?

About
to his
‘Were any such pro-

SHRI MORARJI DESAI: I koew they
were going on. It was futile to discuss, It
was a matter for the Congress to decide.
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SHRI V, KRISHNAMOORTHI : Is it
not a fact that whep other Governments
are giving aid to India for projects, the
American aid is mostly non-project aid ?
May 1 know from the hon'ble Finance
Minister whether the Government of India
have at any time insisted that the ald from
the United States should be more of pro-
ject aid than of non-project aid? If so,
what was the reaction of the United States
Government ?

SHRI MORARJI DESAI : There is also
project aid and non-project aid, both from
this country,

SHRI V. KRISHNAMOORTHI: |
wanted to know whether they have at any
time insisted and what was the reaction.
That was what 1 asked.

SHRI MORARIJI DESAI: We have not
put any cash balance in the United States
so that we can insist on them to give us
more project aid. ... (Inferruptions)

SHRI V. KRISHNAMOORTHI : He is
not answering the question,

MR, SPEAKER : He has answered it.

SHRI V. KRISHNAMOORTHI : Sir,
United States is a friendly country, and
with a friendly country he has got every
right to insist, ‘Whatever you give, you
give it in the form of aid for projects and
not for something like wheat or PL 480,
because the non-project aid affects our
country much more than the project aids.

SHRI MORARIJI DESAI : The hoa'ble
Member scems to have some different
ideas about non-project aid and profect aid.
MNon-project aid is required even more than
the project aid for our imports of raw
materials and components. Therefore, it is
not at the cost of ome that the other should
be taken. Both are required and they arc

given according 1o as they wanl to give
us,

oft TrR G qrRw © I9-guTE AR O
FuFgw ¥ IO F wovar fw awfoer
iy s g N aw @ ¢
ag o yurEEr) I ¥ A W @
& ) @Y o g f e g ey
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agt ¥ wgrar fawd o s o
Jud fog qras w=A @}
MY 1 72 § g Ao
¥y ag §?

ot sroroeh dard < 7 age @ STy
fear ar , wrag avmifaa weew A FEh
# wara fag sva § s@ 9T s g A
g, wre &% Fgrar feaa § ad #g
[EATE | o9 qgF A= FEATF a9
wveps gy B framm s Q1 e adf
g

ofiweft wrewiewReT  agT ¥ sfaw
AT AA B AT AT T AT I
W F I ATYA e T SfOw v

a-@-t. (m)-.‘.

MR. SPEAKER : Order, order, Hon.
Members are only encouraging her to take
up more time of the House,

et wewfrerReR - Feay wEIET,
:_i‘lq AT AR E fegmaza A g ¥
R & fgr gra

MR SPEAKER : What I am saying is
that hoa, Members should not disturb her.

SHRI V. KRISHNAMOORTHI: We
have already donated her to the Hindi
Area.

MR. SPEAKER: 1 want to give a
chance to the hon, Member to put her
question, but other Members want to dis-
turb her and the time of the House is lost
thersby, Now, let her come along with
her question_

ofimeft wwfeweny . & ag o
Arget § O qw Y JWA RN F AR
amax qTX SrET wfewH @ o§
arrIw Fww afa § 7

oft srerooft Ferrk : woifa @ G @
{1 T ) i w7 s sk

aft g€ waife gera waw 1
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ot frs ww & - § = wgm fF
W g I gl A ¢ fF Fmwaw A
& faq wrafom §o Ofr wd @ @ &
foredr g Fraet anat § qearelT gri
A fggeam 7 wr q § A afey
TG HIT 2| A wENT FXWRE? R
®F AT FT I, WA & ATHAT B
fHFCTE a@ WIAT T FTATEAT
T F agTEIIE FATARATY N &
AAAT STRATE F w41 TH MG FAfE
gl @ @ AR o W ww wqw
gl FTwIE faaq ag vt st @ &7

oft Sroroont ded ¢ oy AT famgw
™I g

SHRI KRISHNA KUMAR CHATTER-
JI: In view of the fact that the Deputy
Prime Minister has very often givea the
idea that he would be forgoing foreign ald.
as early as possible, may we have the tar-
get date by which we can do away Wwith
US aid which is very much depeadent oo
many factors such as their whims and
caprices and political designs ? What s
the date that he visualises for doing away
with foreign aid ?

SHRI MORARJI DESAI: The hon.
Member can make a reflection if he likes
on me and this Government, but he need
not make any reflections on the American
Government, Why does he want to do
that? It is not a question of caprices or
other things but it is a question of their
conditions and also their necessity to use
some things themselves; they are also
getting into difficulties as a result of all
this, Therefore, that cannot be a question.

It is very difficult to give the exact far-
get date, but we do hope within tem yoars
to be self-supporting that way.

§ ot v fg @y wafom &
Tozx e aed dw A gE A A A
§ #r§ arafes W § s aafe
gargr ez W Fw g aY ud
ot Wi Armae oft wwX w9 I
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FYIT F ¥y vaft Far 7wy dav
5% s g ?

off wrerealt gk Gar W FaEEE
I L AT IR FwP@AT gAY
Nt iF 7 12 A, 397 £
T(q A 330 A g foT wF5ar )

EXPORT OF SILVER

*675. SHRI N. K. SOMANI : Wwill the
Minister of FINANCE be pleased to refer
to the reply given to Starred Question No.
1726 oo the 10th August, 1967 and state :

(a) whether any decision in the matter
of allowing export of silver in any form
has since been taken; and

(b) if so, the nature thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARII DESAI) : (a) and (b). It has
been our policy nof to allow export of
silver by the private trade, However silver
manufactures are permitted to be exported
provided the f.o.b. value of the silver con-
tmthncrtlcssthanj% above the pre-

rice of sﬂvn in London or New
Yark ichever is higher,

SHRI N, K, SOMANI : In view of the
present regulations, as the Deputy Prime
Minister is aware, large-scals smuggling
goes oo from India via Kuwait to the

international markets. What particular
objection have Government got to allow-

ing export of silver in ingot form
through private traders ?

SHRI N. K. SOMANI : According to the
Roserve Baok of India estimates, the stock
of silver in India is of the order of 6.6
million ounces. I am sure the
Prime Minister will agree that sllver is not
an esential commodity but it is a

modity that will earn us foreign exchange
because our parity is favourable. In

tion to this, large-scale smuggling gocs
m%mwmd&mw
tions, In view of these considerations,

§

!
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would the Government of India reconsider
the policy ?

lations, but because of the
higher in other countries, That is
some of the smuggling goes on,
trying to stop it. But whether
private trade or not, smuggling is
to be affected,

SHRI S. R. DAMANI : What is the
quantity of silver seized while being smug-
gled, and has any quantity been released ?

MR. SPEAKER : It is entirely a diffe-
rent question,

SHRI MORARJI DESAI: 1 roquire

notice for that,

st g ferd : /el wgew & v
TRarg & aarary & s g
AFATEIATY, WY TEHT ST K ITAr
g3 o wiEr g, 99 F 9T ¥ gATq
FraaT gt g, waig AN ofw wwd
o1 T § aEHT I F A, WA
ATF FETTY, TFAA A Y ! TERT
IIT I A 3 Frara FY A6 R
T F frafa #1 QFF & faq wwre
T FIy 35 AT §? aragram
miwear anfx & & grav wfww o
@ gfF aear &9 fpgem
i frata w7 fgrgema *) swmar arg-—
wH Ay # W Wy s oft
t?

oft frorelt ek - aEFT mTTC
Qs ¥ ford faafy wforw Y et
g s | wregfaar § aewd faw-
¥ T g ATai—IEn aT fRgw
L 4

ot wrg ferm : Afwr SYferw oy sy
wofr wifgd |

ot wircreelt dard : Wi o g e T
g, Wit roEy AL, AT

£
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oft T §aw qraw ;. gEET fwady
EACT

st srown da . fan zeEE
®EH 1 HFAT Y, IAAER E | T
SATET AT T THAT ¢ | HTAAIT GTET 30+
yawi # A aeA g g, A @y A
F§, AHAAT  HYT FAEKEAAT AY Z1AT Y
g

ff TR Ka® QI . 4T A @,
BATEY AT F AL . . . TS

oY wy fod . AR amvifas awean
FAFAAT &1 A AL AT g, TR H
AT, AAA F OATH T #AT FT TR
gL A &1 W FWifAE T 9T H
AT E

oft Ao ¥ Imfe & Ay
T TrifE & aF aoh g &
s A aadrd & e anifas
N A ara F€, 41 77 & I 91§t
i gy &1 fee & Y gaeT amfe
FAAAE TG IR FAAFAE |
™ # Irifear &7 qare T f—ug A
A = fad foa emfe &=
S, IAT AR HIA W7 RIRTW A T
&, e g A wat e 20
ag T wg R gardy a9y faegw
T @ AT

off gon ¥R wOATT : & ATTAT ITEAT
g fr qut 20 @ ok 3w & afw aw
fireeft =y sy g g aE A
qTATA & ®T 9T 8, g feae o
g7 mmd aed W e & o &
fraeaor fear av 9w & sw wr fedy
AT v g€ !

ot droo deE g Em @

Tt TE ST T R, wifE oW R
e g alt §
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ot s fagr@t awdR : oo &
M R

ot wrereelt dwk . 9EY W G,
Al Wy e amge w gf
# A v §, 59 fod v g ¥ wgt
A F1 EaTe dar A g g ) §fe
gL Fr gE fFar }—swE wemr
W w1 AT A # )

st gww oy wourg @ AR} fea
s & 7 forad weg faerd ¥ wd
av e e 4n, 39 & qEr
forart e s gt ?

sy wrereeft dnd T e f
ey ot &, @Y & 991 I F FHaT
ar | i §ad s g v fad A
T FTARATE | AT B TS,
g A W T T g, & W
TS AT AT G AT |

REPORT OF COMMISSIONER FOR SCHEDULED
CASTES AND SCHEDULED TRIBES

—+

%676, SHRI RANDHIR SINGH :
SHRI P. R, THAKUR :

Will the Minister of SOCIAL WELFARE
be pleased to state :

(a) whether Government have fully im-
plemented the recommendations made by
the Commissioner for Scheduled Castes
and Scheduled Tribes in his reports of the
last year and this year;

(b) if so, to what extent; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA) : (a)
to (c). The recommendations, which are
not mandatory, have been examined and
communicated to the State Governments
and others concerned. A statement of
action taken on these reports will be laid
on the Table df the House in the near
future.
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oft vorefie e« wTiTe efiee T,
? fafrerofmr ¥ quem AT g
ﬁl‘mm ﬂ'lf-ﬁﬁﬂ'lfoq‘a q%!'n,
"o THeo, THo ATEo flo Two WX
o d== afadw & ghamt & feaen
$RT AR I A fean gt #
gareede gf, T ag # af ay w9
T 7 ? AN FEcawr gy,
Iq Y U G FH FT IR WY

ol ?

SHRIMATI PHULRENU GUHA : I do
not have all this information with me just
now. We can place a statement on the
Table of the House or give it to him,
whatever you direct.

MR, SPEAKER : You can lay it on the
Table of the House. If you are prepared
to give him, why not give others also?
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THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA): As
promised earlier, a detailed report on im-
plementation is going to be placed on the
Table of the House in this session, I
would request my hon. friend to wait till
he wees the report. and then put any ques-
tion hc likes.
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SHRI ASOKA MEHTA : As far as the
setting up of a committee is concerned,
some of the hon. Members know that we
had discussions with leading representatives
of both the Houses and later on, recently,
there was a meeting with Ministers for
Social Welfare from different States, As
a result of these discussions, certain pro-
posals have emerged and we are comsider-
ing them. If a proper notice is given, 1
am willing to give all the information as
to what views different States hawve given
and at what stage our formulations of the
proposals are.

SHORT NOTICE QUESTIONS
SurPLY oF WATER 1IN KaTHUA CaNAL

SNQ 14, SHRI GULAM MOHAMMAD
BAKSHI : Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

(a) the effects of Indus Water Treaty
after the coastruction of Mangla Dam on
Riwaz Award of 1905 regarding Ravi
Waters; and

(b) how many cusecs of water will be
available for Kathua Canal, Jammu during
Rabi and Kharif seasons 7

THE MINISTER OF IRRIGATION
AND POWER (DR. K, L, RAO): (a)
and (b). Under the Rivaz Award of 1895
the Kashmir Canal could draw a maximum
of 120 cusecs in kharif and nothing dur-
ing rabi. Under the Indus Waters Treaty,
there is practically no restriction on the
withdrawals by India from the river Ravi
during the kharif seasons and the Kathua
Peeder is already able to draw up to its
full capacity of 400 cusecs during the
kharif season, except for April 1-10 and
September 21-30, when we have to give
water to Pakistan through Central Bari
Doab Channels.

With the completion of the Mangla Dam
and connectiog link canals additional water
will become available to India in terms of
the Indus Water Treaty during Septem-
bee 11-30 and the rabi season, and the
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exact quantities will have to be agreed
upon by the two Commissioners for Indus
Waters for each year till 31st March 1970.
For the current rabi, it was agreed to re-
leass 1.60 lakh acre ft. from 21st Novem-
ber onwards till end of March for use in
India. This means an additional supply
of about 600 cusecs on an average, The
share of Jammu & Kashmir in this will be
of the order of 16 to 28 cusecs, depending
upon the actual river flows. During rabi
1968-69 and 1969-70, the Jammu & Kash-
mir share may be much more appreciable
but its exact magnitude can not be speci-
fied at this stage. After the anticipated
end of the Transition Period, on 3lst
March, 1970, the entire river will be avail-
able to India and the share of Jammu &
Kashmir during the rabi season will be
about 300 cusecs, on an average,
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DR. K. L, RAO : The Riwaz Award is
now obsolete and now the flow of water into
the Kathua Canal will be regulated purely
under the Indus Water Treaty, So far as
kharif season is concerned, there ig plenty
of water. In the rabi season, as I said
there will be some amount of water this
year, but from next year onwards there
will be more and more water and in an-
other 3 years, the full quota of 300 cusecs
will be available,
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What do you think about it, Sir 7

DR. K. L. RAO: Actually in 1963 the
Punjab Government agreed to give during
the rabi season about 20 cusecs of water.

SHRI GULAM MOHAMMAD BAKSHI:
For drinking purposes ?

DR. K, L. RAO: For
poses,

SHRI GULAM MOHAMMAD BAK-
SHI: It is not sufficient even for drinking
purposes, what to talk of irrigation,

DR. K. L. RAO : 1 quite appreciate it
because the canal can carry 400 cusecs,
but since Punjab could not spare more
water, in 1963 they agreed to give 20
cusecs. Now under the Indus Water Treaty
J&K wil] be getting additional water, The
question is whether the Punjab Govemn-
ment will give that 20 cusecs also, [ will
have to discuss it with the Punjab Govern-
ment, before 1 can say anything.

SHRI GULAM MOHAMMAD BAK-
SHI : I hope you will take it up with the
Punjab Government, because 20 cusecs is
not sufficient for drinking purposes even.
Will the Minister persuade the Puajab
Government to give us enough water dur-
ing kharif as well as rabi season for both
drinking as well as irrigation purposes?

DR. K. L. RAO: Quite so. I entirely
agree. During kharif season, there will
be no difficulty. The question is only dur-
ing the rabl scason, 1 will try to persuade
the Punjab Government to give more water.

MR, SPEAKER : Shri Hem Barua.

irrigation pur-
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SHRI GULAM MOHAMMAD BAK-
SHI: May 1 seek one more clarification ?

MR. SPEAKER : Supplementary ques-
tions are always by way of clarification, 1
have already allowed you three questions
instead of two,

SHR1 GULAM MOHQMM;\D BAK-
SHI: It is a very important question.

MR. SPEAKER : I know it is important.
but you can ask for a discussion, etec,

SHRI GULAM MOHAMMAD BAK-
SHI : Please allow at least a one-hour
discussion on this.

MR. SPEAKER : You have to write for
a half-hour discussion and it will be con-
sidered along with such requests, 1 do not

promise anything on the floor. 1 do not
know how many notices are pending.

SHRI HEM PARUA : Sir, the hon.
Minister in the course of his statement
just now said that after the construction of
the Mangla Dam some quantity of water
will be available for us for our use. In this
connection, may I know whether this quan-
tity of water will be available automati-
cally or Pakistan will have to agree to that
also 7

DR. K. L. RAO: The availability of
water till 1970 has to be agreed to bet-
ween the two Commissioners. For this
year it has been settled. We are getting
this year an average of 600 cusecs,

SHRI INDERJIT MALHOTRA: The
hon, Minister just now said that he has not
discussed this matter with the Punjab
Government, 1 would like to remind him
that about four years back he promised
us in Srinagar that he will take up this
matter with the Government of Punjab.
If during this period of time he has not
taken up this matter with the Government
of Punjab, may I know what was the diffi-
culty and when he is planning to take up
this matter with the Government of Punjab
so that the people of that area can be
assured of irrigation water being made
available during the rabi season 7

DR. K. L. RAO: I am afraid the hon.
Member has understood me correctly.
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What | said was that the Government of
Punjab has very kindly agreed, in 1963, to
give out of their water 20 cusecs, That
they do. This year only more water has
become available, The question is whether
the water to which we are entitled under
the Indus Treaty is in addition to what the
Punjab Government is prepared to give
us. That I am not able to say now, I have
to discuss it with the Government of
Punjab (Interruption).

SHRI BAL RAJ MADHOK : The hon.
Minister just now said that the Rivac
Award is dead and that is good. He has
also said that some more water will be
given to Jammu and Kashmir State after
the completion of Mangla Dam, As you
know the Kathua Canal passes through an
area which is sandy in which there cam be
no tubewell dug and where rain-water also
cannot be stored, Therefore, this canal
scrves the double purpose of providing
irrigation water and also drinking water,
while in Punjab for some time tubewells
are dug and other arrangements are also
made, May 1 know whether he is going
to approach the Government of Punjab
or take a decision by himself to see that
first priority. is given to supply of water to
this canal because the needs of this areu

are more pressing as no alternative supply
of water is available in this area?

DR. K. L. RAO : I quite appreciate the
point made by the hon. Member. Un-
fortunately, I am not able to say anything
on the subject until and unless I discuss
the matter with the Government of Punjab.

SHRI SRADHAKAR SUPAKAR : May
I know why no steps were taken to see
that the minimum quantity of water that
is necessary both for drinking purposes and
also irrigation was not assured when this
Indus Treaty was entered into and while
this process of construction was going On ?

DR, K. L, RAO : No. | do not follow
exactly the hon, Member's question, but
as a result of the understanding betweon
various States they have allotted 4 per
cent of water that will become available
under the Indus Treaty to Jammu and
Kashmir and they are entitled to have that
water,

SHRI GULAM MOHAMMAD BAK-
SHI : According to the Imdus Treaty whit-
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ever water we had has been given to
Pakistan and now for whatever water we
want he wants the permission of someone
else to give us that water (/nferruption).

SHRI S. KUNDU : This Indus Water
Treaty comes to an end by the year 1970.
Till 1970 it was agreed that Pakistan will
be allowed some replacement work and as
soon as the replacement work will be
finished thi¢ agreement will cease to
operate, During these years Pakistan is
paying a nominal sum of Rs, 4 crores to
India. Besides this we are losing a large
sum of money as Pakistan is taking excess
of water also, Since the Mangla Dam has
been completed before 1970, will the hon.
Minister take immediate steps to scrap off
this treaty and say that we will realise our
due amount from the Government of
Pakistan ?

DR. K. L. RAO: I cannot understand
what the hon. Meémber is driving at. Indus
Treaty has been entered into between
India and Pakistan and has to be observ-
ed,

SHRI D. C. SHARMA : Sir, 1 have to
pass through Kathua on my way to one
-of my constituencies and 1 go there quite
often.

SHRI HEM BARUA : Sir, how many
constituencies does the hon, Member re-
present ?

SHRI INDERJIT MALHOTRA : My
constituency is cut into two by river Ravi.

MR. SPEAKER : Even then it is only
one constituency. Because a river comes
in the way it cannot become two.

SHRI D. C. SHARMA : I have cight
assembly constiluencies.

SHRI NAMBIAR : My constituency is
divided by the river Kaveri.

SHRI D, C. SHARMA : Sir, I was sub-
mitting very respectfully that I have to
pass through Kathua on my way to one
part of my constituency and the people
there tell me that this Indus Water Treaty
bhas donc them the utmost harm, The gap
ibetween 400 cusecs of water required and
20 cusecs of water given is a gap which
can only make the hon. Minister comfor-
table but it makes me uncomfortable.
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May I ask him if he will devise any
method, apart from getting water from
the Government of Punjab, to make good
at least 200 cusecs of water for this
Kathua canal so that the people of
Kathua do not go bankrupt ?

SHRI PILOO MODY : That is wery
simple; he has only to add a zero,

DR. K. L. RAO: I may tell the hon.
Member that it is almost impossible,
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DR. K. L. RAO : That is what we are
going to do. In 1970 every drop of ravi
water will be assigned to India.

WRITTEN ANSWERS TO QUESTIONS

GANDHIAN PRINCIPLES AND FaMILY
PLANNING

*664. SHRI BIBHUTI MISRA: Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT be
pleased to state :

(a) whether it is a fact thati to impose
family planning strictly, Government have
under contemplation certain measures such
as raising of the age of marriage, liberalisa-
tion of abortion law, compulsory steriliza-
tion after three children; and

(b) whether these measures are in con-
sonance with the Gandhian principles 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR) :
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(a) and (b), Government are considering
the proposals for raising the age of marri-
age and liberalising the abortion law, The
proposal for making sterilisation compulsory
in the case of all citizens having three or
more children was made by the Govern-
ment of Maharashtra but has since been
withdrawn by that Government and it has
been decided not to pursue it. While the
raising of the age of marriage is in con-
sonance Wwith the Gandhian principles as
it means, in a broader secnse, applying
‘Samyama' or self restraint, liberglisation
of abortion law is considered desirable from
bealth and social points of view.

Tuerr 1IN Oprum Factory, GHAZIPUR

*666. SHRI BABURAO PATEL: Wil
the Minister of FINANCE be pleased to
state ;

(a) whether it is a fact that some time
back, theft of opium had taken place in
the Ghazipur Opium Factory;

(b) if so, the quantity and value of
opium stolen and the results of the investi-
gations made, if any;

(c) whether it is also a fact that in the
theft of opium from the opium factories,
the complicity of the Police and Excise
authorities has been established;

(d) if so, whether in view of this com-
plicity, Government propose to hand over
such investigations to the Central Bureau
Investigation after the thefts have taken
place; and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : (a) No Sir. No theft of opium
has taken place some time back in the
Ghazipur Opium Factory. However, a
theft of opium occurred in the Government
Opium Factory, Mandsaur, in the early
hours of the 15th September, 1967.

(b) and (c). The loss of opium dis-
covered till now by the Department amounts
to 18 bags weighing 628.500 Kgs. (met)
valued at Rs. 19,325.34,

As a result of the investigations carried
out, 39 persons have been arrested so far.
Out of these, according to the information
at present available, 15 are employees of
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the Opium Factory and 10 of the Police
Department.

(d) Soon after the theft, the Central
Bureau of Investigation were consulted and
they agreed to associate one of their offi-
cers with the investigations by the local
police. The investigations have now been
taken over by the C.I1.D. of Madhya Pra-
desh from the local police. The Central
Bureau of Investigation, however, continue
to be associated with the investigations.

(e) Does not arise.
INCOME-TAX ARREARS

*667. SHRI M. L. SONDHI : Will the
Minister of FINANCE be pleased to state
the reasons for the accumulation of the
Income-tax arrears to the tune of Rs. 540
crores and which type of assessees, in terms
of income bracket, have to pay these
arrears 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : The arrears of Income-tax as on
31st March 1967 amounted to Rs. 541.71
crores. Out of this 2 sum of Rs. 145.02
crores had not fallen due for collection
upto 31st March, 1967. The balance ar-
rears of Rs. 396.69 crores were peading
for the following reasons :—

(In crores of Rupees)

(a) Amount pending settle-

ment of Double Income-
tax relief, 4.19

(b) Amount due from persons
who have left India. 6.53

(c) Amoun; due from com-
panies under liquidation. 6.24

(d) Amount pending disposal
of appeals. 23,44

(e) Amount covered by certi-
ficates. 166.01.

(f) Amount under protective
assessments, 522

(g) Amount pending disposal
of scaling down petitions. 933
(h) For other reasons. 175.73
Total :— 396.69
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The information regarding the types of as-
sessees in terms of income brackets, who
have to pay these arrears, is not maintain-
ed,
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ACUTE SHORTAGE OF FUNDS IN IMPHAL
MUNICIPALITY

*670. SHRI M. MEGHACHANDRA :
Will the Minister for HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that the Imphal
Municipality has been suffering from acute
shortage of fund and js finding difficult
to meet its expenditure on establishment
and the pay of the staff;

(a) whether it is also a fact that tax.
arrears are piling up and its accounts are
lying unaudited; and

(c) if so, the steps the Government pro-
pose to take to meet the situation ?

THE MINISTER OF HEALTH,.
FAMILY PLANNING AND URBAN DE-
VELOPMENT (SHRI SATYA NARA-
YAN SINHA) : (a) No.

(b) The tax in arrears is about Rs. 1.00
lakh. The Municipality js taking steps to
realise the arrcars. The accounts of the
Municipality are regularly audited by the
Accountant-General, Assam and Nagaland,
the last audit for 1966-67 having been con-
ducted in October, 1967,

(c) Although the financial position of
the Municipality is not good, they are in a
position to meet the expenditure on estab-
lishment and pay of its staff. Suituble ad-
vice has been conveyed to the Government
of Manipur to improve the finances of the

Imphal Municipality.

SECURITY PAPER

*671. SHRI RAM KISHAN GUPTA :
Will the Minister of FINANCE be pleased
to state :

(a) whether India will become self-suffi-
cient in security paper by the end of the
Fourth Five Year Plan; and

(b) if not, the steps under consideration
to achieve self-sufficiency in this regard ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) :(a) and (b). The
country is expected to become self-sufficient
in respect of currency and bank note paper
by 1969-70, It is also expected that by the
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end of 1971, except for a relatively small
quantity of adhesive stamp paper, the re-
quirements of other security paper would
also be met from indigenous sources. The
possibility of production of adhesive stamp
paper at the Security Paper Mill will also
be explored when the Mill goes into full
production by 1969-70.

REPORT OF COMMISSIONER FOR SCHEDULED
CASTES AND SCHEDULED TRIBES

*673. SHRI MAYAVAN :
SHRI P. R, THAKUR :

Will the Minister of SOCIAL WELFARE
be pleased to state :

(a) whether it is a fact that the two-day
Conference of State Ministers held in Delln
has recommended the setting up of a broad-
based ad hoc Committee to follow up action
on the Report of the Commissioner for
Scheduled Castes and Scheduled Tribes;

(b) if so, the reaction of Government
thereto;

(¢) when the Committee is likely to be
set up; and

(d) what
powers 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
{(SHRIMATI PHULRENU GUHA) : (s8)
Some did not want any type of Committee;
same advocated a broad-based Committee.

will be its funclions and

(b) to (d). The matter is under con-
sideration,
SCHEDULED (CASTES AND SCHEDULED TRIBES

*674. SHRI P. R. THAKUR : Will the
Minister of SOCIAL WELFARE be pleased
to siate :

(a) the existing set-up of the administra-
tive machinery at the Union, State and
Local government levels for the enforce-
ment of the constitutional provisions for the
Scheduled Castes and Scheduled Tribes;
and

(b) the authority and means possessed
by the various levels of Government to safe-
guard the rights of these people ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA) : (a)
The information is contained in the annual
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reports of the Commissioner for Scheduled
Castes & Scheduled Tribes. The regional
offices of the Commissioner have recently
been re-organised into five Zonal offices.

(b) The executive powers of Govern-
ment are exercised in accordance with the
provisions in the Constitution.

DEVALUATION

*677. SHRI1 S. M. BANERJEE : Will
the Minister of FINANCE be pleased to
state :

(a,:l whether it is a fact that there is =
growing pressure by US.A. on Indis for
a second devaluation; and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) No, Sir.

(b) Does not arise.
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afgwan drr fruffa &3 9 &
aTa v e & fafaw a9
ot e frarar 1 gw afafy # frar-
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fait & arcw, faarax, 1965 &
@R Al A FAT FTAT I T@TAT |
@ famfat  #) fearfas s Y
forederdy Tea FT )R

M/s, STRETCHLON (P) LtD.
*679. SHRI MADHU LIMAYE: Will
the Minister of FINANCE be pleased to
state :

(a) whether Government are aware
that Stretchlon (P) Ltd. is a firm with
some relation with M/s, Aminchand
Pyarelal Group of firms;

(b) whether Government's  attention
bhas boen drawn to the notes attached to

forming part of the Balance Sheet ag on
the 12th November, 1966 in which atten-
tion has been drawn to several jrregula-
rities, violation of various laws;

(c) whether Government are aware that
these notes have since been suppressed; and

(d) if so, the action taken against this
firm owned by relations of M/s. Amin-
chand Pyarelal ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K, C.
PANT) : (a) The relationship between the
two concerns is being investjgated.

(b) Yes, Sir.

(c) Investigations are in progress in the
matter by the Registrar of Companies and
the Inceme-tax Department.

(d) The question of taking any action
will arise on completion of the investiga-
tions.

oftert aiveT frrarmr Y e
680. Wo qY wwTW TE :
oft T Yl
oY firer T et
ofl TrEaT T
w7 faer et 78 Tam A w0 G
f&:
(%) war a<wrc A ot dran fora
& e & e o< faae s fam
s
(w) afe g, avewat & g favig
femrmrg?
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AD FrROM DEVELOPING COUNTRIES

*681. SHRI HIMATSINGKA : Will the
Minister of FINANCE be pleased to state :

(a) whether while inauvgurating the 5th
Annual Congress of Cotton and Textile
Industries in New Delhi recently he called
upon the developing countries to fulfil the
U.N. recommendation to give 1 per cent
of their gross national product for the de-
velopment of the developing nations ns
aid;

(b) if so, the response of the Members
al the Congress thereto; and

(c) the concessions and aid expocted
from the developed countries for the deve-
lopment of textile industry in this country
in the light of the discussions and decisions
taken at the said Congress 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) 1 said on that
occasion, that advanced nations must try to
implement the U.N. recommendation that
they should give 1% of their GNP by way
of assistance to the developing nations,

(b) The delegates present at the Con-
gress were not expected ro indicate their
response to this,

(c) This would depend upon the efforts
of the International Federation of Coiton
and Allied Textile Industries to influence the
various Governmental Organizations in their
respective  countries to the adoption of
constructive actions towards the peeds of
the developing countries,

SEPARATION OF EXECUTIVE AND JUDICIAL
Funcrions 1IN RespecT or CUsTOMS AND
Excise Cases

*682. SHRI S. S. KOTHARI ;: Will the
Minister of FINANCE be pleased to state :

(a) Whether the executive and judicial
(adjudication) functions in respect of
Customs and Excise Cases are performed
by different officials or the same official;

(b) if so, why the separstion of such
powers has not been effected and adjudi-
cation functions assigned to a Tribusal;
and

(c) the steps Government propose ILo
take in this regard 7



6795

Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE, (SHRI K. C.
PANT) : (a) to (c). The executive offi-
cers of the Customs and Excise Depart-
ments perform quasi-judicial functions of
udjudication also. The two functions are,
however, kept separate in-as-much-as the
officer, who investigates g particular case,
does not adjudicate the same. In view of
this, assignment of adjudication functions
to a tribunal is not considered necessary.

KRISHNA-GODAVARI 'WATER DISPUTE

*683. SHRI SHRI CHAND GOEL
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that the Maha-
rashtra Government have served a legal
notice on the Andhra Pradesh Govern-
ment regarding the Krishna-Godavari water
dispute; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
No, Sir, according to the communication
from the Maharashtra Government.

(b) Government of India hopes that
cvery attempt should be made to setile
these inter-State disputes amicably through
mutual diccussions and negotiations.

BANE RATE

*684. SHRI LOBO PRABHU : Will the
Minister of FINANCE be pleased to state :

(a) whether Government are aware that
consequent on its raising of the Bank
rate to 6 per cent, the commercial bank
rates have been increased from 7 to 9%
per cent and more;

(b) whether Government are also aware
that the raising of the Bank rate has not
served the purpose of reducing consump-
tion bec;use banks lend only for produc-
lion; an

(c) if so, whether Government propose
lo reduce the bank rate and to regulate
the rate on advances corresponding to
the bank rate and the rates of deposits?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) It is not clear
why this question is being raised now,
since the Bank rate was raised more than
Iiwo years ago in February, 1965 and since
then it has not been raised further. Fol-
lowing the rise in the Bank rate commer-
cial bank rates also increased.

_(b) The increase in the bank rate in the
situation prevailing then helped in better
regulation of credit and its flow to more
productive channels,

(c) Government and the Reserve Blnk
keep under review interest rate poln:g.
is not, hwaver. possible to give any in
ugatk.’rﬂd the prospective policies 1n this
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DevaLvaTioNn B3y UK,

*685. SHRI D, C, SHARMA : Will the
Minister of FINANCE be pleased to state :

(a) whether any estimate has been made
of the fall in value of sterling assets on
account of devaluation of pound by Bri-
tain; and

(b) if so, the details thereof 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) and (b). As I
said in my statement made in the House
on the 20th November, 1967, on account
of the UK. devaluatmn. our stz.rlm; bold-

im £34m:1h0nnmedownm
value by 14.3% in terms of gold or dollar.

IMPORT OF CATALYSTS

*686. SHRI SAMAR GUHA : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to refer to the reply
given to Starred Question No. 116 on the
16th November, 1967 and state :

(a) the amount in foreign ex
spent annually for importing each item of
catalysts required for the manufacture of
sulphuric acid, synthetic
acid, vegetable ghees, ecthylene
chemical products;

(b) the categories of catalysts for which
technology are being developed by the
Fertilizer Corporation of India;

(c) when such catalysts are likely to
be produced in India; and

(d) the other steps under consideration
for the manufacture of catalysts and the
types of catalysts to be manufactured ?

THE MINISTER OF PBTIlOI.EUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA) : (a) to
(d). A statement is piaud on the Table

of the House, [Placed in Library, See Mo.
LT-2005/67).

qficare frgtom wrdwe

*687. =t wfw waw st w;T
ey, afae frdem aar amdw
fawr| welY ag AT A1 FAwGH F

(%) =darr seal ¥ afafom
FHTT A AAAT § g WIEAT TOH F
& fa fir afcare s semavas &,
YT a1 3ara fed §; AR

(&) = o ot e wirsg &
T WA €T FrAE w7

exreqy, afeae fadtwar @9t qwC
farwra s & T Hat (Wt sitaat
waRey): (%) ¥ w7 ghewm

ammonia, nitric
and other
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g} frefam fram s Y
Hifar At Y afeax fratsrr #rqan@
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7g Afa @R ofa & w3w & wfr
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Fald wfew §
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&1 ow@ & faq aFe & @
Frawgs 99T AR fowr & qoer el
T § AT e AT gEd A9 o
wear€ &1 w7+ frar omar 3 1 afar
fram & s Ak T A
A w ff woma  fa=radE
ff &1 Rt g adTw SR
#gmgT # FueE o frare st
o ¢ afs azsi A wzfet A
g qva s FY agrar T EF

DeFICIT FINANCING

*688. SHRI D. N. PATODIA : Will the
Minister of FINANCE be pleasad to state :

(a) whether it is a fact that the Union
Minister of Industrial Development and
Company Affairs and the Chief Minister of
Mysore have made positive statements re-
commending deficit financing for produc-
tive purposes;

(b) whether these views have been
taken into account by Government; and

(c) if s0, Government's reaction there-
to?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Government are
aware that statements on these lines have
been made.

(b) and (c). The desirability or other-
wise of deficit financing would depend on
circumstances, This is a matter which is
continually kept under review having re-
gard to the state of the economy.
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GoLp Seuzep N KorLama DistmicT Nmis
BoMBAY
690. SHRI RABI RAY : Will the Minis-
ter of FINANCE be pleased to state :

(a) whether one of the biggest hamls
was brought by the officials of the Maha-
rashtra Anti-Corruption Bureau when they
seized gold biscuits and guineas worth Rs.
83 lakh near Khopoli in Kolaba District
about 70 miles from Bombay on 28th
November, 1967;

(b) whether it is a fact that foreign
marks were located on the gold; and

(c) if so, whether Government made a
thorough probe about it and if so, the de-
tails thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : (a) On 28th November, 1967
the officers of the Anti-Corruption Bureau
Bombay scized gold bars weighing 40,000
tolas valued at Rs. 39,37,600/- at the in-
ternational rate and 2000 gold guineas
valued at about Rs. 1,20,500/- at a place
about eight miles from Paki village on the
Pali-Khopoli Road in Kolaba district,

(b) Yes, Sir,

(c) The Customs authorities who have
taken over tho case for further action under
the Customs law are conducting investiga-
tions which are still in progress.

ALLOCATION FoR EDUCATION OF SCHEDULED
TRIBES IN GUJARAT

4171. SHRI NARENDRA SINGH MA-
HIDA : Will the Minister of SOCIAL WEL-
FARE be pleased to state the amount allo-
cated in the Fourth Plan for higher educa-
tion of students belonging to Scheduled
Tribes in Gujarat ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA) : The
Fourth Five Year Plan has not yet been
formulated.

SPECIAL GRANTS TO TwiBAL EDUCATIONAL
INSTITUTIONS IN GUJARAT

4172. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of SOCIAL
WELFARE be pleased to state the amount
of special grant proposed to be paid dur-
ing the Fourth Plan period for develop-
ing tribal educational institutions and giv-
ing scholarships to the tribal students in
Gujarat ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA) : The
financial dimensions of the fourth five year
plan have yet to be determined.

FinanciAL Loss BY MAHARASHTRA ELEC-
TRICITY BOarD

4173. SHRI DEORAO PATIL: will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that the Maha-
rashtra State Electricity Board is under-
going a loss of crores of rupees every
year;

(b) if so, the details thereof; and

(c) the measures suggested by Govern-
ment to prevent the loss?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
The accumnulated deficit of the Maharashtra
State Electricity Board as on 31st March,
1967, is of the order of Rs, 439.83 lakhs.

(b) and (c). The Central Government
reviews the progress of the State Electricity
Boards in achicving the return on the
capital base as recommended by the Ven-
kataraman Committee. The Maharashtira
State Electricity Board expects to wipe out
the accumulated deficit by 1970.71, main-
ly by increasing the tariffs, improvement
and extension of generating stations and
construction of new power stations, gra-
doal claing down of uneconomic diesel
stations and rationalisation of financial
arrangements.

Perenps CeNTRAL  GOVERNMENT EMPLO-
YEES COOPERATIVE Housg-BuiLDING
SocieTy, New Derdn

4174, SHRI P. K. DEO : Will the Minis-
ter, of WORKS, HOUSING AND SUPPLY
be pleased to state :

(a) whether complaints have been re-
ceived by the Registrar of 'Cooperative
Societies, Delhi against “The Friends Cen-
tral Government Employees Cooperative
Hous-Building Society”, Babar Lane, New
Dethi-1;

(b) the nature of complaints and action
taken thereon;

(c) the action taken by the Registrar;
and

(d) if not, why not ?

DECEMBER 14, 1967
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THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND

SUPPLY (SHRI IQBAL SINGH): (a)
Yes.
(b) to (d). The complaints are :—
1. that the Managing Committee is

squandering away the funds of the
society;

2. that certain members of the society
have been expelled illegally; and

3, that the share money of certain
members has been returned in con-
travention of the provision of the
bye-laws of the society,

A statutory inquiry under section 43 of
the Bombay Cooperative Societies Act,
1925 (as extended to Delhi) has been or-
dered by the Registrar of Cooperative
Societies on Tth September, 1967.

UNITED PROVINCES COMMERCIAL
CORPORATION

4175. SHRI BABURAO PATEL : Will
the Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) whether it is a fact that Chairman
of United Provinces Commercial Corpora-
tion was arrested for cheating Government
to the extent of Rs. 2,16,64,800/- in res-
pect of road rollers and bailed out by the
Chief Presidency of Calcutta;

(b) the stage at which the above case
is at the moment;

(c) the reason why the other Directors
of the United Provinces Commercial Coi-
poration and the brothers of the Chairman
of the Corporation who are also conspi-
rators in the above fraud have oot been
prosecuted; and

(d) whether Government have taken all
precautions to prevent the Chairman from
transferring his assets to Swiss banks where
he has got his considerable assets?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a)
Yes, Sir.

(b) The
tion.

(¢) In view of (b) above, this does not
arise.

(d) Yes, Sir,

case is still under investiga-
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Beas Dam PROJECT

4176. SHRI VIRENDRAKUMAR
SHAH ; Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether it is a fact that the estimates
cost of the two units of Beas Project has
been recently revised wupwards by about
Rs, 80 crores; and

(b) if so, the main reasons therefor ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
There bas been an increase in the cost esti-
mates of Units I & Il of the Beas Project,
and the revised figures are being worked
out,

(b) The increase is mainly due to deve-
luation, general rise in prices, and increase
in labour cost.

SMALL-Pox VACCINES

4177. SHR1 SRINIPAS MISRA : Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the total requirement of freeze-dried
small-pox vaccine in India;

(b) the quantity produced in India and
guantity of ils imports; and

(c) the names of the countries from
which such vaccines are imported and the
cost incurred thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
200 million doses per annum,

(b) 3.6 million doses of freeze-dried
small-pox vaccine are now being produced
indigenously every month and 726.72 mil-
lion doses of the vaccine have so far been
imported from abroad since 1964,

The production of this vaccine was start-
ed in the country in 1962 and is expected
to be raised to 172 million doses per year
from 1969.

(c) The bulk of the vaccine is being
received, as a free gift, from the Govern-
ment of U.S.S.R. and small supplies on an
ad hoc basis have also been received from
the Netherlands, Switzerland, United King-
dom, Madgascar, German Protestant Orga-
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nisation and the United States Agemcy for
International Development,

UN-ACCOUNTED MONEY SEIZED IN BOMBAY
4179. SHRI N. K. P, SALVE : Will the
Minister of FINANCE be pleased to state :

(a) whether any action has been taken
on the seizures of undeclared mnd black
money from various individuals in Bombay
and other places including film artistes dur-
ing the current year;

(b) whether it is a fact that the cash and
other articles of considerable value seized
from them is being treated as voluntary
disclosures; and

(c) if so. the reasons therefor 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARIJI DESAI) : (a) Yes, Sir,

(b) No, Sir.
(c) Does not arise.

CounciL ofF HEAaDS OF PuUBLIC
TAKINGS

4180. SHRI N. K. P. SALVE: Will the
Minister of FINANCE be pleased to state :

(a) whether Government have any pro-
posal under consideration for instituting an
informal Council of all the Heads of the
Public Sector undertakings to discuss mutual
problems of administrative, operational and
personnel nature and also to co-ordinate
their activities; and

UNDER-

(b) if so, the details thereof 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARII DESAI) : (a) and (b). There
is no proposal for instituting such a Coun-
cil. However, there have been meetings
called on different occasions of Heads of
Public Sector Undertakings to discuss mat-
ters of common interest.

PYRITES AND CHEMICALS DEeVELOPMENT
Co, L,

418]1. SHRI N. K P. SALVE : Wil the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether it is a fact that the Pyrites
and Chemicals Development Company, Ltd.
was first conceived in 1955, the detailed pro-
ject report prepared in 1960-61 and approv-
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ed by Government in 1965, has still to go
into production;

(b) whether it is also a fact that this
project is expected to save the huge foreign
exchange; and

(c) if so, the steps taken for
implementation of this project ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND OF SOCIAL WELFARE
(SHRI RAGHU RAMAIAH) : (a) Yes;
it may, however, be stated that the Pyrites
and Chemicals Development Co. Ltd. was
set up as a subsidiary of the National In-
dustrial Development Corporation in 1960
and as an independent Company in 1963.
The project report had to be revised and
re-revised. The project is expected to go
into production by the middle of 1968.

(b) Yes; the projects of the Company
will save foreign exchange to the extent
pyrites will be used for the manufactore of
Sulphuric Acid in substitution of sulphur,
which is being imported at present.

(c) Substantial foreign exchange neces
sary for the import of key mining machi-
nery has been released and orders placed.
Some of the machinery has actually arriv-
ed. Besides, some coal type equipment
has been produced from the National Coal
Development Corporation to mechanise the
mine, Another pair of adits has been open-
ed to accelerats the mining programme,

speedy

ELECTRIFICATION OF PUMPS IN
MAHARASHTRA

4182. SHRI DEORAO PATIL: Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether any special allocation has
been made to the Government of Maha
rashtra for electrification of pumps for ir-
rigation purposes during the current year;

(b) if so, the amount allotted; and

(c) if not, the rcasoms therefor ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
and (b). An amount of Rs, 413 lakhs has
been earmarked as Central Assistance dur-
ing the year 1967-68 to the Government of
Maharashtra for rural electrification sche-
mes with the main emphasis on the energ-
sation of pumping seta,
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(c) Does not arise.
RURAL HOUSING SCHEME IN MAMARASHTRA

4183, SHRI DEORAOQ PATIL : Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) whether Government have chalked
out any Housing Scheme for rural areas
in Maharashtra under the Housing plan of
the Central Government;

(b) if so, the number of villages where
the above scheme will be implemented;

(c) whether there is any housing scheme
for agriculture labourers; and

(d) if so, the details thereof and the
number of villages where such houses have
been constructed and the number thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a)
Yes; the Village Housing Projects Scheme
of this Ministry is in operation in Maha-
rashtra.

(b) Out of the 470 villages allotted to
the State, the Scheme is at present being
implemented by the State Government in
440 villages.

(¢) and (d). Under the Village Hous-
ing Projects Scheme, the agricultural wor-
kers are eligible for loan for construction
or improvement of houses. The Scheme
also provides for allotment of free house-
sites to landless agricultural workers. The
Central Government gives 100% grant to
the State Governments for this purpose, Ac-
cording to progress reported in September
1967, the State Government had not yet
taken up this programme for implementa-
tion,

SEDURE OF SMUGGLED WATCHES

4148, SHRI BABURAO PATEL : Will
the Minister of FINANCE be pleased to
state :

(2) the number of smuggled waiches
seized in various raids and their total value
during three years ending the 31st March,
1967;

(b) the number of seized watches auc-
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(c) the pumber and value of smuggled
watches still on hand and when it is pro-
posad to auction them;

(d) the names of countries where these
watches were manufactured and details of
the manner in which they were smuggled
into the country;

(e) whether attempts were made through
our Embassies in the said foreign coun-
tries to find out the buyers of these watches
by contacting the manufacturers and if so,
the results of such efforts; and

(f) the names of the twenty largest
smugglers caught with numbers of watches
in each case during the Jast 3 years and
the steps taken against them and with what
results ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARII DESAI) : (a) to (f). Informa-
lion in this regard is being collected and
will be laid on the Table of the Sabha.

TMET TR AFATH QT TAESAT THAAT

4185. ot fo wWo fifwy: T+
warew, oftare fadoa Fay ane feww
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SCHEDULED CASTES IN GUJARAT

4187. SHRI NARENDRA SINGH MA-
HIDA : Will the Minister of SOCIAL
WELFARE be pleased to state :

(a) the population of each of the castes
included in the list of Scheduled Castes of
Guijarat State according to 1967 cemsus;

(b) whether persons belonging to the
Scheduled Castes have embraced Buddhism,
Christianity or Islam since 1961 in Gujarat
State; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA) : (a)
This information iz available in the ‘Census
of India, 1961, Volume I—India Part V-
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A(i)—Special Tables for Scheduled Castes’
available in the Parliament Library.

(b) and (c). Such information is mot
collected by Government,

HousING SCHEME FOR RURAL AREAS IN
GUJIARAT

4188, SHRI NARENDRA SINGH MA-
HIDA : Will the Minister of WORKS,
HOUSING AND SUFPPLY be pleased to
state :

(a) whether Government have chalked
out any housing scheme for rural areas in
Gujarat under the Housing Plan of the Cen-
tral Government;

(b) if so, the number of villages where
ithe above scheme will be implemented;

(¢) whether Government grant loans for
the construction of houses only or whether
there is any scheme of free housing also;
and

(d) whether there is any housing sche-
me for agriculture labourers and if so, the
number of houses to be constructed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a)
Yes; the Village Housing Projects Scheme
of this Ministry is in operation in Guja-
rat.

(b) Out of 195 villages allotted to the
State, the Scheme is at present being im-
plemented by the State Government in 31
villages.

(c) The Government grant only loans
for construction and improvement of hou-
ses and there is no provision for any free
housing.

(d) Apart from loans for construction or
improvement of houses, the Village Hous-
ing Projects Scheme also provides for al-
lotment of free house sites (or at a nominal
cost) to landless agricultural workers. The
Central Government gives 100% grant 10
State Government for this purpose. Ac-
cording to the progress now reported, the
Government of Gujarat have allotted 285
house-sites under this programme uplo the
30th September, 1967. The landless agri-
cultural workers to whom house-sites may
be allotted, are also eligible for grant of
loans for construction of houses.
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RISE !N OVERTIME ALLOWANCE CONSBQUENT
ON INCREASED DEARNESS ALLOWANCE

4189. SHRI RAMESH CHANDRA
VYAS: Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that the by re-
cent increase in the dearness allowance to
Government employees with the retrospec-
trve effect has, in many cases, changed the
alab of emoluments for the purpose of
claiming Overtime Allowance with effect
from the 1st February, 1967 and Ist July,
1967;

(b) if so, whether instructions with re-
gard to the payment of difference of Over-
time allowance has becn issued; and

(c) if not, the rcason therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARIJI DESAI) : (a) to (c). Accord-
ing to existing orders, overtime allowance
payable to Officers and other comparable
staff is related to emoluments includiog
dearness allowance, Recalculation as a re-
sult of increase in emoluments will become
pecessary where the grant of additional dear-
ness allowance results in crossing over o

the next higher slab. No separate orders
are necessary for payment of Overtime Al-

lowance at the higher rates in such cases.

ReMOVAL OF ENCROACHMENTS MADE BY
ALLotTEEs N D.ILZ. Area, NEw DurLm

4190. SHRI RAMESH CHANDRA
VYAS: Will the Minister of WORKS,
HOUSING AND SUPPLY be pleased to
state :

(a) whether it is a fact that certain al-
lottees of Government Quarters in DIZ.
Area were asked to remUve encroachments
on the bajri path in front of their quar-
ters;

(b) whether it is also a fact that some
of the allottees have either not removed
these encroachments or have re-encroached;
and

(¢) if so, the action taken against such
allottees ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSENG ANN
SUPPLY (SHRI IQBAL SINGH) : (a)
Yes.
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(b) No case of re-encroachment has come
to the notice of the Government but scme
allottees have not yet removed thess en-
croachments.

(¢) The necessary action under the rules
is being taken to get these encroachments
removed.,

ENCROACHMENT OF GOVERNMENT LAND IN
D.L.Z. Areax, NEw DeLH1

4191. SHRI RAMESH CHANDRA
VYAS: Will the Minister of WORKS,
HOUSING AND SUPPLY be pleased to
state :

(a) whether it is a fact that certain un-
authorised persons have encroached upon
Government land in between blocks of ‘C’
type quarters in D.IZ area, New Delhi;
and

(b) if so, the action proposed lo be taken
by Government against them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH): (a)
Yes,

(b) Action has been initiated to get the
encroachments removed.

EXPENDITURE ON DECORATION OF MINISTER'S
RESIDENCES

4192. SHRI JYOTIRMOY BASU : Will
the Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) whether it is a fact that Ministers
on taking over their assignments are sanc-
tioned varying sums to re-decorate and re-
furnish their residences; and

(b) if s0, the details thereof, staling the
amounts given to the individual Ministers on
this account during the last one year?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS HOUSING AND
SUPPLY (SHRI IQBAL SINGH): (a)
Under the Ministers’ Residences Rules 1962,
Ministers are provided furniture and elec-
trical appliances in their residence free of
rent of the value of Rs. 38,500/- and io
the case of Deputy Minister the financial
ceiling is Rs. 22,500/-. Against these ceil-
ings, items of furmiture and electrical appli-
ances are supplied at the residences of the
Ministers and Deputy Ministers out of the
existing stocks of the CP.W.D. Itis only
in respect of such items of furniture snd
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eloctrical appliances as are not available
in the stocks of the C.P.W.D. that amounts
are required to be sanctioned for the pur-
chase of these items subject to the sfore-
said ceilings,

(b) Does not arise.

ARTIFICIAL KIDNEY TESTING MACHINE

4193. SHRI KIRUTTINAN : Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT be
pleased to state :

(a) whether it js a fact that an artifi-

cial kindney testing machine bas been
imported for Safdarjung Hospital, New
Delhi;

(b) if so, the cost thereof:

(c) whether it is also a fact that the
machine is being kept idle; ahd

(d) if so, the reasons therefor ”

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNNG AND URBAN DEVELOP-
MENT (SHR B. S, MURTHY): (a)
and (b). There are three units. One was
obtained in 1961 at a cost of Rs. 21,000/-.
The second one was obtained at a cost of
Rs. 20,900/- and the third one was gifted
to the hospital in 1966,

(c) All these units are functioning.
(d) Does not arise.

TRAINING OF CLINIC PSYCHOLOUISTS

4194, SHR] SHASHI RANJAN: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to refer to the reply given
to Unstarred Question No, 8836 on the
10th August, 1967 and state :

(a) whether the information asked for
has since been collected; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNNG AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
Yes.

(b) A statement is laid on the Table of
the House. [Placed in Library. See No.
LT—2006/67).
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ReCRUITMENT or ENGiNERs v C.P.W.D.

4195. SHRI G. S. MISHRA : Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) whether CP.W.D. is only Depart-
ment in the Central Government, which is
recruiting ‘Eaogineers in the Class II cate-
gory from competitive Engineering Service
Examination, and at the same time frem
ad-hoe recruitment made by the UPSC gn
behalf of this Department;

(b) whether it is also a fact that other
Government Departments are recruiting en-
ginecers from the Competitive Engineering
Service Examination in two categorics wir.
Class 1 permanent, and Class II temporary;
and

(¢) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH): (a)
Yes. Recruitment of Class 1I engineers by
the method of advertisoment and interview
by the U.P.S.C. in 1963 had been noots-
sary because the regular recruitment of
Class 1l engineers through the compatitive
examination as required by the Recrwit-
ment Rules fell far short of the require-
ments of the Department.

(b) No.

(¢) Recruitment to the various grades
are made according to the needs of the
individual Department.

Demanps oF CLass Il ENGINEERS ASSOCEA-
TioN o CP.W.D.

4196. SHRI G. S. MISHRA : Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) whether Class 11 Engineers Associa-
tion of C.P.W.D. have approached the au-
thority with the demand of changing over
the Class II permanent to Class 1 temporary
for those candidates selected from Eagi-
neering Services Examination;

(b) if so, the Government's reaction
thereof;

(c) whether they have also desired (0
reduce the eligibility period to 5 yecars, as
it was previously for the next prometion
to Executive engineer; and
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(d) if so, the Government's reaction
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a)
No, Sir. There was however such a de-
mand from the C.P.W.D. Engineers’ As-
sociation.

(b) Recruitment to Class I and Class
11 of the Central Engineering Service is
done strictly in accordance with the re-
cruitment rules. There is therefore no
question of elevation of Class II recruits
to Class [ jumior cadre.

(c) The Class Il direct recruits Asso-
ciation have requested that the period of
clizibility for Assistant Engineers (Class 11
officers) for promotion as Executive Engi-
neer may be kept the same as for Class 1
direct recruits wiz,, 5 yecars,

(d) The eligibility criterion for promo-
tion to the grade of Executive Engineer of
Assistant Engineers is 8 years. It canoot
be kept the same as for Class I direct re-
cruits as the Class 11 officers should put
in more service to get senior time-scale
than Class 1 officers in the junior time-
scale.

CONFIRMATION OF ExecuTive ENGINEERS
m CPWD.

4197. SHRI G. S. MISHRA : Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) whether there are Executive Engi-
peers in CP.W.D, who arc officiating as
Executive Engineers for the last 12 years
without confirming them to that post; and

(b) if so, the rcasons therefor and mc-
tion taken to confirm them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH): (a)
Yes.

Written Answers AGRAHAYANA 23, 1889 (SAKA) Written Answers

6814

are recruited against pérmanent posts omly
are generally not available for such promo-
tions. In addition, a large pumber of
officers have to be sent out on deputation
outside the Department. All these have
resulted in promotion of Class II officers
far in excess of their quota of 334%.
Thus there are a number of officers offf-
ciating for quite a long time in the grade
of Executive Engineer without being con-
firmed,

Such officers can be confirmed only in
accordance with the quota if more per-
mancot posts arc available. Conversion of
temporary posts into permanent onmes i3
reviewed annually,

ReNT TRIBUNALS, DeLHI

4198. SHRI ESWARA REDDY : Wil
the Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) the period during which the Rent
Tribunals, Delhi did not function since the
application of Delhi Rent Control Act,
1958;

(b) the number of appeals and stay
applications pending during this period;

(c) the number of persons who were
cjected by the Rent Controller and the
decrees passed by the Courts of Small
Causes, pending the decision on the appeals
and stay applications and complaints by
the Tribunals and the District Judge, Delhi,
respectively; and

(d) the number of cases in which the
orders and explanations of the courts offi-
cials are missing from the office of the
District Judge 7

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH): (s)
to (d). The information is being collected
and will be placed on the Table of the
House in due course,

CENTRAL REVENUE COLLECTED DN NEZAMA-
BAD DisTricT (ANDHRA PRADBSE)

4199. SHRI M. N. REDDY : Will the
Minister of FINANCE be pleased to stale :

(a) the amount of Central Revesues
Collected in the District of Nizamabed
(Andhra Pradesh) under the hoads :—

(1) Income-tax,
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(ii) Central Excise Duty;
(ifi) Wealth Tax

(iv) Gift Tax during the years 1960-
61, 1961-62, 1962-63, 1963-64,
1964-65, 1965-66 and 1966-67;

(b) the annual excise duty collected
from the Nizam Sugar Factory Bodhen,
District Nizamabad from 1964 to 1967;

(c) the total amount of excise duty col-
lected on tobacco in the district of Niza-
mabad during the year, 1964-65, 1965-66
and 1966-67;

(d) the total number of income-tax pay-
ing assessees in the district of Nizamabad
during 1966-67;

(e) the total number ot assessees in
Nizamabad district in 1966-67 who are in
arrears of income-tax for more than 3
years; and

(f) the total number of persons assessed
1o Wealth Tax in 1965-66 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARII DESAI) : (a) to (f). The in-
formation is being collected and will be
laid on the Table of the Sabha.
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AIDINDIA CONSORTIUM

4201. SHR1 D. N. PATODIA :

SHRI R. R SINGH DEO:

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that U.S.A. has
indicated its reluctance in fulfilling its con-
tribution to the Aid India Consortium in
the absence of matching contribution by
other nations;

(b) whether it is also a fact that in spite
of efforts made by India, matching con-
tributions from other nations are not forth-
coming; and

(b) whether it is also a fact that in spite
far commiited by other nations compares
with the contribution made by the
USA.?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b). No.
Sir,

(c) The concept of matching aid was
put forward with reference to and was
applicable in the case of food assistance
only. Against ity provisional offer of 3
million tonnes of food assistance, subject
to appropriate matching, USA has so far
given 2.5 million tonnes. Agamst the
target of 3 million toones for matching,
we have so far received in the shape of
foodgraine, as assistance of 600,000 toms
of foodgrains from Canada and 150,000
tonpes of foodgrains from Australia, In
addition to this other countries such as
Japan, Germany, UK. Canada, Australia
etc., have given debt relief or cash assist-
ance enabling deployment of free foreign
exchange for purchase of foodgrains,

w1 §W qfeae WA A anfa-
areft wit o foarad
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(%) v feeht srfeamslt +), o
afichem & wrg ot arrfaamedt & awer o
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WoRLD BANE PRESIDENT'S SPEECH

4203. SHRI ISHAQ SAMBHALI :
DR. RANEN SEN :

Will the Minister of FINANCE be plea-
sed to state :

(a) whether Government's attention has
been drawn to the observation made by the
World Bank President, Mr. George Woods
in his latest annual report that the Bank
should play its role not as interlopers but
as collaborators and that the discussion
between the Bank and the Member-States
seeking Bank’s aid and IDA loans include
fundamental policies governing the day-
to-day administration; and

(b) if so, Government's reaction there-
to?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI1
MORARJI DESAI) : (a) The 1966-67
Annual Report of the World Bank and
I.D.A. contains an excerpt from a lecture
delivered by the President of the World
Bank in the Columbia University. A copy
of the excerpt is laid on the Table of the
House, [Placed in Library. See No. LT—
2007/67].

(b) Government does not find it neces-
sary to react to the above statement,
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WATER SUPPLY TO PAKISTAN

4204. SHRI S. M. BANERJEE :
SHRI MOHAN SWARUP :
SHRI BASWANT :
SHRI K. P, SINGH DEO :
SHRI YAINA DATT
SHARMA :

Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether Pakistan has demanded com-
pensation from India alleging that adequate
water has not been given to them under
the Indus Water Treaty; and

(b) if so. the reaction of Government
thereto 7

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
No, Sir.

{(b) Does not arise,

U.S. AID FOrR FAMILY PLANNING

4205. SHRI ONKAR LAL BERWA :
SHRI SRADHAKAR
SUPAKAR :

SHRIMATI TARA SAPRE:

Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that the U.S.
Agency for Iniernational Development has
offcred to assist India in its Family Plan-
ning Programmes in a massive way; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. 5. CHANDRASEKHAR) :
(a) and (b). U.S. Agency for International
Development offered assistance for various
aspects of Indian Family Planning Pro-
gramme, After discussions, agreements for
asgistance in the following fields have so
far been arrived at :

(i) Demographic Training and Ras-
search Centre, Bombay (Equip-
ment, consultancy & Participants
Programme).

(ii) Oral Contraception Demonstra-
tion Pilot project Programme;
(Supply of oral pills).
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(iii) Condoms Distribution Programme
(Supply of condoms).

(iv) Strengthening of Family Planning
Training Centres (Consultancy &
cquipment ).
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CREDIT AGREEMENT WITH EAST EUROPEAN
COUNTRIES

4208. SHRI MADHU LIMAYE: Will
the Minister of FINANCE be pleased to
state :

{a) whether it is correct to deecribe that
wredit agreements with East-Bureopan
Countries as a genuins rupss payment
agrecments;
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(b) if so, why did they have to be re-
vised after devalustion;

(c) whether it is also a fact that the
agreements stipulated the existing gold parity
of the rupee as the basis for settlement and,
therefore, the balance had to be revalved
because of this stipulation; and

(d) if the reply to part (c) asbove is
affirmative, whether it is a fact that this
part of the agreement was never published
or at least adequately publicised 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) to (c). Under
the general pattern of the Ecomomic Co-
operation  Credit Agreements with the
East European countries, the quantum of
the credit is expressed either in Indian
rupees or in the currency of the lending
country. Repayments towards principal
and payments of interest are made in
Indian rupces and credited into a special
account. It is also provided in the agree-
ments that in case of any change in the
gold parity of the rupee, which is indi-
cated, the debt liability, in terms of rupees.
will be revalued, Because of this stipsla-
tion, the balances in the special accomsts
were revalued in June, 1966,

(d) Copics of the credit agreements have
been placed in the Parliament Library.
Moreover, the supply contracts financed
under these credit agreements include a
provision in regard to the gold parity of
the Indian rupee and the Indinn importers
are generalty familiar with this require.
ment.

CREDIT AGREEMENTS WITH EAsT EumormaN
STATES

4209, SHRI MADHU LIMAYE: Wwill
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that credit
with East-European States do mot epeci-
fically provide for the settlement of balkan-
ces in coaverlible currency;

(b) whether it is also a fact that Gov-
ernment have, in fact, settled these balances
in convertible currency since 1960; and

(c) if so0, the amounts so settled and the
currencies in which they were so sottled ?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Repayments to-
wards principal and payments of interest
under the Economic Co-operation Credits
extended by East European Governments
are made in Indian rupees which are uti-
lised for purchase of Indian goods. In some
egreemeats, however, there is the addi-
tional provision that these amounts may be
converted into Pounds Sterling.

(b) No, Sir.
(c) Does not arise.

TwmiBAL BLOCKS IN ORISSA
4210. SHRI SRADHAKAR SUPA-
KAR : Will the Minister of SOCIAL WEL-
FARE be pleased to state :

(a) whether it is a fact that the number
of Tribal Development Blocks in Orissa
is very small as compared to the number
of blocks in other States like Maharashtra,
Gujarat and Madhya Pradesh; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA) : (a)
and (b). The position is as follows :

State No. of T.D. Blocks.
Orissa 75
Gujarat 55
Maharashira 48

Madhya Pradesh 127

The allotment of blocks is decided ac-
<cording to the concentration of tribal
‘population.

ATTAPADY DEVELOPMENT SCHEMBE

4211. SHRI E. K. NAYANAR : Will the
Minister of SOCIAL WELFARE be pleas-
ed to state :

(a) whether any survey has been made
of the Attapady Valley Palghat district,
Keralg for the purpose of drawing up a
scheme for the welfare of tribal people;

(b) whether the cost of the survey is
being met from the Attapady Valley Deve-
lopment Funds;

(c) whether it is a fact that similar
backward areas in Laccadives and Anda-
man were developed at the cost of Gov-
ernment; and
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(d) if so, the steps taken to develop the
Attapady area ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA) : (a)
to (d). The required information has besn
called for from the State Government and
will be lid on the Table of the House,
when received,

AGRICULTURAL DEVELOPMENT FUND

4212. SHRI RAM KISHAN GUPTA :
Will the Minister of FINANCE be pleased
to state the contribution Government pro-
pose to make to the Agricultural Develop-
ment Fund for South-East Asia decided to
be raised in December last year by the
9-Nation Conference on Agricultural Deve-
lopment held in Tokyo to promote Agri-
culture in the region ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : At the Ministerial
Conference on Agricultural Development
in South-East Asia, held in Tokyo in
December, 1966, it was decided to move
the Asian Development Bank for setting up
a Special Pund for Agricultural Develop-
ment to be used for development of South-
East Asian region. India did not partici-
pate in this conference. Subsegquently, the
Board of Directors of the Asian Develop-
ment Bank has accepted, in principle, the
idea of creating such a fund under the ans-
pices of the Bank for agricultural develop-
ment of all developing member countries
of the Bank, However, details such as the
quantum of the fund, amount of contribu-
tions from various countries etc, have mol
been worked out yet. No decision has yet
been taken about India’s contribution to the
fund.

SeENORITY LIST IN STATIONERY OFFICE

4213. SHR1 VISWANATHA MENON :
SHRI SATYA NARAIN
SINGH :

SHRI UMANATH :
SHRI E. K. NAYANAR :

Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether Government are aware of
the resolution passed by the All-India
Statisnery Employees' Association regard-
ing the separate seniority/gradation List
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prepared by the Assistant Controller, Re-
gional Stationery Depot, New Delhi; and

(b) if so, the action taken by Govern-
ment thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH): (a)
Yes.

(b) The matter is under consideration.

PMOMOTION OF AYURVEDIC SYSTEM OF
MEDICINE

4214. SHRI HARDAYAL DEVGUN :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether the Ayurvedic System in the
country needs further development; and

(b) if so, the concessions and facilities
which are proposed to be provided to the
persons in this profession 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
Development of the Ayurvedic System of
Medicine is a continuing process and is
taking place on the lines already set.

(b) No special concession or facilities
are proposed to be provided to the persons
in this profession.

BBHAVIOUR OF STAFF OF WILLINGDON AND
InwiN HoOSPITALS WITH PATIENTS

4215. SHRI PREM CHAND VERMA :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state ;

(a) whether Government are aware that
the staff of Willingdon and Irwin Hospitals
im Delhi do not behave properly with the
patients; and

(b) if so, the measures taken by Gow
ernment in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
Occasional complaints are received against
the staff from time to time,
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(b) Such compldints are investigated and
suitable action taken.

ATTAPADY VALLEY DEVELOPMENT FUNDs

4216. SHRI E, K. NAYANAR : Will
the Minister of SOCIAL WELFARE be

pleased to state:

(a) the amount allotted to the Atta-
pudy Valley Development Funds during
1962 to 1967, year-wise, and the achemes
for which allotted; and

(b) the reasons for reducing the
wmount when the demand is increasing ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATT PHULRENU GUHA): (a)
Na grants have been given specifically
towards the Attapady Valley Development
Funds from the provision available under
the Backward Classes sector.

(b) Does not arise.

BRAIN DRAIN IN PuBLIC UNDERTAKINGS

4217. SHRI BIBHUTI MISHRA : Will
the Minister of FINANCE be pleased to
state :

(a) whether Government's atteotion has
been drawn to the Statesman of the 23rd
August, 1967 under the caption “Public
Sector threatened with Brain Drain™;

(b) if so, whether it is a fact that many
Engincers and other employees from the
public sector are leaving for want of pro-
per work given to them and proper beha-
viour meted out to them; and

(¢) Government's reaction thereto ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) and (¢). The number of all cate-
gories of who from
Public Enterprise during 1965 was 3069;
these resignations were for betterment of
prospects, higher studies, domestic circum-
stances, etc. Government have however,
been paying conmstant attention to the
salary scales, allowances, housing facilitics,
incenlives, career prospects, oic., Pprovided
for the employees in the public sector with
a view to miniming the drift of per-
sonnel,
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" CONFISCATION OF PROPERTY oOF
Tax EVADERs

4218. SHRI MADHU LIMAYE :
SHRI YAINA DATT SHARMA:

Will the Ministerr of FINANCE be
pleased to state :

(a) whether the legislation as promised
by him during the Budget debate last ses-
sion to confiscats the property of tax-
cvaders has been drafted; and

(b) if so, when it will be introduced
in Parliament ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (2) and (b). The
matter is being examined in the light of
the legal issues involved.

ATTAPADY TRIBAL BLOCE
4219. SHRI E. K. NAYANAR : Wil

the Minister of SOCIAL WELFARE be
ploased to state :

(a) whether it is a fact that Govern-
mont have given additional grant of Rs. 1
million for the Attapady Tribal Block;

(b) if so, the reasons for delaying this
additional grant so far; and

(c) the steps taken to utiliso this
amount for the welfare of tribal peoples
and the scheme for which being used ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA): (a)
Bvery Tribal Development Block gets an
additional grant of Rs. 1000 lakhs in
stage I of 5 vyears over and above the
‘sormal grant admissible to it from the

Name of the factory

A. Public Secror
* Trombay
* PACT (Alwayc)
B. Private Sector
Banore
Gujamat
Naptha is used along with other
raw materials.
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Community Development Budget Atsa-
pady Block was started in the year 1962-
63 and Rs. 10.00 lakh were allotied o
it from the year 1962-63 to 1966-67 at
the rate of Rs. 2.00 lakh per year.

(b) Dose not arise.

(c) The welfare schemes in a Tribal
Development Block are implemented by
the State Government and the expendi-
ture is planned by pooling the funds avail-
able from the Tribal Development Block
Budget and the Community Developmest
Block Budget. No rigid schematic budget
has been prescribed but the expenditure is
booked under the following major group
heads :

Economic Development Rs. 4.80 lakhs
Communications Rs. 2.00 ..
Social Services Rs. 1.20 ..
Vehicles Rs. 0.50 ,,
Project Office Personnel Rs. 1.50 ,,
Total Rs. 10.00 ,,

OuTtrur oF FERTILIZERS FROM NAPATA
BASED PLANTS

4220. SHRIMATI TARKESHWARI
SINHA : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state the annual out-put of fertiluzcrs frem
the naphtha-based plants ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH):
The capacity and the output for 1966-67
of the projects using naphtha as feed-
stock are given below :

Annuval Production in térms
capacity in of "N’ in 1966-67
terms of ‘N° (Tonnes)

90,000 35,763

70,000 24471

8,000 4,484
96,000 Started production
w. ¢. [. June, 1967.
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SECURITY  ARRANGEMENTS 1IN  PUBLIC
SECTOR INDUSTRIAL UNDERTAKING

4221. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of FINANCE

be pleased to state :

(a) the number of officers and other
personnel appointed for a securily pur-
posey in the public sector industrial under-
takings;

(b) whether these arrangements ensure
full safety of public sector undertakings;
and

(c) if not, the steps proposed lo be taken
io improve the security arrangeincnts ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF RINANCE (SHRI
MORARJI DESAI) : (a) The information
is being collected and will be placed on
the Table of the House as soon as pos-
sible,

(b) and (c). The present secursity ar-
rangequents in Public  Eaoterprises  show
that there is room for further sirengthen-
ing in certain directions, The proposal to
constitute a Central Industrial  Security
Force is under consideration.

INCOME-TAX COMMISSIONER FOR OQRISSA

4222, SHRI SRINIBAS MISRA : Will
the Minister of FINANCE be pleased to
state :

{a) whether the Income-ax assessees
of Oriesa have demanded a separaic
Income-tax Commissioner for Orissa;

(b) whether the cmployces of the

Income-tax Department in Orissa  have
also made similar demands;
(c) whether Government have caused

any independent enquiry into the matter;
and

(d) if so, with what result ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) Yes, Sir.

(¢) and (d). Government arc keeping
the matter under review in the light of
all relevant considerations,

FOREIGN EXCHANGE SPENT oN Toum
ABROAD OF MINISTERS AND LEGISLATORS

4223. SHR1I SHRI CHAND GOEL:
Will the Minister of FINANCE be ploassd
lo state the amount of foreign exchange
spent on tours of Ministers and Legisla-
tors out of the total amount of foreiga

earned by our country during
the years 1965-66 and 196667 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARII DESAI): The reqoired infor-
mation will be collocted and placed oa
the Table of the House.
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PAY-SCALES OF TRANSLATION STAFF
IN MINISTRIES

4225. SHRI SHRI CHAND GOEL:
Will the Minister of FINANCE be pleased
to state :

{.a) whether any proposals for remov-
ing certain anomalies in the pay-scales of
staff engaged on translation work were
made by certain Secretariats/Departments;

(b) if so, the action taken thereon; and

(c) whether Government bave any pro-
posal to grant advance increments to the
staff keeping in view the quantum of work
being done by them?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) No, Sir.

(b) Does not arise.

(c) No, Sir,
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SHORTAGE OF DRINKING WATER

4226. SHRI PREM CHAND VERMA :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DBEVELOP-
MENT be pleased to state ;

(a) whether it is a fact that there are
wvery large areas in the country where
people do not get drinking water;

(b) whether newly reconstituted Plan-
ning Commission has made an assessment
of the problem and allotted it the top-
most priority; and

(c) if so, how much funds have been
allocated to the project and the funds to
be spent in various States during the
current financial year?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
About 409 of urban population are yet
to be provided with piped water supply
schemes apd one-third of the rural popu-
lation are estimated to be living in diffi-
cult and scarcity areas.

(b) No assessment has been made by
the newly reconstituted Plaoning Com-
mission. The Government of India gives
high priority to the water supply and sani.
ration programme,

(c) Rs. 350 crores has been tentatively
allocated for Water Supply and Sanitation
Programme in the Fourth Plan. For the
turrent year a provision of Rs. 1,800
lakhs has been made for giving loans to
the State Governments for urban schemes
and Rs, 300 lakhs has been made for
giving grants to States for rural schemes.
For these schemes Central assistance is
fiven by way of loan to the extent of
100% for urban schemes and 50% by
~ay of grant for rural schemes.

Since the Water Supply and Sanitation
Programme is a Centrally aided scheme,
the entire provision has to be made in
the State Plans; but, by and large, the
State Governments have not been making
adequate provisions for this scheme in
their Annual Plans,
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SHoPs IN GOLE MARKET, NEw DELHI

4228. SHRI RAM SWARUP : Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to statc :

(8) whether it is a fact that the old
Municipal Shops Nos, 1 to 62 in Gole
Market, New Delhi, were specially
designed and comstructed for particular
trades and were offered by N.D.M.C. for
running the said trades only about 30
years ago; and

(b) whether the shops have already
outlived their lives and will be dismantled
under the Master Plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) The
Municipal Shops at Gole Market, New
Delhi, were originally allotted through
public auction for specific trades about
30 years ago.

(b) The shops on the ground floor and
the first floor are quite safe. Whenever
necessary, repairs are done by the
N.D.M.C. As per Development Plan of
DIZ area, these shops have to be dismantled
as they are coming in the re-alignment

,plan of the area,

SHOPs IN GOLE MARKET, NEw DELHI

4229. SHRI RAM SWARUP : Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether the allottees of old Muni-
cipal Shops Nos. 1 to 62 at Gole Market,
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New Delhi, are recognised as tenants or
licencees;

(b) whether any agreement has been
exacuted and if so, on what termm and
whether the agreements are renewed
thereafter or fresh quotations are invited;

(c) the legal claim of occupunls after
the expiry. of term and against infringe-
meat by them of any term of the agree-
ment;

(d) whether the New Delbi Municipal
Committee has been recsiving much bigher
offers in inviting fresh quotations for the
shops vacaled; and

(e) whether the New Delhi Municipal
Committee is charging very nominal
monthly rents/licence-fees from  these
allottees, as compared to its Lodi Road
Main Market and if so, the steps (aken
by Government to avoid this loss ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B, S. MURTHY): (a) The
allotiees are recognised as licencees.

(b) Agreements were executed bul the
‘period bas since expired. The allottees
are, however, allowed to continue to be in
occupation of the shopg on the same terms
and conditions unless any infringement of
the terms is noted.

(¢) For infringement of any of the
terms, allotment is cancelled und action
as provided under ths Public Premises
(Bviction of Unauthorised Occupants) Act,
1958, is taken. After canmcellatiop of the
allotment, the unauthorised occupants have
no legal claim,

(d) Whenever apy shop falls vacant
tenders are called. It is correct that much
higher offers than the oviginal licence fee
are received whenever any shop is put to
tender,

(e) The area of the shops at Lodi Road
is much larger than those of the Gole
Market shops. Moreover, there ure resi-
dential flats above the shops of the Cen-
tral Market, Lodi Road. There can,
therefore, be no comparison of the licence
fee being charged from the shops of the
two markets. The licence fee of shops
at Gole Market varies from Rs. 14/- to
Rs. 355/- and that of Lodi Road Market
from Rs. 150/- to Rs. 520/ per month,
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LoaN TO MESsks. SmI RAM BeAmINGs Ltn,

4230. SHRI P. K. GHOSH : Will the
Minister of FINANCE be pleased to stae;

(a) the amount of loan Government
have given to M/s. Bharat Ball Bearing,
Ltd, (mow renamed as Sri Ram Bearing
Ltd.) through different agencies like In-
dustrial Finance Corporation of India,
State Bank of India and the terms and coo-
ditions thereof;

(b) whether the said company is pay-
ing back these loans plus interest thereon
as per the terms under which they were
advanced; and

(c) if nol, the steps Government pro-
pose to take in order to recover the loans
und the intcrest ?

THE DEPUTY PRIME MINISTER
AND THE MINISTER OF FINANCH
(SHRI MORARJI DESAI): (a) No loan
has been given by Governmenl to Sri Ram
Bearing Ltd. The Industrial Finance Cor
poration of India, an autonomous stau-
tory corporation, has, however, sanctiooed
a loan of Rs. 6 lakhs on its own usual
terms and conditions,

Government are not aware of loans, if
any, given by the State Bank of India, as
that Bank is prohibited by its statute from
disclosing information about its clients

(b) Yes, Sir.

(c) Does not arise.

EVICTION OF DISPLACED PERSONS SETTLLD
™ Pusa Roap AND OTHER Areas v Dusm

4231, SHRI SARJOO PANDEY : Wwill
the Minister of WORKS, HOUSING AND
SUPPLY be pleased to state:

(a) whetber it is a fact that the dis-
placed persons from West Pakistan who
built houses on Governmen! land before
the 15th August, 1950 on Main Faiz
Road, Subhash Nagar, Pusa Road and the
Ridge Road, in Delhi and New Delhi arcas
and have since settled down there, are
now being cvicled and their houses demo-
lished despite the Gadgil Assurances given
in the House on the 29th September, 1951
that their pucca constructions would be
regularised; and
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(b) if so, the reasons for evicting them
from those sites and demolishing the
Ppucca structures built by them therecn?

THE DEPUTY MINISTER IN TIIE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
{a) and (b). According to the Master
Plan of Dclhi, the land under the un-
authorised structures put up in these areas
ig earmarked for widening of roads/
schools/recreational “Green’ ctc. As such,
these struclures should not be allowed to
stay there,

WEEVIL-INFESTED CORN  Sova  MEALS
Receivep FrRom U.S. TtHrROUGH UNICEI

4232, SHRI K. P. SINGH DEO:
SHRI MOHAMMAD ISMAIL :

Will the Minister of HEALTH, FAMI-
LY PLANNING AND URBAN DEVE-
LOPMENT be pleased to state :

(a) whether it is a fact that about 70
bags of corn soya meals (CSM) received
from the U.S. Government through
U.N.I.C.E.F. are infested with wecvils;
and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B, S. MURTHY): (a) &od
(b). The UNICEF had recently supplied
32 tons (1,400 bags) of Corn Soya Milk
to the Delhi Municipal Corporation from
the U.S. Government, Of these 295 bags
were received in damaged condition and
found to be largely infested with weevils,
Subsequently, some of the other bags were
also found to be infested with weevils, In
consultation with UNICEF authorities, the
Delhi Municipal Corporation has decided
to segregate the damaged stock and utilise
only such quantities which are found fit
for human consumption after getting
them tested in the laboratory,

FOREIGN ExXCHANGE SPENT BY PUBLIC AND
PRIVATE SECTORS

4233. SHRI SHIVA CHANDRA JHA :
Will the Minister of FINANCE be pleased
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to state the foreign exchange spent by
both the Public and Private Sectorg in
their investment during all these Plan
periods, sector-wise ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): Statistics regarding
imports are kept by commodities by the
Director General of Commercial Intelli-
gence and Statistics. Balance of Pay-
ments data also are analysed by the Re-
serve Bank of India only in terms of

commodities, These data are not kept
according to the nature of the enduse,
such as agriculture, industry, mining,

transport, health, education, family plan-
ning etc, Also the foreign exchange data
regarding allocation and licensing are not
compiled to show investment as distinct
from consumption. There is the further
factor that investment goods are not al-
ways wholly imported but are also fabri-
cated in the country and the fabrication
involves imported compoments and raw
materials,. The agency importing the
goods (in the public or private sector)
is also not necessarily the one which uses
them. For all these reasons, an analysis
as desired in the question is not available.

KoLar GoLp MINES

4234, SHRI G. Y, KRISHNAN: Wil
the Minister of FINANCE be pleased to
ktate :

(a) whether Government are aware
that the technical supervision is lacking
in Kolar Gold Mines and thereby the
output is very low; and

(b) whether it is proposed to provide
a technical General Manager to assist the
Managing Director and reducing the un-
skilled lower supervisory staff ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJT DESAI): (a) No, Sir. Expe-
rienced technical officers at Kolar Gold
Mining Undertakings provide the necessary
technical supervision. However, produc-
tion at the Mines has been adversely
affected by several natural calamities.

(b) No, Sir.
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KoLar GoLp MINES

4235. SHRI G. Y, KRISHNAN : Wil
the Minister of FINANCE be pleased to

state :

(a) when the Northern project of
Mysore Mines (Bangarugunta) was started
and what is its yield;

(b) whether it is a fact that it is very
much closer to Nundydroog Mines; and

(c) if so, the reasons for not attaching
it to Mysore Mines ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) The Bangaru-
gunta project was started during 1963 and
has so far yielded 33,374 gms. of gold.

(b) Yes, Sir.

(c) This project is attached to the
Mysore Mine on account of administra-
tive convenience keeping in view the
shrinkage in operation at the Mysore
Mines, and the availability of men and
material,

KoLar GoLp MiNes

4236. SHRI G. Y. KRISHNAN : Will
the Minister of FINANCE be pleased to
slate :

(a) whether it is a fact that several offi-
cers including the Chief Personnel Officer
of Kolar Gold Mines have accumulated
huge wealth by illegal transactions in con-
nection with the operations of mines;

(b) whether Government have investi-
gated in the matter; and

(c) if so, the result thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI

MORARJI DESAI): (a) No such case
has come to the notice of the Government.

(b) and (c). Do not arise.

WTTE Aq1 QUi & W aewT s
4237. oft WMo Wo @mit: wT
farer 7ft qg 7o A IO AT fR
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4238. SHRI G, Y, KRISHNAN : Will
the Minister of FINANCE be pleased to
state :

(a) the investment made on Yerra-
gonda Mines and what is the output of
the Mines;

(b) whether it is a fact that the same
has been closed recently after huge invest-
ment;

(c) whether any proper survey was
done before investment was made in that
mine; and

(d) if not, the reasons therefor?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARII DESAI) : (a) to (d). The Yer-
ragonda Project was taken up during
1963 on the basis of old assay values and
surface trenching results by the Explora-
tion Department of the Kolar Gold Min-
ing Undertakings, which indicated a series
of reef lines. An amount of approxi-
mately Rs 3 lakhs was invested in the
project and the approximate output was
8,400 gms. of gold. (Some of the ma-
terial issued for this project are recover-
able).

However, the values encountered in the
area were not encouraging and the returns
were not commensurate with the expendi-
ture incurred and the project was aban-
doned in September, 1967 on the recom-
mendations of the Superintendent of the
Mines and the advice of Consulting En-
gineers,
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GARDEN AT SHANTIVAN

4243. SHRI MRITYUNJAY PRASAD:
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether Government propose 1o
lay a garden at Shantivana on the Japa-
neso pattern; and

(b) if so, the expenditure involved in
laying a garden on the Japanese pattern
and one on the indigenous pattern ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGP!):
(a) and (b). The plan of comprechensive

development of Shantivana has not yet
been finalised. There is no proposal for
laying a Japanese garden in the Samadhi
area. The cost of laying a garden of the
Indian type cannot be estimated before
the final plans are prepared.

ADMISSION IN MEDICAL COLLEGES

4245. SHRI D. N, PATODIA : Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that several
types of discriminations are being prac~
tised by various Medical Colleges in the
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different States in matter of admission of
students;

(b) whether it is also a fact that some
Sumemmenlsmspu't.ytomd:
discriminations on regional basis; and

(c) if so, the steps Government pro-
pose to take in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENTY (SHRI B. S. MURTHY): (a) and
(b). Admissions to the Medical Colleges
in India ure governed by the rules and
regulations framed for the purpose by the
authorities of the Medical Colleges and the
Universities concerned. These rules and
regulations take into account the minimum
percentage of marks obtained by the can-
didates for selections, results of pre-
entrance tests, and also domiciliary con-
siderations, if any,

{c) The regulation of admission to Me-
dical Colleges lies within the jurisdiction
of State Governments and the Universities
concerned and as such the question of any
action in this regard by the Central Gov-
emment does not arise.

LAND ACQUIRED FOR PUBLIC UNDERTAKINGS

4246, SHRI P. R. THAKUR : Will the
Minister of FINANCE be pleased to state:

(a) the exact locations of the various
public undertakings set up throughout the
country since the 15th August, 1947;

(b) the area and nature of previous uti-
lisation of land acquired for each of the
undertakings;

(¢) the number of persons displaced and
the type of compensation paid for each of
the undertakings;

(d) the percentage of displaced persors
who have been given employment in each
one of them as manual labourers and as
skilled technicians after training, etc,; and

(e) the percentage of those who have
been given alternative land for housing and
agricultural purposes ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (e). The in-
formation asked for is being collected and
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will be placed on the Table of the House
as soon as possible,

Pay Revision or P.W.D. EMPLOYEES IN
MANIPUR

4247. SHRI M. MEGHACHANDRA :
Will the Minister of WORKS, HOUSING

AND SUPPLY be pleased to statc :

(a) whether it is a fact that certain sec-
lions of Government employces of Mani-
pur including work-charged cmployees in
the P.W.D., Manipur are still left out of
the pay revision given effect to from the
1st April, 1964; and

(b) if so, the rcasons for the delay and
the steps taken to implement it ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(a) and (b). In accordance with the Pay
Commission’s recommendations, the scales
of pay of the employees of the Govern-
ment of Manipur are based on scales of
pay obtaining in Assam for eqguivalent
posts, The Government of Assam revised
the scales of pay of their employees with
effect from 1st April 1964. The Govern-
ment of India have, therefore, also revised
the scales of pay of most of their employees
including those of the workcharged em-
ployees of Manipur PW.D. borne on re-
gular establishment with effect from st
April 1964, There are, however, certain
posts in the Wireless Department carrying
Central scales of pay whose scales of pay
have not yet been revised. The question
of bringing their scales on to the Assam
pattern is under comsideration,

4248. it wiarer weme : w faw
wfY gg aoma Y paT W

(%) ® Sox w¥w & qff o
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COMMITMENT CHARGES/COMMISSION/SER-
VICE CHARGES ON FOREIGN A AGREE-
MENT/CONTRACTS

4249. SHRI S. R, DAMANI : Will the
Minister of FINANCE be pleased to
state : i

(a) whether it is a fact that commit-
meat charges/commission/service charges
hed been paid in respect of uny agree-
meat or contract for foreign aid during
the last three years;

(b) if so, whether Governinent propose
to lay on the Table a statement detailing
the commitment charges/commission/
service charges paid to different countries;

that more

(c) whether it is a fact
commitment

countries have imposed
charges; and

(d) if so, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b), Yes, Sir.
A etatement showing commitment/service
charges paid by the Government of India
to different countries/agencies is laid on
the Table of the House. [Placed in Library.
See No. LT-2009/67]

No commission charges are payable to
the lending agencies by the Covernment
. in respect of the loans received from
them.

(¢) No, Sir.
(d) Does not arise,
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EpucaTioN OF CHILDREN OF SCHEDULED
CASTES AND SCHEDULED TRIDES

4250. SHRI RANDHIR SINGH : Will
the Minister of SOCIAL WELFARE be

pleased to state :

(a) whether Government are aware that
a largs percentage of Scheduled Castes and
Schedulad Tribes children are not sest to
village schools for education despity free
education facilities provided to them; and

(b) if so, the steps taken to put maxi-
mum peroentage of children of these
poorest sections of society to achools to
ameliorate their backwardness ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA) : (a)
and (b). Over 50 per cent of Scheduled
Caste and Scheduled Tribe population in
the school-going age-group are now recelv-
ing primary education. Most States now
supplement free education by the supply
of clothing, mid-day meals and text books.
In the higher Classes, Scholarships and
stipends are also made available, besides
hostel facilities. Such incentives have
been yielding good results, Compulsory
education has been introduced in moet of
the States at the primary level and the
compulsions of the State Laws made in
this regard are applied to the Scheduled
Caste and Scheduled Tribe population in
the same way as they are applied to the
other Sections of the population, The
process of change in the rural areas ia,
however, understandably slow and canmot
be accelerated beyond a limit,

WELLS FOrR HARLIANS

4251. SHRI RANDHIR SINGH : Wwill
the Minister of SOCIAL WELFARE be
pleased to stale :

(a) whether Government are aware
that in certain parts of the country,
different sections of Scheduled Castes and
Scheduled Tribes have separate wells for
purpose of drinking water and do not
allow the use of their respective wells to
all gections which encourages non-Harijan
sections of the population to practice un-
touchability; and



6847

Written Answers

(b) the steps Government propose to
take to put a stop to this malpractice ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA): (a)
No specific case has been brought to notice
of Government; such situations cannot be
generalised, but isolated instances might
exist,

(b) In the case of public wells, situa-
tions of this typs are dealt with as an
offence cognisable under Section 4 of the
Untouchability (Offences) Act, 1955.

CANCER INSTITUTE, CALCUTTA

4252. SHRI S. M. BANERJEE : Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether his attention has been
drawn to a news-item in Kalantar alleg-
ing malpractices and corruption in the
Cancer Institute, Calcutta; and

(b) if so, the action taken by Govern-
ment thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B, S. MURTHY): (a) No.

(b) The allegations of malpractices in
the Chittaranjan National Cancer Research
Centre received from time to time have
been examined and found to be without
truth.

PrICE OF PETROL

4253. SHRI S. M. BANERJEE:
the Minister of PETROLEUM
CHEMICALS be pleased to state :

(a) the efforts made to reduce the price
of petrol;

(b) whether it is a fact that the foreign
oil companies have not agreed to the re-
quest of Government to reduce the price;
and

(c) if so, the 1
thereto ?

will
AND

ti il Of GU\‘" t

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRL ASOKA MEHTA): (a)
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The basic ceiling selling prices of petrol
and other bulk refined petroleum products
ex-oil companies' storage points are deter-
mined on the basis of import parity on
the lines of the formula referred to in
the Government of India Resolution No.
101(26)/65-PPD dated 1-2-66, which will
apply till 31-12-67 and for such further
period or periods as Government may
decide. During the currency of this price
formula the question of reducing the price
of petrol by the oil companies does not
arise,

(b) The question does not arise, as no
such proposal was made to the oil com-
panies,

(c) Does not arise.

ARREST OF INTERNATIONAL SMUGGLERS AT
PALAM AIRPORT

4254. SHRI 5. M. BANERIJEE: Will
the Minister of FINANCE be pleased to
state :

(a) whethar some international smug-
glers were arrested by the Customs De-
partment at Palam Airport in October,
1967; and

(b) if so, whether prosecution
been launched against them ?

have

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI!
MORARJI DESAI): (a) On 25th October,
1967 a Jordanian national, who is suspect-
ed to be involved in a case of seizure of
gold effected by the Customs authorities
in May, 1960, was arrested when he
arrived at Palam Airport from abroad.

(b) After the identity of the person
arrested is established, the question of pro-
secution will be considered.

et W qoAvE QY
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GoLp SeizeD FROM BOAC PLANE

4256. SHRI MADHU LIMAYE : Will
the Minister of FINANCE be pleased to
state :

(a) whether the investigation into the
gold seized by the Customs/Government
from the B.O.A.C. plane at Delhi some
weeks ago has since been completed;

{b) whether the gold was intended for
smuggling;

(c) the laws (Customs, gold control,
etc.) which were violated by the B.0O.A.C.;

and
-
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(d) whether adjudication has started/
whether the gold has been confiscated ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) Yes, Sir. Inves.
tigations in the case of seizure, by the
Customs authorities, of gold from a
B.O.A.C, plane at Palam airport, Delhi
on tha 15th September, 1967 have been
completed,

(b) The gold docs not appear to have
been brought with the intention of smug-
gling it into India,

(c) Foreign Exchange Regulation Act,
1947 read with the Customs Act, 1962,

(d) Adjudication proceedings have becn
initiated in this case, show cause notices
having been issued to the parties con-
cerned. After receipt of the replies to
these notices, the case will be adjudicated
by tha Collector of Central Excise and
Customs, Delhi,

LIC. LoaN TO BIRLAS

4257. SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of FINANCE be

pleased to state :

(a) whether it is a fact that the Life
Insurance Corporation of India has grant-
ed a loan for Rs. 50 lakhs to the Birla
Group of industries during the last six
months; and

(b) if so, the purpose for which and
under what terms and conditions the loan

' was sanctioned 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARII DESAI): (a) Yes, Sir, A mort-
gage loan of Rs, 50 lakhs was granted by
the Life Insurance Corporation of Indiain
May 1967, to the Hindustan Times Ltd.,
which, according to the Monopolies Inquiry
Commission Report, belongs to the Birla
Group,

(b) The loan was granted for construc-
tion of a 17 storeyed building in New

-Delhi, Tn addition to the usual terms and

conditions of the Corporation’s Scheme for
grant of loans on morigage of immov-
uble properties several other special condi-
tions have been stipulated. These special
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conditions inter-alia include the follow-
ing :—

(i) The loan will be advanced in 4 ins-
talmonts—the first instalment of Rs. 20
lakhs or 50% of the then value of the
properties as assessed by LIC's Valuer,
whichever is less to be paid on execution
of the Mortgage Deed provided that the
Applicant—Company initially spends a sum
of Rs, 25 lakhs from out of its own re-
sources towards the construction, the
socond instalment of Rs. 15 lakhs on
LIC’s Valuer certifying that the Appli-
cant-Company had spent the first instal-
ment of Rs, 20 lakhs and a further sum
of Rs. 15 lakhs from out of its own re-
sources towards the construction, the third
instalment of Rs, 10 lakhs on LIC’s Valuer
certifying that the Applicant—Company
has spent the second instalment of Rs. 15
lakhs and a further sum of Rs. 20 lakhs
from out of its own resources towards the
comstruction and the last instalment being
the balance of the loan, on completion of
the building in all respects provided the
value of the building (excluding land) on
the land at Curzon Road is Rs. 137.50
lakhs;

(ii) the loan will be for @ period of 12
years including a moratorium for three
years in respect of repayment instalment
of principal only. and the rate of interest
will be 9% with a rebate of 1% for punc-
tual payments;

(iii) the Applicant-Compeny shall raise
an unsecured loan of Rs, 24 lakhs from
M/s Birla Brothers Pvt. Ltd., before any
instalment of the LIC's loan is disbursed.
The Applicant-Company shall not repay
either wholly or partly the said loan from
M/s Birla Brothers Pvt, Ltd,, Calcutta, so
long as any part of the loan from the
LIC is outstanding;

(iv) the Applicant-Company shall not
redeem the five thousand Redeemable
Preference Shares of Rs. 100 each fully
paid, during the pendency of the loan
from the LIC; and

(v) the Applicant-Company will be re-
quired to release to the Corporation the
entire portion admeasuring about 38,000
sq. ft. occupied by it at present in the
Corporation’s Bombay Life building at
Connaught Circus, New Delhi, as soon as
the proposed multi-storeyed building at
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18/20, Curzon Road, New Delhi, offered
to the Corporation as mortgage security

is ready.

INCOME-TAX EVASION BY FRUIT MERCHANTS
oF DELHI

4258. SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of FINANCE be
pleased to state:

(a) the names of fruit merchants of
Subzi Mandi, Delhi who have income
more than fifty thousand rupees during
the last five years; and

(b) the steps taken to enforce recovery
of Income-tax from them ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) The information
is given in the Annexure laid on the
Table of the House, [Placed in Library.
See No. LT-2010/67].

(b) Appropriate steps, as provided in
law. for recovery of tax, are taken on the
merits and circumstances of each case.

INCOME-TAX EVASION BY PeorLE.

4259. SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of FINANCE be
pleased to state :

FiLm

(a) the number and names of Film
people against whom prosecution cases for
evasion of Income Tax allowed by
the Income-tax Department during the
years 1962-63, 1963-64, 1964-65, 1965-66
and 1966-67;

(b) the total amount of Income-tax
‘arrcars involved; and
(c) the number of cases in which (i)

punishment was awarded, (i) compromise
was made, and (iii) dismissed without any
punishment ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAD: (a) 1962-63 to
1965-66—Nil.

1966-67—One. Shri T. S. Baliah of
Madras,

(b) The amount of income-tax arrear
involved in the case of Shri T. S, Baliah
is Rs. 1,15,165/-.

(c) The only prosecution case referred
to in part (a) of the reply is pendms;
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WEeLFarRE OF TRIBALS

4263, SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of SOCIAL
WELFARE be pleased to state :

(a) the total mumber of tribals in the
country, State-wise; and

(b) the amount spent, State-wise, since
the 15th August, 1947 on their welfare ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA): (a)
This information is contained in ths Cen-
sus of India Compilation, 1961,

(b) The information is given in the
statement laid on the Table of the House,
[Placed in Library, See No. LT-2011/67).
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U. K. Loan

4265. SHRI HIMATSINGKA : Will the
Minister of FINANCE be pleased to
slate :

(a) whether it is a fact that UK. has
recently offered £32 million loan for
1967-68;

(b) if so, what are the muin terms of
the offer and how much of the offered
loan is non-project loan; and

(c) the schemes which are proposed tu

be financed with this loan and the goods
which are to be imported under it?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (¢). Upto now
loan agreements for £19 million for Bri-
tain's assistance to India for 1967-68 have
been signed as follows :—

1. £7 million signed on 19-6-67 for
providing goods and services from Bri-
tain for the following:

(i) Britsh oriented industries.

(ii) Bhopal Heavy Electricals (India)
Ltd,

(iii) Components for boilers to be
manufactured in India with Bri-
tish collaboration, and

(iv) Any other item as may be agreed.
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2. £12 million signed on 21-7-67 for
a debt refinancing (£ 11.6 million) cum
General Purpose (£0.4 Million) Loan.
The above loans are repayable over a
period of 25 years inclusive of a grace
period of 7 years and are free of inte-
rest or any other charge.

In addition to the above loans Britain
has recently indicated that a further £13
million would be made available as assist-
ance for 1967-68, A loan agreement for
this is under discussion with the British
-Government,

FLOODs IN MIDNAPORE DISTRICT (WEST
BENGAL)

4266. SHRI S, C. SAMANTA: Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the recommendations made by the
‘Committee appointed under the chairman-
ship of Shri Man Singh to cope with the
flood revages in the District of Midnapur,
West Bengal;, and

(b) whether any of the recommenda-
tions have been implemented ?

THE MINISTER OF I1RRIGATION
AND POWER (DR. K. L. RAO): (a)
and (b) A statement giving the requisite
information is laid on the Table of the
House. [Placed in Library. See No, LT-
2012/67)

Gas WELL IN GAGRET (HIMACHAL
PRADESH)

4267. SHRI HEM RAJ : Will the Minis-
ter of PETROLEUM AND CHEMICALS
be plcased to state:

(a) whether it is a fact that seepage of
gas has been noticed in a tube-well near
Gagret in Kangra District of Himachal
Pradesh; and

(») if so, whether any investigations
bave been made to find out the awail-
ability of natural gas in that well and its
vicinity,

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
E'ARE Si:(-SHRI RAGHU RAMAIAH): (a)

es, .
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(b) The location has been visited by an
official of the O.N.G.C, Detailed inves-
tigations will be carried out in the near
future,

BEAUTIFICATION OF PARK AT CHANAKYA-
PURI, NEw DELHI

4268. SHRI MOHAN SWARUP : Will
Minister of HEALTH PLANNING AND
URBAN DEVELOPMENT be pleased to
state :

(a) whether it is a fact that a 65 acre
national park project in Chanakyapari to
be named after Shri Jawahar Lal Nehru
was inaugurated by the late Prime Minis-
ter, Lal Bahadur Shastri;

(b) whether it is' also a fact that during
all these years nothing was done to lay
the park; and

(c) if so, the reasons for the delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S, MURTHY) : (a) In
a function held on the side of Mehru
Park in Fecbruary, 1965, the late Prime
Minister, Lal Bahadur Shastri laid the
foundation stone of the ‘Nehru Park',

(b) The work of preparation of the
design and its approval by the Committee
was completed only in January, 1967 in
respect of the ‘Nehru Park’. The first
phase of this work involving the develop-

ment of the site was awarded in the
second week of November, 1967, after
calling open tenders.

(c) The N.D.M.C. had given low

priority to this project in the matter of
implementation as it was not a revemue
earning project, However, when the Union
Home Minister, Shri Y. B, Chavan, visited
an Exhibition of models of multi-purpose
projects launched by the N.D.M.C., he
express the desire that the ‘Nehru Park’
should also be given higher priority in
view of there being a need of this amenity
in the Diplomatic enclave. As a result
of this, the Committee took immediate
action to call tenders and started the coms-
truction work, last month,
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Cur IN ALLOGATION POR TRIBAL WELFARE

4269, SHRI MOHAN SWARUP: Will
she Minister of SOCIAL WELFARE be
pleased to state :

(a) whether it is a fact that there has
been a 60 per cent cut in the Central
allocation for Tribal Welfare for the cur-
rent year over the previous years figure;

(b) if so, the reasons therefor; and

(c) how far it will adversely affect the
welfare schemes?

THE MINISTER OF STATE IN THE
DBPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA) : (a)
The amount provided in the budget for
the current year is less than the corres-
ponding figure for the previous year by
about 31.6%.

(b) Strain on financial resources of the
country,

(c) It has been decided not to open
new Tribal Development Blocks during
the current year,

MASTER PLAN FOR DEVELOPMENT OF
ATTAPADY (KERALA)

4270. SHRI E. K. NAYANAR: Wil
the Minister of SOCIAL WELFARE be
pleased to state :

(a) whether the Kerala Government
have sent a Master Plan for the develop-
ment of Attapady, Palghat District, Kerala
State;

(b) if so, the reasons for the delay in
its execution;

(¢) when it is likely to be implemen-
ted;

(d) whether Government propose to
copstitute an autonomous Attapady Val-
ley Development Board on the lines of
Damodar Valley Scheme; and

(e) if not, the steps taken to solve the

development problems of the Attapady
area?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA) : (a)
No, Sir.
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(b) and (¢). Do not arise.
(d) No, Sir.

(e) A Tribal Development Block has
been opened in Attapady area for its
development since 1962-63,

PETROL FILLING STATIONS IN DEeLMI

4271. SHRI S, 5, KOTHARI : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) the sites for petrol filling stations
in Delhi area suggested by the Delhi
Development Authority to the Indian Qi
Corporation Limited;

(b) the number of sites allotted and
the criteria for allotment;

(c) the owners of the plots and how is
release obtained from them;

(d) the number of applications or
lettery directly received by the Chairman
for allotment of petrol pumps and/or sites;
and

(e) the action taken on these aplica-
tions?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) : (a)
and (b). During the last three years, 57
sites in the Delhi area were suggested to
the Indian Qil Corporation by the Autho-
rities; possession only 26 of these sites
has been obtained so far. In Delhi, a
Master Plan for Petrol Pump sites has
been evolved by the Delhi Development
Authority, under instructions from  the
Chief Commissioner, in consultation with
all concerned Departments and the alloca-
tion of sites is made in accordance with
this Plan,

(o) Of the 26 sites so far obtained, 17
are on private lands and 9 on Govern-
ment lands. In the case of private land.
Indian Oil Corporation has negotiated
directly with the private owners. For
sites on Government land, the Indian Oil
Corporation is expected to approach the
respective Departments for releasing the
land on payment of the rentals fixed by
the Departments,
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(d) and (e). Some applications are
addressed by the parties directly to the
Chairman of Indian Oil Corporation who
sends them to the Marketing Division of
the Corporation for being considered along
with the other aplications for dealership
of retail outlets. Information regarding
the number of such applications received
i¢ mot available.
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DEVALUATION

4277. SHRI LOBO PRABHU : Will
the Minister of FINANCE be pleased to
state the steps taken by Government to
reduce the inflation arising from the 57.5
per cent increase on price and duties of
imported items?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : The impact of the
increase in rupee costs of imports conse-
quent on the devaluation of the Indian
Rupee on internal prices is expected to
be offset to the extent that costs ars
reduced through fuller utilisation of capa-
city, expansion and diversification of
output and by import substitution.

PLANTS IMPORTED AFTER DEVALUATION

4278. SHRI LOBO PRABHU: Will
the Minister of FINANCE be pleased to
state :

(a) whether Government have investi-
gated as to how plants imported at higher
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cost after devaluation have competed with
older plants; and
(b) if so, the result thereof?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) No Sir,

(b) Does not arise,

RisE IN INTERNAL PRICES

4279. SHRI LOBO PRABHU : Will the
Minister of FINANCE be pleased to
state :

(a) whether Government have connec-
ted the rise in internal prices to the im-
petus given by imports at higher prices;
and

(b) if so, whether this has made the
prices of our exports uncompetitive in
spite of devaluation?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). Only
a part of the rise in internal prices can
be ascribed to the higher costs of imports.
There are other factors in the price situa-
tion. It is not correct to conclude that
all exports have become uncompetitive
despite  devaluation, In selected cases,
Government seeks to assist exports in a
variety of ways to help them overcome
handicaps resulting from high internal
costs or other factors,

FINANCIAL ADVANTAGE FROM DEVALUATION

4280. SHRI LOBO PRABHU : Will the
Minister of FINANCE be pleased to
state the total financial advantages Gov-
renment have drawn from devaluation
through Customs duties, foreign aid
(including food) receipts during the last
financial year?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DEASI) : PFollowing the
devaluation of the rupee, export duties on
a number of articles were increased yield-
ing an additional revenue of Rs, 116 crores.
Simultaneously, import duties and excise
duties on certain articles were reduced
involving a loss of Rs. 42 crores. Budgetary
receipts corresponding to foreign aid and
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investments on account of PL 480 deposits
went up by Rs. 273 crores. Devaluation
also resulted in the cost of debt servicing
and of Government imports including food
and fertilizer imports going up by Rs. 371
crores. Taking the above and a few other
items the effect of devaluation on the
budgetary position of the Centre during
1966-67 was a net deficit of about Rs. 45
<crores,

DEVALUATION OF POUND STERLING

4282, SHRI RABI RAY :
SHRI NITIRAJ SINGH CHAU-
DHARY :
SHRI CHARANIIT RAI:

Will the Minister of FINANCE  be
pleased to state the steps taken by Gov-
ernment to see that the Indian Rupee’s
value is not diminished in the context of
the devaluation of the pound-sterling by
UK?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : In my statement to
ihe Parliament on the 20th November,
1967, 1 have categorically said that the
exchange rate of the rupee in terms of
gold or U,S, dollars will remain unchanged
and will not be affected by the UK.
devaluation, ] have also repeated that the
par value of the Indian rupee will not be

ichanged. Thus, the question does not
arise.
Suicipe CaAses
4283. SHRI RABI RAY: Will the

Minister of HEALTH, FAMILY PLANN-
ING AND URBAN DEVELOPMENT be
pleased to state :

(a) whether it is a fact that an interim
report about suicides between the period
from 1st to 30th September, 1967 has been
submitted by the Director of Psychological
Redearch, Ministry of Defence to the
Indian Council of Medical Research;

(b) if so, the findings thereof; and

(c) the steps taken by Government to
implement them?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
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PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
Yes. The interim report only deal with
the etiological factors,

(b) The analysis showed that the
suicides mostly occurred amongst low
income groups and among people in the
prime of their lives who possibly felt the
futility of their existence in the face of
tensions resulting from marital discord.
discord with parents/guardians, chromic
physical and mental illness and economic
stress,

(c) The study in regard to preventive
measures has not yet been completed,

BUDGETING PRrOCEDURE IN 10C

4284, SHRI N. K. P, SALVE : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether budgeting procedure in the
Indian Oil Corporation has been reorient-
ed in order to make budgeting control by
the top management effective;

(b) whether it is a fact that the actual
amalgamation of the Indian Refineries
Limited and the Indian Oil Company
Limited has achieved the intended otjec-
tives of economic efficiency and co-ordina-
tion; and

" (c) if so, the reasons for the unecono-
mical working of this public undertaking ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) : (a)
and (b). Yés, Sir.

(c) Does not arise,

FOREIGN LOANS

4285. SHRI KANWAR LAL GUPTA :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that some coun-
tries have reduced the rate of interest on
the loans advanced by them; and

(b) if so, the details thereof ?
THE DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Yes, Sir,
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(b) (1) Canada, Denmark and United
Kingdom bave started giving interest free
loans from the dates noted against each.

(i) Canada : From 1966-67 (The first
loan received in April, 1966 car-
ried a commitment charge of
4% but this has been removed in
the case of subsequent agree-
ments).

(ii) Denmark : From 1966-67,

(iii) United Kingdom : From October,
1965.

(2) The rates of interest_. have been re-
duced in the case of loans reccived from
the following countries, as indicated against
each :

(i)Netherlands : Loan agreements
signed since January, 1966 carry
interest at 3% as against 5%
formerly.

(ii) West Germany : Agreements sign-

ed from 196667 carry an inte-

rest of 3% as against 4.35% tO

6.75% applicable to the earlier

loans,

Japan : The rate of interest appli-
cable to the WVIII Yen Credit
(agreement signed on the 5th Sep-
tember, 1967) is 54% as against
54% in the case of earlier agree-
ments,

SHORTAGE OF Houses IN DELHI

4287. SHRI KANWAR LAL GUPTA:
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) the total shortage of tenements in
Delhi in 1962 and 1967;

(b) the target for constructing houses
in Delhi in public and private sectors in
the Third Five Year Plan; v

(¢) whether has been
achieved;

the target

(d) if not, the reasons therefor;

(¢) the steps Government proposc to
take to remove the shortage of temcments
up to 1980 as provided in the Master Plan
for Delhi; and

(f) the targets fixed for the Delhi Deve-
lopment Authority, Ceatral Government,
Delhi Municipal Corporation and other
local bodies, Co-operative Societies and
private sector for 1967, 1968 and 1969 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a)
The housing deficit in Delhi in 1961 was
estimated to be between 1,40,000 and
1,50,000 dwelling units. The figures of
shortages in 1967 are not available at pre-
sent,

(b) Master Plan recommended construc-
tion of 1.25 lakhs houses in Delhi in the
Third Plan period as follows :—

(i) To be built by the Government
(¢.g- C.P.W.D., Ministries of
Railways and Defence, Delhi
Administration, undertakings
and local bodies, etc) for their
employees.

(ii) To be built by the Municipal
Corporation of Delhi for slum
dwellers etc.

(iii) To be built in the private
sector (including those built
with Government assistance. 75,000

25,000

25,000

1,25,000

Total :

(c) and (d), The achievement in the
field of housing during the Third Plan
period by the various agencies is estimated
to be as under : —

Agency Housing Units

(i) Government (for' M.P.s and
Government employees)... .. 15,800
(ii) Corporation (for slum dwel-
’m u&) Wan w e wes eew wme ema s e -zg'm
(iii) Private builders  with
QGovernment assistance. ... .....8,000
(iv) Private builders without
Government assistance. ....17,600

Total 3 70,900

The deficit is due to lack of adequate re-
sources and the need of funds for more

urgent purposes,
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(¢) The following measures are proposed
to lessen the shortage of houses in Delhi :

(i) provision of larger funds;

(ii) provision of more plots for peo-
ple in the low income groups;

(iii) supply of building materials ie.,
bricks, lime, surkhi mortar at rea-
sonable rates;

(iv) large scale acquisition and deve-
lopment of land;

(v) allotment on hire purchase basis
of houses built by the Delhi Deve-
lopment Authority to the goneral
public; and

(vi) utilisation of L.I.C.
construction of houses,

(f) The information is being collected
and will be placed on the Table of the
House.

funds for

INCOME-TAXx COLLECTION IN DeLw1

4288. SHRI KANWAR LAL GUPTA:
Will the Minister of FINANCE be pleased
to state :

(a) the total collection of Income-tax
and other Central taxes from Delhi;

(b) whether it is also a fact that Delhi is
given proportionately less amoynt out of
the receipt of these central taxes than of
the other States; and

(c) if so, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The total collec-
tions from Income-tax, Corporation Tax,
Union Excise Duties, Customs Duties, Cen-
tral Sales Tax etc. in the Union ‘Territory
of Delhi amounted to nearly Rs. 49 crores
in 1966-67,

(b} and (c). No share out of the share-
able Central Taxes and Duties is payable

to Delhi, which is a Union Territory, How-
cver, the entire expenditure of the Union

is met out. of the Consolidated
Fund of Indis.
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Finance MINISTER's VISIT TO NEPAL

4291, SHRI D. C. SHARMA : Will the
Minister of FINANCE be pleased to state :

(a) whether Nepal has desired that re-
mittances to MNepal vie India prior to 1960
in lieu of the salaries of Gurkhas employed
by Britain should be made in sterling;

(b) whether Nepal has also desired the
conversion by India of its sterling reserves
into foreign currency required by it; and

(c) if so, Government’s reaction there-
t0?

THE DEPUTY. PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) No request of
this nature has been received from the
Nepal Government during receat months.

(b) No, Sir.
{c) Does not arise.

Fed FrETET v A

4292. w3t fog : aar faw Selt
30 AT, 1967 ¥ FATATHa T
HEIT 2415 % IO qEH § 4g
T A O w4 fir dad qAgarar
wE FEE F Ak ¥ Y s ot
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BFE ¥ [T TEET & T qE
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qEATE F9 aF TN 9 F ANTAATE )

INcoMEe-TAX WRITTEN OFF

4293, SHRI BABURAO PATEL : Wil
the Minister of FINANCE be pleased to
state :

(a) the number, names of persons or
companies and the amount of income-tax,
wealth-tax other tax arrears written
off in each case during two years ending
the 31st March, 1967;

(b) the particulars of the steps taken in
each case prior to the write-of and the
precise reasons why the arrears were writ-
ten-off;

(c) the number and names of officers of
the Income-tax Department and his Minis-
try who authorised these write-offs, and the
procedure followed in each case; and

(d) whether the sanction of the Finance
Minister is required at any stage of the
write-off proceedings or the whole affair is
settled at the officers’ level 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (c). The re-
quired information is being collected and
will be laid on the Table of the House as
early as possible,

(d) The sanction of Finance Minister is
required in cases where arrear demand pro-



6875 Writien Answers

posed to be written off is Rs, 25 lakhs or
more in one case.

ABORTION CASES

4294. SHRI BABURAO PATEL : Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether any statistical data regard-
ing abortions and deaths as a result thereof
is maintained; and

(b) if not, the basis on which he got the
figures of 40 lakh abortions and 2 lakh
deaths mentioned by him in a recent semi-
nar ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. 5. CHANDRASEKHAR) :
(a) Information in respect of cases of abor-
tion treated in hospitals only is recorded.

(b) The figures are more or less guesti-
mates.
O FIW W WATH & AL 7 O
W
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CENTRAL ASSISTANCE TO NasHa BaNDI

4301, SHRI D. N. PATODIA :
SHRI MARANDI :
SHRI S. C. BESRA :
SHRI MAYAVAN :

Will the Minister of SOCIAL WELFARE
be pleased to state :

(a) whether it is a fact that the Delhi
Administration is opposed to the Ceotral
assistance being given to Nasha Bandi
Samiti;
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(b) whether it is permissible for mem-
bers of the Samiti to utilise the funds for
air travels to other States for propagating
the cause of prohibition;

(c) whether the Central Government
have considered the stand takem by the
Delhi Administration; and

(d) if so, whether any change in
sanctioning of grant is contemplated ?

the

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA) : (a)
The Delhi Administration is not in favour
of assistance to the Nasha bandi Samiti
for the Nasha bandi Lok Karya Kshetras
run by it

(b) The approved pattern of expenditure
for the Nasha bandi Lok Karya Kshetra
does not envisage expenditure on air
travels,

(¢) and (d). The matter is under consi-
deration.

CIRCULATION OF FORGED CURRENCY

4302. SHRI SAMAR GUHA : Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that forged
Indian currencies of various denominations
are in circulation;

(b) if so, what is the expected amount
of circulation of such forged currencies;

(c) the effect of such forged curremcies
on inflation; and

(d) the steps being taken by Government
to stop printing and circulation of such
forged currencies ?

THE DEPUTY PRIME MINISIER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (c). Reports
about scizure of such notes in different
denominations are received now and then
but it is not possible to ascertain the value
of such forged notes in circulation, as Lhey
come to light only when they are detected.
There is no data to indicate that the pro-
portion of such notes in circulation is signi-
ficant.

(d) The offences relating to counterfeit-
ing of currency and Bank notes come under

DECEMBER 14, 1967
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the Indian Penal Code which aiready pro-
vides for deterrent punishment, The offen-
ces of counterfeiting and forgery are dealt
with by the State Police authorities, who
keep a watch in this behalf. The Central
Bureau of Investigation under the Ministry
of Home Affairs also keeps the problem of
counterfeiting of Indian currency under
continuous study by keeping records of
different techniques adopted and by review-
ing periodically appearance of counterfeit
Indian currency. They also assist the State
Police authorities in specific cases.

AcTion AcainsT REsErve Bank oF Inpia
EMPLOYEES AT GAUHATI

4303. SHRI DHIRESWAR KALITA :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the Reserve
Bank Employees of Gauhati Sub-office
(Assam) have been served with notices
threatening action by the Deputy Manager;

(b) if so, the reasons therefor;

(c) whether it is also a fact that the
employces are agitating over this notice for
withdrawal; and

(d) whether Government propose to hold
an enquiry in this regard ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b). The
work in the Note Examination Section of
the Gauhati Sub-office of the Reserve Bank
was affected on the 2Ist September, 1967
because of the refusal of twenty note exa-
miners to carry oul certain ipstructions,
given by the Deputy Manager, pertaining
to their work, As their action amounted to
a breach of discipline, they were served
with memoranda advising them that any
repetition of their behaviour in future
would make them liable to disciplinary ac-
tion.

(¢) Yes, Sir. The employees are insisting
on the unconditional withdrawal of the
memoranda.

(d) As the Reserve Bank is fully com-
petent to take such action as is called for,
Government do not propose to hold any
enquiry in this regard.
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VACANT QUARTERS IN R. K. PUrAM,
New DerLma

4308, SHRI PREM CHAND VERMA :
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state ;

(a) whether it is a fact that about 2,000
Government quarters in Ramakrishnapuram,
New Delhi which were completed in 1963
have not so far been allotted to Govern-
ment employees;

(b) whether it is also a fact that a large
quantity of equipment from the quarters
have been stolen making the quarters unfit
for living and causing heavy loss to Gov-
ernment;

(c) whether it is further a fact that the
monthly rent of these houses is about a
lakh of rupees and thus a revenue loss ef
about Rs, 60 lakhs has been incurred as
a result of non-allotment of these houses;
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(d) if so, whethey any inquiry has Leen
constituted to determine the responsibility
for this loss; and

(e) if so, the findings thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a)
About 1800 quarters were under construc-
tion sometime back in Sectors VIIL IX and
XII of Ramakrishnapuram. Some of them
were completed between  January/June,
1966, except for finishing items, There has
been some delay in allotment of quarters
due to pon-availability of water and eiec-
tricity. Water supply has since been arrung-
ed and completed quarters are being allot-
ted in batches, without electricily. Supply
of electricity for domestic use is expected
in the course of next year.

(b) No.

(c) As stated some of the quarters were
completed in January/June, 1966 exccpt
for electricity and water supply. None of
the quarters was completed in 1963. The
assessed loss is therefore not correct.

(d) No.

(e) Does nol arise,

IncoME-TAx Evasion

4309. SHRI PREM CHAND VERMA :
Will the Minister of FINANCE be pleased
to state :

(a) the number of cases of Income-lax
evasion investigated during the first half
year of 1967-68, the number of cases in
which prosecution was launched and the

result of the investigations and prosecu-
tions;

(b) the total extent of income-tax
evasion; and

(¢c) whether any officials of the Income-
tax Department were connected with thcse
cases and if so, the details thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESALI) : (a) Investigations are
being made in a number of evasion cases
and it is pot possible to give the precise
number. Investigations take time. Wherever
concealment is detected penalties are levicd.

In suitable cases, prosecution is also

launched.

In the first half year of 1967-68, prose-
cution has been approved in 7 cases. Infor-
mation regarding the number of cases in
which prosecution was launched and the
result of prosecutions will be laid on the
Table of the House.

(b) In view of reply to part (a), it is
not possible to give the extent of evasion
involved in such cases,

(c) There is no such information,

CONFERENCE OF INCOME-TAX
COMMISSIONERS

4310, SHRI PREM CHAND VERMA :
Will the Minister of FINANCE be pleased
to state :

(a) whether a Conference of Income-
tax Commissioners was held in August,
1967;

(b) if so, the subjects discussed and re-
commendations made thereat; and

(c) the nature and extent of their im-
plementation by Government ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Yes, Sir.

(b) The subjects discussed and the re-

commendations made are ;

(i) Functional distribution Schemes :
It was recommended that further
facilities regarding sanction of
staff, accommodation, furniture
etc., should be given.

(ii) Collection of Arrears:

(a) The question was discussed and
it was recommended that rerso-
nal responsibility should be fixed
for recovery of arrears on 1.T.C.,
I.AC. and CILT. on the basis of
the amount of tax outstanding in
each case; and

(b) Recovery work from the State
Governments should be taken over
quickly.

(iii) Priorities in assessment work ;
The question was discussed snd it
was recommengded that there
should be no arrear assessments in
regard to company cases and non-
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company higher category cases by
31-3-69,

(iv) Expeditious disposal  of
income cases :
A scheme for expeditious disposal
of small income cases was recom-
mended.

small

(v) Tax Evasion :
It was recommended that steps
may be taken to strengthen the
Investigating Machinery further
with a view to checking tax
evasion.

Other matters discussed related
to administrative measures like
transfer of officers, sanction of
staff etc., with a view to streng-
then and regulate the administra-
tive machinery of the Department
and enforce stricter financial
discipline.

(vi)

(¢) The recommendations made have
been accepted by Government and all the
recommendations are being implemented.

ALL Inniyv CONFERENCE OF Tax
ExecuTivEs

SHRI S. C. BESRA :
SHRI MARANDI :
SHRI P. C. ADICHAN :

Will the Minister of FINANCE be pleas-
ed to state :

(a) whether it is a fact that an all-India
Conference of Tax Executives was held on
the 27th and 28th November, 1967,

(b) if so. the subjects discussed therein;
and

(c) the decisions arrived at?

4311,

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
" MORARIJI DESAI) : (a) Yes, Sir.
(b) (i) The Concept of Business in-
come for tax purposes;
(ii) Tax problems relating to foreign
collaboration agreements; and
(iii) Incidence of Tax and Tax
Evasion.

(c) The decisions arrived at, have pot
yet been officially intimated to Govern-
ment.
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INTERNATIONAL MONETARY FUND

4312. SHRI S. C, BESRA :
SHRI MAYAVAN :

Will the Minister of FINANCE be pleas-
ed to state :

(a) whether it is a fact that the Inoter-
national Monetary Fund have decided to
authorise new drawing facilities for Mem-
ber Nations; and

(b) if so, how far this decision of the
International Monetary Fund willi help
India to meet the balance of payment
needs ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) At the 1967 an-
nual meeting of the Board of Gowvernors
of the Internotional Monetary Fund, a reso-
lution was passed approving the establish-
ment of a facility for special drawing rights
by members of the Fund. The resolution
requested the Board of Executive Directors
of the Fund to proceed with the work for
establishment of this facility and detailed
proposals are to be submitted to the Board
of Governors by the end of Apnl, 1968.

(b) The creation of additional reserves
in the form of these special drawing righi?
is likely to be conducive to more liberal
trade and aid policies on the part of the
richer countries. This will therefore be
beneficial to developing countries also (im-
cluding India) and will have an indirect
impact on their balance of paymeats. Any
direct impact on India’s balance of payments
would also depend upon the decisiuns yet
to be taken regarding quotas to members
and India's share therein,

Price oF Gas

4313, SHRI VIRENDRAKUMAR
SHAH : Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether it is a fact that thy public
sector in oil was established primarily to
bring down the prices of petroleum pro-
ducts, including natural gas, even below
the import parity .and also to provide a
cheap form of energy to assist in e indus-
trialisation of the country;

(b) if so, how this objective is served
by fixing the price of gas in the State of
Gujarat at Rs. 50 per 1,000 cubic metres
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under the Award of Dr. Rao, while Bur-
mese Oil Company in Assam charzes Rs. 8
per 1,000 cubic metre; and

(c) whether it is also a fact thar such
a high price for gas was fixed in the dis-
pute between Oil and Natural Gas Com-
mission and the Gujarat State Government
with a view to cover up the operational
losses of the Oil and Natural Gas Com-
mission ?

THE MINISTER OF STATE iN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) :
(a) No, Sir.

(b) Does not arise.
(c) No, Sir.

DRILLING OPERATIONS BY O, & N.G.C.
AND OiL INDIA, LTD.

4314, SHRI1 VIRENDRAKUMAR
SHAH : Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether it is a fact that with 36 rigs
in operation, the Oil and Natural Gas Com-
mission drilled in November, 1966, about
9,629 metres while during the same month,
Oil India drilled almost the same meterage
with only four rigs;

(b) the number of rigs in operation and
the meterage drilled during the last year by
the Oil and Natural Gas Commission and
O1l India; and

(c) the value of inventory of spares car-
ried by the Oil and Natural Gas Commis-
sion and the percentage of the value of
inventory of spares which has no use and
which has been accumulated because of
faulty indenting and store-keeping to the
total inventory of spares ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND OF SOCIAL WELFARLC
(SHRI RAGHU RAMAIAH) : (a) Yes,
Sir.

(b) During 1966-67, the ONGC drilled
a total of 168,342 metres departmeoally.
The number of rigs that were in opera-
tions during the varied from moath to
month and was between 33 and 38.

During the same period, the O.LL. drilled
a total meterage of 84,716 with 4 rigs in
operation.

(c) The value of the inventory of spares
with the Oil and Natural Gas Commission
as on 31-3-67 was Rs, 8.85 crores.

Of this about 10% is likely to be surpius
as on 31-3-1969 and 4% on 31-3-1971.

OraL CONTRACEPTIVES

4315. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state ;

(a) whether the price of oral contracep-
tives of Rs. 6 includes a central excise of
74 per cent and sales tax of 3 per cent;
and

(b) if so, the reasons for not abolishing
such taxes on oral contraceplives 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR) :
(a) and (b). Medicinal contraceptives arc
already exempt from the Central Excise
duty. The levy of Sales Tax falls witiun the
jurisdiction of State Governments,

Loss DUE TO STRIKE BY WORKERS OF
GoVERNMENT OF INDIA PrESSES

4316. SHRI SRADHAKAR SUPAKAR:
SHRI Y. S. KUSHWAH :

Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to state
the daily loss sustained on account of the
strike by the workers of the Government
of India Presses from the 22nd Novem-
ber, 1967 onwards ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH): The
information is being collected and will be
laid on the Table of the Lok Sabha,

DEVELOPMENT OF DesioN CELLS IN
PusLic UNDERTAKINGS
4317. SHRI KAMESHWAR SINGH :
SHRI A. SREEDHARAN :
Will the Minister of FINANCE be: pleas-
ed to refer to the reply given to Starred
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Question No. 978 on the 6th July, 1967
and state :

(a) whether the measures required to
give a practical shape to the development
of design cells in public undertakings have
since been finalised; and

(b) if so, the measures taken to make the
design cells self-reliant in indigenous de-
signing and know-how capacity ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRL
MORARIJI DESAI) : (a) and (b). Pub-
lic sector enterprises in many of the major
fields e.g., steel, fertilisers, petroleum, heavy
engineering, machine tools, etc., have al-
ready set up design and planning cells, and
further steps in this direction would be
taken wherever required. It is the policy of
the Government that public enterprises
should utilise also to the maximum extent
the indigenous technical consultancy ser-
vices and know-how, and such services from
abroad would be availed of only when un-
avoidable.

INDO-FOREIGN EDUCATIONAL aAND CULTURAL

4318. SHRI KAMESHWAR SINGH :
SHRI A. SREEDHARAN :

Will the Minister of FINANCE be pleas-
ed to state :

(alJ whether Government are aware of
the irregularities committed by the Indo-
Foreign Educational and Cultural Society;

(b) if so, whether the institution sent
some people abroad; and
(c) the foreign exchange granted by

Government to them ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) No, Sir.

(b) and (c). In 1966, the Indo-Foreign
Educational and Cultural Society, Bombay,
made a request for grant of ‘P’ form to a
large group of delegates to procced to
Japan. Their application was rejected.

ALLOTMENT OF LAND To House-BuiLping
COOPERATIVE SOCIETIES IN DELHI

4319. SHRI YAINA DATT SHARMA :
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether it is a fact that Govern-
ment have acquired land in Delhi for pur-
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poses of allotment to House-building Co-
operative Societies during the last five
years;

(b) if so, the total land acquired during
the above period;

(c) the rate at which land was acquired
and the rate at which the land has been
allotted to the Societies; and

(d) the total compensation paid for the
land acquired during the above period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH): (a)
and (b). Out of 56,000 acres of land noti-
fied under section 4 of the Land Acquisition
Act, 1894, 25,908.53 acres of land has
been acquired up to 31st August, 1967, dur-

ing 1961 to 1967, The land is meant for
allotment not only to the House-Building

Cooperative Societies and the cooperative
societies of industrialists and manufacturers
but also to the individuals belonging to the
Low Income Group and to those individuals
whose land has been acquired in connec-
tion with ‘planned development of Delhi’
as well as for other public purposes, Out
of this, 1,517.83 acres of land has been
allotted to the House-Building Cooperative
Societies.

(c) The rates at which land has been
acquired and allotted to the Housc-Building

Cooperative  Societies differ from locality
to locality. The societies which owned land
were allotted alternative land on the basis
of the rates awarded by the Land Acquisi-
tion Collector subject to an undertaking
being given by them that they would not go
in for reference/appeal to the District
Judge/High Court. The other societies were
charged price on the basis of the estimated
cost of acquisition, because the awards given
by the Collector are not final and they
are subject matter of reference/appeal.

(d) The total compensation so far paid
is Rs. 29,99,07,740.37P.

SEMINAR ON WATER PoLLuUTION CONTROL

4320. SHRI MAYAVAN :
SHRI MARANDI :

Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that Seminar on
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Water Pollution Control has been held
recently in Delhi;

(b) if so, the main purpose and the
subjects discussed thereat; and

(c) the decisions arrived ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) An
Inter-regional Seminar on Water Pollution
Control was conducted by the World Health
Organisation at New Delhi, from the 15th
to 23rd November, 1967.

(b) The main purpose of the Seminar was
to collect and present information on the
water situation in the participating coun-
tries.

The following subjects were discussed
in the Seminar : —

1. Water Pollution problems in develop-
ing countries.

2. Major water pollution problems in
India-trends, Central measures and
legislation,

3. Major sources of water pollution—
their relative importance, nature and
effects.

4. Water Pollution Surveys.

5. Water quality requirements and crite-
ria.

6. Low-cost methods for pollution abate-
ment and control.

7. Water reclamation and re-use prac-
tices in water deficient areas.

(¢) The Government of India has not
yet received from the World Health Orga-
nisation any report on the decisions arrived
at in the Seminar.
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UTILISATION OF IRRIGATION POTENTIAL

4323, SHRI ISHAQ SAMBHALI :
SHRI S. S. KOTHARI :

Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the progress made so far in the
utilisation and additional irrigation poten-
tial created under the Plans; and

(b) the steps taken to ensure full utili-
sation of the irrigation potential ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
Out of an additional potential of 21.6 mil-
lion acres through Major and Medium
Irrigation projects expectsd to be created
under the Plans by March, 1968, 18 mil-
lion acres are anticipated to be utilised.
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(b) The Government of India are con-
stantly reviewing the progress of utilisation
of irrigation potential created and taking
measures for speeding it up still further, In
pursuance of a decision taken at the third
Conference of State Ministers of Irrigation
and Power held in May, 1967, the State
Governments were requested to carry out
a project-wise study of the lag in utilisa-
tion and indicate the difficulties experienc-
ed in developing this potential, steps pro-
posed to be taken to achieve better resulks
and the assistance required from the Cen-
tre in this repard.

Reviewing Committees have also been
set up at the Centre to review the pro-
gress of selected major Irrigation projects.

REGIONAL POWER GRIDS

4324. DR. RANEN SEN: Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) the further progress made to estab-
lish regional power grids;

(b) the expenditure so far incurred in
this regard; and

(c) how long it will take to establish an
all-India power grid ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
The following have been completed :

220 KV link between U.P. and Delhi;

220 KV link between Gujarat and Tara-

pore Muclear Power Station;

220 KV link between Mysore

Madras; and

110 KV link between Mysore and Kerala,

The following are in progress :

220 KV links between Haryana and
Rajasthan and Haryana and Delhi;
220 KV link interconnecting Maharashtra

and Guijarat via Tarapore.

220 KV links between Kerala and Madras

and Madras and Andhra Pradesh,

(b) About Rs. 13 crores have so far
been incurred in the conmstruction of the
various inter-State links,

(¢) The first phase of the regional grids
will be completed during the next three
years, Inter-regional ties are proposed to
be tuken up thereafter with a view to estab-
lishing an all-India grid, ’

and
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INTER-STATE RivEr BoamDs

4325, SHRI ESWARA REDDY : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the River Boards Act pas-
sed a decade ago had envisaged the setting
up of inter-State River Boards for the pro-
per development of inter-State rivers;

(b) whether it is a fact that no inter-
State Board has so far been set up;

(c) if so, the reasons therefor; and

(d) the steps taken to ensure the early
establishment of inter-State River Boards ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
Yes, Sir.

(b) Yes, Sir.

(c) Some of the States were not in fav-
our of setting up of these Boards. It was,
therefore, decided that the existing organi-
sations like the Central Water and Power
Commission and the Ganga Basin Organi-
sation in the Ministry of Irrigation and
Power should be strengthened to carry out
the essential functions that were contem-
plated to be assigned to the River Boards.

(d) Does not arise,

PusLiC UNDERTAKINGS

4326, DR. RANEN SEN: Will the
Minister of FINANCE be pleased to state :

(a) whether the Ministry of Steel, Mines
and Metals has made a suggestion to amend
the existing rules of the financial institutions
to emable the public sector undertakings
to draw funds from them at s par with
private sector industries; and

(b) if so, the decision taken thercon ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARJI DESAI) : (a) No, Sir.

(b) Does not arise.

ForEIGN CAPITAL

4327. DR. RANEN SEN: Will the
Minister of FINANCE be pleased to state :

(a) whether the steps taken by Govern-
ment to attract foreign capital to India
have yiclded any results; amd

(b) if so, the quantum of additional
foreign capital attracted to Indin' during the
last three years?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, Sir.

(b) The figures of actual outstanding
foreign business investments in the Private
Sector for the last few years ending March
1965, for which information is availsble,
is given below :

(Rs. crores)
As at the end of
March March Murch
1963 1964 1965
Equity 597.6 624 .7 668.0
Loan 189.3 231.5 267.8
Total : 786.9 B56.2 935.8

The approvals given in subsequent years,
to the foreipn investment in the ordinary
(equity) and preference shares in Indian
Joint Stock Companies, amounted to
Rs. 35.4 and 39.8 crores during the years
1965-66 and 1966-67 respectively. The
actual foreign investments during these years
is not yet available.

INVESTMENT IN SMALL SAVING SECUNITIES

4328. DR. RANEN SEN: Will the
Minister of FINANCE be pleased to
state :

(a) whether it is a fact that investments
in small saving securities have registered a
decline during the last one year;

(b) if so, the reasons therefor; and

(c) the steps being taken to arrest this
decline ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, Sir,

(b) and (c). The decline seems to be
largely due to lesser savings in the hands
of the public consequent on two successive
droughts. Investments in small savings arc
likely to improve with better agricultural
prospects and higher rural incomes this
year. Special drives for tapping resources,
particulirly in rural areas iz cooperation
with the State Governments arc-also being
unsdertaker,
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DesTs DUE FROM DmRECTORS AND OFFICERS
OF SCHEDULED BANKS

4329, SHRI BHOGENDRA JHA : Will
the Minister of FINANCE be pleased to
state ;

¢a) whether debts due from directors
and officers of scheduled banks have regis-
tered a sharp rise in recent years;

(b) if so, the particulars of the increase
registered in recent years;

(¢) whether any ceiling has been fixed
in respect of loans advanced to directors and
officers of the Scheduled Banks;

(d) whether this ceiling is being strictly
enforced; and

(e) whether the loans taken by directors
and officers of Scheduled Banks are being
repaid according to schedule ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b). Al-
though in absolute terms the debts due by
directors or officers of the scheduled com-
merical banks increased from Rs. 1.47
crores at the end of 1957 to Rs. 3.20 crores
at the end of 1966, as a percentage of total
bank advances, they declined from 0.16%
to 0.13% over the same period. The An-
nexure giving the details, yearwise, is laid
on the Table of the House. [Placed in
Library, See No. LT-2014/67.]

(c) and (d). Although no rigid ceiling
has been fixed, the Reserve Bank ensures
that advances granted by banks to their
directors and officers do not exceed a
reasonable limit.

(e) No scheme of repayment is prescrib-
ed except in regard to term loans and
advances against blocks of shares. The
Reserve Bank, during its inspection, ensures
that the accounts of directors are conducted
satisfactorily and that no undue concessions
are shown to them in the grant of advances.
Under section 20A of the Banking Regula-
tion Act, 1949, no loan due from a direc-
tor can be remitted by a bank except with
the approval of the Reserve Bank.

PROCUREMENT OF ROCK PHOSPHATE AND
SuLPHUR

4330, SHRI SRINIBAS MISRA : Wil
the Minister of PETROLEUM AND CHE-
MICALS be pleased to state :

(a) whether Government have received
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any representation from the Fertilizer As-
sociation requesting them to take over pro-
curement of rock phosphate and suiphur
from the State Trading Corporation; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) : (a)
Yes, Sir.

(b) Government do not consider that
any change in the present procedure of
policy is called for,

DaM ON RIVER NARBADA AT GORA

4331. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

(a) whether the Government of Gujarat
had taken Centre's approval for a dam on
the construction of river Narbada at Gora;

(b) whether the State Government now
propose to comstruct a dam at Navegaon
which is upstream of Gora; and

(c) the proposed heights of Gora and
Navegaon dams and their height from the
sea level ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
Yes.

(b) Yes.

(c) At Gora a dam 105" high had been
sanctioned as “Broach (Narmada) Pro-
ject (Stage 1) with FR.L. 4 162 and wider
foundations for + 310.00 dam.,

The proposed height of Gora is 105 ft.
and F.RL. is 4+ 162 ft. above sea level in
the first instance and to be increased later
on to + 310 above seal level.

The height proposed by Gujarat Govern-
ment for Navegaon is 410 ft. and will be
+ 490 ft. above sea level,

CATCHMENT AREAS OF NARMADA RIVER

4332. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

(a) the total catchment area of Narmada
River in Madhya Pradesh, Maharashtra and
Gujarat, separately;
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(b) the total water that flows in Nar-
mwada and how many million acres is frriga-
ted by Madhya Pradesh, Maharashtra and
Gujarat separately;

(c) the total cultivable area of Narmada
basin separately in the above States;

(d) the total length of Narmada river
scparately in the above States; and

(e) the height of Narmada at source, at
the end of Madhya Pradesh and at Nave-
gaon and Gora in Gujarat ?

IRRIGATION
(a)
three

THE MINISTER OF
AND POWER (DR. K. L. RAO) :
The total catchment area in the

States is as follows :—

Madhya Pradesh .. 33150 sq. miles
Maharashtra 595 sq. miles
Gujrat 4400 5q. miles

38145 sq. miles

(b) Average annual flow of Narmada as
gauged at the last site Garudeshwar for
the last 17 years is 32 Maft. As there
are no gauging siles on the river or its
tributaries at the State borders, the cen-
tribution state-wise of gauged flow is not
available,

(¢) The cultivable arca that can be com-
manded by flow irrigation from Narmada
in the three States is as follows :

Madhya Pradesh 95 lakh acres
Mabharashtra 0.10 lakh acres
Gujarat 57 lakh acres
(d) Entirely Madhya
Pradesh 670 miles
Boundry between
Madhya Pradesh
and Maharashtra 21 miles
Boundry between
Maharashtra and
Gujarat - 100 miles

Entirely in Gujarat 100 miles

TotaL 815 miles
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(¢) Height at Narmada

at source 3468 feet
At the end of Madhya
Pradesh and comman
with other States 180 foet
At Navegaon .. B0 feet
At Gora .. 571 feet

Tax ARREARS DUE FROM FILM Stams

4333, SHRI SHIVA CHANDRA JHA :
Will the Minister of FINANCE be pleas-
ed to state:

(a) whether it is a fact that tax arrears
are due from Indian film stars;

(b) if so, the names thereof, the amount
of tax arrears due from each of them, and
steps taken for their realization;

(c) whether there has been any tax eva-
sion complaint against the film stars; and

(d) if so, the names thereof and the
steps taken by Government in this regard ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) to (d). The in-
formation is being collected and will be
laid on the Table of the House as carly as
possible,

THREE-RUPEE AND FOUR-RUPEE CUBRRENCY
Notzs
4334, SHRI SHIVA CHANDRA JHA :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that Govern-
ment propose to issue three-rupee and four-
rupee currency notes;

(b) if so, the reasons therefor;

(c) if not, the present total amount of
currency notes and coins in circulation in
the country; and

(d) how much gold reserve is maintain-
ed at present aginst the total gmount of
money in circulation ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) No, Sir.
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(b) Does not arise.

(c) The total amount of currency notes
and coins in circulation in the country at
present is about Rs. 3242 crores.’

(d) Rs. 11589 crores (valued at Rs.
53,58 per 10 grams).

COOPERATIVE SPINNING MILLS

4335. SHRI SHIVA CHANDRA JHA :
Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that the Co-
operative spinning mills are facing serious
problems of finding adequate finance;

(b) if so, the reasons therefor and the
steps taken by Government to remedy the
same; and

(c) if not, how many such co-operative
mills are in the country and the amount
of loans advanced to them during the last
one year by the Industrial Finance Cor-
poration and from other sources, if any ?

THE DEPUTY PRIME MINISTER
AND THE MINISTER OF FINANCE,
(SHRI MORARJI DESAI) : (a) to (c).
The co-operative spinning mills were find-
ing it difficult to raise adequate finance
mainly on account of the fact that they
rely for the bulk of their requirements on
loans from the financial institutions which
themselves are unable to meet the heavy
demands made on them by various prio-
rity industries. Government have decided
to place adequate funds at the disposal of
the Industrial Finance Corporation speci-
fically for meeting the requirements of the
co-operative sector, In the present ac-
counting year 1-7-1967 to 30-11-1967, the
Industrial Finance Corporation has sanc-
tioned Rs. 85 lakhs to 1 co-operative spin-
ning mill. So far 14 applications from
cotton and 1 application from jute co-
operative spinning mills involving in all
loan assistance of about Rs. 8 crores and
guarantee for deferred payments of Rs. 90
lakhs have been received and are pending.
It is anticipated that the Industrial Finance
Corporation will be able to meet the needs
ofl the co-operative spinning mills adequa-
tely.
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PHosPHATIC FERTILIZER INDUSTRY

4336. SHRI SHIVA CHANDRA JHA :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that sulphur and
phosphatic fertilizer industry is being crip-
pled due to lack of adequate supplies;

(b) if so, the steps taken by Government
to remedy the situation;

(c) if not, how much sulphur and rock
phosphate was supplied by the State Trad-
ing Corporation during the last two years
vis-a-vis the total demand in the country
for that industry; and

(d) how much foreign exchange, if any,
was spent thereon 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND OF SOCIAL WELFARE
(SHRI RAGHU RAMAIAH) : (a) Sul-
phurconsuming industrics had to operate
below capacities due to non-availability of
the material in sufficient quantities during
1965-66 and 1966-67 because of its world-
wide shortage. The position has since im-
proved. So far as phosphatic fertilizer in-
dustry is concerned, there has been no
shortage for the material during 1966 and
1967. Some difficully was however experi-
enced by two or three units in receiving
the shipments of rock phosphate in time
arising out of the West Asian crisis dur-
ing the middle of 1967.

(b) Government liberalised the policy
on imports of sulphur in January 1967 to
supplement the limited supplies from tradi-
tional sources, by allowing imports from
non-traditional sources by (i) importers
where they have been able to arrange for &
minimum quantity of 5,000 tonnes and (ii)
actual users whose annual requirements are
5,000 tonnes or more. Also, the restriction
on the price at which sulphur could be
purchased was relaxed.

As regards rock phosphate, the position
was generally satisfactory and the State
Trading Corporation continued to import
under the balanced trade arrangements.

(c) and (d). The total requirement of
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sulphur and rock phosphate, the quantities
supplied by the State Trading Corporation
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and the forsign exchange spent thereon
during the last two years arc as follows :

Foreign
Total requirement Quantity supplicd Exchange
byS. T.C. spent
SULPHUR
1966-67 440,000 tonnes 54,000 tonnes Rs. 97.50 lakhs
1967-68 621,000 tonnes 148,000 tonnes Rs. 753.00 lakhs
{up to November, 1967)
ROCK PHOSPHATE

1966-67 1,175,000 tonnes 1,044,000 tonnes Rs. 748.46 lakhs
1967-68 900,000 tonnes 353,000 tonnes Rs. 133.33 lakhs

(up to November, 1967)

Manipur P. W. D.
4337. SHRI M. MEGHACHANDRA :
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether it is a fact that as many as
50 items of works for nearly Rs, 5 lakhs
were given lo some contractors by the
P.W.D. Churachandpur Division, Manipur
during the last two years without eny call
for tenders and in many works 50 per cent,
over the scheduled rate;

(b) if so, the details including the names
of the contractors thereof;

(c) whether Government propose to refer
the matter of the Central Bureau of Inves-
gation for investigation; and

(d) if pot, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a) to
(d). The information is being collected and
will be laid on the Table of the House.

1.0.C. PETROL DEALERS IN MANIPUR

4338. SHRI M. MEGHACHANDRA :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the names of the petrol dealers of
the Indian Oil Company in the Union Ter-
ritory of Manipur; &

(b) whether a new dealer was appointed
and a plot of land was allotted to him
within the premises of the store and work-
shop of P.W.D., Manipur; and

(c) if so, the details of the land deed 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) : (a)
M/s. Phulchand Tekchand is operating two
dealer-owned relail outlets of the Indien
Oil Corporation at Manipur,

(b) and (c). No new dealer has been
appointed so far for the proposed Corpora-
tion-owned retail outlet for which the Mani-
pur Administration has allotted to the Cor-
poralion a Government site measuring 1.5
acres near the P.W.D, store at Imphal. The
Administration has agreed to lease the land
to the Indian Oil Corporation on standard
terms. Possession of the land has been
given pending execution of land deeds. De-
tails of the land deed have not yet been
indicated to the Corporation by the Ad-
ministration.
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INTERNATIONAL MONETARY FUND

4342, SHRI R. K. AMIN: Will the
Minister of FINANCE be pleased to state:

(a) the procedure of appointing the Ex-
ecutive Director and Alternate Executive
Director from India for the International
Monetary Fund; and

(b) the names of pcrsons who have been
appointed so far?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) India, as one of
of the five member-countries having the
largest quotas in the International Monetary
Fund is entitled to appoint an Executive
Director and an Alternate Executive Direc-
tor, on the Fund. These appointments are
made in consultation with the Govermor.
Reserve Bank of India, and with the ap-
proval of the Finance Minister and the
Prime Minister,

(b) A statement is laid on the Table of

the House. [Placed in Library. See No.
LT—2015/671.
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STERLING BALANCES

4345. SHRI YAIJNA DATT SHARMA :
Will the Minister of FINANCE be pleased
to state :

(a) the position of the sterling balances
of India at the end of June, 1966: and

(b) the steps taken by Government to
improve this position ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b). India’s
foreign exchange reserves (excluding gold)
amounted to Rs. 398.65 crores as at the
end of June, 1966. Steps are being taken
continuously to improve the foreign ex-
change position by increasing export earm-
ings, reducing dependance on imports and
securing aid from friendly countries,
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INCIDENCE OF NUTRITIONAL ANAEMIA AND
SHORTAGE OF BLoOD BANKS

4347, SHRI M. L. SONDHI :
SHRI MARANDI :

Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that India has
the highest incidence of nutritional anaemia
in the world as disclcsed by the Asian and
Pacific Society of Haematology and in some
rural areas about 95 per cent of the popula-
tion suffered from nutritional anacmia;

(b) whether the problem had assumed
seriousness after the Independence because
of the rapid increase in population and fall
in nutritional standards;

(c) whether it has also been stated that
due to the shortage of blood banks, treat-
ment of haemorrhagic disorders was not
being done properly; and
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(d) if so, the steps Government propose
to take to improve availability of cheap
nutritions diet to the poor and increase
blood banks ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B, S. MURTHY) : (a) The
observation of the Asian and Pacific Society
of Hacmatology (a non-official body) have
mot come to the notice of the Government.

Nutritional anaemia among young chil-
dren in the country is estimated at 60%
and among expectant mothers at 50%. No

evidence is available to show that it is the
highest in the world,

(b) The incidence of nutritional anaemia
has not shown any serious increase since

Independence.

(c) To the maximum extent possible each
case of haemorrhage or haemorrhagic dis-
orders is being given blood by the blood
banks,

(d) The f[ollowing measures are being
adopted to combat malnutrition in the
country :—

(1) Supplementary feeding is provided

through the following progprammes which
are run with the aid of various agencies :

(a) Feeding under the Applied Nutri-
tion Programme;

(b) Feeding through Balwadis;

(c) CARE feeding programme; and

(d) UNICEF milk
gramme.

feeding pro-

{2) Imparting nutrilion education to the
mothers to enable them to utilise commonly
available cheap food for providing nutri-
tious diet to their children.

(3) Treatment of early cases of mal-
nutrition through Maternity and Child
Health Centres.

(4) The Department of Food have taken
steps to combat protein mal-nutrition
among the children and other vulnerable
groups by starting projects for the manufac-
ture of high protein food such as ‘BALA-
HAR', MULTIPURPOSE FOOD; WEAN-
ING FOOD, etc.

More blood banks and blood donation
centres are proposed to be started in selec-
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ted places in a phascd manner in the com-
ing years,

SCARCITY OF WATER TN DeLmt

4348, SHRI M. L. SONDHI : Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state :

(u) whether it is a fact that the residents
of Delhi_have to face scarcity of water on
account of frequent cutting of water supply
to the various colonies;

(b) if so, the total number of such cuts
resorted to during the last two financial
years and for how many hours and the
names of the colonies affected;

(c) the reasons therefor; and

(d) the steps proposed to be taken to
avoid such recurrences in future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH. FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) to
(d). The required information is bcing
collected from the Delhi Municipal Corpo-
ration and the New Delhi Municipal Com-
mittee and will be laid on the Table of
the Sabha as soon as received.

GENERAL ProviDENT FUND

4349, SHRI M. L. SONDHI : Will the
Minister of FINANCE be pleased to state:

(a) the total amount contributed by the
Central Government employees to the Gene-
ral Provident Fund during the period from
April, 1965 to March, 1966; and

(b) the total amount withdrawn as loan
by the employees during the above period ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) The total
amount, credited to the General Provident
Fund from April, 1965 to March, 1966
was Rs. 29.54 crores (including interest of
Rs. 4.28 crores).

(b) the information is being collected
and will be laid on the Table of the Housc
as soon as available.
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BENEFITS OF PAST GOVERNMENT SERVICE
WHEN ABSORBED IN SEMI-GOVERNMENT

ORGANISATIONS

4350. SHRI S. M. JOSHI : Will the Mi-
nister of FINANCE be pleased to state :

(a) whether it is a fact that a Govern-
ment employee who is transferred from one
Government department to another Gov-
ernment department of some other Ministry
enjoys full benefits of service rendered in
his parent department in regard to gratuity
and pensions on permanent absorption in
the new department irrespective of the fact
that the transfer is in public interest or
otherwise;

(b) whether it is a fact that such cate-
gories of persons when transferred to some
other semi-Government organisation/Coun-
cils which are paid from the consolidated
funds of the Ministries are deprived of the
benefits of their past service and gratuity/
pensions, etc, of the service rendered in
their parent Government department on
thejr permanent absorption even if they
had long service in that department; and

(c) if so. whether Government now
propose to revise the policy and treat all
Government employees alike irrespective of
the fact whether they are in th Govern-
ment department or its allied corporations
and councils, etc. ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) Persons transferred to semi-Govern-
ment Organisations/Councils are paid not
from the Consolidated Fund of India but
from the funds of their respective organisa-
tions. Where such transfer is in the public
interest retirement benefits for the transfer-
red Government employees are admissible
with reference 1o the service rendered under
Government,

(c) No, Sir. Transfers to semi-Govern-
ment Organisations, which are legal enti-
lies apart from Government, stand on a
different footing than transfers between Gov-
ernment Departments,

GRANT-IN-AID TO SCHEDULED CASTES AND
SCHEDULED TRIBES

‘4351. SHRI S. KUNDU : Will the Mi-
nister of SOCIAL WELFARE be pleased
to state :
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(a) the amount allotted to the Social
Welface Department as grants-in-aid for
1967-68;

(b) the amount spent as grant-in-aid for
backward Classes and Scheduled Castes and
Scheduled Tribes so far; and

(c) the names of the organisations who
have received grant-in-aid during the cur-
rent year ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA) : (a)
Rs. 25 lakhs.

(b) A sum of asbout Rs, 18 lakhs has
so far been sanctioned. The balance will be
disbursed as soon as the organisations com-
plete the necessary formalities.

(c) A list is laid on the Table of the
House. [Placed in Library, See No. LT-
2016/67].

LokTak PROJECT IN MANIPUR

4352, SHRI M. MEGHACHANDRA :
Will the Minister of IRRIGATION AND
POWER be pleased to state ;

(a) the progress made in respect of Lok-
tak project of Manipur; and

(b) if so, how much has been spent so
far in taking up the project ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
Detailed investigations on the Loktak
Multipurpose Project have been completed
and a project report for the power portion
has been prepared by the Government of
Manipur.

(b) An expenditure of Rs. 7,08,000 has
been incurred so far.

LiMiT ON PuBLIC BORROWINGS

4353, SHRI S. R. DAMANI : Will the
Minister of FINANCE be pleased to state:

(a) whether there is any proposal to
limit public borrowings at a certain figure
and thereby implement the provisions con-
tained in Article 292 of the Constitution;
and

(b) if so,

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI

MORARJI DESAI) : (a) The question of

the details thereof ?



6915  Written Answers

fixing limits on Government's borrowings

has been examined on a number of occa-

sions in the past and the conclusion reached

has been that no real advantage would be

served by the prescribing such limits.
(b) Does not arise,

INTERNAL FINANCIAL ADVISERS IN MINIs-
TRIES

4354, SHRI S. R. DAMANI: Will the
Minister of FINANCE be pleased to state:

(a) whether Internal Financial Advisers
nave been appointed in various administra-
tive Ministries to keep tract on the progress
of expenditure by Ministries; and

(b) if so, how far thesc appointments
bave proved useful ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Internal Finan-
cial Advisers have so far been appointed in
a few Ministries only. The question of
appointing them in others is under consi-
deration.

(b) Internal Financial Advisers not only
keep track of the progress of expenditure
by the Ministries but also advise them in
the exercise of the financial powers dele-
gated to them. The system has been found
to be useful.

PIPELINES AND REFINERIES DIVISIONS OF
1.O0.C.

4355. SHRI S. R. DAMANI :
SHRI M. S. MURTI :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that the separa-
tion of Pipelines Division from the Refine-
ries Division in the Indian Qil Corporation
has added to the overhead expenditure with-
out commensurate increase in efficiency;

(b) if so, to what extent; and

(c) whether there is a proposal to merge
these Divisions ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND OF SOCIAL WELFARE
(SHRI RAGHU RAMAIAH) : (a) and
(b). The separation of the Pipelines Divi-
sion has not added significantly to the ex-
penditure on overheads. The additional
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expenses were of the order of Rs. 2 lakhs
per anpum. The creation of the Division
did contribute to overall efficiency and con-
trol during the period of construction aasd
start-up of large new projects,

(c) Government have agreed with the
recommendation made recently by the Com-
mittee on Public Undertakings that the
Pipelines Division be merged with one of
the other Divisions of the Company, name-
ly, Refineries and Markeling Division.

MEDICAL PERSONNEL AND CONTRACEPTIVES
FOR SWEDEN

4356. SHRI MANIBHAI J, PATEL :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to refer to the reply
given to Unstarred Question No. 1232 on
the 1st Jupe, 1967 and state :

(a) whether the negoliations regarding
providing contraceptives and medical per-
sonnel to Sweden for their Family Plan-
ning Programmes by India have since been
concluded; and

(b) if so, the details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR) :
(a) and (b). The negotiations referred to
in the reply to Unstarred Question No.
1232 on the 1st June, 1967, related to
Swedish Assistance to India for the Indian
Family Planning Programme, Recently a
delegation from Swedish International De-
velopment Authority (SIDA) visited India
and held negotiations with Government of
India in this regard. The Swedish Govern-
ment will decide about the nature and
quantum of the assistance after consideriug
the delegation’s report,

Houses For CENTRAL GOVERNMENT Em-
PLOYEES IN PUNJAB

4357. SHRI MANIBHAI J. PATEL :
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether it is a fact that at the time
of division of Punjab, some Central Gov-
ernment employees were occupying houses
belonging to the erstwhile Government of
Punjab;

(b) whether the Himachal Pradesh Gov-
ernment are trying to evict these Central
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Government employees while continuing (o
hold 200 Central Government houses; and

(c) if so, the steps Government propose
to take to safeguard the interests of the
Central Government employees posted at
Simla ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH): (a)
Yes.

(b) and (c). It has been reported that
the Himachal Pradesh Government have
issued notices to the occupants of 83 resi-
dential units at Simla, These are occupicd
by Central Government servants, These
units belonged to erstwhile Punjab Gov-
ernment and transferred to the Ceatral
Government consequent on re-organisation
of the Punjab. These residences are in the
gencral pool. Other properties which vest-
ed in the Central Government were handed
over to the Himachal Pradesh Government.
The Central Government have taken up
the matter with the Himachal Pradesh Go-
vernment.

ALLOTMENT OF ACCOMMODATION TO CEN-
TRAL GOVERNMENT EMPLOYEES IN SIMLA

4358, SHRI MANIBHAI J, PATEL :
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether it is a fact that there is an
acute shortage of residential accommoda-
tion for the Central Government employees
working at Simla;

(b_) whether it is also a fact that in spite
_of this shortage, Government had some lime
in the past placed about two hundred Gov-
ernment quarters at the disposal of the
Himachal Pradesh Government for allui-
ment to their employees;

(c) whether the Himachal Pradesh Gov-

erament have not so far released Lhese quar-
ters in spite of the fact that they hurg ac-

quired a large number of residential houscs
on the division of Punjab; and

(d) if so, the steps Government pro-
pose to take in the matter 7

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH): (a)
The position of residential accommodation
for Central Government employees at Simla
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is better than at other stations. Average
percentage of satisfaction is 58.

(b) Prior to October, 1965, the Hima-
chal Pradesh Government employces were
entitled for allotment of residences f{rom
the general pool. With effect from Octu-
ber, 1965, a separate pool was created for
such employees and 183 houses, which
were in occupation of such employees, were
placed at the disposal of the Himachal
Pradesh Government and since then these
employees are not considered for allotment
of residences from the general pool.

(c) and (d). On the re-organisation of
Punjab, properties of the erstwhile Punjab
Government at Simla vested in the Central
Government with effect from 1st Novem-
ber, 1966. Qut of these properties all
non-residential properties and some residen-
tial properties were placed at the disposal
of the Himachal Pradesh Governmnt io
addition to 183 residential units referred to
in part (b) and Government have decided
not to withdraw any of these properties.

IRRIGATION SCHEMES ©OF M.P. DURING

FourTH PLAN

4359, SHR1I MANIBHAI J. PATEL:
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the proposals of Madhya
Pradesh Government for irrigation schemes
for the Fourth Plan have Reen discussed
and finalised; and

(b) if so, the details thereof ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
and (b). The draft outline of the Fourth
Plan proposals of the Madhya Pradesh Gov-
ernment relating to irrigation was discussed
in November 1966, The Fourth Plan has
yet to be finalised.

CARPENTERS OF ANDAMAN P.W.D,

4160. SHRI R. K. SINHA : Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) whether it is a fact that carpenters
recruited from the mainland in the indus-
trial cadre of the Andaman P.W.D. were
entitled to free appropriats quarters;

(b) when free quarters were provided
to Tem and bhow long after their recruit-
ment;
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(c) whether they were entitled to house
rent allowance in lieu of free accommo-
dation under Government notification pub-
lished in June 1962; and

(d) if so, whether Government propose
to grant house-rent allowance to the said
carpenters for the period they were not

provided with free accommodation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a)
Yes. They are entitled to free accommo-
dation,

(b) Immediately on arrival a1 Port

Blair,
(c) No.
(d) Does not arise,

Rebuction IN Export DUTY

4361. SHRI HIMATSINGKA : Will the
Minister of FINANCE be pleased to
state

(a) whether Government's attention has
been drawn to the statement of the Presi-
dent of the Indian Chambers of Com-
merce and Industry at Bombay while
addressing the Progressive Group on “How
to get the Economy Moving” demanding
reduction in export duty in selected items
and emphasising the need for evolving a
scheme for export incentives with a view
to stimulating the economy of the coun-
try; and

(b) if so, Government's reaction there-
to?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Yes, Sir,

(b) The President of the FICC] was
making his suggestions in the context of
tbe devaluation of the sterling, Govern-
ment’s reaction to this event is already
contained in the statement made to par-
liament on 20-11-67,

“HanpLooMm Cess”

4362, SHRI YAJNA DATT SHARMA:
Will the Minister of FINANCE be pleas-
ed to state :

(a) whether Government have received
any representation from the Handloom
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Shoddy Weavers and Processors Associa-
tion of Amritsar about the imposition of
handloom cess on the handloom shoddy
woollen goods manufactured by the wea-
vers at Amritsar;

(b) if so, the demands made by the
Association in the representation; and

(c) the action taken by Government
lhcrcqn ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b). Yes,
Sir. It has been represented that the de-
mands for handloom cess leviable under
the existing provisions of the Khadi &
Other Hundloom Industries Development
(Additional Excise Duty on Cloth) Act.
1953, should not be enforced.

(c) The local Central Excise Authori-
ties have been advised not to enforce the
above demands which are being raised to
meet the legal requirements of the said
Act for the amendment of which legislative
action is being taken,
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FOREIGN EXCHANGE SPENT ON TOURS BY
GOVvERNMENT DELEGATES AND  MINISTERS

4364. SHRI R, K, AMIN: Will the
Minister of FINANCE be pleased 1o state:

{a) the total amount of foreign exchange
spent on tours of Government delegates and
Ministers during the period from Ist
November, 1966 to 3lst October, 1967;
and

(b) how it compares with the expendi-
ture in this behalf during the period for
the 1st November, 1965 to 31st October,
1966 ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) and (b). The
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information is being collected and will be
laid on the Table of the House as soon as
it is available,

CraNpa COMMITTEE’S REPORT

4365. SHRI RAMAVATAR SHASTRI :
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to refer to the
reply given to Unstarred Question No.
7910 on the 3Ird August 1967 and state :

(a) whether the Chanda Committee Re-
port has been treated as a confidential
document;

(b) if not, the reasons for not laying
the report on the Table of the House;

(c) whether all the recommendations of
the Chanda Committee have been imple-
mented; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a)
No.

(b) to (d). This Ministry had already
laid a statement on the Table of the House
on 22nd January, 1963, in fulfilment of
an assurance given in reply to the Lok
Sabha Unstarred Question No, 2508,
dated the Tth_ September, 1962 indicating
the decisions taken by Government on
the Chanda Committee's Report, In view
of this, it was not considered necessary to
lay a copy of the Report on the Table of
the House. Copies of the report have
since been made available to the Lok
Sabha Committee on Government Assu-
rances,

MepicAL ExPENSES OF (GOVERNMENT
EMPLOYEES POSTED AT CALCUTTA

4366. SHRI BENI SHANKER SHAR-
MA : Will the Minister of FINANCE be
pleased to state:

(a) whether the Central Government
employees in Calcutta are allowed reim-
bursement of medical expenses incurred by
them on themselves as well as their de-
pendents without any maximum or misi-
mum Llimit-

4
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(b) if so, whether Government propose
to lay a statement on the Table showing
the amounts of such expenses reimbursed
by Government for Class I to Class 1V
officers of the Post & Telegraph Depart-
ment as well as the Income-tax Depast-
ment during the years 1965-66 and 1966
67 together with their number; and

(c) the average expenditure per capita
for each category together with the ratio
it bears to their basic salary ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The expenses
incurred on the medical attendance and
treatment of the Cemtral Government ser-
vants stationed in or passing through the
limits of Calcutta, and members of their
families, are reimbursed by the Govern-
ment to the extent permissible under, and
subject to the conditions prescribed in,
the Central Services (Medical Attendence)
Rules, and the orders issued thereunder.

(b) and (c). The required information
is being collected and will be laid on the
Table of the House as early as possible.

ForelGN  ExcHANGE VIOLATIONS BY

FiLM STaRs

4367. SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of FINANCE be
pleased lo state :

(a) whether some film stars who had
gone to participate in the out door shoot-
ing of some of the films produced in India
have been found to have violated the
Foreign Exchange Regulations during the
year 1967; and

(b) if so, what are their names and the
total penalty imposed on them ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) During the year
1967, no film star, who had gone to parti-
cipate in the out-door shooting of the films
produced in India has been found by the
Enforcement Directorate to have violated
the provisions of Foreign Exchange Regu-
lation Act, 1947,

(b) Does not arise,
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JHANPULI IRRIGATION PROJECT

4369. SHRI A. DIPA : Will the Minis-
ter of IRRIGATION AND POWER be
pleased to state :

(a) whether it is a fact that a survey
was undertakem for the construction of
Jbhanpuli Irrigation Project, Athamallik
sub-division, Dhenkanal District in Orissa
in 1957-58;

(b) Whether it is also a fact that the
survey has since been completed and no
further construction work has been under-
taken so far; and

(¢) if so, the reasons therefor?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
The Government of Orissa have informed
that no such project was investigated by
the ILrrigation Wing.

(b) and (c). Do not arise,

JAWAHAR SAGAR DaM

4370. SHRI HIMATSINGKA : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether work on the Jawahar Sagar
Dam has commenced;

(b) if so, when it will be completed;

(c) the estimated cost of this project;
and

(d) the reasons for the delay in under-
taking this project ?
THE MINISTER OF IRRIGATION

AND POWER (DR. K. L. RAO): (a)
Yes, Sir.

(b) The Jawahar Sagar Dam is expect-
ed to be completed in 1970-71,

{(c) Rs. 1354 lakhs.
(d) Does not arise, the project is al-
ready under full swing.
AsSISTANCE To Omissa

4371. SHRI HIMATSINGKA :

SHRI A. DIPA :

Will the Minister of
pleased to state :

(a) whether Government have taken &

decision on the proposal of the Orissa

FINANCE be
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Government to raise the ceiling of expen-
diture on cyclone relief; and

(b) if so, Government's decision in this
regard 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) No, Sir.

(b) Does not arise.
ArPrOVED COLONIES

4372. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of WORKS,
HOUSING AND SUPPLY be pleased to
state :

(a) the names of approved colonies in
Delhi and New Delhi at present;

(b) the number and names of tolonies
which have not so far been approved in
Delhi and New Delhi;

(c) the number and names of colonies
in Delhi and New Delhi which are still
under comsideration of Government for
approval;

(d) the time by which a final decision
will be taken in this regard; and

(¢) whether any compensation will be
paid to the persons who have already
constructed their houses in case their colo-
nies are not approved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a)
to (e). The information is being collectsd
and will be laid on the Table of the Sabha
in due course,

DearNEss ALLOWANCE To CBNTRAL
GOVERNMENT EMPLOYEES

4373. SHRI RAJDEO SINGH :
SHRI GADILINGANA GOWD :

Will the Minister of FINANCE be
pleased to state :

(a) whether the stage for further ten-
point average increase of Dearness Allo-
wance of Central Government employees
has now reached; and

(b) if so, when Government are likely
to announce their decision 7



6927

Written Answers

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) According to the
latest available figures, the 12-monthly
average of the All-India Working Class
Consumer Price Index Number has cross-
ed 205, thus registering a 10 point rise
since the last revision in the rates of dear-
ness allowance of Central Government
cmployees,

(b) The matter is under consideration.

INCOME-TAX PAID BY FILM STAR
SHrt DEV ANAND

4374. SHRI B, K. DASCHOWDHURY :
Will the Minister of FINANCE be pleased
to state:

(a) whether Shri Dev Anand, film star,
had deposited the full amount of Lncome-
tax during the last three years:

(b) if so, the amount of profits earned
by the film star during the above period;

(c) the amount of income-tax assessed
and the amount deposited by the suid film
star during the above period; and

(d) the number of film contracts enter-
cd into by Shri Dev Anand with the Indian
film industry and the amount of each film
contract 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (d). The re-
quisite information is being collected and
will be laid on the Table of the House as
carly as possible.

Evasion oF INCOME-TAX BY A FiLm Star

4376. SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of FINANCE be
pleased to state :

(a) the amount of Income-tax assessed
on Shri Dalip Kumar, a famous film star,
for the years from 1962-63 to 1966-67,
the amount realised and the amount still
outstanding against him; and

(b) whether a case of tax evasion by
producing fake documents by him has com:
to the notice of Government; and
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(c) if so, the action taken to realise the
arrears of income-tax ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The assessmeats
in the case of Shri Dilip Kumar have been
completed upio the assessment year 1962-
63, A sum of Rs. 60,231 was levied as
income-tax for this assessment year and the
entirc amount has been realised.

"'l"hc income returned and amount depo-
sited for the assessment year 1963-64 to
1966-67 are as under :

Assessment Income Amount
Year returned deposited
Rs. Rs
1963-64 1,42,096 92,523
1964-65 2,54,111 1,45,753
1965-66 2,62,757 1,32.146
1966-67 2,39,322 1,31,630

(b) No fake documents have come to
the notice of the Government so far.
However, the material seized in the case
of Kay Production is under investigation.

(¢) Does not arise as there

arrears of tax at present.
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CREMATORIUM, RAJOURI GARDEN, DerHI

4378. SHRI HUKAM CHAND
KACHWAL :
SHRI HARDAYAL DEVGUN :

Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to state

(a) when the surrounding wall of
Shamshan Bhumi situated between Najaf-
garh Road and Block No. J-II, Rajouri
Garden, will be demolished; and

(b) when the site facing Shamshan
Bhumi is likely to he developed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
{(a) and (b). The information is  being
collected and will be laid on the Tabi¢
of the Lok Sabha in due course.
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ANTI-BIOTICS PLANT AT RISHIKESH

4381, SHRI H. N. MUKERIEE: Wwill
the Minister of PETROLEUM AND CHF-
MICALS b pleased to state

(a) whether it is a fact that the Anti-
biotics Plant at Rishikesh, where a large
pilot plant was started two years ago and
the main plant commissioned last Decem-
ber, has not yet produced any saleable
products; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF TETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) : (a)
and (b). While it is a fact that the Anti-
biotics Plant, Rishikesh, has not produced
any saleable products so far, it is not
correct to say that the main plant was
commissioned in last December. The
potassium penicillin production line was
commissioned in May, 1967 and the
various lines for streptomycin production
are in the process ofbeing commissioned.
Saleable penicillin is expected to be avail-
able in the market from January, 1968,

ANTI-BIOTICs PLANT AT RISHIKESH

4382. SHRI H. N. MUKERIEE: Will
the Minister of PETROLEUM AND CHE-
MICALS be pleased to state :

(a) whether it is a fact that a number
of ill-qualified and inexperienced officers
have been recruited for the Anti-biotics
Plant, Rishikesh, without following the
well-established procedures regarding ad-
vertisements and Selection Boards;

(b) whether Government propose 1o
lay a list of the high ranking officers of
the plant along with their qualifications,
previoug experience, present and previous
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salary, designation, mode of appointment
on the Table;

(c) whether Government are aware that
highly equipped technologists sare being
singled out for harassment, humiliation,
transfer and supression; and

(d) the steps Government propose to
take to save the plant from an apparent
cffort from within to block its successful
working 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH): (a)
No.

(b) Two lists of officers—one drawing
pay in the scale of Rs. 1,300—1,600 and
the other in that of Rs, 1,100—1400 with all
the details are laid on the Table of the

House, [Placed in Library, See No, LT-
2017/67.)
(c) No. The transfers ordered by the

management are in the best interests of
the factory and in the exigencies of the
service. It is not correct to construe them
as harassment and humiliation,

(d) Does not arise,

ANTI-BIOTICs PLANT, RISHIKESH

4383, SHRI H. N. MUKERJEE : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that C.B.I. in-
quiries are in progress regarding the
serious malpractices alleged to have been
committed by certain highly placed officers
at the Anti-biotics Plant, Rishikesh;

(b) whether Government are aware that
the Workers Union has warned the autho-
rities that certain, interests are trying to
shield guilty officers and threaten lo tam-
per with the records by bringing about the
transfer of honest officers; and

(c) if so, the steps taken to look into
the matter and prevent wilful damage to
this public undertaking ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND OF SOCIAL WELFARE
(SHRI RAGHU RAMAIAH): (a) The
Central Bureau of Investigation are en-
quiring into two cases pertaining to Anti-
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biotics Project, Rishikesh. In neither of
these cases has any highly placed officer
been specifically indicated. Both these
caseg are still under investigation by the
C.B.

(b) The CBI have been informed by

in the enquiry are harassed by the autho-
ritics.

(c) CBI is taking necessary action.
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ASSAM SALIMANITE

4386. SHRI GEORGE FERNANDES :
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state:

(a) whether any inquiry has been insti-
tuted into the affairs of Assam Silimanite,
an associate firm of the UP.C.C.; and
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(b) if so, the result of the enquiry?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):

(a) No, Sir.
(b) Does not arise.

RULEs FOR SUSPENSION OR BLACK-LISTING
or FmMs

4387. SHRI SADHU RAM : Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) whether there are any set rules,
regulations and procedure for suspension,
banning, removal or black-listing of a firm
by the Directorate General, Supplies and
Disposal and whether the same have been
given due publicity for the information
and guidance of all concerned;

(b) if so, whether Government propose
to lay a copy thereof om the Table of

the House;
(c) whether it is a fact that when a

‘firm is black-listed, suspended or banned,

they are not informed accordingly;
(d) if so, the reasons therefor;

(e) whether it is also a fact that before
a firm is awarded the punishment of
black-listing, no charges arc framed
against them and they are not given any
opportunity 1o show cause and adduce
evidence in their defence; and

(f) if so, the rensons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(a) There is a Standardised Code for
Suppliers which regulates the removal, sus-
pension, banning and black-listing of firme
by the Directorate General of Supplies
and Disposals as well as other Ministries
of the Central Government and the State
Governments. Copies of this Code have
been supplied to all the official authorities
concerned as they are intended for their
guidance. Copies of this Code have, how-
ever, not been supplied to the public,

(b) A copy of this Code was laid on
the Table of the Lok Sabha by the Minls-
ter for Petroleum and Chemicals on the
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2Tth July, 1967 in reply to Starred Ques-
tion No. 1411,

&) They are not informed.

(d) 1t has not been considered in the
public interest to do so.

(e) A firm is black listed if it indulges
in any malpractices as indicated in the
Standardised Code, Before a firm is black-
listed, the matter is very carefully consi-
dered by the Government in consultation
with the Central Vigilance Commission, No
show-cause motice is, however, issued to
the firm,

(D) It is not considered in the public in-
terest to enter into eny correspondence with
the firm in this matter,

ALLOTMENT OF SHOPs IN N.D.M.C, ARrBAs

4388, SHRI RAM SWARUP : Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT be
pleased to state :

(a) whether it is a fact that municipal
shops are allotted by N.D.M.C. for specific
trades and normally the change of trade is
not permitted and if so, what are the rules
governing such change of trades;

(b) whether it is also a fact that one
trade is permitted in one municipal shop
and the monthly rents offered for vacated
shops vary from trade to trade.

(c) whether the monthly rents/licence
fees are enhanced before permitting any
change in trade particularly in cases of old
shops on nominal rents; and

(d) if so, to what extent and the rules
for such enhancements ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
Yes. The municipal shops/stalls are allot-
ted for specific trades. Any change of trade
is a breach of the terms of agreement and
individual cases are considered on merits.

(b) Whenever any shop falls vacant, the
allotment is made by call of tender and,
naturally, the licence fee thus offered varies
from trade to trade.

(c) Cases of change of trade are con-
sidered on merits. Keeping in view the
suitability of the shops for the other trade.
Change of trade Tis allowed on enhanced
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licence fee also on the request of the allot-
tee.

(d) As stated in (c) above. Individual
cases are considered on merits,

RaNJIT HOTEL

4389, SHRI R. BARUA : Will the Minis-
ter of WORKS, HOUSING AND SUPPLY
be pleased to state :

(a) whether it is a fact that the Ranjit
Hotel is having poor occupancy and is rum-
ning at a loss since its opening; and

(b) if so, whether Government propose
to convert this hotel into a Working girls’
hostel as was originally planned ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a)
Yes. The occupancy figures have, however,
improved recently; in October 1967 it was
73 per cent and in November 1967, 67 per
cent of the bad capacity. Such concerns
generally take two to three years to be-
come popular and run at a profit. From
the advance bookings made so far, it is
expected that the average occupancy during
December 1967 to March 1968 will be even
higher. There is reason to hope that the
hotel will be able to show a profit during
the present financial year,

(b) No.

INCOME-TAX PAID BY VANASPATI MANU-
FACTURERS

4390. SHRI B. K. DASCHOWDHURY :
Will the Minister of FINANCE be pleased
to state the amount of Income-tax, Super-
Tax and other taxes paid annually by each
Vanaspati Manufacturer during the last
three years ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : No separate statistice
are maintained in respect of income-tax,
Super-tax and other taxes paid annually by
Vanaspati Manufacturers,

Tax EvAsioN BY A FILM STAR

4391, SHRI YASHPAL SINGH: Wil
the Minister of FINANCE be pleased to
state :

(2) whether Government have ascertain-
ed the annual income of Shri Rajendra
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Kumar, a famous film star, during the
peried from 1960 to 1967 so far;

(b) if so, how much Income-tax was
paid by him during the above period;

(c) whether it is a fact that the said
firm star has been evading Income-tax dur-
ing the last three or four years; and

(d) if so, the steps taken to collect the
full taxes from the said film star ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (d). The re-
quisite information is being collected and
will be laid down on the Table of the
House as early as possible,

PAYERS IN ANDAMAN AND
NicoBAR ISLANDS

4392, SHRI K. R. GANESH : Will the
Minister of FINANCE be pleased to state :

(a) the Income-tax assessed for the years
from 1962 to 1967 for the top ten Income-
tax payers in the Andaman and Nicobar
Islands;

(b) the total merchandise imported by
them, by the Andaman Government and
private station vessels during the above
period, separately; and

(c) the other property and establish-
ments they have in their names ?

INCOME-TAX

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARII DESAI): (a) to (c), The re-
quired information is being collected and
will be laid on the Table of the House as
carly as possible,
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SEPARATE MINISTRY FOR SCHEDULED CASTES
AND SCHEDULED TRIBES

4396, SHRI ONKAR LAL BERWA :
Will the Minister of SOCIAL WELFARE
be pleased to state :

(a) whether it is a fact that Government
propose to create a scparate Ministry for
Scheduled Castes and Scheduled Tribes at
the Centre; and

(b) if so, what will be its scope ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA) : (a)
Na, Sir.

(b) Does not arise.

FOREIGN ASSISTANCE FOR FAMILY PLANNING
PROGRAMMES

4397. SHRI ONKAR LAL BERWA :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that India is
likely to get assistance for its family plan-
ning programme from Sweden, Denmark
and USS.R.; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR) :
(a) and (b). The position is as follows :

Sweden : Recently a delegation from
Swedish International Development Autho-
rity (SIDA) visited India and held nego-
tiations with the Government of India re-
garding Swedish assistance to Indian Family
Planning Programme. The exact details and
quantum of assistance will be decided upon
by the Swedish Government after consider-
ing the report of the Delegation.
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Denmark : The Danish Government seat
10,000 pieces of Danish Intra-Uterine De-
vice (Antigone) which are under clinical
trial in India under the auspices of Indian
Council of Medical Research. No other
proposals of assistance have been received.

Soviet Union : Recently a Vacuum Aspi-
rator which facilitates easy abortions was
received as a gift from the Health Minister
of USS.R. Request for 10,000 pieces of
Russian Intra Uterine Device for clinical
trials in India has also been mads.

INTRODUCTION OF PERFORMANCE BUDGETING

4398. SHRI K. P. SINGH DEO: Will
the Minister of FINANCE be pleased to
state ;

(a) whether it is a fact that the Study
Group of the Administrative Reforms Com-
mission has recommended the introduction
of ‘Performance Budgeting' both at the
Centre and the States;

(b) if so, whether Government propose
to form such units at the Centre; and

(c) the steps taken by Governmeat in
this regard 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) Government have
not yet received any recommendations from
the Commission in this regard.

(b) and (c) A Performance Budget Unit
has been constituted in the Departmeat of
Economic Affairs with effect from 1st July
1967. It is proposed to prepare and pre-
sent in selected cases estimates according
to the programme-cum-performance classi-
fication in addition to the conventiopal pat-

tern of budget presentation.

DANGEROUS AND OFFENSIVE TRADES IN
N.D.M.C. ARers

4399, SHRI RAM SWARUP : Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is the policy of the New
Delhi Municipal Committee to restrict
‘Dangerous and Offensive Trades' within its
limits taking in view their nuisance value;
and
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(b) if so, the reasons for not granting
permission for small power loads to exist-
ing printing presses in Bhagat Singh Market
inspite of their furnishing ‘No-Objection
Certificate from their affected neighbours ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
Licenses for Dangerous and Offensive Tra-
des are sanctioned in accordance with the
provisions of Seclion 121 of the Punjab
Municipal Act, and also taking into con-
sideration the requirements of the Health
Bye-Laws of the N.D.M.C. and the Master
Plan of Delhi.

(b) The Printing Presses at Bhagat Singh
Market infringe the provisions of the Health
Bye-Laws. Moreover, according to the
Master Plan of Delhi the Bhagat Singh
Market falls within the non-conforming
area for such trade.

GrAND HOTEL, SIMLA

4400, SHRI P, N. SOLANKI : Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to refer to the reply
given to Unstarred Question No. 1620 on
the 23rd November, 1967 and state :

(a) whether the contract of Grand Hotel,
Simla is likely to expire soon;

(b) if so, whether the comtract is being
renewed; and

(c) if so, the total additional revenue
cxpected conscquent on the fresh lease 7

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a)
‘The lease of Grand Hotel, Simla will ex-
pire on 14th April, 1968.

(b) The matier is under examination,
(c) Does not aris¢ in view of (b) above.

KovALl REFINERY

4401, SHRI D. R. PARMAR : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether it is a fact that the excise
duty on residual oil has been increased;

(b) if so, since when and how much;
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(c) whether it is also a fact that due
to increased excise duty on residual oil,
the production at Koyali Refinery in
Gujarat State is reduced from three mil-
lion tons to nearly 1.8 to 1.9 million tons:

(d) whether it is also a fact that due
to reduction in production in Koyali Re-
finery, there is a shortage of kerosene oil
in Gujarat State; and

(e) if so, the steps taken for the ade-
quate supply of kerosene oil to Gujarat
State 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND OF SOCIAL WELFARE
(SHRI RAGHU RAMAIAH): (a) & (b).
No, Sir. There has been variations from
time to time. While this was Rs. 89.65
per tonne in November, 1966, the rate of
duty since 7th March, 1967 was Rs, 86.85
per tonne.

(c) No, Sir. The throughput of Koyali
Refinery during 1967-68 was planned at 2
million tonnes of crude oil. The refinery
has not been able to operate to this plan-
ned capacity due to low off-take of residual
fuel oil by Dhuvaran Power Station con-
sequent on certain difficuities in the power
plant,

(d) and (e). The monthly kerosene quota
of Gujarat State is 18,550 tonnes, Actual
supplies have been as under :—

June 17951 tonnes
July 14606 tonnes
August 17056 tonnes
September 18227 toanes
October 18563 toanes

The reduction in supplies during July,
1967, was on account of interruption in
imports due to closure of Suez Canal,

HousiNg SCHEME FOR SCHEDULED CASTES
AND SCHEDULED TRIBES

4402. SHRI D. R, PARMAR :
SHRI RANDHIR SINGH :

Will the Minister of SOCIAL WELFARE
be pleased to refer to the reply givea to
Unstarred Question No. 1580 on the 23rd
November, 1967 and state :

(a) the quantum of subsidy fixed for the
purchase of land for the construction of
houses and for conmstruction works;
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(b) whether the amount of subsidy is
paid by the Central Government or State
Governments; and

(c) the States in which housing Scheme
for Scheduled Castes and Scheduled Tribes
is being implemented and the amount of
subsidy granted in those States so far by
the Central or State Governments 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA) : (a)
The Quantum of subsidy varies from State
to State and from Rs. 200/- to Rs. 500/-
per house site. In some States, house-
sites are acquired by Government and al-
lotted free of charge. Generally, the cost
of construction of a houss for purposes
of subsidies for housing has been fixed
at Re. 1200/- which could be raised at
the - discretion of the State Government to
Rs, 1600/-. In the case of snowbound
areas bordering the Himalayas, the cost
has been fixed at Rs, 2000/-. Against this
ceiling, subsidy of 75% is given and the
balance 25% is expected to be conmtributed
by the beneficiary. The expenditure on
subsidy is shared om a 60: 40 basis bet-
ween the Central and State Governments
under State Plan schemes, and on a 100%
bagis by the Central Government in the
case of Central Sector Schemes.

(b) The subsidy is paid through the
State Governments to be beneficiaries,

(¢) The housing schemes are in opera-
tion, in some form or other, in all the
States. The figures of expenditure in the
States for the current year would be avail-
able only after the ycar closes.

RAD ON THE RESIDENCE OF A Faulr
MERCHANT OF DerHr

4403, SHRI K. N, PANDEY : Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that the Customs
authorities have raided many times the
residence and office of Shri Lekh Raj, im-
porter of fresh fruits from Afghanistan in
Shakti Nagar and cloth market, Delhl
since 1963; and

(b) if so, the reasons for not taking any
action against him so far?

THE DEPUTY FPRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b) On 31st
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May, 1963 and 2nd January, 1964 the
premises of Shri Lekh Rej in Delhi were
scarched by the Customs authorities in
the course of investigations into certain
seizures of gold from two other persons.
However, nothing incriminating was found
during thess searches and, therefore, the
question of taking any action under the
Customs law did not arise.

Dersi FRUIT MERCHANT FIRM INVOLVED IN

SMuogLING
4404, SHRI B. K. DASCHOWD-
HURY :

SHRI YASHPAL SINGH :

Will the Minister of FINANCE be pleas-
ed Lo state ;

(a) whether the Customs authorities have
seized twice during 1966 and 1967 amount
worth about Rs. 5 lakhs sent in a parcel
from Bombay to M/s, Lekh Raj Maman
Chand of 51, Indra Market, Delhi-7;

(b) if so, the stage at which the investi-
gation is at present against the firm;

(c) whether it is a fact that this firm
through their branches at Amritsar, Delhi
and Bombay smuggled gold in the crates of
fresh and dry fruits from Afghanistan; and

(d) the steps taken to blacklist this firm ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) No, Sir.

(b) Does not arise.

(c) The Government have no such in-
formation.

(d) Does not arise.

FINANCE COMMISSION

4405, SHRI YASHPAL SINGH : Wwill
the Minister of FINANCE be pleased to
state :

(a) whether Government are contemplat-
ing the setting up of a new Finance Com-
mission before the Fourth Plan is finalised;
and

(b) if so, when a decision would be an-
nounced ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b). The
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last Financs Commission’s recommendations
cover the 5 year period ending 31st March
1971. Ordinarily therefore the next Fin-
ance Commission would have been due for
constitution omly in 1969-70. However &
suggestion that the next Commission should
be constituted immediately has also been
received and is under examination. It is
expected that the final decision would be

taken in a month or two.

_Tax PAID BY PLAY-BACK SINGERS

4406. SHRI YASHPAL SINGH : Will
the Minister of FINANCE be pleased to
state:

(a) whether Government have ascertain-
ed the monthly or annual income of two
famous film Play-back singers named Ku-
mari Lata Mangeshkar and Mohd, Refi;

(b) if so, the amount of Income-tax paid
by them during the last five years;

(c) whether it is a fact that the said play-
back singers had got royalty from the sale
of records;

(d) if so, how much Income-tax has been
paid from the royalty so far; and

(e) if not, the steps taken to recover the
same ? L

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, Sir.

(b) The income-tax paid by them during
the last five assessment years, viz., 1962-63
to 1966-67 are as under :

Assessment Kumari Lata Mohd. Rafi

year Mangeshkar

Rs. Rs.

1962-63 70,102 20,873
1963-64 88,106 63,630
1964-65 54,026 43,618
1965-66 60,000 31,132
1966-67 63,627 53,262

() Yes, Sir.

(d) The income-tax on royalty paid by
tbhem so far as under :

Kumari Lata Mangeshkar
Mohd, Rafi

(e) Does not arise.

Rs. 62,148
Rs. 11,751
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PREPARATION OF REPORTS ON IRRIGATION
AND POWER POTENTIALS

4407. SHRI G. S. MISHRA : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether the Central Water and
Power Commission have been approached
by any of the under developed countries
for taking up the survey and preparation
of project reports regarding irrigation and
power potentials; and

(b) if so, the details thereof ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
Yes.

(b) A statement giving the requisite in-
formation is laid on the Table of the House,
[Placed in Library, See No, LT-2018/67].

PreraraTION OF REPORTS ON IRRIGATION
AND POWER POTENTIALS

4408. SHRI G. S. MISHRA : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether Government have taken
steps to stream-line the work of preparing
project reports; and

(b) if so, the detuils thereof ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L, RAO): (a)
Yes.

(b) A circular was issued in 1961 by
the Planning Commission to all State
Governments prescribing a reference list
to be completed by the Project authorities
and to be enclosed with the project reports.
The reference list is intended to spot-light
the various technical, financial and other
aspects of the scheme and to ensure that
the project Report is complete in all
respects,

It has also been emphasised in the draft
outline of the Fourth Five Year Plan that
before a fresh scheme is spomsored for
inclusion in the Plan, it should be fully
investigated and a complete project report
prepared with firm estimates of costs and
benefits, This has been bronght to the
notice of State Governments/Project autho-
rities, They have also been advised to
strengthen their investigation divislons
wherever necessary.
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Price Freeze on Drucs

4409. SHRI K, P. SINGH DEO: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that the Drug
Industry has demanded removal of the
price frecze on medicines imposed in 1963
in view of the rising cost;

(b) whether Government have agreed
w0 remove the price freeze on medicines;

i¢) if so, the details thereof; and

(d) if not, reasons therefor ?
THE MINISTER OF STATE IN THE

MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-

FARE (SHRI RAGHU RAMAIAH):
(a) Yes.
(b) to (d). No. The points made by

the Drug Industry are under examination.
Government are also awaiting the recom-
mendations of the Tariff Commission who
are personally conducting an enquiry into
the price structure etc., of 18 essential
drugs.
FaRAKKA BaARRAGE PROJECT

4410. SHRI RAM CHARAN : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) the amount spent on the Farakka
Barrage Project upto September, 1967;

(b) the original estimate of this project
and the revised estimate; and

(c) the reasons for the increass in the
estimate, if any ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L, RAO) : (a)
Rs. 48.02 crores.

(b) and (c). Administrative approval
was given in 1960 for Rs. 56.40 crores.
In 1962, considering the upward trend in
prices, expenditure sanction for Rs. 68.59
crores was accorded. Due to increase in
the wage structure, the cost of materials,
POL, etc. Railway freight, modification
in design etc., there has been further in-
crease in the cost. The revised estimate
which is of the order of Rs. 156 crores is
under consideration,
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Transrer oF STAPF oF C.PW.D, rroM
CALCUTTA

4411. SHRI RAM CHARAN : Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) whether it is a fact that Govemn-
ment have recently issued orders to call
back ministerial and architectural non-
gazetted stafl from Calcutta to Delhi after
the expiry of a tenure of 4 years' posting
there; and

(b) if so, to what extent these orders
bhave been implemented ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a)
Yes.

(b) So far as the Architecturul non-
Gazetted staff is concerned none of them
has completed his tenure of four years.
Nevertheless, four of them have since
been transferred back to Delhi.

Transfer of ministerial officials back to
Delhi has to be phased properly in order
to avoid major dislocation. Orders have
since been issued regarding repatriation of
three U.D.Cs. Orders regarding repatria-
tion of one more U.D.C. will issue shortly.
The remaining staff who have completed
their tenure of four years at Calcutta and
who are willing to be transferred to Delhi
will be repatriated as early as possible.

‘P' ForMm IsSUED TO INDUSTRIALIST

4412, SHRI TENNETI VISWANA-
THAM : Will the Minister of FINANCE
be pleased to state ;

(a) whether it is a fact that ‘P’ form
was issued to Shri Yodh Raj, an industria-
list of 37, Pali Hills, Bombay in Septem-
ber 1967 for a trip to London and other
places;

(b) whether he stayed abroad for more
than a month; and

(c) the circumstances in which P forms.
are ordinarily issued and what impelied
the issue of P form for such a long period
in this case 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Yes, 8ir. He
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had been allowed to go to U.K. to visit his
daughter who was to undergo a major
operation.  Subsequently he was allowed
foreign exchange for a business visit to
East and West Germany for 25 days,

(b) Yes, Sir.

(¢) In such cases of visiting close rela-
tions abroad, P form approval is ordina-
rily given up to three months on produc-
tion of notarised sponsorship declarations.
Permission had thus been given in this case
in terms of the normal policy.

ConsuMERs PRICE INDEX
4413. SHR1I GADILINGANA GOWD :
Will the Minister of FINANCE be pleased
to state thc monthly figures of the All-
India Working Class Consumers Price
Index Numbers for the last twelve months
ending with October, 1967, month-wise 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : The required data
are tabulated below ;

Al India Working Class Conswner Price
ndex Numbers

(Base : 1949=100)
November, 1966 194
December, 1966 197
January, 1967 197
February. 1967 198
March, 1967 200
April, 1967 202
May, 1967 206
June, 1967 211
July, 1967 213
August, 1967 215
September, 1967 214
October, 1967 217

Demorimion oF JHuocts 1N Deiw

4414. SHRI GEORGE FERNANDES :
SHRI N. K. SOMANI :

Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether jhuggis were demolished
in Delhi on the 26th November, 1967 dis-
housing about 10,000 persons; and

(b) whether alternative accommodation
was made available to the dwellers in the
jhuggis, beforc demolishing the hutments ?

6950

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH): (a)
and (b). About 4,000 unauthorised jhuggis,
occupied by about 18,000 persons in the
Kela Godown area near the New Delhi
Railway Station were demolished on the
26th and 27th November 1967, under the
Jhuggis and Jhopris Removal Scheme.
Eligible squatter families comprising of
about 1,500 persons, i.e. those who had
squatted on Government and public land
prior to July 1960, were provided alterna-
tive accommodation in a regular J. & J.
colony at Najafgarh Road, The remain-
ing ineligible families who are not entitled
to any facility under the Scheme, were
shifted to the two sites at Nangloi and
Hastsal,
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afeat & fawfor el amdi 1 =T 33
JEEE T FE B A FE &
fare @ 81

ProMorion ExaMinaTION In CP.W.D.

4418. SHRI UMANATH :
SHRI K. ANIRUDHAN :

Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether it is a fact that the
C.P.W.D, non-gazetted office staff have boy-
cotted the promotion examination on the
27th November, 1967;

(b) if so, what are their demands;

(c¢) whether Government propose (o
consider their demands; and

(d) if not, the reasons therefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH): (a)
No, The Staff Association did not boycott
the examination but they had made certain
demands which were under consideration.
They agreed that the departmental exami-
nation might be held as propossd and that
the Government would consider their main
request which was for the promotion of
the senior L.D.Cs. on the basis of senio-
rity. However, on the actual date of the
examination viz. 27th November, 1967 the
L.D.Cs from the Delhi Ceantre did not
take the examination which was taken by
the staff at the other 24 Centres.

(b) The Association’s main demand was
that promotion in all grades should be on
the basis of seniority and if that was pot
acceptable then they proposed that the
promotion to the grade of U.D.Cs should
be partly by examination (40%) and partly
by seniority (60% ).

(c) The demands are under considera-
tiom,

(d) Does not arise.

12.18 Hazs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE,

ARREST OF TWO MINISTERS OF
UTTar PrADESH IN DELHI

MR. SPEAKER: Shri Ram Sewak
Yadav—

sit s fagrdt meedr  ( TEw-
qX) : A WEIRE, § OF AT ¥
ST SSTT AgAT § | BH HATH qT I
Ry ¥ w@fr o freEmd Y A w7
A e

MR. SPEAKER :
those things,

sft srew fagdt s © TR EWT
w&ama faan @ 1 feesht gfew ot 379 T
W 2 e fag g s @ e
FTATIEY & | SATATHRY o Sy & ATy
T AAEFaT Ha O gl ?

SHRI S. M. BANERJEE (Kanpur) : Sir,
1 bave a submission to make.

MR. SPEAKER : What is the submission
about this ?

I have considered all
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SHRI S. M. BANERIJEE : 1 am happy,
Sir, you have admitted this Calling Atten-
tion Notice, but if you read the Calling
Attention Notice it says: “arrest of two
Ministers of Uttar Pradesh at Delhi”.
Since then, Sir, today you have read the
newspaper—l1 am sure you do—where it
is said that the arrested ministers werc
dragged and abused and also  beaten.
Therefore, 1 submit that my adjournment -
motion may be allowed.

MR. SPEAKER : I have heard him, Now
he must also hear me. ] have got somc
motions before me. I would like to exphain
to hon. Members what is the procedure that
I would like to follow. They relats not oaly
to the ministers but also to law and order,
about censuring the Government and all
that. I cannot outright fix up a time limit.
I would like to convene a meeting of the
Business Advisory Committee and fix up the
time, The hon. Member's motion to cen-
sure the Government, Shri Kanwar Lal
Gupta's motion and also others are before
me. We shall fix up some time. I have no
objection for a separate discussion. But this
is something immediate; some information
should be given. About the discussion, that
is separate,

SHRI S. M. BANERJEE : May I humbly
submit......

MR. SPEAKER : When | am on my legs,
he should not stand up. Nothing will be
taken down if he begins to get up and inter-
rupt like this. The discussion is there; I am
not shutling it out. I am trying to ses how
it can be arranged. This is for immediate
information, here and now.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) ; That is also urgent.

MR. SPEAKER : It is urgent. We can
discuss it and we can fix vp some time.

SHRI S. M. BANERJEE : Keep the ad-
journment motions pending.

MR. SPEAKER : Does it mean that this
Calling Attention should not be answered 7

SHRI S. M. BANERIJEE : No.

MR. SPEAKER : ‘That is what I say.
Let us take it up now. I will give time for
the other discussion.

oft arzw fagr@t wrondat < A s
¢ f oo e g g Wi 8, Afew
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[ wew fagrdy avorah]

QRWAHE HINA T GEWT WY &1 agi

&1 ¢ ar ag fafase e 78

iy ?

MR. SPEAKER : I have told you I am
piving time. It is a question of fixing time,
when it is to be adjusted and where.

oft sren fagrdt et : e wTw
arew R w3 1@ &, &Y &% Wy & -
a1 i wTy e 6 feagrea

FT AT JwFA A e 3, e,

feeelt M 39 @ @i}, sw% foew

ORI FT =7 FX &% | 0 7T

# ag v agm wgm foewm G

W 9,99 fF aga A wrew Y =10

FAE T AN WG A A I

v Afow 1z e F faudareE 1w

WY & T &7 g9 @, a1 39§96

N AL AR

MR. SPEAKER : If all the leaders agree,
1 can understand it

it wrw fagrdr Ao : 3w F A

w G oA

MR. SPEAKER : How can there be the
question of quorum ?

shwy fred (%) : e wgT,
o1y @ Nt w1 frwr @E 1WA w7

g s o agw & A 3 o e

99 g% qEE &N, W9 59 & fau s@-

womge afafy  dsx oA (| A

ORI B FERT F AR A gw AN

*H-O% v fod § 9 % At #

folw & % fag srd-aemge e afafa

M dow qETT wEAEE A § 0 SEw

faw awg faaior A araaear 78 8,

it gaTe frawi & o g § e 9w

# wgw I AF A § 1 wwfag ¥

s @ s famr amrdwe & aman g,

WM IS FH-OR TR W A F

e Y 1 fa0y a8 7 @
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g o wf AT w1 W g, 9w

WCHA AR A% TR FH-OwY

seamy o and

MR. SPEAKER : That is all right, 1
agree with you, But Shri Vajpayee’s motion
is before me; not only an adjournment
motion, but a regular motion,

SHRI S. M. BANERJEE : We are talk-
ing of the adjournment motion.
MR. SPEAKER : There is one adjournment
motion, one censure motion and other mo-
tions. Suppose four members give notice of

motions, 1 cannot allow four separate mo-
tions to be discussed.

oft 7 fowd : W9 CeeHAE Al
#fg

MR. SPEAKER : No, you may think
like that because it is your motion. Shri
Vajpayee's motion is there.
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sy vy fowd : g gw@ 7& )
AT ot gAY T FTH

SHRI S. M. BANERJEE : 1 would sub-
mit. ...

‘MR. SPEAKER : I have allowed him an
opportunity, Let him resume his seat. The
moment 1 open my mouth he gets up.

SHRI S. M. BANERJEE : I never do it.
Sir. I rise on a point of order, under rule
56, relating to adjournment motions, I hope
you are not going to shut me out.

THE MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : Cap a point of order
be raised when the Speaker is speaking ?

SHRI S. M. BANERJEE : 1 pever do
that, I have higher regard for the Chair
than the Congress Benches. My submission
is only this. I am thankful to you, Sir, for
allowing this discussion, Now, there are
two types of discussions—under rules 184
and 193. One is for a short duration. An-
other is an adjournment motion, a substan-
tive motion, under the rules. This motion
satisfies all the conditions that are necessary
for an adjournment motion, to censure the
Central Government. Two Ministers of the
State of Uttar Pradosh, the Finance Minis-
ter and the Labour Minister have been
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arrested and you have allowsd a Calling
Attention Notice.

MR. SPEAKER : What is the point of
order 7

SHRI S. M. BANERJEE : The point of
.order is this, It is specific,
MR. SPEAKER : What is it ?

SHRI S. M. BANERJEE ; Kindly hear
me.

MR. SPEAKER : He has said about the
arrests and all that.

SHRI S. M. BANERJEE : Kindly hear
me, The point of order is this. When an
adjournment motion is before the House,
before you, you have to take a decision
and give a ruling on the admissibility of
the adjournment motion. If you admit it,
then you have to ask members in favour
of it to stand up in their seats, If 50 mem-
bers or more stand up in their seats, then
it has to be discussed at 4 O'Clock the same
day. There is no clement of censure in the
other motion. We want to censure the gov-
ernment. So, we would request you, we
would beg of you, to save the prestige of
the Ministers of the State Government by
allowing this adjournment motion.

MR, SPEAKER : Now he has had his
say.

As 1 was saying, these motions are there
and I want to consult the people and then
fix some time. I said that I shall fix the
time pow but meanwhile I wanted some
information to be given immediately n.nd
pot to be postponed on tomorrow or
motherﬁmetodn}r.'rhniswhylad-
mitted this calling-attention notice. 1 was
clear in my mind, because Shri Gupta and
others have given notices, that some discus-
sion should be there. But I wanted the
calling-attention to be taken up so that you
may have information before you before the
discussion takes place.

St THAaE graw (JrTEET) T
g, § affw=dn v wEF
frafafes fawg & Qi gt oo
s am femmar § o s s @
fFg@ma§ or seq &:—

‘I wdw F @ dfe o 4R
fewma, tesy afawsft # fremmin”

AGRAHAYANA 23, 1889 (SAKA)
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THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : Mr. Speaker
Sir, on December 12, 1987, Shri Prabhu
Narain Singh, Shri Ram Sarup Verma, Shri

Bachan Ram and nine others were arrested
about 2.15 p.mM. while taking out & pro-

cession in the Talkatora Road in definnce
of prohibitory orders under section 144,
Criminal Procedure Code duly promulgated
by the District Magistrate Delhi. They were
produced before the Court on the same day
at 4,40 p.M, and were remanded to judioial
custody. They were prosecuted befoie a
court of competent jurisdiction for commil-
ting an offence under section 188, \ndian
Penal Code and sentenced to simple im-
prisonment till the rising of the court on
December 13, 1967,

6958

ol THRAE AW e AgE,
form fer ot sfrd ¥ Frevard g,
Ja e W agi o Iw & M F 5y
AR s 3y s NA
oyt waaigh A w waw §
N gE w3 A,
Tg faeger AR @ S 3 IR
FE R IW A T A § 1 o aml
AT gAAM g A A AR, 3w
F X 7 R A T @ A
qEAT AW AW W AW E, A&
WY W AEem & s Fr B e
T TR WAR g arwrd
FH afgrdt ) ¥gA ¥ AT Oy
ST =TT E |

G T 144 & G0T IAC AW
® 7@ AN 3y o e e R,
AFMFAN froard & ¥ g &
sfawifal & 78 wwem & f aemg-
T fear qTIR A AmETD i ?

fow #fordz & am & 9 3w sl
T}, IWAT T fF AN &
AE H AT T GNT F WIT FHTINC
Tl 9o W HEETd J T T faofy
fr € A e w9 e | oEE
Qe A o i e forET T @,
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[=ft T awE]
W W AW QUATE § T W v
o FT I I E g’

v g ¥ 3 fr o feer e
T WEN FTFT-T W, I IRiwgE
s A faght wfaw ® v &
Wi ¥ aEr & fear ar i s e
% g 9w  Yewa F qofas @

- qr ?

A wEEg S ag e §
WG T AX T2 §) O g R
WG AAH Y, @) THFTA DA
wfrgedt & ¥ ¥ 9 & IAW  Q
R} ? gy g A Al A g feww
w ufagel & que AT & & §
WA g M A fear o | IwEHF AR
I ¥ AEL AX WU, & A g
w7 ®W aff w@m #3 & qhe 9]
I ARG ARMMET # F0F F& F
oy | fadh wom g & fed e
FT FAEET THFH FT ATATAAT |
# ¥ o wrafad) & aam o 79 gu
# 7g arrm wgar g 5 own
whrprl & @@ g, famr ga@ o
gu R far e @ wr fT@ e
Wt o a1 AfoRe W ag e
T GHAT FT GHAT &

w1 o wgeg ag At SadE fe oy

sEoTE St aweaeq  Fui, faw o,
MR E AW F37 Frow o
o N A wEsmAar? AR FTH
FaT sfaa s T ar FEeE &6 )
QOREA FT ALY | A T B AT T
dard? '

SHRI Y. B. CHAVAN : The hon. Mem-
ber has made certain points, 1 would like
to deal with them in some delail if 1 can.
But before that, I would like to make a
mention of one fact that yesterday, after

these Ministers and other people were con-
victed, they were squatting outside the
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court on the road and some M.Ps. approach-
ed me to say whether I can go and meet
them and persuade them to leave that
place, I said, “I cannot go and meet them
on the street. But if You can make s re-
quest to them on my behalf to go home,
I will certainly go and meet them.” They
suggested that I may write some sort of a
note requesting them to leave the place
which I did. This morning, 1 went to Mr.
Raj Narain’s house and met these two
Ministers and tried to understand exactly
what was their point of view. This is just
a background information.
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The hon. Member has raised two or three
points, Firstly, whether the Home Ministry
had given any instructions to the Police.
There is no question of the Home Ministry
giving instructions to the Police. The Police
have to act on their own made the law.
Secondly, about the question of giving the
Class, naturally, I cannot get a report from
the court as such. But my information is
that, day before yesterday, when the warrant
was put up to the Magistrate, ‘B' Class
was suggesled for Ministers also. But the
Magistrate gave orders to his officers that
Ministers and MLAs should be given ‘A’
Class. Therefore, amendment in the war-
rant was made by the Magistrate and not
by the Police officers or the Collector.
Thirdly, whether any prosecuting authority
was cxempted from presence, I have no
information on that point.

About the trial, paturally, I cannot sit in
judgment over the decision of the court.
If they think that the orders are illcgal,
they are, certainly, free to go to the appel-
late court. I am only giving certain fuctual
information. The High Court ruies arout
the trial of the cases are that the hearing of
no new case should be started after +-30
P.M. That is the only rule they have got.
This case had started at 2-45 p.M. I think,
under the rules, a case which is half-heard,
can be continued after 5 O'Clock. The only
they are, certainly, free to go to the appel-
should be started after 4-30 p.M. This is
all that I have to say.

oft g forerd : T H A9 A g
fFTmmsada A ey §
a1
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off Tdee TEw c OF T ST A
o § A famm fm I W o wwer
fear man, Sl ¥ AQ W1 g H P
g ¥ fag el i & s o7 w1 www
? w " a™ ?

SHRI Y. B. CHAVAN : These are two
or three different instances. What happened
in the court is something different. About
what happened after they left the court, I
have got, certainly, some informa:ion with
me. But 1 would like to have another look
at its because [ have heard the Ministers
also and 1 have got some factual reports
of what happened there. I do not want to
give any final view about it. I intend asking
some high official of the Delhi Adminirtra-
lion to look into this matter and give me a
report, Then alone, I will be able to give
information.

SHRI K. LAKKAPPA (Tumkur): We
have scen from the press reports that these
iwo Ministers have been treated by the
Delhi Police like criminals. We are in a
democracy. They have not committed any
offence under the Indian Penal Code which
is of any moral turpitude. Only Section 144
has been defined. Peaceful demonstration
and satyagrah has been allowed in a demo-
cracy. Now, a serious thing has arisen out
of the arrest of the two Ministers and the
atrocities committed by the Police, the
ireatment meted out to them. The privileges
and the immunities attached to the Ministers
and the Members in a democracy have been
affected in order to suppress democratic
rights which are likely to be agitated in a
democratic manner.

Therefore, ] would like to demnad a judi-
cial inquiry into the police atrocities and
the treatment of the Ministers as criminals
by the court, The hon. Home Minister
always propounds the theory of consensus
of all political parties for every problem. I
would like to know whether the Home
Minister would evolve the same policy,
here, namely, convening a mecting of all
the political leaders of all political partics
lo evolve a mew solution regarding the
immunities and privileges of the Members
and the Ministers, in view of the peculiar
cureumstances arising out of this, in consul-
tation with the Advocate-General.

AGRAHAYANA 23, 1889 (SAKA)
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ot wiowusr ot ( wren):
Ww@w.t{mmﬁvﬁ AT AT
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MR, SPEAKER : His name is pot here.
qW WA A A

oft wforwaw qrodt © F el

O ST Y qT ! ag & o
AFATE

SHRI Y. B. CHAVAN : The hon. Mem-

ber has raised very philosophical ssues. ..

SHRI K. LAKKAPPA : Not philosophi-
cal...

MR. SPEAKER : He may pleass sit
down. He has the right to ask a questzon
and thc Minister has the right to reply.

SHR1 Y. B, CHAVAN : He bas raised
some very interesting philosophical issoes,
whether Satyagraha has a place in demo-
cracy, If it has, then all the rules of Satya-
graha musi also be observed. If they had
observed Satyagraha, then the natural conse-
quences must be smilingly gccepted without
any complaint about it.

oft vy fod : A AT 7 WA
o ? agEwaT e R ?
WS WEIaY, ¥9 a1 1 gEE T
G EEH T 48 Wawq § | ey
& gro A 2% fagr oA SW W Ag
WA | ag ©F ara gEer & | S dve
&% FIENAE T g E oo
IR ?

. SHRI Y. B. CHAVAN : I have oot said
1,

st wfe qaw o Afage ST
®Y AT QT QT AGY g § AT g
i

ot wy fowd : wfaz Fqr & @
T HTAGATE § |
SHRI Y. B. CHAVAN : I have not said
whether the Police should beat them or any-
body. About the facts, I said, unless I satisfy
myscll, I cannot make any statement whout
it. As far as this issuc is concerned, I do
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N0t think that there is anything, really

speaking, calling for an all-party consen-
sus,

As far as judicial inquiry is concerned,
my mind is very clear that there is no case
for judicial inquiry.

ot swTeEtT mEE (Zge) s,

Fgwd WY § I AT AT
s a8 ®i€ s we A ) o
A & R & s e & g
§ qg 6 WO ¥ TF AEAQ 9T @
N TE TS T F & Afrafeg &
T & Al A fewrd g iowd
% NT IR ARATE A
dharfas feafa g ? ddwfaw feafa
I o e i &
N, AT F9H F A, T I &+ W
waedt WOA FTAl RN FE A SN
sfawfat A o ¥ e fra
aer @ Ty w7 Ay agt @
gC >t woA faw F e Sy s SAe
FE  # I TwE w Y & o
THIX TOAT. WA T FLAFAG 7

O A F g s e g
few a8 AN FeAR Faw

farar omar @ 1 @ F fedt TsT e
¥ wify-afeeg = & afg o & @Y 701
+ff Y ST FTER H WETHTF AT
iy &t sy ?

fredaad sgammaEa g &
it g8 T X xww ae § framw-
s e H gy W oW
T G &4 & faT uW A 9 )
¥T g saTlt SR AT T 59
WWI §)  ATSAH & FT I9 & §19 q1-
o & af | w e s gl ar
ST AR wEEAT 4 IO WA & ufAai
¥ 144 IO VWA FIE ITY
farlt wT %1 SR i feaT Wi
ag wfwafeg @< v af e ? @
¥ eufrg I # Fwr ¥ v aR

DECEMBER 14, 1967

U.P, Ministers
(C.A)
FAHRT F wAT ¢ W g afeww s
§ & ) drwwrw wTEwa § wafae I

oY famm w1y &Y Sy 9 7

SHRI Y. B, CHAVAN : 1 can only give
my views about what the hon'ble Member
said about it, He certainly said that the
arrest of the Ministers is a very oxtra.ordi-
nary situation, May I point out to him that
it is also very extra-ordinary that the Minis-
ters decided to break the law. (Interrup-
tions) It is also an extra-ordinary thing.

st vy oo widwew f @
fam o7 fiear &\ wod dfae &
T A Y, Ty FOT WW A ARy
iy AN @ FQ F g 9@ 9
FRA @ WOAR RE )

SHRI'Y. B. CHAVAN : That is a matter

ol polivical interpretation, I do not want Lo
g0 nto that,
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As far as the Ministers and facilities for
them weie concerned, I was told that they
were allowed to receive and also muke long-
disiznce calls if they were needed. | think
they made some long distance calls also.
So ihe facilities which they asked for as
Minisiers were given, and giving the right
to Lave a long-distance call is neither the
facility provided to B class nor A class.
These facilities were provided.

SHRI PILOO MODY (Godhra) : Why
do you break the rules?

SHRI Y. B. CHAVAN : Our attitude is
one of showing utmost courtesy and I was
rather pained when the hon'ble Member,
Shri Prakash Vir Shastri, made a sugges-
tion that there is some sort of distinction
between UP Government and West Bengal
Government, There is nothing like that. UP
is as dear to us as West Bengal.

SHRI A. SREEDHARAN (Badagara) :
Sir, after the disastrous defeat suffered by
the Congress Party in the last Elections, the
Central Government. . . (Interruptions)
sir, T will give a little background. When
the front-benchers are allowed to put leng
questions, we, the back-benchers also should
be shown some consideration.

MR. SPEAKER : You want lo put as
long a question as possible, perhaps.
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SHR1 A. SREEDHARAN : Whether the
Central Government is not enginecring a
series of incidents which bear a civse re-
stmblance to the situation that prevailed
in Germany on the ¢éve of the Fascists' take-
over 7 They dismissed State Goveinmrnts
without val:d reasons. They shunt out Gov-
ernors who do pot toe the line of the
Congress Party and they topple governments
which are not controlled by the Congress
Party, Now, the State Ministers have been
treated like criminals in the streets of Delhi
when smugglers, black-marketeers and tax-
dodgers like Dharma Tejas and Amin Chand
Pyarelals go scot-free... (Interruptions)
The hon'ble Home Minister, Mr. Chavan, is
striking the pose of an Indian edition of
Hitler. 1 would like to ask a simpls ques-
tion. The relations between the States and
the Centre have been strained, Whether
the State Governments, . .

MR. SPEAKER :
your question ?

SHRI A, SREEDHARAN : . .« have
a right to arrest the Central Government
Ministers when they go to the States to
sabotage znd subvert the State Govern-
ments ?

MR. SPEAKER : The only qucs.ion 153
whether ‘he State Governments have a
right to arrest the Central Ministers . . .
(Interruptions) 1 am only explaining his
question. Will you kindly sit down now ?

SHRI K. LAKKAPPA rose—

Will you kindly put

MR. SPEAKER: No, Mr. Lakkappa.
No, No. Please sit down, (Interruption)

SOME HON, MEMBERS : rose—

MR. SPEAKER : If all of you sit down
and keep silence, I will ask him to reply.

SHRI Y. B, CHAVAN : The position is
very obvious. As far as 1 am concerned,
1 am very clear, If the Central Ministers
commit an offence under the law of the
land, they can also be arrested.

SHRI D. C. SHARMA (Gurdaspur) : I
have the utmost regard for the Ministers,
whether they are here or elsewhere, with-
sut taking into consideration how they have
been appointed, | want to ask one question.
Sir, there is a wave of lawlessness sweeping
over Delhi and the whole of northern India

AGRAHAYANA 23, 1889 (SAKA)
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and elsewhere. May I also know how it is
that these Ministers who swore by the
Constitution in UP, to uphold the Consti-
tution and to uphold law and order came
here in order to be a party to some kind
of satyagraha or whatever it is which led
to law-breaking. . ...

st my ford : o, sfrer
¥ frd o d |
SHRI D. C. SHARMA : I know.

ot 7y ford : s AR ) TE
dfaem &Y W A & fqg we vy
AR R ANE g ?

MR. SPEAKER : The hon. Member may
address the Chair.

SHR] D. C. SHARMA : These persons
are worried about the two Ministers. I am
also worried about them. But I want to
ask the Home Minister what steps he is
taking in Delhi and in other States of
India. ...

ot mg fod : w Tl W
T wfawR g | F W o g Ty
g

SHRI D. C. SHARMA : These gentlemen
are more intelligent than I am, but I think
they know nothing,

What steps is the Home Ministry taking
in consultation with the Chief Ministers, of
other States and the Ministers of other
States, and also in Delhi, in order that the
poor people, the small people and the peo-
ple who cannot resist anybody are pro-
tected against stone-throwing, against all
kinds of hooliganism etc. 7 May I know
whether the Home Minister is going to call
a conference of the Ministers so that this
lawlessness can come to an end ?

SHRI Y. B. CHAVAN : He has asked me
a question about Delhi in particular and
also about other States and has asked me
to indicate what steps are being taken to
enforce law and order. Naturally, in the
States, law and order i¢ the direct responsi-
bility of the States, and they arc expected
to enforce law and order very strictly. I
have no doubt about that,



6967 Arrest of

[Shri Y. B. Chavan]

As far as Delhi is concerned, it is the
responsibility of the Lt. Governor who is
responsible to the Home Ministry in this
matter, and we are taking the necessary
steps about it.

st wew fagrd wwdd: oW
wgra, 30 g g & s am
WIA-FE F AfGd | gW EW @
N T FETAEA | oW e
TN wEAd € O1 AE—WT &1y
qfed W= aR 1 gHg ag Afed |
T RTHAT qga TR A g, R |
# g & We AW 7 ufa-
eafre g wnfegd, 7 o faeelt & d3w1
faeelt & T ¥ ATY AT qET WA
&—ag T & A T g

SHR] S. M. BANERJEE : 1 would make
only one submission. We are not satified
with the answers given by the hon. Minis-
ter. He has refused to have a judicial in-
quiry into the matter. I would beg of you
to give to any one of us the opportunity
to ask for leave to move the adjournment
motion, though not the other motions,

SHRI KANWAR LAL GUPTA rose—

MR. SPEAKER : Why does the hon.
Member want to speak now? His leader has
already spoken. He would be repeating the
same thing again.

sft waT W w : #W E—
e aregw, fad rar @ fv &
T UT W ¥ A H faEr e ond
uw wredwe ot fafrel s, afer ol
@ wedwe &, 3@ Y A e o

MR. SPEAKER : I thought I could ex-
plain the position, It is not as though I had
not considered this matter. T had discussed
not only this aspect but the other motions
also. 1 had discussed all the motions put
together. It is not as though I did not know
the positoin before I came to the Chair.
A number of calling-attention notices, ad-
journment motions and censure motions
and motions under other rules have been
tabled. I thought that I should make up
my mind after getting a little information
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from the Home Minister, and the Home
Minister has said that he would like to get
a little more information. While I would
be prepared to allow the discussion, I do
not know, and [ have not decided how it
should be done, whether it should be a
one-hour discussion or a discussion on an
adjournment motion or on a motion given
under rule'193 or 184 and so on; I do not
know under what rule these motions have
been given. These are the types of
motions which have been given notice of
under different rules. Shri Kanwar Lal
Gupta has given some motion relating to the
Delhi University, but there cannot be a
separate discussion in regard to the Delhi
University, a separate one in regard to
something else and o on; there can be only
one comprehensive discussion, While I agree
that there should be a discussion, let me
see which fits in and which should be taken
up. That is the only point which I am con-
sidering now. It is no use rising now to say
something, I am not going to change my
mind on this issue,

ot vy fomd : w9 A q@ A AR
TR & AT | W W F1E AT g
IFATATRA & oY R Qe € & Afe
S e SETE gar @ ag fed fafere
W & fau gar & & o w saT
T A€ a1 wgen AR T ave
sfom # ot oF A s @ ag 2 foar
g

“Qutside the court room, they again

started shouting slogans, The magistrate

on duty outside the court room shout-
ed:

"1 T W & | oAy

sit wfy wuwr wrwdd : ag T A
&

MR. SPEAKER : Why does he say that ?
Why does he take up the case of the magis-
trate or somebody else here 7 It is not as
though he is representing the magistrate, [f
any such thing has happened, the Home
Minister will also enquire and certainly find
out, We do not know whether the magis-
trate has said such a thing. None of us here
knows. It is just a news given in the press.
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oft wy forrd : wege wERE, A
T T AT ATRATE | IAH ATH
IJANT § A 97 FLGAWT § | qE HWT
frerardy & oger Tregafar ot & yamm
FAT G| Teeafa ff § A oaw
Ei | 9 99 ¥ I U@ UsH WA
wRag FN At et ur fRIw
TOF &1 FW F § qgN, I &
gftewior w1 8, 99 * ag gger aEMA
o wiferwr F@ dfew a7 oA AE
frar )

o a0F ¥ wEed & A § war
T R fE Ayt o au A forar mav @,
TATE ®Y A€ e T A R o 9y
FIRX TN THTEL ) W adw
¥ whed FaR T 9w T
HITEET BT AL H F AR F TR
w9 wEwEAr @ qewhr o &
ey & aE e Yaadw < F 5t
W ¥ wEwear @ safag g faen
W AH SE@mE A ) qR e fag
o Taasr & W e S wray
it sTogw A Aifod gara Ry A
forar s |7 goa T A faar
A &1 3% g7 Tfkq
SHRI RAM SEWAK JADAV rose—

MR. SPEAKER: The leader of his
party has spoken already

st TdEw TR g ARy,
TR WY W WTET TRNGT v
# oo Y rf frerd F AR F or-
wraa ...,

SR NPT WTET, WTET |

_ SHRI P. RAMAMURTI (Madurai) : It
1s not a general law-and-order question.
A specific question, and a very important
One at that, concerning the very bad treat-
ment of‘i.hese Ministers by the Delhi Ad-
I!:'llmf:trtlonw?d the ﬂl:;uistracy is there. It

X inary thing. So any general
dwcuuion will not serve the pur:ogsa. It
Is In order to rivet attention on that
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specific question that a specific adjourn-
ment motion has been tabled.
MR. SPEAKER : 1 agree. But there

is also some other aspect, whether Minis-
ters can offer satyagraha. Somebody may
want to raise that. It is involved in that.

SHRI P. RAMAMURTI: No, no. That
is a different matter.

MR. SPEAKER: If it is a debate on
some motion like that, that aspect will
also come, whether Central Ministers can
offer satyagraha in States and whether State
Ministers can offer satyagraha here. It is
a big question. A question of principle is
involved,

12,94 hrs,

ANNOUNCEMENT RE. ARREST OF
MEMBER

(Shri Ram Gopal Shalwale)

MR, SPEAKER : [ have reegived the
following communication from the Sub-
Divisional ‘Magistrate, Tughlag Road, New
Delhi :

“I have the homour to inform you
that T have found it my duty, in the
powers under sec. 64, Cr. P.C. to direct
that Shri Ram Gopal Shalwale, Member
of Lok Sabha, be arrested for violation
of Prohibitory Order under sec. 144
Cr.P.C. outside Iron Gate No. 2 of
Parliament House Estate and thereby
committing an offence under sec. 188
IPC in my presence.

“Shri Ram Gopal Shalwale was accor-
dingly arrested at 11.05 hours today
(14-12-67) and is at present in custody
with the Police Station Parliament
Street, New Delhi. He will be produced
before a competent Magistrate without
delay”.

12.54} hrs.
PAPERS LAID NO THE TABLE

ORDINANCES ISSUED IN RELATION TO THE
STATE OF HARYANA

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARII DESAI) : I beg to lay on the
Table a copy each of the following Ordi-
nances under article 213(2)(a) of the Con-
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[Shri Morarji Desai]
stitution read with clause (c)(iv) of the
Proclamation dated the 2lst November,
1967, issued by the President in relation
to the State of Haryana:

(1) The Punjab  Entertainment
(Cinematograph shows) Haryana
Amendment Orinance, 1967 (Har-
yana Ordinanc No. 1 of 1967) pro-
mulgated by the Governor of Har-
yana on the 11th July, 1967.

[Placed in Library, see No. LT—

1994/67].

The Haryana Land Revenue (Addi-
tional Surcharge) Ordinance, 1967
Haryana Ordinance No. 2 of
1967) promulgated by the Governor
of Haryana on the 14th July, 1967.

[Placed in Library, see No, LT—

1995/67).

(3) The Indian Stamp (Haryana Amend-
ment) Ordinance, 1967 (Haryana
Ordinance No. 3 of 1967) pro-
mulgated by the Governor of
Haryana on the 14th July, 1967.

[Placed in Library, see No. LT—
1996/67].

(4) The Punjab Urban Immovable Pro-
perty Tax (Haryana Amendment)
Ordinance, 1967 (Haryana Ordi-
pance No. 4 of 1967) promulgated
by the Governor of Haryana on
the 21st July, 1967,

[Placed in Library, see No. LT—
1997/67].

(5) The Punjab Passengers and Goods
Taxation (Haryana Amendment)
Ordinance, 1967 (Haryana Ordi-
nance No. 4 of 1967) promulgated
by the Governor of Haryana on
the 21st July, 1967.

[Placed in Library, see No, LT—
1998/67].

(6) The Punjab Motor Spirit (Taxation
of Sales) (Haryana Amendment)
Ordinance, 1967 (Haryana Ordi-
dinance No. 6 of 1967) promulga-
ted by the Gevernor of Haryana
on the 21st July, 1967 along with
corrigendum  thereto published in
Haryana Gazetted dated the 27th
July, 1967,

[Placed in Library, see No, LT—
1999/67].

Tax

2)
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(7) The Punjab General Sales Tax
(Haryana Amendment and WValida-
tion) Ordinance, 1967 (Haryana
Ordinance No. 10 of 1967) pro-
mulgated by the Governor of Har-
yana on the 13 November, 1967.

[Placed in Library, see No. LT—
2000/67].

SHRI S. M. BANERJEE (Kanpur) :
1 want to say something on item No. 4.

oft Ty Huw TEA ( aREE) weaw
TERA, W W frwar F A d @
AT Y g et @ 99 F A F qaAn
AR @IE o 37 %1 919 757 & 9%y #%
& AT T O T ) Al S
&g ...

MR. SPEAKER: No, no. Shri Yadav
should resume his seat. On anything that
has happened anywhere, he wants to sy
something here.

sft T dne aTEy

" MR. SPEAKER : Nothing that he has
said will be recorded.

[Shri S. M. Banerjee]

SHRI S. M. BANERJEE : Under item
4, Shri Morarji Desai has laid on the Table
a copy cach of seven ordinances under
art, 213(2)a) of the Constitution in re-
lation to Haryana,

It is all about the State of Haryana.
There are six or seven such things. I
would like to know from the Deputy
Prime Minister when the mid-term elec-
tion is going to take place. Or, is this
hated President's rule going to continue
for long?

MR. SPEAKER : It does not arise here.

ANNUAL REPORT OF REGISTRAR OF NEWs
PAPERS FOR 1966 ETC.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): On behalf
of Shri K. K. Shah, I beg to lay on the
Table—

(1) A copy of the Annual Report
(Part IT) of the Registrar of
News Papers for India on Press
in India for the year 1966. [Placed
in Library, See No. LT-2001/67).

**Not recorded.
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(2) A copy of the Code for broad-
casts by individuals on All India
Radio. [Placed in Library, See
No. LT-2001/67].

LiIST OF PBRSONS AND/OR ORGANISATIONS
PRIORITY AUTHORISATION TMPORTANT

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI I. K. GUJRAL): I beg

to lay on the Table a list of persons and/or
organisations other than inisters and

Government officials in whose favour prio-
rity authorisation ‘Important’ on trunk calls
was current on the 3rd August, 1967 and
was withdrawn with effect from the 4th
August, 1967, [Placed in Library, See No.
LT-2002/67).

STATEMENT IN REPLY To HALF-aN-Hour
DISCUSSION ON 11TH DecEMBER, 1967
REGARDING SUGAR PoLicy

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHID
SHINDE) : I beg lo lay on the Table a
statement in reply to Half-an-Hour discus-

sion raised by Shri S .S, Kothari on the
1ith December, 1967, regarding Sugar

Policy, under direction 19 of the Direc-
tions by the Speaker under the Rules of
Procedure and Conduct of Business in

Lok Sabha. [Placed in Library, See No.
LT-2003/67].

12.56 Hrs,

STATEMENT RE : SOCIAL CONTROL
OF BANKS

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : Shall T read it or
lay it on the Table, because it is a longish
thing ? (Interruptions)

MR. SPEAKER : Because there will be
a discussion on it later on, it may be laid
on the Table, so that all the Members
may read it.

SHRI INDRAJIT GUPTA (Alipore) :
Will you allow some time for discussion ?

MR. SPEAKER : Normally, after the
Minister’s statement, no question is allow-
ed, only a discussion is allowed later on.
Therefore, you may read it.

Personal
Explanation
SHRI VASUDEVAN NAIR (Peer-
made) : In this session or next session ?
MR. SPEAKER : It is not in my hands,
but in the hands of the Business Advisory

Committee. All of you will meet and fix
it up,

6974

SHRI VASUDEVAN NAIR : I am ask-
ing because we are very much pressed for
time, and I understand we have even push-
ed out some important business.

MR. SPEAKER : By reading alone that
problem is not solved. I would like to
understand and help you if I can. Read-
ing alome is not going to help if 1 do not
allow questions to be put, excepling taking
away half an hour, Therefore, 1 would
request him to place it on the Table of
the House,

sfY wifwre v dTar 1 sESR F
frerlr &t wre & I

sft Wl | ;0 sE WO W
GIRAT & qgea EaY § #T FT awav
g§?

I lay on the Table a statement on social

control over commercial Banks, [Placed
in Library, See No. LT-2004/67].

12.58 Hss,

PERSONAL EXPLANATION BY
MEMBER

SHRI M. R, MASANI (Rajkot) : Mr.
Speaker, Sir, 1 crave your indulgence to
say a few words by way of persvnal ex-
planation regarding certain statements
made in this House during the discussion
on a Calling Attention Notice on 12th
December during which the name of. my
Party was mentioned by two Hon. Mem-
bers as being amongst the recipionts of
American Governmental funds during the
last General Elections,

I would like to recall that, when this
matter came up for discussion on June, 15,
1967, I had repudiated these allegations as
totally false, I had at that time said and
1 quote: “Every rupce of the election
funds that we collected was collected from
our friends, sympathiscrs and supporters in
this country. So far as we are concerned,
we are prepared and in fact insist that
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this matter should be investigated so that
the facts may be brought to light.”

1 had gone on to say that “as soon as
Government’s preliminary investigation is
over, an appropriate Tribunal should be
set up. There should be a public investi-
gation into the possible use of foreign
money in our elections....So far as we
are concerned, we would like people to
come and prove that any single rupee came
to us other than from our own country,
other than from our own compatriots”. ...

We in our Party are sick and tired of
hearing these utterly irrespomsible, cock
and bull stories being put out time and
again by those whose own hands are by

no means clean in this matter, This is a
good example of the old Hindi saying
“Ulta chor kotwal ko dante”. We want

an end, once and for all, to this kind of
smear compaign that goes on against patrio-
tic parties and a elements by those who
sock perhaps to cover up their own activi-
ties under the impression that the best
method of defence is attack.

A reference was made by certain honour-
able members to certain articles contri-
buted by one John Smith to the Litarary
Gazerte of Moscow in which the names
of the President of our Party, Prof. Ranga,
Mr. P, K. Deo and myself re mentioned.
I want to refute this foul libel with the
contempt it deserves, The so-called testi-
mony of this man John Smith is wutterly
worthless, He was an insignificant clerk
while he was on his tour of duty in Delhi
and could not have met any of the people
whom he has named. Obviously, he has
been fod with this fabricated propaganda
material by those who are now harbouring
hir,

I would once again request that, in
order that this kind of smear compaign
along with the consequent demoralisation
in our public life may be brought to an
end, Government should institute a judi-
cial snquiry held in broad day light so
that a Party like mine which is being
slandered may be able to face any allega-
tions that may be made against it and to
disprove them. I request that the report
of the Intelligence Bureau in this respect
should be made public as also the report
on the affairs of the Bank of China which
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has been lying with the Government for
some considerable tima and regarding
which an assurance was given in the other

-House that it would be published as soon

as it is ready.
13 Has.

oft v fomd : (Wi7) & fe W
ST YT | cufierma s

AW R v fe wsTEe R
AT | A Fr T & g g
afesr sw T8 FE T € TRT AT
free | wiw @ oo W E aor
AT F WA WT A |

MR, SPEAKER : I mysef wanted to
say something. Now, 1 entirely agree with
you; this is an unfortunate thing—throw-
ing slander against each other, Whoever
does it—all of them—slander against cach
other—whichever party does it—should,
I think, be given up. (Interruption) What
is the method ? 1 myself am not able 10
suggest anything on the spot, at the mo-
ment, and whatever I may suggest now may
be wrong. I would only say that the
leaders of parties and the Leader of the
House and others could put their heads
together and then we must evolve some-
thing. Otherwise, simply making allega-
tions not only about Members but about
people who are not here in this House, has
no meaning. The others write to me:
“Where is the protection for us ? We can-
not take them to a court of law and we
cannot prosecute them for libel because it
is a protected place, and we are helpless.”
The slander is there. Dirt is thrown against
each other. I think the leaders of all par-
ties including the Leader of the House
could put their heads together and comsi-
der this problem,

Now, the Business Advisory Committee
will meet today at 4 p.m. so that we will
consider the items of business that have
been suggested.

ot e fagrdt et ( TwOw-
97) : W amaATEd e 1 gw oW
™ FEwr A AEAE )

SHRI SURENDRANATH DWIVEDY

(Kendrapara) ; What you said is a gome-
ral matter and the suggestion made by



6977 Official

you should be followed. But so far as
this particular matter is concerned, al-
ready, as you know, we have demanded
that the Government should come forward
with a statement. The enquiry conducted
by the CBI should be before the Govern-
ment, The Government must come for-
ward with a statement about the investi-
gations and the report that they have
already before them, They are not com-
ing forward.

MR. SPEAKER : I will convey this to
the Minister.

SHRI SURENDRANATH DWIVEDY :
We shall be very grateful to you, because
we are very much concerned with it.
Please use your good offices and let the
Home Minister make a statement on it.

MR. SPEAKER : 1 will convey it to
the Home Minister,

SHRI J, B, KRIPALANI (Guna) : This
is not a question of parties. Some papers
in foreign countries are writing these
things. How will the parties be able to
come to any conclusion? It is for the
Government to investigate whether there
is any truth in it or not. (Interruption)
All the parties have not accused each other;
they might have done, but here, the ques-
tion is that the accusation comes from
abroad, in foreign papers, and for that,
the Government are responsible to inves-
tigate the whole affair and place their find-
ings before the House,

MR. SPEAKER : The House stands ad-
journed and will meet after Lunch,

13.03 Has,

The Lok Sabha adjourned for Lunch till
Fourteen of the Clock

The Lok Sabha re-assembled after lunch
at four minutes past Fourteen of the Clock

[Sam C, K. BHATTACHARYYA in the Chair)

OFFICIAL LANGUAGES (AMEND-
) MENT) BILL—Contd.

MR. CHAIRMAN : The House will
now take up clause-by-clause consideration
of the Official Languages (Amendment)
Bill, 1967.

AGRAHAYANA 23, 1889 (SAKA)
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Clapse 2 —(Substitution of new section for
section 3)

Now, clause 2. Hon. Member present
in the House who are desirous of moving
their amendments to clause 2 may send
slips to the Table within half-an-hour in-
dicating the serial numbers of the amend-
ments they would like to move,

oft 7y foerd (%) : e w@)-
&q, ¥ i § R it st Treg e
# uw Ot wewr gf 8, P Y X s agr
AT AT AT &Y | FA WY ¥ AR
frel & @R E T ' A SE-
T # g zaw P w1 wfwwrc T ¢,
S & wTOR 95 WTEAT HAT AT g
e =T s agt ¥ @ A S e oaf-
fafa g7 #< smtwafor &9 & ¥, a9
TG 9 TG awwEr saa H ffww

it vy fowd : agi o A A gE R
f§ gt 2w & O wfwE AT &
Fgi I2T a1, Tg AW & g qwT A fr I
a1 | 3% A T AT & 7 A Tge
¥ gt o Ta Y faar | wwt ¥ T,
fY T AT fag, w 9o # ¥ @
g1 fear ma § Wi et st o § e
g T GIE F = FH | AT qA
e R gui | oI g
foF v A F A1 gEEiAT SO w7 A
fowar o s | e fe & 3 ot S
&, & o s e i @ s @
B T G F AT A q@w X
ré s adi § 1 3 ag wear @
fr gw «r #Y A ¥ W AR F A
Fferer &) 1+ Tgror agt aT AT F A
¥ ¥, aifr forr ST g9 o MY W
farwq o< aga w1 e Frar 8, Ax Y
37 St w1 oy we e @
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ot vy g (QgEw) @ WA
AT AT AT FT IT X TR 6 Ag
I AL A T A | I AT AT AV~
OqF J a7 61T I F TR |

<t =g formd : & v 9 @ 59
T qwa § 7 agt & smie frd
FY o gy omdt ; ofy wrggTor W A WT
T & | SN ¥ qog AT § T A ¥ A@T
9 AT AT EY AT § | WK A AG T
ﬁ;ﬁﬁwﬁmmﬁl

sft @o wio @AWl (FTYT) : TAT-
ofr wgrew, 7v fragw R fe ot g Y
FER #a | g g, i & sma
AT F A T Fg T FC IR &
AT 9T 0F FT #1 9zA ¥ Fer e
TAT ] | 30 W5 R A F, 9 IF 9 TA
¥ FEAET & T, TE 3 aE
T, a9 qF 9% 1 AEHFEA A
TARR @ R
it TrerrCravr fag & ama S FE R

st Ay e - AT PT T F
|y fY g |

ot ®o wWio wAl. . . W W I
o gfew T wEEw e, ar
FEHT WL ATFAHT AT 9< 987 # ag=d)
9T ¥t v | 7 3% & fF ST A O,
AR & & qarfas, N7 §G T <
anx &, afeT sy o agor w ag A
g 994 & fF o grgiv agl 9 a@w
fear &, @ =1 @ T o § A age
A Tawa g

MR. CHAIRMAN : What is
Banerjee's suggestion to me 7

Shri

SHRI 5. M. BANERJEE: That you

should use your good offices and see that
Shri Chavan instead of sitting here should

go to Rajya Sabha immediately,
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st ug foord : wrw Aft g WY Y
f5 1 v o1 IR 7Y w—ag
MR T AR

st wEw fagrdt wogdt (FEE-
9T) : FWfT AR, W W A gy
¢ s v w fadas 9t s R S omd-
ft A Iw a7 AT G g, Iy
g 2 & ard | & gg AT A g
fF 71 @ Fw & A § B g
gairae Y § a1 TG W1 R AFE TG
AT-TTHTE GG TR T o7 WX
ar 7gf | w=ay & fe o dEa g
T HEA AR, ITH aRXH qaA
#1 gfaa #¢ faar o, ey ==f &
HTE I9 HUEAI T GOH A @A
U fa=ame sFe X 1 g W aF a8
qaT A& § F aETC AT AT a1 W]
ST F97 ALY A AT @Y E

SOME HON, MEMBERS rose—
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MR, Shri Thirumala

Rao—

CHAIRMAN :

SHRI THIRUMALA RAO (Kakinada) :
Mr. Chairman, Sir, we have listened tO
what Shri Madhu Limaye....

MR, CHAIRMAN : That is over, What
has been done in that House under the
orders of the Presiding Officer of that
House is a matter of that House itself. I
do not feel that the presiding Officer of
this House might interfere with the orders
there.

SHRI SEZHIYAN
Sir, as per your announcement,
going to discuss the Bill clause by clause
and you asked us to send in slips shewing
the amendments that we want to move to
Clouse 2. Sir, the entire Bill is contained
in clause 2 only, If clause 2 as a whole
is discussed and disposed of, the Bill is
over. 1, therefore, suggest that we go sub-
clause by sub-clause—Clause 2(i), 2(ii),
2(iii), 2(iv) and so on. If we take the
clause as a whole everything becomes
clumsy. Almost all the amendments re-
late to clause 2 only,

(Kumbakonam) :
we are

There is no mean-
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ing in the clause-by-clause consideration
if we discuss the clause as a whole and the
amendments together,

&t wy fowd : AT g &
W qgT =G § WK F Iuey andg
FQ@TE | UF OF G519 ®1 G0
s ¥ forar o vl 9w AR @
B T W A g |

s THAAE TRy (qIEEY)
AT wEe, off Froedy, & S w=r g,
IS A F WA AFRT T FEAT AR
& ? aoeTT o fawrr @@ 2 fFoag
fer wateat #Y e w1 9T @ R,
aff e AT TE AT AR |
MR. CHAIRMAN : Does the Minister
of State for Home Affairs desire to make

any submission in reply to what Shri
Vajpayee has stated ?

TR WAt § T welr (st
faaraTr e ) ¢ wamfa oY, SR R
T WA §I9 & AT W §, TER AR
¥ g9 Fg 9991 5 99 7 ¥ frely g
w1 g efFT F § a1 A | @ W
FETY FAET gW AT aXF
TE

oft TraEwE gy ;. wE gEE
FrA TR §?

&t faaraoor o O EEEA 9w
T ¥ G ATET 39 I R 7 I X
FEIT |

oft ToRew g o WE &Y fER
WA § 7 BT qF | Fiw gedy 7w 7
ft 3w o ==t gf | Wit wEeE F Ay
wEaTd #1 ff Fg7, @ a@ A fawrk
/TR
14.11 Has.

[MR. DEPUTY SPEAKER in the Chair]

I WONAT 9T AT IHA qF a7
feram &t @ # wo e g Y & o
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g 7% ¥% @ & v 0% o st s
Y aara ? wifE wege wERY, 99 8
+=T w_ § wrar @it 1 g wwar @
fr ag wviww o ® ag @w §
3 & fedt & 5o g § @ @ W@
HOAT GO gfeemior T W & awar
g f5 7 ¢ & &t g gfewor grm o
WY gC qgeq A A § EEAr
7 92, agY fea wrew ) o W & fag
HTRTT /T WIAT /T T AT AfgQ |

st faen o o : {@ 9 qa
Farf gafa @Y & 1 qg a7 Faw sfwr
FT T § | f IuTsae WYY T A
& fau qi #¢ fF @aeT W a9 &
A W9 & g & & I AT A qvr
farw{@ va+ fagdag | W&t
TF & 5 qg7 #1 SfF awwaT § A
ag f& 9@ oF 9H 49T ST g ar
I & gaq 7 fafay ggeq Agd fa=
g FW § WIC IT T A A Y
&g wraT & fF ag I¥ e w1 ar
& ar 7€) | AT wcwT wF @Y &
39 & fog o < g

sft wo fay agmw (femmaqe)
ATEE WTF HET T | WAWT WL

|IEE F AT UE ATET  IIMT § WA AF
te a9l F a7 a¥ Tar w5 A g
a9 I g sfaw §am A qaw
wa

MR. DEPUTY-SPEAKER : 1 am quite
clear in my mind about the position, As
the Minister of State for Home Affairs has
pointed out, as we proceed with the clamse
by clause consideration, amendments are
moved. In the course of the debate, it
can happen that some hon. Members who
have given notice of their amendment
might change their minds and not move
them or press them; government can also,
in the meanwhile, make up its mind whe-
ther to accept or not to accept any parti-
cular amendment. It need not be indicated
just now as to what amendments the gov-
ernment are going to accept. They are
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[Mr. Deputy Speaker]
perfectly within their rights in not doing
it.

SHRI SEZHIYAN : Sir, before you
occupied the Chair 1 had raised a point
on which I want some clarification from
you, There is only one main clause in
this Bill, namely, clause 2. All the 200
amendments pertain to this clause, There-
fore, if we discuss the clause in an omni-
bus fashion, it will not be beneficial to us
and we cannot come to grips with all the
problems stated there, Therefore, 1 would
suggest that clause 2 may be taken up
sub-clause by sub<lause, Then there will
be some order in the discussion and we
can move our amendments, Suppose we
discuss the entire clause 2 in an omnibus
way, we cannot go into all tha details. So,
I would suggest to the House and appeal
to you, Sir, that we should discuss it sub-
clause by sub-clause.

MR. DEPUTY-SPEAKER : In order to
avoid confusion and pin-point the discus-
sion, I would entircly agree with you that
we can go sub-clause by sub-clause. But,
when the amendments are moved, they
will be moved to the whole clause, But,
while debating, those amendments which
relate to the first sub-clause will be dis-
cussed first, We will go that way, But,
all amendments would be moved simul-
taneously by those who want to move
them, At the time of voting at the end
also we will follow that procedure.

it frw wr wy (seY) cwEd A
oY | g7 | 3 oew F AT F 4
gwr ?

SHRI RANE (Buldana) : Sir, 1 rise to

move my amendments. ...

MR. DEPUTY-SPEAKER: You have
given a slip; that is enough. You need not
make a speech.

SHRI RANE: I have to give my rea-
soDs,

MR. DEPUTY-SPEAKER : Later on, not
now. Please let me organise the business.
After that you will get an opportunity,

SHR1I NAMBIAR (Tiruchirappalli) : I
have no objection to sub-clause by sub-
clause being discussed but, afler all, it is
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one clause and that is the main thing, as
Shri Sezhiyan has said. When I am dis-
cussing my amendment I will have to dis-
cuss the whole of clause 2. You cannot
discuss a sub-clause all alone; you will
have to discuss the whole of clause 2.

MR. DEPUTY-SPEAKER : Clause 2
has a certain background; so, while making
a submission on a particular sub clause
every Member, who wants to move an
amendment, in order to show that it is
desirable can take into consideration the
full clause, but he cannot dilate on the full
clause because time is very limited and let
us be businesslike,

=it faaracn wew : SATET WEIRE,
# 7g qgT ga § o sw oA
g arawl 9T a7 oF oF ST &
F W HAT qEH gEIT ! AN wa™
R 9T FY ©F AEAT 5T WY
famd St e an Ty o a1 9 g
@ I F FOC AR AT TF TF ITAA
ST ST &1 P 99T 1, 2 AR
3 TF a9 ¥ & A qTT T q/°

o wy fewd ;O OF FT F qEN
o AT | gEH & S99 § R ) "
o & ¥

MR. DEPUTY-SPEAKER : If we accept
this procedure, the Home Minister's diffi-
culty is genuime. Will he reply at the end ?
If you want to say about your amendment
to sub=clause (1), you say whatever you
want to say but then do you want to have
opportunity to speak on every sub-clause 7

oft wrey fermd : e AT HCC

MR. DEPUTY-SPFAKER : Then I will
have to limit the discussion to 2 mimutps
or 5 minutes or so for every sub-clause.

ofy vy forrdt : ag ¥ wfog ) 9w &
@ WY st 7 &

MR. DEPUTY-SPEAKER: Then, that
is all right.

SHRI VIDYA CHARAN SHUKLA: It
cannot be discussed sub-clause by sub-
clause. There are several sub-clauses to
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clause 2, There are five sub-clauses and if
each Member wants to speak, perhaps he
will be given a chance to speak five times
<ver one clause,

ooy foma : g, a9 agd g

SHRI VIDYA CHARAN SHUKLA : It
is for you to decide.

MR. DEPUTY-SPEAKER : I agree that
it will be a very lengthy and repetitive dis-
cussion. What I would suggest is this. If
an amendment is in the name of A and
there are several supporters, only one Mem-
ber from that group should make a sub-
mission regarding that. There are so many
amendments. How can we dispose of the
amendments ? T am trying to rationalise the
whole process as far as possible.

oft vy fowd - qF A F OF B T
A | OF TF IIEE 9 9T & A

SHRI KRISHNA KUMAR CHATTER-
J1 (Howrah): Sir, in your wisdom you
have said that sub-clause by sub-clause can
«also be discussed, but that would create
difficultics. We want to oppose a particular
amendment, So, if you take up the whole
clause, the proceedings will be better con-
ducted. We submit that you take clause-by-
clause consideration; otherwise, we shall be
in difficulties, because certain sub-clause
will be taken up and certain points will be
submitted to be accepted by the House and
that would be a very wrong and lengthy
Pprocess,

SHRIMATI SUCHETA KRIPALANI
{Gonda) : It is better to discuss clause-by
clause because even ths sub-clauses are
interconpected. If | were to move an amend-
ment to a particular sub-clause there may
be a consequential amendment to the next
sub-clause. Therefore it is better to take
up clause by clause discussion to make the
discussion more rational and to save time.

MR. DEPUTY-SPEAKER : Will you
help me ? The real difficulty is the sorting
out of s0 many amendments and to pin-
point discussion on them. If I call, say,
Mr. Madhu Limaye and he has moved
several amendments, he will have to make
- very lengthy speech because on ewvery
-amendment he would like to speak. What

it M
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I say is that he may speak only om an
amendment concerning a particular sub-
clause to avoid any repetition. 1 have to
finish within the time limit.

SHRI SHEO NARAIN (Basti) : May I
help you, Sir ?

SHRIMATI SUCHETA KRIPALANI:
May I suggest that you may please ask
the Members as to which are the amend-
ments that they do not wish to move 7 Let
that be cleared first,

ot fawfer fa (amefierdt) @ w@d
fore 7 sz fay §, T 99 w6t feare
g T awd qhowde gy w3 # fad |
Fq WY FATH qTE FATH AT A IWH
forat sivediew &, 3 @9 ®Y WTOR
feedtar FATTIM

Fareae wgvew - AX g wgr )

oft fawfa frs & 16 o0 ¥ ¥
T § f ot Feme wrae, 9w o< et
wAvEAe §, q9 F1 qrow fewior W
AT TEAT, OF WTT WAT 4G G § |
W O WaArEAz Y g TE W WA
feetor ¢ forar, ot g g W &
AT EEAT |
MR. DEPUTY-SPEAKER : 1 bave al-
ready said that those who want to move
their amendments will be allowed to move
all their amendments, Then, out of those

which are moved, they will be sorted out
sub<clause-wise and then discussion will be

like that.
w0 wufren Arre (widh) cag W
& o ¢
oft wrq formd : W A T I Y
t:mﬂ@ﬁgﬁﬂmi
o gETATIT : 77 B wwa g,
X O WY SATERT I ATAT A1EAT |
SHRI SFZHIYAN : All the amendments
to various sub-clauses are going to be put

to vole separately irrespective of whatever
type of discussion you are going to have.
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[Shri Sezhiyan]

So, far every sub<lause, an amendment can
be moved and a speech made. The Home
Minister can reply sub-clause by sub clauss
or at the end of the discussion on a parti-
cular clause, as is convenient to him.
That is for him to decide. In this way, we
can pinpoint on various sub-clauses and
there will not be any confusion.

THE MINISTER OF LAW (SHRI
GOVINDA MENON) : Sir, it is not that
1 am raising a legal point. A clause of a
Bill is the patural unit of that Bill. There
may be several subjects in that clause; each
sub-clause may be a different subject,
Clause 2 is a big clause. Now, you spoke
about the time-limit and if you want to
confine the discussion within the time-limit
settled, it would be much better if you
take up clause by clause and not  sub-
clanse by sub-clause because, naturally, if
you take sub-clause by sub-clause, each

vigilant Member will have to rise five times
or six times to speak.

SHRI RAJARAM (Salem): The Bill is

like that; dont shut out the Members like
that.

SHRI GOVINDA MENON: I am also
a Member and I am not here to stifle the
rights of any Member. What I submit is
that this is & Bill and in the Bill, there are
three clauses and each clause is a unit of
the Bill and, for legislative purposes, we
take them clause by clause. It may be that
a Member rising to spcek on that clause
may refer to different aspects of the matter
contained in that clause. So it, will be open
to every Member to speak about the
different subjects contained in that clause.

Otherwise, Mr. Deputy-Speaker, you
yourself will find it difficult to regulate the
discussion in this House.

SHRI P. RAMAMURTI (Madurai) : May
1 make a suggestion?

MR. DEPUTY-SPEAKER : Now let us
close this. As the Law Minister pointed out
and as I said, the structure of the Bill is
one clause; that clause is practically the
whole Bill....

SHRI MADHU LIMAYE: That is the
substantive portion.
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MR. DEPUTY-SPEAKER : Yes, That is.
the substantive portion and the others are
less important. The main question is the
time factor. What he means is that if you
have amendments for various sub-clauses
you should not wait for the second time for
the second subclause; when you get up,
you must speak keeping in view all the
amendments to that Clause because the-
whole structure is before you; it is fully
imprinted on your mind,

oft 7wy fomd : @ R ¢ f
IAHT GATE WY AL A Q@ g, T
AAREN

MR. DEPUTY-SPEAKER : What I sug-
gest is that we will have to take the vote
not sub-clause by sub-clause but clause by
clause, the total clause. I think you all
agree, In that case, what I would suggest
is that, if you have two or three amend-
ments, keeping in view the whole clause
you may speak. That was my suggestion.
That will save time.
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ot stz fagrdt FEongdy © IUTSAN
wErEa, A e § e oo o= & feea
¥ awa & | g9 A 999 T ¥ Ig S;AEqT
Y & fF v aC e F ol A
wze a7 f&d § ot werT s gl
9T AT | T ol W ey Ot &
s i, a1 gv ¥ gE fifed
DEPUTY-SPEAKER :

MR. 1 do not

mind,

SHRI VIDYA CHARAN SHUKLA
rose—

MR. DEPUTY-SPEAKER : What he
wants to say has been decided, The ques-
tion is that we will have to divide the
time. We have seven hours for Clause-by-
Clause consideration and the Third Read-
ing.

SHRI SEZHIYAN : 5 hours and 2 hours.
MR, DEPUTY SPEAKER : Is it agreed?

SHRI D. N, PATODIA (Jalore) : What
about amendments to the Resolution ?
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MR. DEPUTY-SPEAKER : They were
covered in the General Discussion, For
amendments for the Resclution, we do
not have a separate debate. That is why,
the amendments were moved before the
debate started,

SHRI D. N, PATODIA : That is only
a technical thing,

MR. DEPUTY-SPEAKER: On
Order Paper itself it has been stated :

the

“Submission to the vote of the House
of the following Resolution....”

Therefore, there is no question of discus-
sion on that, The General Discussion is
over and it has been covered in that.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : May [ submit this?
Yesterday it was said that the time for
amendments was over, Now the position
is like this, The Government have an-
nounced that they are likely to accept
some amendments, but they have not said,
which amendments. If those amendments
are accepted or when that particular amend-
ment is moved, I shall have the right to
move an amendment to that amendment.
That cannot be ruled out. This is what I
want to submit to you,

SHRI RAJARAM : Yesterday we have
sent some amendments to the Resolution
representing all the Parties, including the
Congress Party. ...

MR. DEPUTY-SPEAKER : It could not

be admitted. The Speaker has ruled it
out,

SHRI RAJARAM : No, Sir. So many
amendments have been accepted,

MR. DEPUTY-SPEAKER: No. So
far as 1 know, none has been accepted,

SHRI RAJARAM : To the Resolution
««.. (Interruption)

SHRI D. N. PATODIA : If the Bill can
be discussed clause-by-clause. why not the
Resolution 7 This is not fair.

MR. DEPUTY-SPEAKER: For the
convenicnce of saving time, we clubbed
them together, Amendments to the Reso-
lution were there when the General Die-
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cussion started, Therefore, to have a dis-
cussion on that is not possible,

oft sz fagrQt arwaedt : w7 SR
9 HET  AFEH gew 7

MR. DEPUTY-SPEAKER : 1t is there
on the order paper. After the Bill is pass-
ed, separate voting is there,

sft sew fagrQt aroady : o wA-
T Eh T &Y 9w & AR gy awed) d
Y gutew fat & 9 dEeEl 9T W
75 a1 7T e ?

MR, DEPUTY-SPEAKER : It will be
immediately put to vote,

=ft frr Ao ¢ SUTeTY R,
I gae g & g A o s
AR #< ford § ag grow & WA AW
T S aT AHAT T g AR |

MR. DEPUTY-SPEAKER : His sugges-
tion to the Home Minister is that if he
could indicate the amendments he is going
to accept, that will be helpful, Is it pos-
sible? I do not want to say any thing.
That is left to the Minister,

st grow aifew  (gwm) : few
AT T T 1 ¥ wwee fod § vy

T Arw A § W o % Iy aw
T greT & W o g I T Hvww ¢
rEwr g

MR. DEPUTY-SPEAKER: What I
would suggest is : instead of wasting our
time, let us begin the debate, 1 would re-
quest the Members both from this side and
from that side who have moved ithe
amendments to start, We are debating the
Bill and clause 2 is the most important
clause. Any one from the Opposition Party
wants to speak 7

SHRI D. N, PATODIA : Why cannot
we discuss the Resolution clause by clanse
when the Bill can be discussed 7
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MR. DEPUTY-SPEAKER : When you
accepted both to be clubbed together,
amendments were moved simultaneously.
Now it is rather very difficult for anyone
to reverse the process. It has to be pre-
sumed that discussion on that has taken
place.

SHRI P. RAMAMURTI: No, No. It
is a very unfair thing,

SHRI GOVINDA MENON : The matter
is covered by Rules 85 and 88, Rule 85
says that when a clause is taken up, the
question shall be deemed to have been put,
“That this clause stand part of the Bill.”
And if you go to Rule 88, you see that the
motion before the House is, “That this
clause (Clause No. 2) stand part of the
Bill." That is the motion before the House.
Amendments will be moved, they will be
put to vote one by one and then there
will be the voting that this clause (or, as
amended) stand part of the Bill,

MR. DEPUTY-SPEAKER : So far as
the Bill is concerned, that is accepted. As
I sald in the beginning, the Bill and the
Resolution were considered together, They
were admitted, [ have no say in the
matter. Once the Speaker admits, they
were discussed together, Then, at the
initial stage, the amendments to the Reso-
lution were moved, Naturally, the pre-
sumption is that while the general debate
took place, the amendments were also
covered, This is the presumption. That
is wery clear, You were not asked to
move the amendments to the Bill. Now,
I am concerned with Clause 2 and amend-
meats to it, Let us confine to that now.
Now, anybody from the Swatantra wants
to speak ?

of e formd : 7@ & TXHA F ATHY
s ThEaT § | wf Wi I W
T s & frama & ey & ot ol
ot qwrn Oft ¥ ford ey & =
¥ &1 & @ o F1 g ¥ ford e
AT § | & wa 9 A 43R A g )
wa o frrw e At e gd it e
IR A e 91 7 A 3y
Y syaedT w79 el €@ /a #| JE R
R, A AW AW TH IJAE TG W
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TR ZHT WYFT forer & 1 F v 5w A
T e 1 B dA A g
MR. DEPUTY-SPEAKER : Why 1 call-

ed Mr. Dwivedy was because I had to
accommodate,

oft wg forerd : o7 A oft ) wi-
FTT T o1 At 5 F Ay wfwwe IR
i fean? e w7 ot st S
TR T A W FE & e qfid /K
BT WY AT FA § oY § I9d faaw
T AT A g A F g ¥ g
T T T T

MR. DEPUTY-SPEAKER : Mr.
Prabhu.

Lobo

SHRI LOBO PRABHU rose—

ot wy fowad : & saear sEar
fs @ g = a@ { w0 T
a7

st syt Wt (219E) ¢ wfEe
tr o oo e dar d A Sw
# ug o T § W) g oo
o § 6 o at qrdf 1 ogw, fec gaw
T FEL T A AT G TR ¥ WA
qad | AfFT I T TFC F g
T & a1 I GEINAT F FIC TN Tw4
§ q@ Ol W ¥ AT TE AEH A
TOA A R W T R g W
T8 THT I TR AT R R

SHRI NAMBIAR ;: | was on my legs,
and I said that I was moving my amead-
mends, and 1 started speaking. So, I
should be allowed to speak now, Then
things would move automatically.

MR. DEPUTY-SPEAKER : Normally,
during the general debate we go by the
order of the parties. Sometimes, we take
some liberty with the concurrence of the
first party to accommodate somebody's
convenience,
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ot 7y fomd : ag wew fedw &
av | gardr aenfy wdf off | oF, o @
F 2, Y, e 9 T TF a9 W9 A
AR | T FERTT § AT § AV I A
gty & F¢ wfad

MR. DEPUTY-SPEAKER : I had to
accommodate him because he was leaving
the next day.

ot 7q famd : ww & w0 g
T FTA g § AfET Iy TE wFm
& @ & fau $1{ ov fafraa sgaam
g wfe |

MR. DEPUTY-SPEAKER : 1 never
knew it. He had written to me that he
was leaving the next day, and, therefore,
I had to accommodate him,

oft 7y fawd : & w0 ¥ T A
#om ff @ o & fag ww #E @&
syt fafiam & ifg, ag 1 f
&Y, [/ IH F 1L QACOAE! gR St
ag 7€) i o =gy dem T foram | e
uF fafrag sgaeg rft @1 9@ & fR
et &1 ofr ey 7€ @

MR. DEPUTY-SPEAKER : Today, it is
not general discussion, but clause-by-
clause discussion, The order of the parties
is not with me just now,

Shri Lobo Prabhu says that his amend-
ment is first....

SHRI NAMBIAR ;: No, that is not done
in that way. 1 have been here for about
twelve years, and I know the procedure.
The practice is this. . ..

SHRI SEZHIYAN : What is the deci-
sion that you have given regarding the
order of speaking ? Can only one Member
speak from each group? Or can three
or four Members from each group speak
within the time allotted for that group?
If that is known, then we could allot the
order of speaking among our members.

MR. DEPUTY-SPEAKER : Now, all the
amendments to the Bill are under discus-
sion. If more than one Member from
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each group has got amendments, naturally
one or two Members will be given chance,
but I must say that the time would be
limited, (Inrerruptions)

6994

SHRI NAMBIAR : Sir, let the train

start, I shall start my speech. (Interrup-
tions)

SHRI M. AMERSEY (Panaskanthm) :
We have also tabled amendments. Our
party should speak first,

MR, DEPUTY-SPEAKER : Whether the
hon, Member speaks first or secoad, it

does not add to the weight of the amend-
ment,

SHRI M. AMERSEY : It is our party
which should get the chance first. It is
improper under pressure from others to
call other groups to speak first. ...

MR. DEPUTY-SPEAKER : It is not
pressure; in fact, he had never raised that
point at all. ...

SHRI NAMBIAR : I was already on
my legs. Then, somebody rolled me out.
I was already moving my amendmeats and
I was going to speak.

SHRI LOBO PRABHU (Udipi) : Per-
sonally I have high regard for Shri Nam-
biar but....(Interruptions)

MR. DEPUTY-SPEAKER : Now, I fiad
that it has become a point of prestige. So,
let Shri Lobo Prabhu speak, I shall follow
the order of the parties,

ft site o mrft (FTEEW) @ o
W faias 9C STCA T7E § W &
at & R Y } sdedew R §, A
A IF A7 " & I WA AR
A T |

MR. DEPUTY-SPEAKER : I shall go
by the rule,

oft sifo Ho mmlt : IUTEAET ‘T@ﬂ,
&7 wwEdew qa F #1 Afew far
& A I 7% qR I T A faar e
FTA T WHT WY AT AL F8 a9 TH
3¢ feedror w<m Ifaa 7 @ o
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MR. DEPUTY-SPEAKER : The hon.
Member will get an opportunity, Two or
three Members from his party will get an
opportunity. The hon, Member will not
be debarred from speaking,

st wto Wo @M : §X wHEAEH
¥ fedr § safere & s T § 6 a@
I 9T A FT H¥ET TEC frww

SHRI LOBO PRABHU: More than
ene Member from our party has tabled
amendments, Do we exhaust all the
amendments of the party before we pro-
ceed to the others?

MR. DEPUTY-SPEAKER : I shall call
the representatives of the different groups
one by one, and after I finish one round
1 shall start the second round. But time
would be limited. You will get enough
time, i

oft wto Xo @y : F g FgAT AR
w g fr e & oifede g &g Wik
forgeY  Hede dwe § 9go T I HTE
¢, fomer am g § SEw agd HEr
g

MR. DEPUTY-SPEAKER : There are
several amendments. 1 will take it by

turns, first this side, then the other side.
Otherwise, how can I proceed ?

SHRI N, SREEKANTAN NAIR : (Qui-
lon) : Those who want to oppose the
amendments have also the right to speak,
the same right as those who move the
amendments,

MR. DEPUTY-SPEAKER ; He will
get that opportunity, He may rest assured
of that,

oft srzw fagrt wrwaedt - ¥ WA
tHrauE & e Y ERg 1R

w1 w7 grm v fora ofas aaeg A

g ST awg ag feama

MR. DEPUTY-SPEAKER : I will try
to accommodate.

stoy fomd : i ol T o
Foird & | giw firae § ¥/ aYw o
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MR. DEPUTY-SPEAKER : I will, as I
said, go by this method and accommodate
within the time according to the aum-
bers,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR, RAM SUBHAG SINGH) :
What is the procedure we are following ?

MR. DEPUTY-SPEAKER : The amend-
ments to the clause are there, We will
get an indication as to which stand moved.
We have not got the complets picture yet.
If I take up just one amendment and then
follow on that basis, one by one, it will
not be possible to finish the discussion and
voting within the allotted time of five
hours.

oft et qre e (ATORAY) ;B
ferfiN ey § aEAgT A &)
Ia% FAX foat qedza & %) |
R T @ o & | 39F ar fe
o S famd ot & Far 2 5 Foemy
e fewmam § w7t faem §, 5
qred w1 AT AT | T R
ifsd | wR s W A< & e A
e e ST )

MR, DEPUTY-SPEAKER : It has been
already settled. Those who have their
amendments to be moved will indicate it
and a list is prepared and they are taken

as moved. So the first part is over. Let
the discussion start, Shri Lobo Prabhu,

Hfifrr o am  (FReER)
sy fmifa w< fRar soafs &t
EEl # A/ faw a

SHRI G. VISWANATHAN (Wandi-
wash) : We have wasted 40 minutes on this
procedural wrangle. Let us proceed.

SHRI LOBO PRABHU : 1 was hoping
in an atmosphere of understanding. ...

SHRI VASUDEVAN NAIR (Peer-
made) : What is the number of his amend-
ment 7

SHRI LOBO PRABHU : I will give it.
MR, DEPUTY-SPEAKER : T will see.
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&t Tyl feg wrelt (anma)
IuTeny wgrey, faoim war fearmar g ?
Y S gay &t Ay few afm e @ 7
w1t Afew o dR ! A § e
arét dfew oz A i anfgd | Foaw
7 gHEded & § 9 a1 w1 Ay faeer

afed |

MR, DEPUTY-SPEAKER : I have al-
ready stated what I am going to do.
Pleasc resume your seat. Let us begin.
You will get your time,

SHRI LOBO PRABHU: My amend-
ment is that in place of the word “may”
in Clause 2, the word “shall” shall be

inserted,

“May", as you know, is permissive, while
“shall” is mandatory, In the circums-
tances of the Bill, and in the circumstances
particularly of this Clause that for all
official purposes for which English had
been used before that day, that language
will continue, it is imperative and not
permissive that that language should be
made mandatory.

Before 1 proceed to give my reasons for
this particular nature of mandate, I would
like to point out that though we have been
debating for 20 hours, a record perhaps
for Parliament, we have not got to the
simple fact that at this moment in the
Government of India Hindi is used, if at
all, only for translation,

I bad the good fortune yesterday to en-
quire from the Adviser for Hindi, Mr.
Sinha, as to the position in respect of the
use of Hindi. He was very regretful He
said out of about 20,000 sections in the
Government of India, 1,300 sections were
partially using Hindi. I enquired from
him further what noting was dome in
Hindi, and at what level at all Hindi was
used and he was pleased to tell me that
no noting is done at any stage, not even
the lowest stage, in Hindi.

SHRI S. KUNDU (Balasore) : Would
You please order Mr. Lobo Prabhu to
address you ?

) SHRI LOBO PRABHU : | am honour-
ing you,
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SHRI INDERJIT

(Jammu) : In this House you
honour the Chair.

SHRI LOBO PRABHU : And he added
that if any Minister so much as noted in
Hindi, it was a red letter day.

ot fawfa fwt : w7 & wAEE
TATRE?

SHRI LOBO PRABHU : 96.

MALHOTRA
should

So, I would like to present to this House
this simple fact that Hindi is used only for
translation. I would like to present to this
House this further information that even
in the Hindi States....

ot fawfe fow . # & oiEde

9 @ & AT wEe ?

MR, DEPUTY-SPEAKER : All the
amendments, and Clause No, 2 are under
discussion.

SHRI BIBHUTI MISHRA : I want to

know whether he has moved any amend-
ment or not, and if so, the number,

MR. DEPUTY-SPEAKER: He has
moved.

SHRI BIBHUTI MISHRA : Then, he
must give the number.

SHRI M, AMERSEY : 96, He was

sleeping,

SHRI LOBO PRABHU : Even in res-
pect of correspondence from Hindi States
he was able to inform me that only since
the last elections a few letters, letters of
no importance, have been received so far
by the Government. The simple question
is whether, because we pass this Bill, by a
wave of the wand tomorrow everything is
going to be changed in the Government of
India, and noting is going to be done in a
language which has not so far been master-
ed by the largest number of the staff.
Therefore, 1 would press that this House
considers not only the rights of the lan-
guage, but the rights of the people.
If the Government of India is to be para-
lyzed by a sudden change from, English,
which is used almost completely, to Hindi
which is only used for translation, I am
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afraid there will be no work donme; I am
afraid thut the peopke will suffer; I am
afraid that this great administration which
has been built up will be broken and lost.

I would also point out to those of my
friends who think in terms of employment
that you will have to discharge the largest
number of employees from the Govern-
ment of India because they cannot note in
Hindi; they cannot work in Hindi, So I
let us for once be realistic. 1 appeal to
the SSP; they are a national party; they
cannot think in terms of only a small or
fixed section of India. They have to think
in terms of all of us. (Interruption). 1
would appeal to the Jan Sangh; it is a
great party and they represent the whole
of India, and if they understand the tem-
per of the people, they are representing
not only the Hindi section but the whole
of the country, And to those people, I
appeal—([nterruption)—Sir, 1  cannot
undertake the education of those who do
not understand this, at this late stage. So,
I would beg of this House to think in
terms of the country. I would beg of
all the parties to think in terms of their
objectives to lead the whole country. I
would beg of them not to make much of
this.

One word more, This is important be-
cause some amendments have been re-
ported to have been accepted by the Con-
gress party, and that amendment is that
Hindi or English may be a compulsory qua-
lification for examinations. I would like to
point out that this is discriminatory against
other languages. One has probably no
quarrel, many of you have mno quarrel
about Hindi superseding English, but when
Hindi supersedes other languages and gets
a preference over other languages and
comes on a par with English, as the only
alternative language for examinations. I am
afraid the position is not fair, I am afraid
this Official Languages Bill becomes an
official employment Bill. It secures em-
ployment only for a certain section who
know Hindi better than others, So, I
would ke to press my amendment that
the word “may” be substituted by the
word “shall”, because there should be no
doubt that as long as things are as they
are, as long as the work of the Govern-
ment has to be done, it should be manda-
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tory and it should be done according to
the provisions of the Constitution,

MR, DEPUTY-SPEAKER :
gun.

Shri Dev-

SHRI KRISHNA KUMAR CHATTER-
JI: 1 rise to oppose this amendment,

MR. DEPUTY-SPEAKER : After one
or two speeches, 1 will come to those who
want to oppose it,

off graame I (g9 feeelt)
IUTEA WEEA, § GNET WWiE 99,
103, 105, 111, 112 T 114 F I
# oo fa=r< s w7 wmEa

& HUTAT § TH T FT 1T T
1 ST | 7 T AN qGET A e
9 § ag ware g a7 6w #r
AT /T weq-aeT ey & sa
FI% A2g Gl & | TR Forg & faar awr
F 1950 # foram av 1 Fw 07 WA 7 AN
reaTed faar 8, afs sawr  awifaa
FAT § A & qAIAl B S&HTC HEAT
S WEAES & |

T qEgAT A FAT ATATEEAT &, THHT
TETe R/ TH FT FIT AWAG T3>,
ot S T, T AR G WA
e & 3 fear § | S @amn @ fw
it aF R S g qwe # e
# wfew, feoqoft, 7 # awft § 1w
79 7 ferdr FY Termar WK FeE e
AT 8, @ $HTRT ¥ 9 9 HAT FAT
grr 1 o A oy F i aomn g R
frg fie ad & g 7 w1 w97 T o
2 | g A fage fiw a1 aF A ww-
wqaT & A woATe @ E, SE & wr
W 7g foanz @er Y mar @ | wfag aw
% g 7g frew 7 w3 fr ey 1 T
WIST AR F G § g0 aga W
TEAIC §, T4 T g AT & G g |
wEfay e graew § guy faftea e
ATAT TR |
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ERETm AdFag g o=
T A ¥ F@ A
&, @ g Wl & g ad N wfdem 3
sTEaTEA faar &, 5§ wfias § ¥
I T@TC fF I/ a9 7T H G F14i-
FaF gy 1 = faa frar 301
A fgrdr-mdY g d ¥ Y & o
SAAGIL FAT 918, T & A9 Haw gt
# & ox-sgage g Sifgw ) ¥ =l
#® ox w9 s fgwlt & 99 7 o< far
T Ifen | 39 9 fR I FTAE
sfaara 7t T =fge f& & wow ox
& Arq wAs F7 gqag ft qF

T gFTT FEg wratedt 7 o F9-
art fet & FwTe g FET AR,
SAFI QAT FA ¥ GE gT AThEU |
WX qg 94T F< &F T4 fF 97 F4-
T 5=t 7 F17 F¢ 92w §,
# Az sife foear =y &, Iw O 1%
sfaae 4 grm, @ Tga & e
feft F Avn FWFw gE FX T
a0 ¥ 95g 919 9§ G FEEdl
i+ wigmifa) Mt Ffal 7 fG=
# fewelt famar o 71 *9 0
dET 91 | S FHATCET § TG ATIT-ATEY
srrafmfag @ 1 3feT g f 1K
¥ 3% freefen fear mam, ST RT A%
sheame 7€t fear man,  gfae 9= St
F a% ofom ¥ sram @ qn, ®
AL E ™ |

w# famamw § fF a@R T AEwEs
FErEAT HY FBTC F | AT
T gueEl ®1 SfiwT o, o W
R g AN T T W aA A
A wreETEe faar @ e it v 2w A
TATT A GFIH-HTGT SR, T
I AR F AT §, W4T A R
ArT-AYY s ST W Tw & awer
WY It W% 3 & P Al o
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SHRIMATI SUCHETA KRIPALANI:
My first amendment is No, 173 which
reads thus :

Page 2, for lines 2 to 6, substitute—

“Provided that the English language
shall be used for purposes of communi-
cation between the Union and a  State
which has not adopted Hindi as its offi-
cial language.”

That remains as it is. After that the

change comes ;

“Provided further that where Hindi is
used for purposes of communication
between one State which has adopted
Hindi as its official language and another
State which has not adopted Hindi as
its official language, such communication
in Hindi shall be accompanied by a
translation of the same in the English
language.”

Then there is a consequential amendment.

15 hrs,

My amendment No. 174 merely says that
for “Provided further” it should be “Pro-
vided also”, My third amendmeat is
amendment No, 176 by which in clause 2
of this Bill where it is said :

“Notwithstanding anything contained
in sub-section (1), where Hindi is used
for purposes of communication....”

in place of ‘Hindi' I want to substitute
“Hindi or the English language”. 1 will
explain the reasons why I am moving it
after 1 have moved all the amendments I
want to move. My next amendment is
amendment No. 168 by which, for lines
25 to 31 where it is said :

“....a translation of the same in the
English language....”

want to substitute :

—

“a translation of such communica-
tion in the English language or, as the
case may be, in Hindi shall also be pro-
vided till such date ms the staff of the
concerned Ministry, Department, office
or corporation or company aforesaid
have acquired a working knowledge of
Hindi,"”
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There is also a minor amendment, amend-
ment No. 178 by which I want to inter-
pose the words “English language and
Hindi” by “Hindi and the English lan-
guage”,
@ & e & A
7% AT §36
THFRE!?
sfrweft wam g oA, 172
TE
W 48 o1 AT F: AR & forww §
ofiada AT Sredt § SueT aved a8
“Provided that the English language
shall be used for purposes of communi-

cation between the Union and a State
which has not adopted Hindi as its

official language;”

W 9T gH @O @ g | o 2
wrfefmae a9 fe=r &1 A a=maR
ag gfa= 919 § YT HAS 7 wh)-
e #%, IOH g @O @ e

172 919 W

forgs A€ Ao & 98 @l-feaaa £
@ e F ey wifeN g i =
FUST # & enifra@a sy | ggigw
Tawy g fe oY € fa= mu fog
& 3% IO FE gW FI qg A &
f& ag wich 7 & faedt fod | seTEw
2 fr 32 i ¥ faedt o ok so@
|1g-a1q Hifs gfgd Ardy s o &
IART AHAE 7 8, Fafag gw ¥ w7 fE
oo, 99 9% g fy A el g
T T T IAF AT TF HAA FT AS{AT
A & | W I FY AT F AT
A TR i A fFaw @
Fad 1 @A Tfgy | e g Ao
g ao(aT waoh & aY ag oft sere afwe v
sidsft 7 faedr frd ot 9@ w1 AT AT
T T fw st R e d
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i mfey st sy oY €, S em @ €
fe g oY e A vy &, o fedy
# F19 g0 $T qF7 I F aglagg T
Wiy g aerae fea @ | 97F FR
qg 799 q TG af §HA HIE THAA
e eI wd o faaw
TE FT TE W1 | FF TH @ ARA G
fo ot fey it s/r € S W
Sragwdt s 7 faedt faed @ fag wr-
T A foqr o | &1, 918 ey  amR @t
39 & foo i adar 47 )

1967

T AASHE FEFEAAT § | IHA
TH TG FgT 1 A€ AL )

T 176 9T & wrdt § 1| 4g FAA
3% | SN Ea e o &, O feare-
#z, oF fafedy, o S & e ar
FIIET FIAT T FIERIT F 99 7
&, T7 g1 9T & 5 v Y @aifEa-
Tq sae § ey W fe=h | g At
IAF A9 WA F giaera faan s,
7g fadas A & 1 s W gF TaOw
& Fifs e gATd T fgesr & at
FEG G F1 TarwraT gt &1 oy
WH g 98 ™M I@ AT 9igw )
T FAW &1 Haed a2 gar & fw
TowTeT # 8w A ferlr ag famr e
FI:, JqagTL: g9 ag fvar i w ag
AT WS HIE FT A I€ § I
a¥ue = fear ff saaET Ao e
AT TIT | A ATH & AR AT TAATST

m:mamwwﬁmﬁ:
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gifag fer #r wfost @@= & fag,
fRaNamT g i
T g gw 7 7 w6 el & QG
2 A il 7 off QT @Y 1 T AT
ATST F FRI | IR qEAE § W TR
HETA TR T @ R G wE AR
# | dfe 78 w@ @, 7 & fed |
T FH I g TR T 9T ! [KifE
= faw & g w1 safy frafor 8 a7
® § g W A 9y 4 f5 owafe
frffa &, afew afewr W &
ARG FT T I@ FLgH A watw TG
&1 7w a% a8 fg W} s
FT FEATT 9 a8 168 I wHEHe HT
FLPEIWAATT 1 99H ¢ frag
q9 TF 99 99 aF g GT¢ AR
Fae o fe 7 frw F, a1 A
fe, ag 7 & a3 faame &9 AR
20 §T WG, WX FH FAH AGD
et 9w q% Fg 7 @@ & a« a gH IR
FrEaE WS K O | TEET ae @
& et § tedt gATe sfwae 1 faedt
Rl

% & 178 Y § ag Avge @,
FHea g 1 Fifd g " wmar &7
am femn mar a1 9 feh #v foar m@n
q1, 7 T FT gHN If@aT HC F B/
fordt A wik g S F1 @-
aTT | F9 ST & A T L A1 8 |

SHRI TENNETI VISWANATHAM :
Sir, I am addressing this question to
Shrimati Kripalani, of course, through the
Chair. There is sweet reasonableness in
her, as Shri Kripalani has pointed out.
But I would like to know from her one
thing, What provision have you made,
after the Bill becomes an Act, for the
noting in the Central Secretariat, where all
people are not familiar with Hindi.

Official

SHRIMATI SUCHETA KRIPALANI:
That question is completely redundant be-
cause, for some time to come, both the
languages are going to be used and if any
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translation has to be dome that particular
officer is certainly not going te translate it.
There will be a section for doing that
translation. So, as I understand, this pro-
blem will not arise,

SHRI SEZHIYAN : On behalf of the
DMK Party, ] am moving amendmeats
Nos, 81 to 89. But I am speaking only
on amendment Nos, 81 to 84, which relate
to sub-clause (1) of clause 2, because
other members from my party will speak
on other sub-clauses,

MR. DEPUTY-SPEAKER : May I sug-
gest one thing? Just like Shrimati Kripa-
lani, you can give a resume of the whole
thing,

SHRI SEZHIYAN : Other members from
my party would be speaking on those
amendments, because we would not be
getting many opportunities like the ruling
party.

SHRIMATI SUCHETA KRIPALANI:
As far as time is concerned, we suffer the
most.

SHRI SEZHIYAN: Amendment No.
81, standing in the name of Shri Murasoli
Maran and myself, deals with the very
basic issue which is before our party and
the country. We have asked that all the
languages in the Eighth Schedule and
English should be used as official languages
from the appointed day. That is one of
our basic stands, Shrimati Sucheta Kripa-
lani, during her speech, first moved her
amendments in English and then she said
“I will speak in Hindi", I appreciate and
also envy her position, The same facility
has not been given to me. I could speak
only in English, even though English is
not my mother tongue.

DR, SUSHILA NAYAR : Hindi is not
her mother tongue either,

SHRI SEZHIYAN . Her adopted mother
tongue, 1 will say.

Article 120 of the Constitution states
specifically :

“Notwithstanding anything in Part
XVII, but subject to the provisiong of
article 348, business in Parliament shall
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be transacted in Hindi or in English :
Provided that the Chairman of the
Council of States or Speaker of the
House of the People, or person acting as
such, as the case may be, may permit
any member who cannot adequately ex-
press himself in Hindi or in English to
address the House in his mother tongue.”
It is a basic fact that a person can ade-
quately express himself only in his mother
tongue, Therefore until and unless you
amend this article of the Constitution, there
is no use in asking us to speak in Tamil
when there is no provision under the
Constitution for use of Tamil and for
simultanecus translation in the Parliament.

‘The present amending Bill as well as the
original Act, called the Official Languages
Act—the plural, languages—pertain only
to Hindi and English, What about the
other 14 major languages being spoken by
millions of people ? Tamil is being spoken
by 40 million people in a well-defined area.
Telugu is being spoken by 45 million
people. Why not give the same facility, the
same honour and the same status to them
in the Constitution and in Parliament?
That is our basic aim, our basic objective.
‘That is why our first amendment says:
that from the appointed day all the lan-
guages given in the Eighth Schedule as
well as English shall be allowed to be used.

The same thing is given in amendment
NKo. 84 also, There we have said :—

“Provided further that nothing in this
sub-section shall be construed as pre-
venting a citizen from using a language
listed in the Eighth Schedule of the
Constitution or English for purposes of
communication with the Union.”

Very many persons say that English is a
foreign language, that it is not an Indian
language. Tamil is not a foreign language;
Telugu is not a foreign language; your
own language, Marathi, is not a foreign
language. Probably, the oldest language in
India is our language. Sanskrit has come
from outside, Urdu has come from out-
side; Persian has come from outside and
even perhaps bits of Hindi have come from
outside. But Tamil is grounded in this
land, Therefore I have got a higher and
a prior claim. We have a better claim for
official status.
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SHRI KANWAR LAL GUPTA (Delhi
Sadar) : Then plead for Tamil not for
English.

SHRI SEZHIYAN : 1 am pleading for
it because you have not allowed me to
correspond with the Union in my own lan-
guage. I have been forced to do this. Clear
the way for it and I will be one with yom.
But before amending the Constitution, if
you want to create a vacuum in which
Hindi can come in, we will not allow
that,

Instead of bringing forward a complicat-
cd and complex Bill, the Government might
have prepared and brought forward a simple
and straightforward Bill. I do not like the
attitude of this Government. I am able
to understand the attitude of Shri Vajpayee.
I am able to understand the attitude of
Shri Madhu Limaye. They are very clear
in their expression, but this Government
is dubious.

AN HON. MEMBER : Ambiguous.
SHRI SEZHIYAN : Ambiguous,

AN HON. MEMBER : Dubious is cor-
rect,

SHRI SEZHIYAN : Whenever they go
to the Hindi people, they say, “In the Con-
stitution we have given the place to Hindl”
and whenever they come to us they say,
“You have the Nehru assurance”. In the
end they do not satisfy anybody; they do
not satisfy even themselves,

Yesterday Mr. Chavan paid a compli-
ment to us, the DMK by saying that we
are democrats. 1 think, he also belicves
in democracy and he also is a democrat.
He says that in a democracy opinions
should change. 1 say, in a democracy
there is nothing as closed. The Constitu-
tion itself is not a closed affair. The en-
tire official language policy also is not a
closed thing. Our plea is: Re-open the
subject.

When there was a momentous agitation,
when there was apprehension in South In-
dia and in Madras, Mrs. Indira Gandhi,
when she was the Minister of Information
and Broadcasting, came there and the first
words she said were, “A rethinking is ne-
cessary”, We call for a re-thinking which
is necessary now. We call for a reapprai-

IIRURI————SS S
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sdl of the whole official language question
and of the Constitutional position, Let us
sit round in a round table conference, Let
Seth Govind Das present his case and let
Mr. Vajpayee present his case ably, Let
there be simultaneous tramslation so that
we will also understand what he is making
out. We can sit at the round table toget-
ber and come to a conclusion, we can
evolve the language policy, But just be-
cause there is a clause put in the Consti-
tution should we obey meekly to a wrong 7

The other day some one was saying that
the Nehru assurance is not above the Con-
stitution, 1 accept that the Constitution is
above that. But the people are above the
Constitution, Millions of people who speak
Tamil, Telugu, Marathi and Bengali are
above the Constitution. You should satis-
fy them and solve the problem once for
all instead of treating it as a lingering one
from election to election asking Shri Vaj-
payee and me to fight and then try to
say, “This is an extreme; that is an extreme;
1 will give a via media.” This via media is
going to plunge us in the dark abyss. Be
cither on this side of the river or on the
other side of the river, Do not plung via
media and go along the river and even-
toelly into the sea of confusion.

Therefore, let us be clear about it, They
say that they want to implement the assur-
ance of the late Prime Minister, Mr. Nehru,
If they had been honest and prudent, they
would have said that English shall conti-
nue to be the official language for all offi-
clal purposes. Why this complicated mud-
dle ? Why are you trying to please or de-
ceive both sides ? This is a Bill, primarily,
to allay the apprehensions of non-Hindi
speaking people. These are concessions to
be given to the non-Hindi speaking people.
There need not be any concession to the
Hindi-speaking people. Already, the Con-
stitution makers had given a big concession
to them. If you are not satisfied with the
assurance given by Nehru, that is another
thing. You repudiate that, If vou accepl
You should be clean and clear about it.

Regarding the word ‘may’, 1 would like
to quote here one sentence written by Mr.
Nehru himself in the year 1963 when the
original Bill was on the anvil. The Mem-
bers of the D.M.K., Mr. Frank Anthony
and others had written a personal letter
to the Prime Minister, Mr. Nehru.

SHRI MAHANT DIGVIJAI NATH
(Gorakhpur) : Is he making a general
speech or speaking on the amendmeants ?
(Interruption)

SHRI RAJARAM : Even Swamijis are
becoming politicians and angry too.

SHRI SEZHIYAN: I am speaking on
my Amendment No, 82, that is, for ‘may’
substitute ‘shall’. This is what the Prime
Minister, Mr, Nehru, himself stated in his
reply to our letter of the 18th April, 1953 :

“I think that the use of the word ‘may"
in clause 3 of the Bill is quite adequate
for the purpose. It is well known that
in this context, it means ‘shall’.”

Therefore, according to the late Prime Mi-
nister, Mr. Nehru, the word ‘may’ means
‘shall’, In spite of that, there is all this
confusion. I want them to be clear about
it.

SHRI TULSIDAS JADHAY :
point of order, Sir. (Interruption)

MR. DEPUTY-SPEAKER : On what?

ft gyeredt v onTw : SUTEAW HENER,
T ATEE ATE Y

SHRI V. KRISHNAMOORTHI (Cudda-
lore) : We will also not allow you to
speak,

SHRI TULSIDAS JADHAYV :
not against You,

# gl a9 F0 F fqu sga
g, 9% faars a8 &1 7@ I FAw-
Fz w& &, 7o aq AG &, wWifw
agi frar & fF. .. ..

MR. DEPUTY-SPEAKER: If it is a
question whether it is a repetition within
the fold of the framework of the Consii-
tution, 1 will give a ruling. Now that an
amendment has been admitted and it has
been moved, for the time being, what-
ever you have got to say, you say it later
on and not now.

SHRI SEZHIYAN : Regarding the woid
‘may’, I would like to quote here two fa-
mous English judgments, One is of Lord
Selborne Julius vs. Oxford where he says :

“They are potential and never signifi-
cant of any obligation.”

On a

This is
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Tt gives power but there is an obliga-
tion.

In another case, it has been said :

“‘May' never can mean ‘Must’ so
long as the English language retains
its meaning;

“but it gives a power and thers it
may be a question in what cases it
becomes his duty to exercise that po-
wer.”

Because so much heat has been generat-
ed. I would like to ask the Government
to go into the question and settle it once
and for all. Earlier, when 1 was speaking,
The Swami rose up in anger, 1 am able
to understand his anger and that shows the
intolerance of the Hindi-speaking people.
Why Rajaji who was for Hindi in 1939
has now become a severe opponent of
Hindi imposition? Then, Dr. Suneti Ku-
mar Chatterjee who was the President of
the Rashtra Bhasha Prachar Samiti in
Bengal, who was a noted Hindi write; and
who was also given the famous title of
Sahitya Vachaspathi by Hindi Sahitya Same-
lan has this to say :

“] honestly feel that I am seeing an
-incipient Hindi Imperialism....”

Why are you driving the persons who were
on Your side to go to the other side? It
is because of your intolerance.

Even at the time of Constituent Assem-
bly, those who were in favour of Hindi
had visualised Hindi not only as an ofticial
language, a link language, but they visua-
lised for it almost an empire. One Mr. R.
V. Dhulekar coming from U.P., and a strong
Hindi protagonist, when he was talking in
the Constituent Assembly, said :

“I say, it is the official language and
it is the national language, You may
belong to another nation, but I belong
to the Indian nation, the Hindi npa-
tion, the Hindustani nationm.."™

So, what is behind all these things?
Just by making Hindi the official language,
they want to convert the entire India as
‘Hindia’, as ‘Hindi Nation' and not Indian
Nation. That is the thing we are objecting
to, We are fighting not for English, but
for our own mother-tongue. Unless our
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mother-tongue gets the proper place in the
Constitution, in the Parliament, the strug-
gle will go on for ever—for how long, we
do not know.

SHRI KRISHNA KUMAR CHATIER-
JI: 1 oppose the first amendment and I
do oppose strongly the amendment moved
by the DMK Member.

The prolonged continuation of the En-
glish language as the official language is
the logical conclusion of a national folly
that we committeed when we accepted free-
dom through negotiation. (Interruptions)
1 am sorry I cannot speak in Hindi.

The negotiated freedom cannot have all
the excellent attributes and virtues of a
real freedom achieved through a revolu-
tionary process. The two Members who
moved the amendments should remember
that English survives today in the sacred
land of ours as the illegitimate child born
out of the continuing process of illicit inti-
macy between free India and lhe foreign
language which only yesterday was an in-
strument of oppression, domination, exploi-
tation and even humiliation. (Imserrup-
tions) 1 ask ome question of the hon.
Members who have moved the first amend-
ment and the subsequent amendments : how
long are you going to nurture this illegiti-
mate child and put your head down under
shame because we cannot evolve a national
language of our own? T heard the other
day the statement of the Education Minis-
ter; in answer to a question he said that
no allocation of funds had been made for
the development of the regional languages,
and even for the proper development of
the Hindi language which has buen accept-
ed as the link language. 1 will recall the
memories of the people of this country to
the speech delivered by Mahatma Gandhi
on 25-1-1948 and which was reported in
Harijan on 1st February, 1948 : In that
speech, he said :

“Hindustani wes to be ths limgua
franca, Rashtra Basha, of India, but
it could not take the place of the pro-
vincial tongues. It could mot be tne
medium of instruction in the provin-
ces—much less English.”

He has made it clear that, after Inde-
pendence, the country should not lose any
time to accept a link language for the whole
of India, so that India can survive ms a
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free nation and not be under the slavery
or serfdom of a foreign power.

With these words, I would appeal 10 the
members on the other side, who are prea-
ching for the retention of English by in-
troducing the word ‘shall’, that we should
remember that if we want to preserve our
culture, our tradition and our freedom, we
cannot ‘pursue in continuing the process of
degenceration by accepting English for all
time to come. With these words, I storng-
ly oppose the amendments moved before
the House,

SHRI TENNETI VISWANATHAM : |
am submitting to you, Sir, that the lcarn-
cd speaker speaking in English said that
there is ‘illicit intimacy' between India anrd
English language. 1 think these words can
be expunged, Sir

SOME HON, MEMBERS:. No, no.

MR. DEPUTY-SPEAKER: 1 would
request the hon'ble Members that while
argoing they must use dignified expressions.

SHRI TENNETI VISWANATHAM
roge—

MR. DEPUTY SPEAKER :
ned him now. (Interruptions)

When this question ‘shall' or ‘may’ used
1o come up, it was debated with all the
legal and other background. 1 was one
of the participants. Mr. Sezhivan, you
have seen it.

SHRI SEZHIYAN :
youw

MR. DEPUTY-SPEAKER: Do not
quote me. I was there. I would requ:st
the Minister just to refresh the memory as
!.o what happened, just for the guidance,
is not intervening.

SHRI GOVINDA MENON : [t is only
for this purpose that I am intervening.

SHRI MADHU LIMAYE: Please do
not interfere, you can intervene,

SHRI GOVINDA MENON : In claase
2, the words used is ‘may’. I heard two
hon. Members stating that ‘may’ should be
changed to ‘shall’. Now, Sir, if you read
Article 343 of the Constitution aud clause
2 of this Bill, you will find that the inten-
tion is to invest a power with the Central
Government to continue the use of the En-
slish language after the passing of the Act.

I have war-

I would like to quote
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It is well-known, Sir, that when an autho-
rity is invested with power for the purpose
of advancing justice, that power is a com-
pulsory force. I do not want to speak on
that matter, I will just quote from the
well known text-book by Maxwell, ‘Inter-
pretation of Statutes’, where it is said :—

“Statutes which authorise persons to do
acts for the benefit of others, or, as it
is sometimes said, for the public good
or the advancement of justice have often
given rise to controversy when conterring
the authority in terms simply epablitg
and pot mandatory. In enacling that they
‘may’ or ‘shall’, if they think fit of ‘shall
have power,’ or that ‘it shall be lawful’
for them to do such acts, a statute ap-
pears to use the language of mere per-
mission, but it has been so ofien decid-
ed as to have become an axicm that in
such cases such expression may ‘have—to
say the least—a compulsory force.”
Therefore, 1 have no doubt. ..

SHRI NAMBIAR : You put in straignt-
away, Why all this roundabont way 'of

catching the nose ?

SHRI GOVINDA MENON: | have
absolutelv no doubt that therc is a com-
pulsory force with respect to the use of
‘may’. Mr. Nambiar put Lhe guestion,
“Why not straightaway wuse the word
‘shall’ 7" 1 will now try to demonstrate that
it may lead to absurdity, (Inferruption) 1
shall try to demonstrate, in spite of the
interruption, that it may lead to an absur-
dity, because if ‘shall' is used, it will read
like this :

“Notwithstanding the expiration of the
period of fifteen years from the com-
mencement of the Constitution, the En-
glish language shall, as from the ap-
pointed day, continue to be used, in
addition to Hindi...."

then you go to the proviso :—

“Provided that the English language
shall be used..”

This is the reason why ‘may’ has to be
used here. Because there is a proviso
where the word ‘shall’ has been used, the
word ‘may’ has to be used here. That is
how I demonstrate that jt will lead to an
absurdity if ‘shall' is used,



7018  Official DECEMEER 14, 1967 Languages (Amdt) 7016
Bill
oft wo wYo Wl : 7 ey EWvEw gH[EaTd fF g WY o wreT W .|y
T 116, 117, 118, T9T 188, 189, & oY suwT amT § fau ag s syaeer
190 M A F AT AN FATAZAT & 9T @ & |
g
. ' IR A
¥ § 0@ & ag Fgm Aeav g 5

q 3T AW & AT 1T FT AATE |
q afgedl wrar Wiy g amw a0F
& AT aftrwr & ot wik § 9w Fewma
H Wz ag wEaar & s g fe @
argar § 5 fedi 9aF ¢ s@ded
At 9T | AT I AW H WA
sy g€ §, dr gdfom § 1 Ffew o
W fFIg T an i uF Qar vewe
faa 3 @ Frr wdan foamar § | fra ar
# agi ¥ gdsna fig FT A § )

off vrofy e (arefrqR) : A
fafrezx «t IgR T=TAT 9T

ot wo o wAwl : % fafaet
T FT 3¢ fasrar frar &)

gar gfrara & ag ver T & R 9Eg
qTe & 1% AT F1 EqT i & ¥y
LI ECAR LR T LI O T I
@ I 1 9 aF 7 1 ogEw
T Ag fewar W ) W ses
Iaw1 3T T G fawrrr T aw gw
it 7 grar v 9 fgedi &1 U wraT
A far @ § @t sus g & 9o
w0 a1 $F grar Fifgn | R AT qO
ag 7g¥ & % feedi &7 avam g & A
d 39 & FgAr @rear g fr 7€ g€
& gawar § {5 94 aF A9 Te7 Edi &
qa aF FARX W ¢ (HeAr o Aqm6r A
gufr =8 g9+ & foe =g g fdr
Y ar 3% €Y afw= & a1 dwe &1, AU
& ar qawe g1 1w o W 8
IEHr IWFT TR &Y e ¢ | TH AR
# w7 AT § A Mg g fr g

‘for all the officials purposes of the
Union for which it was being used imene-
diately before that day; and

(b) for the transaction of busineas
in Parliament :*

dagm foofmarz §asa
77 82 gX A s dy o fee s
o AT WINT F A1 a9 | A5 NYH
# gardr g ar @wg wrd & gk
g1 ST & faedt o oF wieT § SR
X AAA GTEQT BT G2 g1 Tfgq )
a1 € q%T 7§ Haw *1 goy & fum fe
wraT &7 #¥G) IEE TEET qvAT AET
& et & fr ot WA 7 A w6

o gt AW 7 oy fadet @ &
arg & faeft o 3w & and g, W@ W
qar qll AT AT Tgafa s v T
I g1 fear w% § fF ga o 9Tt
& AU WO W S g0 #
wwwar g & awd; & W 7 A g
WTSYT 2 AY IHA FE! ABT WA 3 HEF
ga‘iﬁaﬁawamiag aitfe o faedi
WTGT & | S WINT § eIX gW &
&1 wgz I=faar 79 81 9g w8l
AT & o7 wwwar g & s Wi
7T |

g nATHe A g ! A ar g
& wrgan g fr aw gowy & &1 et
d g § I T €Y § &)
R AR AT F1 Fr e s A e
wwan & fF gt W1 €70 THe Fo F Wik
§ ot g afer & Wik § S et
&1 ary T wra ¥ 4@ faar F AT A |
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a1 ofeat |l w1 Iver o §, fawr-
fagt ot wewT g g | W€ it oefifoe
et GaT g WA wrge & | W wWH
7E A€ & | avft g wET F wgr T g e
¥ wufow qg gufier Qe & TR
ATEH AT | IH ATRRY &1 § W
fawer ®<ar g | ¥fww ano 3 f gfawr
& wrgl &1 ¥ s 97 & Fe fglr oy
N ER sErae fomw o fgedy

15,34 hrs,
[Sami G. 5. DrILON in the Chair.]

oy uiEde g7 g qHsAE
e
Page 1, line 12, omit (a).
Page 2, for line 1, substifute :
Provided that English and all the lan-
guages mentioned in the Eighth schedule

of the Constitution shall be used for the
transaction of business in Parliament.”

FHUTHERE WATR :
Page 2,—for lines 2 to 6, substitute—

“Provided that Hindi shall be used
for purposes of communication
between the Union and a State
which has adopted Hindi as its
official langudge;

*Provided further that Hindi accom-
panied by a translation in English
shall be wused for purposes of
communication from the Union
to a State which has not adopted
Hindi as its official language;"—

g A7 T OF FIH FR AT

YT ¢ w9 qoae a8 § 5 fagi
afa=t wTaT FT AT §, AT AUST wY
FYATAT §, I (AT F AT § X
o 37T T ot faedi 71 gRWIT FCERA
g agt ¥ wao ¥ arg-ay fedr 7
o IAFT T AT AFAE |

“Provided further that Hindi or
English or the official language of
the State concerned shall be used
for the purposes of communica-
tion from a State which has not
audopted Hindi as its official lan-
guage to the Union;

“Provided further that Hindi or
English or the official language
of the State sending the commu-
nication shall be used for pur-
poses of communication between
one State and another”.

;T AR fFa ST FTE? TR
Fgar 77 & 5 £ uadfas qEff

WTNT WTST &FT § @ 39T 2w & §,
faere & &, Tomgm ¥ §, gfanww &
g a1 & T § I fawml § 9% weT
w7 § fF 3% FIT AT it |y
1 wife & T &1 @ Ao W Y
AT AT g7 § §F WF ¥ A @ w7
g & A U WA qEEq AP
FraAT A g & avdt &)

e g o ava wgr ok § 1 e
AT ¥ fr fedt & ant F fedt Wt
wnit Y wrarg W € 1 g g A g
e ey 1 Foreft o orardeeft &y o
£ 1F €7 ¥ FT AT 72 5 &7 AfAT
#t freware fem mar 1 s AT
71, &9 38 fea v Afew g
T At e At ¥ wgr & v g
wrE FTFIEgId T g fEar
AT wH ¥ AR IR GG W
far § | ST IAL T FTHTL HITHY
feedt 7 ar fermr el & & 9 F
s ag af=w #41 ami e § 5
@ & T gEemA W IF
grq W | FwT fgei w1 EnEA
7 agi frar # wfemt ol @ & aE
gRaT ziEAm g o1 & g

&% wyud; ATew & wraw w1 g §,
a1 9y AEa % W w5 ogn
foeft ¥ 78 Fer fa e afwofl 7 1690
¥ wer ¥ fF W@ weEql w1 A
AT wETEl ® Wi dle % €
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[ wowYe awali)

QAT gy | w AMT gAEr o
F A argg 9} Ag § & e
JAA-ATH( WTATAT F qyAq | AfEHA
g wifew ¥ 753 § {5 Aot Wy
78 @iF1 N fNfee s awa
g fr 228-%2) T Wi 7 € a0
mﬂut{‘qu*o iillT{ w7 ¥ af =
# WTH FT § oY §T TG A9 ¢
I AT IR €A gaTerT Al )
7g a1 A & i A7 w1 g7 2w Faren
2 ET ) & Mg £ fF dewdaT @R
femmt & <@, gATe faeil 7 @ 1 fomw
FAS wTaT ¥ 73 73 Ff7 gu g, for
Wl IT 9T FWF U g, ¥ g FAR
fawt ave femni § <, 39w arsfa-
M, arfeed, a2 9w W § &,
IF a7 qF w1 fosa 7@ g
AAfew g® swer ATl #1 A€ W a6
AT R GUTY T7 NG & DT, I
T @19 & g9 ) Afqr g
7 #g1 & fe aiare a7 Y Alae TEEFTT
o  aE e ST ZiweTE A ae
A fa=r & 1 frad) 8 IsAIFAF W
IR FEI & | 59 I A2 F @ GIA
g T4 @w-ww e gAe e
g, guUE A F g wAF § afFa fee
W 7z fasga @7 @ 72 € T

IAH TF FEA @ o 7 dwA
FCI AEAT E | G & qR A IHA
F@ fF a7 wEwE e w9 7
# g wga g 5 s e ? 7 wgan
g fr o % qww 7 =0 FAT
sl &, Wto fgla qasli sty s e
I W FE FI@ W awdr g
F |y ETE F A wy ot drw ¥ savEr
ool qE § I § 1 F T e g
& xu g # s w1 7 W frar o
i Fm ¥ g A qrE T
T £
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¥ g i gEar s el
& A amelt § 1 7w @ F oy wwi 7
¥ gu € afeT @@ 7 =3 s
FT Y5 AL TSTAT W T THTTHT GHHY
7@ & f frelt s R gE o E W=
T TF & AT | WX W F
1 & 7 ol ol F g F A
aaet & areh, @ A F ZwIIRE
& e

S T WHA FT @A ARAE, T I
1 g & o @ | & a1 I
gV &« few oY sifEsh w4 faer
T e &, I I s s Wg
& wu, # gwwar g 6 ag aoa gem A
TR Y Fa=1 g fadza o wgan g
& ATaT & WA 9% W FT oAV ;A
8 9 gw wa & fe gAt B H
arsRIfgEwaT FH-F AR IsE &)
79 qg ¥t oa § 5 &% st @ de
FRAgaT T |q9AT 7ee G| W g
SR WTTATE %71 3¢ faw @ fear
2w ¥ TETEE @ W e
st & Sifam ag @ wifeu 5 &%
s afed @21 & §¢ Fg 6 Q@A 7
fagrdt a1 wErafEa g 1 -

AT Si-mrendY F ardre g| w1
FaY 7 S99 IWM H g geaE
AR’ & TR T 4, ;| aw
IEET AN A G 7 “FTHRY, T
gaer w® gk [few ® ¥, @@ @
Mg Wt F Ty oarr @r? Iw
s faafae #) o &Rl & = &
AT AT T 4T, @ IaT w91, W
A 99 afed-Tad § F20 @O q, 1
% aR-amw Wi ff gmEw w7
# gy ggm Wi § f§ s-mmend &
Fa § fom ard s At @ wae
i #Y Som & off, FT ¥ WA F 4
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T A & w0 | fgly wmwn ®
W fFgr mor &, S9g feam m@m §)
& SR & fF s # @ o 6k
T T @ AT, 99 % & g aom™
it fe=f dee i S99 woAe &
forg it 7€ & o € et el
Ay 7 e, AfFT og W a0 ¢ e
et ok AN gEd st # o
T3 =1 wiw faar s

# Fg1 WeAT § 6 W AgT wTow
# & w4 femmr & @ W
AT HE F FET FEU T8 fawwt &
TAACHEEARTE & T q @
fasr & a8 THEdT F1 AR T AR
fem fF g 3w & arca A AT |
Tt Aw HTHELHS & A | FOE
FEIE A T A Aier WK qifewE ]
w1 fear | 7 guw Fem A g 6
WA & WA F1 FI91 F I17 WO
qg 2} *7 &7 q, ar A7 A

& TeEi ¥ g9 § s @ g e
9 W uAwHeH fa €, aER IR
A9 FT WA | WL FIFR TR T
T F@T AR 2, @1 4@ WO AF
¥ Q¥ UHEHCH AT IT AFANT 9T,
=Y 7y fowd, a1 qwfes ag, et
AT TR, F THEASH F A
™ wiEdew # 9 wrAr fafg
TR S7%1 HFR 1, F41 aEr o)
M ¥ W S B AT A Ao ¥ T
AT W1 @ A€ T AT § |

ot wowr @w (W) Wl
T, T 9T AX Y EweT
o §, 9% art & § I A won fa=re
THE FEAT I‘ﬂ’elq‘to Fo ¥ AATHA
st Fwre dw fen &, & sewr fadw
FTAT ATEATE | T 2W F W F TR
T W Ay @ oapfr s
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&% fau ¥R @ow & wigwe W)
gfawTd Juesy FO9 & faggmaaTa
FOET ATANNGT R SoHT ATEC
g1 | §feNE ¥ ™ wEey A 95g
ot St wafy et 7€ ff, AT SR
¥ 39 wafg & gw @ & w1 qu W
FT qIT | | wRE &, W AEeT
R F QW A, g aRT & e e
gt fet Jawt @y sl ar s
¥ ¥ § SR¥ Ty JEedt A S
# guwen g f 99 wew w fem &
oo & ag s faw w01 7
wez X ¥ 9w § 5 A wm W
Feimes faw # %A g

FR dfawr & a8 o gy mar § fr
& #Y ToreTeT AEwETet fafy & feelt
s A el @ e el o
T e &, W o A ag i wgen g1 F
et arerr Y § 1 F Fgedt-vmedy ey w1
€1 g | ¥ o5 54T ¥ qHRY A wfew
s g A A fer-amd g
gfee ¥ Wik 7 wfgr-wmdt sre, afor ar
arfaee a1 #to e Fo A gfer & )
s # T AT # 3fe ¥ @ v
R ¥t sifw F3a1 €, O AW o
¢ f e gk 3w F wE o @
aHAT ¢, @Y ag g W & fagw
A oF AT € gy 't &, TW A A AT
FrE ATT AR GrAFATE | A AT FHAY
g fr @ qaegr § 9% §g awndls
grft, s S s, Y S g
¥ fou, wx 3% fht w3 @,
fg=dt & farar a1 7 o, W sfoa o
watar fafewa sy omfr 8, o T 9%
T FT &7 1 fgw | #frw & ga wremy
arew fae ) ot e @ v £
I gy dur T T @, SRR WA
77 ¢ fr sl arftfre oo aw ardt
W WX Ja% ag Nageafeawm
v sy AqRge g TR
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[st srpaTE 92w]
& fiF Tad SH! Fay € g, I SR
F ot daw g, @ Gfyw ®
Ay # Sy

gfg €re TUHo Fo %ﬁl"ﬁ'f]’ﬂa
WA &, @Y & 99 A faam faelt s
agar g 5 3 e F1 faomer 2@
& g ¥t wee & [T AT § fF |
wfgtamd fet & faindt = &)
39 faq 97 = 7 O« ® 9,
B g § w37 4v:

You are not representing all non-Hindi
States, 1 also come from a non-Hindi
State, You are representing not the South
Indian States, You are mot representing
Tamilnad. You are representing merely the
DMK party.

SHRI G. VISWANATHAN : The Con-
gress Party was defeated in Tamilnad.
(Interruption)

SHRI MANUBHAI PATEL : At least
keep your minds open and just try to hear
me. I am speaking in English this much
only just to convince you, so that you can
understand it,

SHRI G. VISWANATHAN : Why was
the Congress Party defeated ? That is the
main reason.

DR. M. SANTOSHAM (Tiruchendur) :
They do not represent one party, they re-
present a whole section,

SHRI MUHAMMED SHERIF: The
P.MK. formed a joint front, They got the
support of all the non-Congress parties.
They represent the whole State,

off wwidw: & qwwar g &
AT qEEdl F W AT I T A
wET 9IfgC | oW g #E. @ 4 fF aw
s wfgd-wmd ST sfaffee
QA §, 79 g0 7 wgr a1 s g wig -
WY ST A § fow O S qET ar-
fremme a1 98 oft fadh #to q@e ¥
o gt o fodw v@ @1 R

DECEMBER 14, 1967

Langnag;s ”(Amdf. )
T N §2 N 7, 7g TF Aratawar §
S G areafawar #1 9% T T
Tfegw | WR @ FENmEE faw ¥
ferees, T FTesitaTER W  fawrs
o #YE der A @, A @ T g
fF a8 wram &% 4 &) afegm
WTEAT #1 U6T 9@49, ar 35 7 uFar
& i 1 guT e S wver |r w1
frarr Faar =fgw ¢
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W 3 H IS F faems A
& @1 & WX o o Fo & fadf A
qEr A @ wfge F ag Wk
o & fewwe | ag  afaw
% fawrs 7 § afes a8 a9 &
faqrs & | 9@ Wi & faamw
HIE WIRTEA AT &, a1 I 1 T7q A&
AT 91fgn 1 g, &, wRed &1 S
TAFT R, 7 39 ¥ wgwa 7@ g fafr
WA & o ® a1 fany § weew
FM F g9 #1 wfusr g, fe o
TG & s F faas a<ew 9« @
T wF A aw 2 F o s
& faars g1 afFa s wfa f
St fFdt & 9% 9% guaT F4T, W
et frrd & G o< widist #7190 &,
& 99 F1 & T AN q@ & | T
AT & AT G2, A AT, 7
3T F1 oy w72 & foq o= f@am ) ==y
9T ¥ S ¥ OF WA qEe
S F1 UF w1 AT oA amendr
iwsfustamad, 5@«
artforear & qu fawmw F@T g
A faware & fe At arodt 9w &
A 7@ w §, A9 5 F o mme T
F@TE | AT IT F @R T FQ@
Y S TR AR W FAL AT AR T
# gfwfos @ *T s & faems
VAT H T T0* ¥ THE FQ &, ar
S99 ¥ fgt ¥ faamw amaraor der v
¢ wk fed &1 wfem v 20
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# vafe wgw ¢ f et wmd, et
7w FA A O R & 0w w
T e, afx fedr =1 v ager @
N s I ferr s fr e
s @ g # uF g W
g ofF wifs = 1 Tz,
fad TomTeT A, T gw AT
& wifer a2 < & am Fifmr 5@
¢ 5 i et & foo ol & qmwan
g ST W I@ WA Y § ww war
§ fs afremre & ok g s
& &t & fag et gfeder aedt anf
6 # d\y § AfeT o= g awr
fedr @ ot s § Ao T aQ
o = 7 A2 e € A gEI M A
8 ? wtEA ot 3w 8, Afew # quAr
e § f feedt At 7 ey a0t wnd
T & g faeY Fiferm Y ? oo
H saoft 1 gaw smafae freaw § gemr
STEEY FET ¥ IY T FT HifAw g
| Fer g g | gw fadi
& § o srewy Fear { wwsh T ey
aifg, @ & 9 F1 g@orw wredl
¥ g A 38 Fea 9 fF 9w W
# ot dt a9 & waot 1 93 | &)

oft e fagrdt aonadt @ g g
fear

oft wqwk w@w A gerEn @
s ¥ fas afmfedy # oefamw
% fu s ag 7 &), T gt & )
aftre s TF AT A F At W
83 ¥ TrwEd @1 W W gEenl..

st wrw @ arenEd : FEEEd
T

oft wawnd @@ : A # www g
ey o afy et aer & & ag
qq EATEHE HEW IS g | afeA
# vt frdw Ay Far g 1w R firn
A AT v R G, ... (EEW) ..
® % fime § wE @I E |
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et wgRa @ A F qu ot
foar o 08 & AW @ &

ot wwrk @@= g A e g
2 | 9 F SY gHEAz § 39 &1 § fdm
FTRIE N

I TF wASAT F fAu ggr AT A=
@ & & washt agr m @ Wk @w
R & R F1, Ay AT § W g
# gt A § A w o ik T
TN @ T A RN wgr fmew F
4 g g€ Y Wiy faomaedt
St ¥t o fF qg oA Fefemw ¥ w7
aE off ) @3, g o fear few
& ATewY AT 41| 9@ Ay gfafasy
H omm, & § uF 4 Iz A9 q@t
@ 4 fF & s s A QT AT @
s €6Y faamdf & = F< Fg fF W
fegear @ & a@ ff s A7 @
g ad o ard ) fox e &
I L€ FY 4T IT FY AW gUT 1 T
& T8, @ma & gy qeamer g€ )
g & g gw "l F qrr @
4 o gy g 2 F Oy 4 ay
I FT LTTHX ¥ T F7 = F wvor
a1 g9 ¥ gt f5 w6 R § Sy
f? A9w A wg A9 WAy
fegeam &1 FR , R g
# wmar e & "o ) & wgw
gt § W o nHo Fo ¥ firet
¥ fe fegeam & s aY g9 o9 WINT
T WIEY WA F@ & 5 ww A
w1 ! W F w=< A g AT g
¥ qE W A A § e v e
Ay A, WIE WA F gOET ATl
oy el & Rl Y afe o W
MM FRIFAEAN g arew 2w
¥ oF 4T @A T §, 6 | i adn
W)X 9§ ATAAT & TCHTT T FFATEH
faer ar & oY F A oy e’ ved
T WTHE A HT WIT T AT F) SHAGH
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(st wopwE w2w)
ar & wwe g i oo o g Pafeamew
FT & g o § fi gy arer oo &
faars wrEiem S @ & @ ™A W
@ & ¥feT w9 g e o
wEFar ff g a1 @ waa feaan &
 faim w3 wfeg W s w1
= & fag ol & wnfa 1, &t
W A, T Fraww & fod o 7
I Foawg F T 9fed 1 I
i ow gt @, @ fe
fra &, ot & ad AT B EH
F YT N FT AWE A W | TAAT
FTX g0 § IW gOMA #1 fa0w F@w
g

wwef v T 5

oft g fomd : J a0 Al
F I W W EETAATA JHAR Y
A EF g s a drag e
gy a0
AT @ e § o @ 9 1 i Hifer
F ot o @ § v e afwd g
Tz ® H{ifer § 9z FT a9 A
Eul

it o feg Wt - 3fd, qa
fs g sri #1 s feepw § ot
aYex F7 Ay g e ar A fow
@ ¥ agH I W I X www
o F o g9 #1 Ay A faem
T 6 &% oA A wg w5
Ecical i |

it wew fagrér st © T, =
F AT IgH g
mw:m%ﬁlﬂ.m
varqr sieizw § arfax el @8R
¥, I A A AT AT oy oA
efteT age ¥ 3o atame fear ar )

Official
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T @ A G 9T | F ar g9 |

Aqrfsacdfferfga o @

g1 fe v 7 o @ &, Wy famd

ST AT SR & A a0

it 7y ferwrd : srewer wRT, T fad-
% ¥ A F a1 SATeT W qHEa &
fr g zfae qAa Fem & Wit 4K
sgFr dmfae o= § AT W g,
# qar g fF o R o g
I FT FTN F Jg AT AR g 6
wiaT fagas & a & st g gfte-
FIU §AT ATfgd, € ST A1igd A
o1 gfeewor st gafad @ wrgd € fr
fergeam ¥ Srwda a7 fawm F @ &
G 1 ST FY AEIC § I FT FAGT
e aifgd s ga fagra F T &
¥u wmw ¢ fr afae qw sTw &
aifegi T g F BE & A &
Y & ¥ IE WTHT THET FT g9 A1had
#1 gfez & g nfeg@m. .. ..

T AT G AN FT FHEHE
LC AN

w®E ) ¥ T FWEY A sfw
ffrd | s zfag gAa FTW R
a7 AT ¥ & A ATY e g
T & 1 ag wifaw F FTEE 1 AW
T oww R

FqY WEIRY, THNEEE Ry
it & ghewt 7 o T & ghewm
7 uF g & g | g W afew &
W &, TRl sidtoft I §) AT R &
#10g FgAT Agav § 6 s Wrar aW-
w #) feeft & gemmn g, @ A dx-fgdr
T & AW F1 IaAT 0 TG FATE |
et & AT 20 Y T 0 & A
W auETd T &, s} fggem &
et T & W W whe §, R
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AT § AT FT ST FH aI@ FY HIC
femrmr =g g f et 1 o &
wrerst &1 fad e g TE
¥ gm S A w< @, ofew
TATH & FOHTY F F A AW & TR
wiaT §, smko dYo WHo W.....

qw AR wee a9 Y Ay erEs
g7

16 Hgs.

ot oy fomd ;4 7§ AT
au T a1 feafa ag e drase oy
oo (SOwE®) . oF AT B AT qE
argg A ? A% g AT AW R
¥ a7 [fd, a8 T F | W I
qRaTg AN, AT T SfFF

AT R, § AT T ST AT
g f5 st ) fead somar ? 5@ 2w
#® dF ya= Aa@ = R & 4
YERER & T | W T A9 ¥ FEgAw
TR g 5 s W ¥ swgmam J
Ty S FY AT FY AW FL—Fedr )
v fegeaml, & 99 A A G AT
HIEAT—ATT T/ FT T4 15 FTE,
1947 & we < feay gham, @t ¥ s
2 fr aga 3o oz av o e o fawrw
Y ST, Toa wEt 1 fagre gy Jmar
oo /Y 5 fawr v fadr foren -t
oE & Y FT R E, 59 ¥ o sy
fadm, & wwwar g, o} fgdr T
& oY &rfo o THo AT 3o To THo
¥ fog &, @ §, fear , 9 ¢, g
§—a " g F1 o faw A w
@ &1 x@ fad arsaer T, AR W
i ar w7 qwET oY W FEeEn
1 g g7 o fafr w0 & fre e
& | Averr w1 fogree § fow fod @
T §—orae QT T F W, T ST
W, g ¥ N wrtom § o 51w,
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FETAAT w1 FT, TET e F =@, forawy
FTAN AT  TEW | A T@
f st Forelt wrar faenfare & o 73 aog
& i vt wrar F e sqraTe w7 w0
Tdt v @ T A § o gt aga
g wT ], AfFT o o FEE F
=T JqATHY | {7l T TEAATH EI @,
T8t & srafagl § A w1 g™
TE &, . e & fawafaarea) § Faelt
& g T & ) v ol arfge
gz & dmel weT AqE @) awdr
& afsa ow g F oY smgfe s
g 97 9avi & foq e o= oY
aqg 7d & T f@eh A A
1 fad, sonw wgreg, @@ & ¥
% g Fg g § fF s Awaa
FrfaFrg FaT g a1 FHT wrge Ay
F&FQ FH-FW T qAAT  A0lER,
faT w1 A7 TWE 9@ )

ga—Tg g Tifgd fr ffy &
FTT AT AT F I F FIEET T
aft =ifegd | w9 gaX frg s
AMTT ATET ¥ I T oo #7 fr fg=h
MHFIAR FAR | T ATHETAR
2 N Fer A wQ, afv7 77 & arg
T frer F1 y gEEEE g, @
37 & W gEfa g afgd o

Weqer WEIEA, FH AT AT FATAATH
aga A R 4, a1 0F FT¢ ITA a7
® g war 9, faad afewas &
agfaT & Trezafy off FY A g7 ATATA-
qa RAT T, I FT IFA 97 | § HWAAT
g fs ar @ wepafie ot &1 afoww 7
IT FT AAH AT A1 AT—AY WY
afgm 9 @1 aEh—Afer afk =7
ey @ 91 a1 A § waw v
3rfgt a1 | AfFT aw & aw &
@) Tark & Wi & F¢ ar 97 @
wFE i R T m ¥
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[=fr =y fererd]
qer ¥ AW femr § @@
TEHT 9T FL HAAT AT @A ay
39 F1 W) ¢F fHew 1 TEIE ATATG-
qg AT AGAT |

A H WY & AN IIEIW 4w
FTAT AR § —FT et wgw A Tan
gHT & | TE AT W HEIAT FT e
B— & 7 FAQ FT AW R AW
gFw Fifew | 3w A oFe F e
#feqwr gfwereez 7wz a1 9@ faar
f& 97 &1 & od & 7 wwA w0
#gr e @ f 3z sEay F 9r 1 wfes
T fFq TFTT # g §—ag A
a9 JT &, qEl WY gW 9W & e
TR E 1w oA wwArTaw fag
FY 3T 30 et Famy a7, 39 F o
g1 f§ s agt Efeews’ 7@ F foa
A & | Tefr @ AU FNT AW F Fd
&\ & 37 AT AT ST 9 Fifow amze
F1 qa faar v | a7 Fifos gEa ¥
w71 5 37 ft A fa #77 wwmmed,
A FTTFT AT EY QU ®T7 ¥ qwA AL
IAT | IF F A IT R OF A
qa faar smar & B 7 w6 & s
AT AT AT A HWA——11 T
¥ T e ATRAT §, I FT Fg AT
oy AF & e faT wmA
&% T T TG AGH qTAT T@ar
§_

“Shri Braham Prakash Kaushik while
functioning ad a Pharmacist Dispenser
on 30-10-1967 sent a note to Dy. Medi-
cal Superintendent in Hindi that he
could not understand his language fully”.

IaY AT F o7 9 w@r qv )
I9 7 a1 ag Far a7 ¥ I ¥ A A
—a W FAAY f—ag IR AW

o wo wo @t (¥fmr) ;W@
gfewar & g ?
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oft vy foed : ag Sforw 7@ o
gt feew wr AR fem mw oar
AT I FY FG THT—

“and he might be given orders in
Hindi so that he might be able to com-
ply with. Being a Pharmacist he is sup-
posed to know English as well. Since
he has stated that he cannot understand
English, it is doubted whether he is able
to read the prescriptions of the doctors
which are written in English. Since dis-
pensing medicines by persons not know-
ing the language the doctors use, is
dangerous to the life of patients, Gov-
ernment finds difficulty in retaining his
services. He is directed to familiarise
with the language used by doctors with-
in three months from the date of issue
of this letter, His retention or otherwise
of his services will be considered at the
end of this period.”
11|79 | 9g =g % igr &, Ao
TE FARH a7 A4 41 | afEa
qfF sEIF F77 fF s wer aEa
F1 9 TR T3 941§, 9 A F7 feEy
¥ fom s &fqd, a1 s w1 11 W
AT F oA AF0 § faama w0
T AT ATET &

o F A F TR g s dv-
fedt T & SV F Sox a9 fgh
ared a1 fade F #1 37 F7 afaae
# a9 gem, afFT 5= wE
ST 9T AL AAAT AT ¥ Fifow sner
# 5 4 a1 OEr T Foen, fomw
qg WCHTT & ATAT | H HAraAEr I
AT g—H T W fF faE @
HE@ & ATSHT & FIT, T & HIZHT
F FYC FIEET FI AG—AF FIE |
FT T Y & |

& I FAT §— AT & |
=i Far § f Ay s "men €
g, § FqF FTaO §, AT 71 wHA
£ &Y T ¥ AT 9T T W g HF
=fed | wgr omar & f5 o€ @ N
g F WY AWM gam, 9§ #
+t qg= Bl 7 &, Aol & 7 AR
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AT A} FTRYET IJAC WIW H oW
@ ¢, 99 ¥ oY o AR A agw
TWREIF T A s ommw &
Faret A ff I Y IwEET g A} H
ag WY 7t e 5 gAY W § dar
AT IT FIFAT W@ G A AR
ez ¥ ¥ qavm Agar g f s
aEi a9 & foo@i § @ o dm @)
mr & fF gara wmr wiaes 1 T
grzafod smas defiisad &
Bral A Avamt #1  fg gow
& gral AT AoaE FY A9 ATVEATHA
T W & 5 97 ¥ faa el e A
FATEET A g, fag & g s w0t
wqax faorm, T & 98 v #1
AT w997 (7, a9 aF g $T W
A gNT | A - #T TH §
HATH IBT & | HEAH HZISH, § G H1
R AT ARAT o qmA
FEOAT FEATL A T & fFar, av g §
9gd AgAIART &1 AYafal 5, dfaeet
#F1 Aaf@i 7 99 sfqwa wre ora-
T, fergeat ara arer gEee @
9| 99 SAEr TS AE FHAT AT A
wet vE g% | fggei 7 &k am w7
fgegal & ot wg &, ¥ @9 f
g, g AUAT FT HTATAT 1 1007 F
99 sfawa &1 37 @l 9T fgwg,
WE @W T 1§ T uF wiawa Y
AN TRl g T AT IH G Y
A Fer ¥ qfedw v A fergean &
TEATT FTA FT APETT THEAT | T
Attt 7 fafaw woal ® @Y smaa<
faem 8, 99 & iHE FTC A9 T@T ar
ATIHT AIH g fF 99 e aew
& gt at fgge A1 g A onfel
T 99 ¥ 9z AT BT F9T, IFY AT
aw AFfaEt § s gfeqa o §,
I %71 gy Fqna fgear &, M A Y
vl 36 ofed & oW @ oA F
afew wredra Javat § ageT dae afia-
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ATE T §, T AT A FT T AT
# gud WY ang 3E fF 7g W |,
9 wfy & S s & | ow wak H
aTed T AT g A et W
1T R | 9HA W ag dE fw o A
7, foe ga=l & ol | &t A
STy WTaT 1 WA ¥ N AgAAT, AT
TN F, a4 5, OOa F 9T e H
IAHT 99 A ST TQIF & | H8W g, IFE
€ 7w ¢ v fage & 37 as@i
Afedi 4 SaF NF Feq ¥ aqANA A
1€ fran A € 1 zafed wg vaw o
T AT WAM | WAL AR TE A
s auwd € e ferdy ww & o iy
aTET & ol wr e Y SAwY ar ag
ATGAIET & | IEH ITHT FaaT 1 WS-
Fft 0 ag zehe qww A aff e €

W wgr ot & B fel feelt oY
AT & & | dna | fagrd
#Y oF wiar s TE | A TR F A
wan it fagrd ag s wwradi g
fex ToeqE § | S¥EET @ 96
AraY S A A g weman € e figlt
Mg war @ T & o ag o e Ay
Aferar & ¥ S ATAC HI ¢ &
firet 7 avelt wiorgd & A wiergd AT
# @ wfA & T wh a0 ¥
st afedi & W w4,
at fiedy wrf W A < & ot
7 T% WIT Hgr A § W FEh WY
ag v omr ¢ fe fgd o
e § @ fedy W & At &
I warer gfrerg s | & T
ﬁq@rfqﬁﬁuﬂ‘tlmmw
WeT 27 Y 7w A g TF W R W
¥ ¥ won v wwar § | frod & R
At wraw w6 W e & wfgaft
wiife & arferat agh avely ot § A wg

e § | Wy il aef omeht § 1 B

Qe & e femr ard Wy wy Ty
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[ wg Fererd)
T waudhram s i
o 0% B gl ¥ g A seafa g
& & | # 7 wgw g § e
s Mg fF R am
femat s feet & ar fomay qard
fer & @ & s fadiw s o
s, gfawr frw ol @ guw
o ¥ st g & fe S s w1 e
@A ey ¢ e s oS
g fqg ar at avgare Frer fafea
far T aT ST T Sw AT w6y
T § I avil Tedl Y 9 i s
& waura & uF faesen S &1 T
dad. .. ..
16.15 Has.

[Mz., DePUTY-SPEAKER in the Chair.]
MR. DEPUTY-SPEAKER: He may
try to conclude now. There are a number
of hon. Members who have not participat-
ed in the general discussion. Therefore, 1
said that the maximum time limit should
be 10 minutes and not more than that,

oft vy fowd : & @maT q@E W

g AT g | & oF & I QAT v
g1

JATEA WP : A §IE HAT
AU §AT FL |

oft wet ford : & o & 2% A qTw
£ 1 AT A T OF AT A AT A
g fre A amstImidfraw o
fre & gaTar T g0

SHRI NAMBIAR : I am losing my time.

I must get my full time. Not a single
minute should be reduced from my time.

MR. DEPUTY-SPEAKER : He will get
his time. 1 am requesting him to conclude.
Mr. Limaye should conclude now. I will
pot give any time for their second speaker;
it will be very difficult; he has already
taken so much of time, Now he should
conclude.

ww fored : & g7 &7 N W
wifere wEaT 1 97 w1 0 T %1 areT-
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il
| W g g ¢ fF Ay F wfee
# gw WY =t fgear My ot srex
fear st gt Y TemAT YT e fe
TR R TAT TG AT WA A
AT & €Y F AT @A Ay A -
fe=y o & 57 Towt & o, st et
% ot s At < faar s
&1 & WA A av WY g8 wrE darw
WL I IR AR &
s g &9 R § s g a
I WY T A g wnfed | feegardh
werd gt o gl ToTd & ag oY awe
qued fog, &1, ®w 9 Fody §, 99
R & gard &erd R Wi Sud aw
faaed & fad dame &

woft gaTR WA ot frdaw @ g
#7 gored fear & 9§% AT 136
T 138 § 1 oW ¥ wfeww #
gz w71 T fF 15 W & AR
Fg Wt FT FGT g, i fedy

“For such purposes as may be specified

in the law™

wos § aq FWi & fOF W9 g
¥« qHY § AT e
FAME IR ATH A TF I
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W g FT AR | & fdt ) freearn
T wrgar § A ¥

arg-aTq WY T Fratey i< G
Tl 7 & fogia s ®Y s fear
¥ =7 ¥hy safagt § @ ag Wi
FAqT T & | 9 ¥y watew fgy
W d §ar 0@ Tl § & faiv
et & squ o @ 3T @ g
f& quue, wEras w9 qE ar .,
TF, 3 WA F I FqA FHRAAE )
™ s § e g smen §
agi wfard & & fed § s W
fedt e & s s & gz 7@
AT AT § IAF A1 wiwE w0 ¥ =
H &1 FTA A7 w7 Anfgd | qgr e
1 9« fara 78 grm at e Enm

o § o I A & A A
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gfaT | wrpaTE T ST firar o o
T A SR F e gy g &y
Ia% fad w1 Av nft By wfegd
aft der /7w wrEw Wt
¥ OQER W o ger wfgd o

I AR VAR A AT 2 B A
fee o wmar g ot A ofie & gy
A § 1 W R W g o
QACTE GUAT § | AFT qTO AR X
@ § TA-=agT 9 AT Wiow! IaEw
AT AT @I 8, IAWTET AT G |
TR FW F I TSAT F a7
g TI-sagc 71 &9 5 Sfawe o

gm oAk e & e il
w1 w=ma g forae i w3 gw & far
2 wfad & ag sfes Awog
A 1 AT A wrEET | o
¥ AN s w5 ed oy W
o ¢ e i-fe T & o wird
o ST § I I adw § s
gier s I fgfeat w aw
D o fF % I feelh F s
FA N T g o qaget @
o] gro-uy fdr gk & o s
S awa< 2 I fat wor wTa
s 7 & w oy wfmrdar @ o

IMW WERT . AT §E
AT FX |

it wr fererd : SYTSTE HERH, T AR
Rarsa ¥ amg wgar agar § e fdh
T F N WY B A@ g e
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[t g fema]
AT ST § & ST T YT AT Y
FTT AL WA a9 qF I A FE Afqw
wfew T § Fmfet & s #@
71 fF 78 Wt 7l Y o #X ) FEY
gga o fg=t TS & @2 S §, dfaw
g, wfewrd § #ft § a8 @d= €
W gifgasC § 9% "9 &, oo &
FgN WA § 5 0w e A
AN I AgIdagam ¢ &
ey &t wrar A & W R

i = e a7 7@ 5
ey Sirely TaT 8, AT &Y W
AW T TH AT 9L [EET AL AT
TEHT w107 A8 ¢ 6 | s e
R W wEE A 2 ag wa
WTET gl o FAET T 7 g
WA TR FgA & i A A1 e, @

wma &, wfem ot ag ag wqg W A R,

AT e STl et @ 1 A IR
o frar e o fr agr Wi 39 @k
FY &P S FEd 4 FF SowAST STl
qraT @ ot o1 g AN, oW T
TEAAT F41 | 9 I 05T R aa S
X G 1A s faere dar g ) & &t
IS 939 e F1 AIIwal § B9 6T
Fodt O | FfFT W 9@t Fer A
2 5w 5 ¥ faar §9 @nm
W N q A g gaIR S§ AN
T 7 8 g WX ared & 99 98
T wgy fF oW S &1 e
AT A " WY BT HIGT qgT Ty |
S SHAT FT AT W AT /4T B, HAAT
A T /TS Bl §ATE I8 99 a5
Y a1, ag w1 afi dwar | el afy
# ol AT 67 7 BT Te@rdy)
afer wAfer w@ gfr &1 @ew
T AL AT AT FT HAN FT
e g

# wa e F fod & A g
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& i faer wrer @ 1 oF ST @

@ 0F ® AT Smar 9 i g fae

waﬂim@e:wﬁmtﬁaﬁ

LURCUR &

MR. DEPUTY-SPEAKER : The hon'ble
Member should conclude now. He has
taken nearly half an hour.

st 7y fowd : ifed amg w7 #<
AT FTAT § | TF JHAT 97 FF q9
e 4 5 s famw wmwr @, s
foeg wmar @, ®w foer wrar @ st
fawar Wt @ 1 9% oF ST T S
T wgn f o fasr wrer A & &
T F e e o ey -

oF A ' B TE |

ot wg fowd : & T wEET @
femmar | & wrar g fF felt F afaw
¥, g § ag |war  aa ¢ & o
AR WA arraaT g5 € Ia @
FATY TF-QF AT EY A

=9 (9T g7 wraret & favm 3 foF
# A qeel & A0 w6 g
q W EEEAET ST GHGT F |

= e arge (AR ;AT
% gU 1 A% § ™ § 90y I
X WA W 9% aga-g ATE §
AT & | 78 g9 W ArCaATtaal & g
ot F7 fawg § | sl at 5o T 9 i
a% gW IR WIET F T § AR G
& 1 afz areqa # @ 9@ A s Sy
T WAl ) G e g g
w0 & fow w1 oF @ @ e aga
AqfeFa & | TG TF WU H T g,
wigl & fgy wnfe sy wmesi
faeX o sy 1 wER F OF}
WEF A fFar | AT & g W
# @ e s Al A dwn Ay
g

wdrar i & a1 WG ;A
WINT & #F WAET B AT GAT
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FUHT T 47 6 qEY O T AT oY
it f& wrm & fafim i F @A
fafas & o qar A TR T
T wrar 7w ¥ fafem S S
THAT & qA F arar | Wed F fwwww
aeart A faedt & wrew ¥ faw
™ fad 78 & or & wifs g
9% Qi gedd Sqaed Agl 4f | 9T
an fame &1 gvaew @, ey wrew
& Y4 FT 9T & A Fear |

o feafe & afc g sl & &l
# HAEAE] qgr GaTAs FEl &
gE| # AHC T wrar faEgs O«
fear 9@ @ ag U= F fa@ grifwE
fag F | R AT WX 9 dTE
a1 fearens &6t & gfg & sn
g9 UF IW ¥ A oAl g7 =
g @ awa | afy o fear &t
ydt qur gfenit W@ & v F gfd
T A | F FRT fT WA & aar
IAET M g gmr Sfed

@ feafaal #1 =9 & @ gu aH
TH T (8T B T8 T fEd |
T Ha Al w19 aF T8 oaw
FFT | TEET W geAT &y wufgd |
T THHT T FA & 9T g g
FT Y=L 57 T & FAT grm foaw fin
e & fafm wit & @ ary onr
ot sedt o @ i awe &9
9T JT TH | IT GAT qF WA &
fafaw Wit 1 oFaT F g 7 TI9 T
@A F foF A w1 I @ Ik
21 o fom Tt & feedt S eTar A
AT §FAF &Y gl el 71 s wig
wrer & st FTET =fEd

da fir 3% it gy § s Wil
T TF TG W FFAT | Oy WA
FT Y FEA FT W A AT F FIT

Bill
2 | ot fgly fral w T o fe
( ¥ fearens sraafeat & aFf 7= iy
F T FT F FAT A0fed | wigd
st @ 7 ey FT R o AR w
| FIAT ENIT | §F FT4 § AT FTHIL
F1 qO 722 A gefr 1 ot T For
goqmal F1 gEew g—wfra =y
FT TGNT X TH 97 #Y gL oF favewor
goqr § o =fgd | st 77 faw-
faarat #t foar woet w @R
2, srgr a8y ferlt wreaw & WA
HEAWE § | TG gl qF fqar qqr
" geaer fawdl &1 svaw § ag
SRt F faar w0 ST wEEE |

wa: wa fawe & fogw S
TR 7= aar fgaras Fal & IAwd
& Formy fg=r A &y 7 W wfgd
9 a% g U% Wy fed auw T
1 7 §% a9 af gl o7 T FQ@
@A fER | 9Gg OF T Al
AT A & W G 1 A s
stfir saT g1 AT 4 Awa A & fagial
F Wt fagg g | W a9 @ T
T T faRas &) qg QFen Jafed |

SHRI NAMBIAR : (Tiruchirappali) :
My amendments are amendments Nos, 69,
70, 73, 74 and 76.

Before going to the specific clause, I
would like to mention here that as my
party has already stated here, I stand for
a compromise solution through this Bill.
But, unfortunately, the Government are
being pressurised to water it down further
and negate what was promised to the non-
Hindi-speaking people. I am no hater of
English nor am I a hater of Hindi; I love
both. There is no reason why we should
hate Hindi. At the same time, there is no
reason why we should hate English also.

The Hate-English-Campaign which is
going on now is not one for hating Eng-
lish but for hating the non-Hindi-speaking
people. That is how we take it because of
the intolerance shown towards us in this
very House. If Members of Parliament
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tolerated, if there is no tolerance towards
us, colleagues sitting by their side, I do
not know how much of intolerance they
will show to the people outside. We can
imagine it very well. My love for Hindi
has been reduced by 75 per cent during
the last seven days by the way the Hindi-
supporters are behaving,

My party does not hate Hindi. My party
is in the Hindi-speaking area also, and I
speak to the workers there in Hindi even
with my broken Hindi, I love them. I have
no hatred towards them. But the so-called
Hindi-supporters should treat us with
equal love. We are not lovers of English
for its own sake, but till such time as the
people understand Hindi, we should allow
English to continue. But if they say
‘Angrezi Hataao', how can English continue
for the transitional period ? Therefore, in
the name of supporting Hindi, they are
imposing Hindi on the non-Hindi-speaking
people, and I would like to say here cate-
gorically that we shall oppose any such
attempt not only by words, but with all
our might.

Coming to the section, the hon. Law
Minister stated that ‘may’ has the mean-
ing of ‘shall’ and he tried to explain it.
That does not convince me. That is why
I press my amendment No. 69 which, if
accepted, would make the section read
thus :

“Notwithstanding the expiration of the
period of fifteen Years from the com-
mencement of the Constitution, the Eng-
lish language shall, as from the appoint-

If there is a repetition of ‘shall’ in the
proviso, that portion can be deleted, so that
it makes the position clear, So if he wants
to allow English to continue as a second
language, as a link language, till certain
conditions are fulfilled, then let him
accept my amendment, That will clear one
of our main doubts. He must come for-
ward and do it. There is no meaning in
indulging in quibbling here and creating
trouble,

My next amendment is No. 70 which
seeks to delete ‘in addition to Hindi' from
line 11 on page 1. After it is accepted, the
section will read :

1967
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“Notwithstanding the expiration of the
period of fifteen years from the com-
mencement of the Constitution, the
English language.......continue to be
used”,
Why should ‘in addition to Hindi' be
there 7 Sub-clause (a) says *for all the offi-
cial purposes of the Union for which it
was being used immediately before that
day’. Immediately before that day, Hindi
is already there. Therefore, why do you
put in ‘in addition to Hindi' ? That means
you want to make it so emphatic that
Hindj is made to look so supreme whereas
the other 13 national languages of India
do not find a place at all there, There-
fore, do not give undue importance to
Hindi. Hindi is a lovable language. It is
spoken by a large section of people. We
welcome it. We Jove it. We will talk to
them in Hindi. But now we do not know.
What is the use of my loving someone
whom I do not see and know ?

AN HON. MEMBER : Love is blind.
SHRI NAMBIAR : Love is blind,

Therefore, we oppose imposition, We
will try to learn it voluntarily, not under
any pressure from any quarter. The more
you pressurise, the more we will hate and
the more we will oppose you. Then if you
threaten us, we will say ‘goodbye’. There-
fore, do not try those tactics, We are not
afraid of threats.

SHRI KANWAR LAL GUPTA; We
love You.

SHRI NAMBIAR : Those who want to
spread Hindi must behave very well and
show their love by their behaviour, This
burning of cars and beating of South
Indian students will have its own rcper-
cussion. . .

SHRI KANWAR LAL GUPTA : This is
not fair. I must correct the hon. Member

SHRI NAMBIAR : My next amendment
is No. 73. There [ want to say that in
page 2 in sub-clause (2) after item (iii),
our more items, as I have specified, shall
be added. A translation in English shall be
given in these cases also. Take the case
of correspondence between a State Govern-
ment which has adopted Hindi as its offi-
cial lenguage and a citizen er imstitution
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from a opon-Hindi-speaking State. I come
from a non-Hindi State. Suppose I write
a letter to the U.P. Government I will write
in English, I am a citizen of this country.
I expect a reply from the UP Government
to me. They can write in Hindi but with
a translation in English,

SHRI RAJARAM : Who
him as a citizen of India ?

SHRI NAMBIAR : If they do not
accept me as a citizen of India, [ will fight
those who are opposing me with all my
might. We will fight with all our might.

is accepting

It reads further :

“between any court in a State wherein
Hindi is adopted as its official language
and any citizen or institution in a pon-
Hindi State;”

I know a case where a South Indian batch
came here with a car and they got into
some trouble. After they returned, they
got an order from the court in New Delhi
in Urdu, and the person could not under-
stand what it was. That gentleman had to
go all around to find an Urdu-knowing
person to get a translation, In such cases,
please send a translation ip English, that
is my request. You send your order in
whatever language you like, but provide
us with a translation,

Further :

“between all the offices of the Central
Government including Defence, Rail-
ways, Labour etc. situated in Hindi
speaking area and any citizen or insti-
tution in a non-Hindi State.”

All-India offices like railways, posts and
telegraphs, defence etc., have got their
headquarters in Delhi, If what Mr. Limaye
said is accepted, what will happen is that
everything will be done in Hindi here, and
a railwayman in Tuticorin, 1800 miles
away from here, will write a letter and get
a reply in Hindi, and what the hell will he
do with it ? He will tear it to pieces, and
he will say the railway has no business
to run in the non-Hindi area. Therefore, if
you misuse your authority here, you will
bave to stop the traing somewhere near
Wardha; south of that when they go, they
will be kicked back. That is what [ say.

AGRAHAYANA 23, 1889 (SAKA)
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Do not try to impose. My contention is

this. Treat us as equals, we will treat you

with respect, If you treat us with con-

tempt, You will get it back with a hundred-

fold strength, you must know it.

SHRI RAJARAM : In his own country,
bhe wants to be treated equally, What a
pity. You must do something for him.

SHRI NAMBIAR: Coming to .my
amendment No, 74, it wants lines 25 and
26 of page 2 of the Bill to read like this :

“a translation of the same in the
English language shall be provided aloag
with the Hindi text thereof.”

omitting the rest of it namely :

“till such date as both the staff of the
Ministry, Department, office, corporation
or company aforesaid from which such
communication is sent and the staff of
the Ministry, Department, office, cOrpo-
ration or company aforesaid in which it
is received, have acquired a working
knowledge of Hindi",

because it so loosely worded, so vague.
“Till such time as the staff get knowledge”
can be interpreted in anyway. Tomorrow,
some departmental head may say that the
time has come for you to start in Hindi
only. Therefore, when we are legislating
let us legislate properly. So, this must be
deleted. That is my amendment No. 74.

Lastly, let me not be misunderstood by
my friends, ] am for a compromise. Com-
promise means compromise, give and
take. We give, the non-Hindi people give
you one thing, that we shall try our best
to learn Hindi, and what do we take in
return, that you do not impose Hindi on
us. We cannot afford to hate English, we
will use English to the extent that we
need, and we will use English for our
children’s benefit, so that they can have
an opening to the entire world, because
English is used internationally, Therefore,
stop your hate-English business, and do
business in a proper way. Then, you will
have friends in the South,

it siferes dga (faeter)
TS AR, W ¥ W faw

FmAaR g A sww fag
w faer & g & 9= faar fr ag o=
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SHRI N. SREEKANTAN NAIR
(Quilon) ;: Mr. Deputy-Speaker, Sir, T am
the first Malayalee in this House to speak
on this subject about the sentiments of the
Malayalee people. Many persons spoke
about the sentiments of Malayalees with-
out knowing what it is. Before 1 go into
it, fet us recollect the lessons of Indian
history. Never in the past, never in its lomg
history, this country allowed any section
of this country to rule over another sec-
tion. That is why hordes of Muslims in-
vaded this country; that is why the Eng-
lish, the Dutch, the French and the Por-
tuguese ruled over this country, If these
Hindiwalas try to rule over the other parts
of the country, I can say definitely what
is going to happen. I had been (o my
home State of Kerala last week, Hundreds
of people came and asked me, what is
happening in North India ? What is hap-
pening in Parliament ? What is our fate?
We have no industries, The Central Gov-
ernment has not given us any industries.
They do not give us rice. They do not give
us sugar. Also, they would not allow wus
to go anywhere outside and get any em-
ployment. If we go to Maharashtra, the
Shiva Sena will molest our women and stab
us in the back. If we go to the Hindi-speak-
ing areas, the government-sponsored re-
pression drives us out, Then, what is go-
ing to be our fate? I know that it is a
question of existence, sheer survival,

Let us not forget the history of this
country. Let us understand certain plain
facts, Over the past four thousand years,
before the Britishers came, India was
never one; it was never under one hege-
mony or empire politically. That is one
point. Secondly, after the British came to
yormga 98endue] ysySum 24 sem 3 ‘erpu]
brought us together. It is the English lan-
guage which unified us, Let us not forget
that,

Now, after the British have left us, there
is a tussle between the various sectioms of
the people, various linguistic areas, of this
country. It is a tussle, and in a fricadly
tussle what do you do? You elect an
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umpire to regulate the tussle. English lan-
guage is that umpire, If you do not want
an umpire to preside over the friendly
tussle between the  various linguistic
groups, it will become a bloody tussle, Do
you want a friendly tussle or a bloody
tussle 7

The unity of India cannot be maintain-
ed if Hindi is imposed on the non-Hindi-
speaking people. Neither could it be done
by invoking the provisions of the Consti-
tution. It has to be remembered that the
Dravidian languages are the oldest lan-
guages known to the world, The Dravidian
languages have nothing to do with Indo-
Aryan philology, inflections, syntax or
Indo-Aryan grammar. We do not under-
stand their gender, the unnatural gender of
the Hindi language. We do not understand
the inflections and grammer of the Hindi
language, because it is a foreign language
to us, We come from an entirely diffcrent
area which has its own languages with
their grammar, syntax and literature, So,
let u¢ try to understand each other.

Let them not try to boss over the pcople
of the South. Let them not think that
Kerala will remain an idle spectator. We
will not burst till the pressur¢ comes, But
if the pressure does come and we burst,
it is not a question of stopping a train
here or there, as some Member of the
Rajya Sabha did. We will stop the whole
civic life of this country. So, do not be
under any mistaken notion,

In the end I plead that we want English
to cootinue as an umpire between the
demands of the Hindi-speaking people and
the demands of the non-Hindi-speaking
people. We want it to be a friendly match
with an umpire. But if it is to be a bloody
match, if it is to be war, let it be,

ot S wx Wi (g 9R) : o,
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MR, DEPUTY-SPEAKER : According
to intimation received from Mecmbers, the
following amendments to clause 2 of the
Official Languages (Amendment) Bill are
desired to be moved :

Amendments Nos, 12, 15 to 17, 21 to
25, 27, 29 to 31, 34, 36, 38, 43, 44, 46,
49, 51 to 53, 69, 70, 72 to 79, 81, 83 to
F9.

SHRI V. KRISHNAMOORTHI : What
about my Amendment No. 827

MR, DEPUTY-SPEAKER : According
1o the intimation received, we have noted
them and we have prepared the chart....

SHRI V. KRISHNAMOORTHI : 1 had
sent a chit saying that I move ai the
amendments in mY name, Amendment No.
82 is in my name.

MR. DEPUTY-SPEAKER : Amendment
No. 82 is covered by some other amend-
ment.

SHRI V. KRISHNAMOORTHI: We
need not duscuss the merit of the amend-
ment. I want to move my amendment No.
82,

MR. DEPUTY-SPEAKER : There is a
certain procedure. If a certain amendment
is covered by another amendment, it is
duplication. . ..

SHRI V. KRISHNAMOORTHI : There
may be hundreds of duplicate amendments.
I am very particular of my amendment
No. 82 and it should be added here.

MR. DEPUTY-SPEAKER : We treat
some amendments as redundamt because
they are covered by the other amendments.
Mr. Krishsamoorthi's amendment is
covered by some other amendment,
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SHRI SEZHIYAN: At this stage, all
the amendments are moved. Only at the
stage of putting them to the vote of the
House, if there are similar amendments we
do not put them to vote.

MR. DEPUTY-SPEAKER : There is
no question of omitting any amendment
submitted by any group or individual, The
point is this. Almost word by word, simi-
lar amendments are there.

SHRI V. KRISHNAMOORTHI : Please
bear with me for a minute. There is no
necessity to omit anything now........
(Interruptions)

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : When it comes
to putting them to the vote of the House,
this principle can be applied. If the mem-
bers want to move their amendments now,
they can be allowed.

MR. DEPUTY-SPEAKER : I can allow.
But there are more than 154 amendments.
We have, therefore, tried to eliminate the
similar ones. .

SHRI N. SREEKANTAN NAIR : The

usual practice is to allow the members to
move the « amendments..... (Interrup-

tions)
SHRI V. KRISHNAMOORTHI: I am

very particular that Amendment No. 82
should be included.

MR. DEPUTY-SPEAKER : It will be
noted for the time being. I may tell Mr.
Krishnamoorthi that we have evolved a
certain rational procedure which we are
following. Amendment No, 69 reads:

“For ‘May" substitute ‘Shall’'”
This is his amendment also.
SHRI V. KRISHNAMOORTHI: On
Amendment 69, can we press for a divi-

sion ? You can include my name also in
that,

MR. DEPUTY-SPEAKER : He is well
within his rights to press for a division on
that. He may please not try to alter the
procedure. If there is any mistake, we wrill
correct it.

oft wyfedt : oF o csw A s
oF FHwAc § “f” W, ag AT
s yg 7t +@ & Y I dver
feararawr § 0
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MR. DEPUTY-SPEAKER : That is al-
right,

Mow I will continue reading out the list.
I anything is omitted by mistake, it may
plexse be corrected.

Amendments Nos. 92, 93, 97, 98, 100,
102, 105, 110, 111, 116 to 118, 182, 136,
137, 139,...

oft wq fowd : ariEEc amR 138
FT ¥4 georr ?

MR. DEPUTY-SPEAKER : There is
exactly a similar amendment, He may read
the whole thing. If there is any mistake
we will correct it.

Now [ conlinue reading it.

Amendments Nos, 145, 148, 151, 159 to
162, 168, 170, 171, 173, 174, 176, 178,
188 to 190, 193,

=t so Wo WY : ag sTASHER TT
A G g A A feemww &
@’

MR. DEPUTY-SPEAKER : I have al-
ready explained it. We decided upon pro-
cedure that all the amendments for Clause
2 would be moved. We cannot change the
structure of the Clause as it is. So, what
we have decided is that one or two Mem-
bers from each Group will speak on the
amendments that they have moved, Of
course, some of the Members have used
this as a platform for general discussion. I
entirely agree with the hon. Member.
There is some grievance which I have
taken note of and that will be compensat-
ed while allotting the time later on. For
those regions where the representatives had
mo opportunity to speak even once, I must
give them an opportunity, I am trying to
cover that areca. The hon. Member will get
his time.

‘SHRI RAGHUVIR SINGH SHASTRI:
I beg to mowve:

Page 1,—

after line 13, add—

“Provided that the Central Govern-
mont shall lay down specific targets
annually for the more extonsive use
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of Hindi in the official business of

the Union.” (12)

SHRI KANWAR LAL GUPTA: I beg
to move :

Page 2—
for lines 1 to 6, substiture—

“a State which passes resolution
in its Legislature that English shall be
used for official purposes, shall .com-
municate with Centre and with other
States in English.

(2) Notwithstanding anything con-
tained in section 3, a State which has
adopted Hindi es its official language
shall use Hindi alone for purpose of
communication with Centre and with
other States.” (15)

SHRI ATAL BIHARI VAJPAYEE: 1
beg to move :

Page 2,—
after line 13 inseri—
“Provided further that Hindi shall
be used for purposes of—
(i) communication between the

Union and a State which has
adopted Hindi as its official
language; and

(ii) any reply by the Union to a
communication in Hindi." (16)

SHRI RAGHUVIR SINGH SHASTRI :
I beg to move:

P"e 23_
after line 13, insert—

“Provided further that the com-
munication between the Union and a
State which has adopted Hindi as its
official language shall be in Hindi
only." (17)

Page 2,—
for lines 14 to 31 substitute—

“(2) Notwithstanding anything con-
tained in sub-section (1) where Hindi
is used for the purpose of communica-
tion between any office of the Cen-
tral Government or company owned
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[Shri Raghuvir Singh Shastri]

or controlled by the Central Govern-
ment and any such other office situ-
ated in an area other than the Hindi
speaking areas a translation of the
same in English shall be arranged in
the Office receiving the communication
if sufficient number of staff having
working knowledge of Hindi is not
available in that office.” (21)

SHRI YAINA DUTT SHARMA

(Amritsar) : I beg to move:

Page 2,—
for lines 14 to 31 substitute—

*(2) Notwithstanding anything con-
tained in sub-section (1) where Hindi
is used for purposes of communication
between any office of the Central
Government or corporation or company
owned or controlled by the Central
Government and any such office is
situated in an area other than the
Hindi speaking areas, a translation of
the same shall be arranged in the
office receiving the communication
if majority of the staff having work-
ing knowledge of Hindi is not avail-
able in that office.” (22)

Page 2,—
for lines 14 to 31 substitute—

“(2) Notwithstanding anything con-
tained in sub-section (1) Hindi shall
be used for communication between
one office of the Central Government,
corporation or company owned, con-
trolled or financed by the (Central
Government and any other such office
situated in the Hindi speaking areas
and in respect of communications
sent in Hindi to such offices in the
other areas, arrangements to the extent
necessary may be made for translation
in English in the offices where such
communications are received.” (23)

SHRI N. S. SHARMA (Domariaganj) :
I beg to move :

Page 2,—
for lines 14 to 31 substitute—
“(2) Notwithstanding anything con-
tained in sub-section (1) where English
is used for purposes of communication
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between any office of the Central
Government or company oOr COTpOTA-
tion owned or controlled by the Cen-
tral Government and any such other
office or company or corporation, a
translation of the same shall be pro-
vided in Hindi along with the English
text.” (24)

Page 2,—

for lines 14 to 31 substitute—

“{2) Notwithstanding anything con-
taired in sub-section (1) where Hindi
is used for purposes of communication
between any office of the Central
Government or company or corpora-
tion owned or controlled by the
Central Government and any such
other office is situated in an area
other than the Hindi speaking areas, a
translation of the same shall be arran-
ged in the office receiving the com-
munication if the majority of the
smff in that office does mnot possess
a wroking knowledge of Hindi.” (25)

SHRI NITIRAJ SINGH CHAUDHARY
(Hoshangabad) : I beg to move:

Page 2,—

for lines 25 to 31, substitute—

“and if the receiving Ministry,
Department or office of the Central
Government or corporation or com-
pany owned or controlled by the
Central Government or any office
thereof needs English translation of the
Hindi text received by them, they may
get such a translation prepared till
their staff have acquired working
knowledge of Hindi:
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SHRI KANWAR LAL GUPTA: I kxg

Page i.—
for lines 25 to 31, substitute—

“arrangements may be made for a
translation of the same in the English
. language at the receiving end till such
date as the staff of the Ministry,
Depariment, office, corporation or
company aforesaid in which it is re-
ceived have acquired a working know-
ledge of Hindi provided that the time
limit for acquiring e working know-
ledge of Hindi shall not exceed five
years from the commencement of
this Act.” (29)

SHRI N. S. SHARMA : I beg to move:

Page 2,—
for lines 25 to 31, substitute—

“a translation of the same in the
English language may be arranged for
in the Ministry, Department, office,
corporation or company aforesaid in
which such communication is receiv-
ed.” (30)

Page 2,—
for lides 25 to 31, substitute—

“the office sending such communi-
cation shall not be required to furnish
its translation in English but arrange-
ments for such translation may be
arranged to the extent necessary in
the office receiving communication if
a majority of staff in that office has
pot acquired working knowledge of
Hindi.” (31)

SHRI KANWAR LAL GUPTA : 1 beg
to move :

Page 2,—
after line 31, insert—

“Provided that the time limit for
acquiring a working knowledge of
Hindi shall not exceed five years from
the commencement of this Act.” (34)

Page 2,—
for tine 33, substitute—

“both Hindi language and (Eng-
lish." (36)
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Page 3—
after line 8, insert—

“Provided that the Central Govern-
ment or a Contral Ministry, Depart~
ment or office thereof or a company
owned or controlled by the Central
Government or any office of such
company shall use Hindi alone for the
purpose of communication with a
State which has adopted Hindi as its
official language :

Provided further that Hindi letters
sent to any office of the Union Go-
vernment shall be replied in Hindi.”
(38)

Page 3,—
after line 21, inseri—

“Provided that no employee willing
to work in Hindi shall be required to
work in English or required to furnish
English translation of a note or com-
munication written in Hindi.” (43)

SHRI RAGHUVIR SINGH SHASTRI :

I beg to move :

Page 3,—
after line 21, inseri—

“Provided that any communication
received in Hindi in an office of the
Central Government or a cempany
owned or controlled by the Central
Government shall be replied to in
Hindi." (44)

SHRI N. 5. SHARMA : I beg to move:

after line 21, inserf—

“Provided that no restriction shall
be imposed on the use of Hindi by
any employes of Government for offi-
cial purposes.” (46)

SHRI KANWAR LAL GUPTA: 1 beg

to move :

Page 3,—
for lines 24 to 29, substitute—

“shall remain in force until reso-
lution for the discontinuance of the
use of the English language for the
purposes mentioned therein has been
passed by the Legislature of the State
which has not adopted Hindi as its
official language.” (49)
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SHRI N. S. SHARMA : I beg to move:
Page 3,—
for lines 26 to 29, substitute—

“tereln Bave been passed by both
the Houses of Parfiament by a two-
third majority.” (51)

SHRI KANWAR LAL GUPTA : I beg
to mOve :
Page 3,—

for lines 26 to 29, substitute—

“therein have been passed by both
the Homses of Parliament by a simple
majority”. (52)

SHRI RAGHUVIR SINGH SHASTRI:
1 beg to move:
Page 3, lines 26 and 27,—
for—
“Legistatures of all the States which
have not adopted Hindi as their official
language.”
substitute—
“Legislatures of the two-third of
States of the Union.” (53)
SHRI NAMBIAR : I beg to move :
Page 1, line 10—

for *““may" substitute “‘shall” (69)
Page 1, line 11,—

omit, “in addition to Hindi." (7C)
SHRI N. S. SHARMA : I beg to move:
Page 2,—

omit lines 14 to 31. (I‘IZ)
SHRI NAMBIAR : I beg to move:
Page 2,—

after line 24 insert—

“(iv) between two State Govern-

ments wherein one of the
State Governments which
adopted Hindi as its official
language;

«(v) between a State Government
which has adopted Hindi as its
official language aad a citizen
or institution from a non-Hindi
State;
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(vi) bovwéen may ¢court is 4 Rate
wherein Hindi is adopled w9 its
official language and any citi-
zen or institution ih a Don-
Hindi State;
between all the offices of the
Central Goveramen! iacleding
Dofence, Railways, Lasour etc.
situated in Hindi Speaking area
and any citizen or instituton
in & non-Hindi State,” (73)
Page 2,—

for lines 26 to 31, substitute—

“provided along with the Hindi text
thereof” (74)

(vii)

SHRI N. 5. SHARMA : 1 beg to move :
Page 2,—

after line 31 insert—

“Provided that where any commu-
nication is sent in English by any
office, company or corporation afore-
said, a translation in Hindi language
shall accompany the English text.”

(75)
SHRI NAMBIAR : I beg to move :

Page 2, line 33—
(i) omit “both"
(ii) afrer ‘*‘language” insert “shall™

(iti) after “Hindi” insert, when nece-
ssary,” (76)
SHRI K, G, DESHMUKH (Amarvati):
I beg to move :
Page 2, line 33,—
(i) for “English” substitute *“Hindi".

(ii) for “Hindi" substitute “Bog-
lish™, (77)
Page 3, line 29—
omit “each House of”. (78)
SHRI N. S. SHARMA : I beg to
move
Page 3,—

afier line 29 inseri—

(6) An intensive and comprehen-
sive programme shall be prepared and
implemented by the Government of

- India for accelerating the sproad and
development of Hindi and its progres-
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sivg use for the various official pur-
poscs of the Union, and an anpual
Report giving details of the measures
taken and the progress achieved shall
be laid on the Table of bath Houses
of Parliament and sent to all State
Governments.” (79)

SHRI SEZHIYAN :
Page 1,—
for lines 10 and 11 substituse—

“English language and all the langu-
ages in the Bighth Schedule of the
Constitution shall, from the appointed
day, be used,—" (81)

Page 1, line 13,—

for “that day"” substitute—

I beg to move :

“the commencement of the Consti-
tution™, (83)

Page 2,—
after line 13 insert—

“Provided further that nothing in
thi¢ sub-section shall be construed as
preventing a citizen from using a lan-
guage listed in the Eighth Schedule of
the Constitution or English for pur-
poses of communication with the
Union". (84)

Page 2,—
for lines 25 to 31 substitute—
“an English version of the same

shall also be provided along with
Hindi wversion™. (85)

Page 3, line 4,—
for “and forms of tender issued”

substitute—

“forms of tender issued, and all
kinds of communications and corres-
pondence”., (86)

M 31_
afier line 8 insert—

“Provided that where the aforesaid,
Department, office, carporation, com-
pany or itizen is in a Stats which
has not adopted Hindi as ifs official
language, all the correspondence,
communicationd asd others referred to
in anb-section (2) and sub-section (3)
shall be in Einglish only.” (87)
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Page 3, lipg 18,7~
omit “either in Hindi or” (88)
Page 3, line 21,—
for “in both the languages”
substitute—

“in Hindi" (89)

st R (dme) & s
T f—

' 2(2), wfawr ¢ ofidt %
& 9T Ig @1 A, WG

“IEET WA wE ww e
& Qe 99 ey, feam, awe
T ar st faad dur o s
81T, § & % &3¢ S WY ey
&AL 91@aN, 5 % I wAew
fowmr, @, fm an st & afe-
T FHEQ el & vy wers
argar gt #F 17 (92)

ot qwea wwi - F A S E
' 2) IvEes (5) ¥k ag
TE ST 9, —
"o FE ¥ fedt  wderd
T W wEeE @ fEr R
ST & IO S N F G
arRT AT ERAT 1 (93)
Page 1, line 11,—
after “used™ insert—
“for a specified period not exceed-
ing the period of five years”, (97)
Page 1,—
after Line 13, insert—

“Provided that the Central Govern-
ment shall lay down targets annually
to promote and spread the use of
Hindi language for official purposes of
the Union”. (98)

Page 2, line 2,—
for “shall” substitute “may”, (100)
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[Sbri Yagya Datt Sharma] SHRI HARDAYAL DEVGUN : [ beg

to move :
Page 3,—

after line B, inseri—

“(3A) The Central Government
shall prepare every year—

(a) a scheme for the progressive use
of Hindi for official purposes of
the Union in the next year;

(b) a report regarding the use of
Hindi for the said purposes in the
preceding year, and every such
scheme and report shall be laid

Page 2,—
after line 13, insert—

“Provided further that only Hindi
shall be used for purposes of —

(i) communications between  the
Union and a State which has
adopted Hindi as its official lan-
guage; and

(ii) sending replies by the Union to
communications received in Hindi
language”. (102)

SHRI HARDAYAL DEVGUN : I beg before both the Houses of Par-
to move : liament.” (111)
Page 2,— SHRI S. M. BANERJEE : 1 beg to
for lineg 14, to 31, substitute— move :
“(2) Notwithstanding anything con- Page 2,—

tained in sub-section (1), where Hindi
is used for purposes of communica-
tion between any office of the Central
Government or corporation or com-
pany owned or controlled by the Cen-
tral Government and any such office
as is situated in an area other than
the Hindi speaking arcas, a transla-
tion of the same shall be arranged in
the office receiving the communica-
tion if majority of the staff having
working knowledge of Hindi is not
available in that office :

Provided that where any communi-
cation is sent in English by any office,
company or corporation aforesaid, a
translation in Hindi language shall ac-
company the English text.” (105)

SHRI YAINA DATT SHARMA : T beg

to move :

Page 3,—
after line 8, insert—

“Provided that the Central Govern-
mont shall prepare every vyear a
scheme for the progressive use of
“Hindi for official business of the
Union in the next year :

Provided further that a report re-
garding the use of Hindi language for
the said business in the preceding year
and every such scheme and report
shall be laid before both Houses of
Parliament.” (110)

for lines 2 to 13 substitute—

“Provided that State Governments
may use cither Hindi or English langu-
ages while communicating with the
Union or.for their inter-communica-
tion and the Union Government shall
reply to such communications in that
language.” (116)

Page 2,—

after line 13 inseri—

“Provided further that Hindi shall
be used for the purposes of —

(i) any communication within the
Union and a State which has
adopted Hindi as its official lan-
guage; and

(ii) any reply by the Union to a
communication in Hindi" (117)

Page 2,—

after line 13, inseri—

“Provided further that the commu-
nication exchanged between the Upion
and a State which has adopted Hindi
as its official language shall be in
Hindi alone.” (118)

SHRI SURENDRANATH DWIVEDY

(Kendrapara) : I beg to move :

Page 2,—
after line 13, inseri—

“Provided further that the Union
shall reply all communications receiv-
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ed from the States, cither in Hindi or
in English, as the case may be, in
the same language.” (132)

SHRI MADHU LIMAYE : ] beg to

move

Pages 1 and 2,—

for lines 12 and 13 and 1 to 13 res-
pectively substitute—

“(a) by Government employees from
State and Union territories, whose
legislatures and territorial Coun-
cils have passed a resolution in
favour of English as an addi-
tional Union language, before 1st
June, 1968 and who have chosen
to work in the English section to
be set up in each Government de-
partment in Delhi:

(b) by Government employees in
Government offices located in
States and territories mentioned

in clause (a) :

(c) by Members of Parliament from
State and territories mentioned in
clause (a) :

—

Provided that no State or territory
mentioned in clause (a) shall be com-
pelled to use Hindi for purposes of
[~ ication bet the Union
and a State or a territory which has
not adopted Hindi as its official langu-
age and between one State and an-
other State where cither the State
concerned has not adopted Hindi as
its official language :

Provided further that nothing in
this sub-section shall be construed as
preventing a State which has not adopt-
ed Hindi as its official language from
using Hindi for purposes of communi-
cation with the Union or with a State
which has adopted Hindi as its offi-
cial language, or by agrecment with
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SHRI P. RAMAMURTI :
move :
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States mentioned in clause (a) of sub-

section (1) have not passed a resolu-

tion in favour of Hindi and till such

time as employees mentioned in clause

(a) of sub-section (1) continue to

work in the English Section.” (137)
Page 3,—

for lines 9 to 21, substitute—

“(4) Without prejudice to the pro-
visions of sub-gection (1), or sub-
section (2), or sub-section (3), the
Central Government shall provide for
the setting up of two sections, a Hindi
Section and an English Section in
each Ministry, Department and office
and shall so distribute employees and
work as between these two Sections
as will not compel employees from the
States and territorics mentioned in
clause (a) of sub-section (1) of this
section to work in Hindi nor place
them at a disadvantage on the ground
that they do not have proficiency in
Hindi.,” (139)

I beg to

Page 2,—

after line 13, insert—

“Provided further that every State,
which has adopted one of the langu-
ages of the Eighth Schedule of the
Constitution shall have the right to
communicate with the Union and re-
ceive a reply in that language.” (145)

SHRI DEORAO PATIL (Yeotmal): I
beg to move :—

Page 2, line 33,—

for “English language and Hindi”

substitute—

“Hindi and English language™
(148)

any other State." (136) SHRI HEM RAJ (Kangra) : I beg to

Page 2,— move —

for lines 26 to 31, substitute— Page 3, line 26,—
for ‘“Legislatures of all the States™

substitute—
“Legislatures of two-third of the
States” (151)

“Provided by the Translation Bureau
attached to the Ministry, Department
or corporation or company along with
the Hindi text till such date as the
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SHRI RANE : I beg to move :—

Page 2,—
for lines 25 to 31, substitute—

“a translation of the same in the
English language shall also be provi-
ded along with the Hindi text tirere-
of for five years from the date of
enforcement of this Act.” 159)

Page 3,—
after line B, inseri—

“Provided that for the purposes of
inerpretation by courts, only the
Hindi version of contracts, agreements,
licences, permits, notices and forms
of tenders mentioned above shall be
taken into comsideration.” (160)

Page 3,—
for lmes 14 to 21, subsiitute—
“rules ensure that the persons

serving in the Indian Union are not
placed at disadvantage on the ground
- that they do not have proficiency
either in Hindi or English language,
or both™ (161)
Page 3,—
for lines 26 to 29, substitute—

“therein have been passed by Leg-
islatures of majority of States which
have not adopted Hindi as their offi-
cial lanmguage.” (162)

SHRIMATI SUCHETA KRIPALANI :
1 Beg to move :—

Page 2,—
for lines 25 to 31, substitute—

‘“a translation of such communmica-
tion in the English language or, as
the case may be, in Hindi shall also
be provided till such date as the staff
of the concerned Ministry, Depart-
moent, office or corporation or com-
pany aforesaid have acquired a work-
ing knowledge of Hindi,” (168)

SHRI DEORAO PATIL: 1 beg to
move 1—
Page 3, line 24,—
for “resolutions™ smbstitute—
“a resolution™, (170)

Page 3,—
for lines 26 to 29, substtute—
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“therein has been passed by each
House of Parliament”. (171)

SHRIMATI SUCHETA KRIPALANI :
I beg to move :

Page 2,—
for lines 2 to 6, substitee—

“Provided that the English Tangu-
age shall be used for purposes of
communication between the Union
and a State which has not adopted
Hindi as its official language.

Provided further that where Hindi
is used for purposes of communication
between one State which has adopted
Hindi as its official language and an-
other State which has not adopted
Hindi as its official language, such
communication in Hindi shall be ac-
companied by a transhation of the
same in the English language.” (173)

Page 2, line 7,—

for “Provided further" substitute

“Provided also™ (174)
Page 2, line 15,—
for “Hindi" swbstitute “Hindi or the
English language”. (176)
Page 2, ling 33,—

for “both the English language and
Hindi substitute “both Hindi and the
English language”. (178)

SHRI S. M. BANERJEE: 1 beg to
move :

Page 1, line 12,—
Omit *(a)”. (188)
Page 2,—

for lime 1, substitute,—

“Provided that English and all the
Ianguages mentiomed in the Eighth
Schedule of the Constitution shall be
used for the transaction of business in
Parliament :" (189)

Page 2,—
for lines 2 to 6, substitute—
“Provided that Hindi shalt be used

for purposes of communication
between the Union and a State which
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has adopted Hindi as its official lan-
guage :

Provided further that Hindi accom-
panied by a translation in English
shadl be used for purposes of com-
mupication from the Union to a
State which has not adopted Hindi
as its official language :

Provided further that Hindi or
English or the official language of
the State concerned shall be used for
the purpose of communication from
a State which has not adopted Hindi
a3 its official language to the Union :

Provided further that Hindi or
English or the official language of
the State sending the communication
shall be used for purposes of com-
munication between one State and an-
other.” (190)

SHRI NITIRAJ SINGH CHAUDHURI:

1 beg to move :

Page 2,—
for lines 25 to 31, substitute—

“shall be in Hindi, but the Central
Government may by rules framed
under xection 8, and till such time
the staff in the aforesaid Ministry,
Department, office, corporation or
company have acquired a working
knowledge of Hindi, provide for tran-
slation of the communication into
English by the Ministry, Department,
office, corporation or company recei-
ving the communication.” (193)
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@ g a1 |

9T g9 TN & AT el § A
3 farer 3 @ = T F ATLAT WG
st & g AW | R #1 dveen g
frar 1w avex Ty ¥ e s
A & gar § I § wed 7=
F1 oft @ram & | 7gt ATeT % W &
et prfififoen # @@ & g &
@ A 7 g W gl | W
$ T 8 I 9 g, & g, AT
q;‘ﬁnmmtﬁ:mﬁm'ﬂw
7 firey ks g @ | Y A gl T
3 g R 9w @ QW fana § wAA R
v § % g & fs fggaamy & s
e g @ AT TR @ ST TR
A ¥R TR )

SHRI V. KRISHNAMOORTHY : It he
an agent of the Shiva Sena 7
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ot frwd : & forr & Y o o
s wR zfaw Ay s A R
o AT § 1 Forr FT A7 e W S
Sufera 3 § 1 =€ & Gav WY dan
& ? wi fira 1 #1 5 Evn & 7 gfew
grar & for agi o wodY iy A € oA
e Zferr WK & 0 FHE A9 g
& agr ot wrf w@d &, ot wrg
TRHEH W, T W wa €, femn
W @Y § 9% 919 a7 §w gy fFan
FATAT & | THFT FTC07 T8 & 5 ¥ dpr avad
& @R &Y, o 7T wrd A I
HATAATHT HY O F@ & | 998 N
g A & 1 A I AW Y A &
TR TE QS § ITF a1y W fea sraw
g TN FETIF I A6 FY der
T frarsam | Af e wmr gy AT E
Ty S FT W FX 2

SHRI VASUDEVAN NAIR (Peer-
made) : Is he justifying the Shiva Sena?

SHRI V. KRISHNAMOORTHY : We
are not discussing Shiva Sena now. The
hon. Member is justifying the Shiva Sena
which was condemned by the Home Mini-
ster here.

He should confine himself to the Bill
.and not go into other matters,

it AFET Tt (F7YF) ¢ TR
forr AT #Y =91 7 A, 97 ¥ ==
g% @it g4 S AT § v |

wit Tt : &9 Wit Far & i F awde
A @I |

Tl W FTR AR i g R ¢ F
Tt wrer e @ 1 & Fgr wew §
f fert o e 7 ], wg & wfew
AR #7 wEr | e o wdw &
A 7 3, fagre Y 7 &, 7@ W@
frdqea 1 Aagh oF e Ao ey
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TRi A @I, a7 T ot wredy
ey 78 8, ¥ Mfaaw @ A
fet adf &, afes & g fs awm
/Y F, g9 AgAT A R Fafmy F,
FeTHrd A4 fom ey w1 v fean 2,
Fore feet a1 geepar foa §, g e et
&\ & &g fF foaar s i 1 of
o SFTER areft st 7 a7 ¥ Mfa=-
I S F T wEEW gE S oA
fFar @ Se¥ somer s R A
® T it & fear &, s e
F frar & 1 R st o A A A
W § a« ar vawr fady g awan &
AfFT o= FEFTT TAFT WK FH ®
fog w7t W & aw 9 fadw € @
F%ar g o fadw A ger &

A " 7 @ & wrerd e,
et &1 forast &1 agwEe @ &
st fd afew sw da 1 M)
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AN HON., MEMBER : What happened
in Bombay ?

SHRI G. VISWANATHAN: He is
wrong. There was a student movement
and they wanted to stop that film, but our
Public Works Minister Shri Karunanidhi
intervened and prohibited that movement.

MR. DEPUTY-SPEAKER : Whoever
may have done it must have taken the con-
sensus into account. That is the hon.
Member's contention.

it fre? © 9g o S guT WifE
agt 7 SraT A o fr fed et
agi fears o | oW fdy @ W F oft
7Y AT gy | it =e § e wieh g
owT Tw qW F @, IANT AT A EA
T

T & OF AT A AT A0EAT §
& M & A oAy @ fe e s
fasiiies werarsg § Y ) A dFAw
HATRATC TOq-To ¥ gfee ¥ aff @1 )
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" wY & & e gurt N & wAw
FTCTH qF T § 1 ¥ IWT G0 & 9,
¥ wreaTy § € @ Wi SR | ag
WHFAT QAT | A F A
TR Gque  freey & 1 g A
T ez Freed § | gt at wi
% g% fau ad 4@ & 1 sAwr 9
o fergea # @k W 7 | ¥ wgr-
g & JaT gt Iy o7 s | q@i
AT #1 afwaare gl dw & S B
T FAT T | FforerTE WX ¥ 7 |
frat @t &Y srer s ? e &
afirer fra ® T2 fra wY e fret,
T 7 fraat # firet ?

SHRI NAMBIAR : He is frightening us,

MR. DEPUTY-SPEAKER : Let him
continue.

oft et 9 F @ weA F qge AT
1T, WYt ARTeT wE | aver |
FEE Az A A W e, ¥ TregTar
fet & % | gy v, e & A,
wreat & g famer @ & 1 Wk et
FT & T9C FT W@ 1 AT wde
aoq af<feafa &7, w13 avef afcfeafir 7
FAT FET |

# AET W T F w9y fry Ay
FgT IgaT § f 99 wfew-arm &%
TR T 8, WifE 9@ ger a9y
G2 @ F AU ¥ g duTe @ €,
@ I F TR A o gawt
deuT Tga wfuw 60 | 3 S FY e
mfgq,ﬁﬁufm-mﬁ@fnﬁ-m%i
SHRI N. SREEKANTAN NAIR: We

from Kerala also went to liberate them,
We liberated them.

ot et : |97 97 AR W gl @
Areqy & Avwfoat At ? aff fisir
vt fergeam 7 fgrdt et %t & oy
AT TR T &, qg v Y w7
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& | 3T T & I W §vm g AT
CoeRspRac s o 8 8

¥ ot @ aifgw srarfs g &
forg fardgs ox e @ @ &, IR
WS & T4 & A F avgw fafue o
Wt wr =g fr | afx g frdaw
# aw fafge f =aear ¢ &
Il &, @1 wfedaTe W e
TR A TEawgd g @, W)
¥ ar arh fafre ofcfeafs ® faw
9 dArd FT TR | 7@ @A wAw
& 5 Wt ¥ Few & oY ofcrdw o,
39 # fav a7 @ wift ¥ &l s
SR T €, e afdT & ww fedt
® ¥ ggfaar P o orF awh
faferee ofcfeafa & srr-wrer & w7 wor-

qT T 92 |

I ARG, | W9 W Aga
arardr g fewrem @ st fear

sft afer wex (afear) : Sw-
Y WEIY, T (467 T g T
1 sefaa F¢ Tar ¢ A} AR AT
Qe 74T AT & | EoTHodo &
et firdt a1 v § fe 9w o gt @
AT 9, AfET I T A &7
T TaT A i frrt-aTd Wil O
ST FY oY 7 ey 9 | F qwAATE R
I9 AW FT T A7 AT ¥ wAE § 6
T afaer ¥ | ¥ &Y wrar *1 gfaar @
FT WITT 9T ATEA AT 92 € 1 qW
FaTC§, a2 Ay frae A wfer @ A €1 1
ferdt Tt s 8, e gw R o
afie 9d & forg dar< § 1 are § 7
I eifeFT A & 1 wEX §
W 7 9T fg wreAT gy § T A gw
® FrEETdy F7Y ¢ | 86T sA &
famr & o9 & 6T ¥ ATAT Y ATHR AT
T 2 qT GTEA & WTEY § W W
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[sit wfrw )
ferg st #Y wiftfewa w1 ® faw w e
T AR E

Wi weamddm g ¥
TR R 1w &1 v gar )@ § W
ﬂh%@nm %m“qﬂ.
W AT FE § | A afear w1 @A
T e A g # ow F &, S
W X TR faas “sfrer wER
FEAE” W “adER qde qEi-
TR’ F AR TC AW § WK AT, ®
w e faeg il s 1 e
WWE WE F Fg g 6 e A
¥ 4§ WM F@ & A
IHETET T R | FET aqa a8 & f
Fo fro & WY ¥ &) wfAgl F wewHi A
fearas safedi #1 awda fear &
MRagrgfFadsamac@ & 3@
@ ¥ ag Smfdaee qEf & s
feeeft & o T a1 144 FT IeeEA FT
@ € | ¥ qgAT =g g 5 o wfaa
AT AT 91, d F|WT g =T T4
qr 5 @Y g% 144 F7 I, S
| ITAT /T AT 9T 45 FT wfAgl § w9
H ot 9| &4 | 9% §9 qreifoa
I

g% ax wrar @ f& o9 1042 ®Y
AHE ® TN FATL AGT q41 A a2 Q,
N A amesizfama f&
T TET & AT 6T I@TSA, A JII,
o= gfers S & srera, 9 gw st
o 3 | Afe 9@ T @ A A
arw w€ S 7 a1, WAy 39 2
Hz { W R W A T I FHEFR
& 73 fd ¢ | ot S W gWT e
N ARRT QI W R, I AN A=A
&o uHe Wo U § 1 WA afwr
# 9t grg; ey a7, FO AT F X IAWT
T § ) WA N W aw
off &, sdw o\ GF Arafae ot

DECEMBER 14, 1967

Languages (Amdi) 7084
Bill

Nl GRS
AW T FT WO A @ g,
M € WIE | $HY GHA ) IR B
o o o @ § ) wifee G R
I T g& W g T fanmw ¥
FUGA § 79 FTIRATY | FHE F qCH
MPA@IanTN Wi § 78 W
T&a § v white srae Y aweA w1 RS
four ok ? wivd @ @ s
¥ 9 § AT W waT § | W g
W A gul, @ U™ e
TEA o @t AT ) ag @nnfas
a1 gt & @ w1 sH-F W N
wTaTHl A @Y | §EI ¥ o ey
AT FTH-FW AT ATATHT A F
SRA E e AT @ & Afem i A
# o #7 FHEE FC ANl B W
T g@ X qwArs g § 5 ¥ @
wust #1 O Jgfan &1 ofew R
w® § 1 wfaem T wwa a8 fa=a
frar qar a7 fr fafmoedl & A #
Jeaitg sgag & fag fg= &1 waaman
aTF | Wt ofada o et ®
wafear 7 €, W gfe § g o= 7
AT Y G2 T qF AT @A FT ey
Gl

Iq ¥ qX FG A K 9 AAHT g
A eg A # ag w= i ma i fewl
F! AgATT W ¥ 39 R AwtEt &
wraey § wisare gEiT | 70 93 gfew off
¥ g9 smEraw fad | 1963 %1 WieT
i 7z &1 i W ¢ few
FgE At & FTvATEAl AT TOF 9T | I
Fgr a1 fs fgt &Y et ¥y gs@T &
farsg wmar wg o | AfeT R W
wTERT St A qg wY it A w1
T A R el s owEw
at #< fer ol A o sufey folt &
FTH ¥ THA ¢, I T H & O fear
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T 1 ag &Y e A s wrelt oY §
ateaTasl & o w1 o e AT @

¥ geerc ¥ ag e F3 IR
T wrrefvr aaeg st e ey s
sty g w3 A EwveE @
2, 37 #y e w1 A fgd )

g o% 9 fauus & gy g, ®
g § fr @ 7 39 Imaws qunA
&< fad 9 | Tw fadgs # ag sgaedr
Fr ¢ § fr afe 1€ a=0g Frafen
Fa e wrater #) fg & qw de,
a 99 F A1 A F AR A
&Y § FAET AN | K T g i st
HTATE AFAT JTIWAF FEY AT fed |
Tk yfafew ey I aE &
foar v8 fafosa v amar s snfgd
AR 9% qfy & fod i€ mew fruifa
fFar ST s=fed o gg W sreEET A
T =nfed fF ferdt-wet Teat £ @<-
O & &g I K Ay e F @
qa-aqag faar o | fgrdr-wmdt o
% feqa $ra a7 & Faterat 7 fg=h
& % fq v F sepafa & omd 1 @<
w1 FHATAT H 77 a9 F 92 & @
o afs ¥ =g, T 3 swarFw it & #°%
% | T2 sqaeqT WY #1 AT Ifgy fF
S q@l F Ay fodt orqa oY o
L

T WAl % §rq ¥ 19 faw w1 guee
FETE |

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : I am very glad you
have been able to find some small time,
a little time, for me.

Although I am met satisfied with the
Bill, and I am not satisfied with some of
the sentiments expressed in support of the
Bill, still, as a matter of choice of evils,
a3 the best thing under the circumstances.
I aceept it as several people have said, and
as the Home Minister has said, as a com-
promise. '
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AN HON. MEMBER : it is goofd

SHRI TENNETI VISWANATHAM : |
am told that it is good, I have dome it
because I felt it was good in the interests
of this country to have some peace. What-
ever we say on the floor of this House
must lead to peace outside,

AN HON. MEMBER :
peace !

SHRI TENNETI VISWANATHAM :
We must also be peaceful in our attitudes,
in our language, in our gesture, in our be-
haviour. And unless we are peaceful in
word, deed and thought, 1 do not think
this great country can go forward to attain
the ideals for which our people fought and
sacrificed their properties and lives. That
is why T accept it. Not that 1 disagree
with ¥ome of the sentiments cxpressed on
this side of the Opposition in opposition
to the Bill; not that T completely agreed
with what has been said and which should
not have been said in favour of the Bill.
Still, as T said, 1 certainly accept this ‘Bill.

Not lasting

One thing which is lacking in the Bill
is' this ; there is no sense of equality. Al-
though the Constitution says equal statos
and opportunity should be given to all,
this Bill does not give equal status to the
various languages mentioned in the Eighth
Schedule. It is for status and honour that
men die, that nations fight; and not merely
for the sake of some pelf but for homour.
We feel that all the languages mentioned
in the Eighth Schedule are not given un
equal status,

Sir, 1 do not go into the various argu-
ments that have been already advanced.
but I would refer to a few sentences which
were uttered by the Home Minister yester-
day. He said :

“But, in the meanwhile, whatever link
language we have for our. purposes, try
to use it for some time till everybody
considers and says, ‘I now know Hindi :
I will come and participate in the ad-
ministeration of this country, in the
politics of this country, in the cultural
life of this country.' ™

Mark these words, “I now know Hindi; I
will come and participate in the adenbmis-
tration of this country...... " Gir, uatll 1
Xnow Hisdi I have no rigin—is it ‘presu-
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med—that I have no share in the ad-
ministration of this country ? If men who
do not know Tamil rule that part of the
country where Tamil is the language, rule
Andhra Pradesh where Telugu is the lan-
guage, if a person who does not know
these languages is entitled to rule that
portion of the country, I who do not know
Hindi, am [ not entitled to rule the rest
of this country? [ believe. the Home
Minister did not really mean—

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : I did not really
mean it,

SHR] TENNETI VISWANATHAM: I
agree. I have grown old enough to under-
stand these things, but the language comes;

it oozes out. And in spite of a lot of
self-control which the Home Minister
exercised yesterday, still, this sentiment
came,

Protestations of love today have been
made on both sides of thc House. Every-
body says we will love each other, and
they are loving very violently also. “‘We
love you; who said no? We love you.”
But the thing is, in the heart Uere must
be love. The moment we realise that
everybody in this country has got an equal
status, that every linguistic group has got
an equal status with the other linguistic-
groap, whatever the strength may be, then
only can we go forward in this country.
Otherwise, we shall be doing something
which 1 shudder to speak.

This Government today is ruling over
a country, the extent of which is greater
than the country ruled by King Sri Rama-
chandra of Ayodhya, greater than the coun-
try ruled by Bhagwan Sri Krishna; from
Kashmir to Cape Comorin they are ruling
thi¢ country. Then, should they not try
to be more liberal and generous-minded ?
Should they not have more imagination
rather than entering into legal quibbles and
squabbles and saying, because aritheme-
tically some linguistic group of peopleis
greater in pumber, they must rule or that
language must rule and let the other lang-
uages take care of themselves ?

A friend is denying what I say. It is
alwayd denied; I know the imperialist al-
ways denies it. [ do not want to bandy
words, Several of them are my old col
leagues. Let them understand and be
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generous.  We have pleaded here for
generosity. The hon, Minister says about
a future Non-Hindi man, “I now know
Hindi; please let me participate in the
administration of this country”. Sir, T am
reminded of two lines of a poem :

“Have we come all the way for this
To part at least without a kiss 7"

Have we made all this great fight to be
told in the end that until we know Hindi,
we have no right to participate in the ad-
ministration of this country ?

SHRI K. N. TIWARY : Who says
that ?

AN HON. MEMBER: The Home
Minister,

SHRI Y. B. CHAVAN : I never said it.

SHRI TENNETI VISWANATHAM : 1
am quoting from his speech. It is within
quotation marks :

“l now know Hindi; I will come and
participate in the administration of this
country, in the politics of this country,
in the cultural life of the country.”

SHRI Y. B. CHAVAN : You are quot-
ing out of context,

SHRI TENNETI VISWANATHAM :
A¥ a matter of concession lo us, he said
it; T do not find fault with it. Yesterday
he had a very concilatory and generous
mind, which should always be there, not
merely in language, but in heart. If he
is generous in heart, he would have said,
“Let us work out a solution; there is no
use fighting in these matters because we
have to pull on together, We cannot fight
amongst ourselves.” (Interruption), If
the hon. member listen to me, he will be
able to follow the trend of my thought I
know it is difficult for him, becanse we
come from another part of the country.
If I am speaking without any strong ad-
jective, you must realise with what wself-
restraint | am speaking, All that T say
is, “Let the non-Hindi-speaking people
feel that they are participants in this vast
joint adventure of rebuilding a country,
which will be greater than other countries
in a short time”, Are we not equal part-
ner¢? There are rich and poor people.
Are they not treated as equals in the sye
of law ? A man with 7 children and & man
with no children are treated equally.
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SHRI ATAL BIHARI VAJPAYEE:
He has to pay more income-tax.

SHRI TENNETI VISWANATHAM :
Whether you are 42 per cent or whether
we are only 7 or 10 per cent, on the po-
litical platform, we must have equality of
status. Do everything to make us fezl
like that; we shall not ask for anything
more or anything less,

One or two friends said this is all a
fight for pelf, for services, All politics,
all governments are run for the sake of
this problem of food. As our Upanishads
say, there are 5 kosas—annamaya kosas
around Atma. All political life is meant
for the enrichment of this annamaya kosa.
Therefore, we have to take care of this
annamaya kosa, That is why the Food
Minister has come now. Therefore, do
not look at us with ridicule when we talk
of services. In a democracy, particularly
of a socialistic pattern, about 80 per cent
of Government is carried on by the ser-
vices, B0 per cent of files do not come
to the Ministers at the Central or State
level. Therefore, these services are im-
portant. Unless the services are familiar
with the geography and history and lan-
guage of this country, they are likely to
commit several mistakes. Recently T ask-
ed an officer, who does not belong to
Maharashtra, “What is the distance be-
tween Bombay and Koyna 7" 1 really
wanted to visit the Koyna dam. Only next
momning there was that earthquake. That
officer did not know the distance because
he did not come from that area. He said,
it may be 250 or 300 miles. If such an
officer takes up a file about Koyna, he
would say, “I will take it up later.
“] ghall call my Section Officer and find
out what it is.” That is what he will say.

. The services are very important for us.
I do plead that if this country has got
to make a smooth progress, in all the
gervices which are not filled up by com-
petition like IAS, in all the Central ser-
vices, there must be ‘a quota to the
various States proportionate to their
population. There is absolutely no harm.
You are willing to give equal status. After
all, 1 am not asking for quota in the ser-
vices where posts are filled up by com-
petitive examination; I am asking only
for the other Central services.

AGRAHAYANA 23, 1889 (S4KA)
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AN HON. MEMBER : What about the
Cabinet ?

SHRI TENNETI VISWANATHAM :
No, I do not ask for it in the Cabinet.
Cabinet is the sole responsibility of the
Prime Minister, depending upon the poli-
tical pressure. It does not depend upon
the language pressure. Therefore, I would
not ask for that, But the services are so
important and, therefore, I ask quota
there.

As 1 said, we are agreeing to this com-
promise and we agree to English, Letme
ask my friend who want to remove Eng-
lish now and here, what have they done
these last twenty years 7 Have they count-
ed the Central laws which are now in
force ? Have they been translated into
the wvarious languages. Translation into
Hindi alone is not enough. Because they
have got all-India binding nature, they
must be translated into as many languages
as we have got States. There are statu-
tory rules. Have you done anything to
translate them ? From tomorrow, if you
say “English hatao” what are you going
to do about your statutory rules and laws?
It is not merely a matter of communica-
tion, All discussion yesterday and today
centred upon the question of communica-
tion, in what language Shri Jagjivan Ram
will ask Shri Brahmananda Reddy to send
10,000 tons of rice to Kerala, whether it
will be in Hindi or in English.That will
not serve our purpose. The whole law
is in English, The laws to be translated.
The statutory notifications have to be
translated, which will take time. They
have got to be adopted by the House.
Each such translation must be passed by
Parliament on the floor of thc House;
otherwise, they will have no binding effect
and courts of law will not look into mere
translations, It takes time. So, let us
not be in a hurry.

When I plead for some time and say
that we should not be in a hurry, do pot
mistake me; please do not think that the
non-Hindi-speaking  people, particularly
those who come from this side, that we
love English and thercfore, ours is a
vested interest. We do not love English
alone. We love every language in the
world. If T am capable of learning other
languages, I will learn all of them. But
the point is duc to historical circumstan-
ces, English is there.  Have you made
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any effort to do without it? Have you
made any cffort to have ready all the
tranalations of the statutes, statutory rules,
statutory notifications and all that? No.
You have done nothing. The States have
done nothing. Therefore, do not decry
those who say let English continue for
some time. I am not one of those who
say “English for ever”. English for ever
in England, 1 agree. English for some-
time at the United Nations, I egree. But,
for us, it is a matter of necessity for some
time and it is bound to be here. 1 donot
also agree that everything should be done
either in Hindi or nothing else,

1f you say “Hindi and English” or
“English or Hindi" always what about the
other languages ? Tomorrow you are oOing
1o introduce the regional languages in
every university. But what is the status
that you give to those languages on the
national forum? We want equal status.
What it is, what ooncrete shape it should
take, 1 will not be able to say in ten min-
utes, and neither will you be able to accept
it at once. Let us have a Parliamentary
Commission. Let us sit together and see
how we can make all these languages
cqual in status; whether they are spoken
by only 2 crores or 6 crores of people,
it does not matter. Therefore, my appeal
to all sections of the House is to think
in peace, to talk in peace and act in peace
and do something to solve this problem
once for all,

it Tepfire Ferg vt : e U
AgYET, ¥ A GUEA qo 12, 17, 21
44T 53 TEA FOE | oW fawm
¥ T 7 & Fr o & W & e
¥ ag yyeae e mn g1 i fgdt wraw
T ST WTAT R, WA a8 9I9T @
AT ¥ IWTEETST dEF gHeT I9E a9
@ @ fF 7 11 9 g o=t fagr
% f ag wlaum #Y goow # & T
@ T feh ® T gan A Avn
nfgd st wely fordr gy &) it s
T FT A wf U A owar ol
WAF qqAT F, I & 0 T AT
iy o oy Y
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& qumT AT v wifear # ara
344 % S g st § Fs < i
T A R FHAT F A7 0F FRA
T S A & s qg S
fr stioft av g7 fawelt qreedt yow F
arY fed 3 femr & v Y forarey
" e —afeT @ aoere A w9
QT @ A qwE ) oA &
1§ I At | o sfqeew A wa
B —sfaes s wifed st T
S e sty femdy o & @
2 1 T &R fadus 1 0@ ¥ 39 Ay
aTew grm i sfraes femdt v wmar an
TET & | gL sfagra #1 0F gz 8, fody
HTHAIT 9T AWT &N A E—aroea
¥ 3w & mrw W g R
SR UF AfaF—eAg # AEH A
faamg #1 IRT—3w 7 77 v @
T TUF HES F 99 GFAT g, fa sy
o wETOEt @, TST 99 &Y geaT AT A
foa FT AN T F fow AR G @
g1 | &Y I g wTew oA @ fE am-
Tt aY fet &, e 3w T sfreew
amr fecar @ i s weToe & Faa-
1 qT &Y 83 i sfww oew fasn
ift & fafax N 1, virew foamg i
Troq AT fodem | orer Ay Sfaer ot
F1g0 g-—1 fg=t =Y wgrae @, sse
yrqterw #2 fegr o g, fowde e fgedt
WTAT FT YATC 7 &1 T 31T AT A7
wz ¥ &Yk &, guw! TuY zareat faend
sra fiF qw saTeT & SATET AT AW
w3, forad f grardt e a3 st v ©
FAHEIT & ATITE T IW 799 S a1 fie
Tg AT AT TR, ) T @ AT |
T T LB A1 A TTEART A1 A 4
# amad wgar wgeT g fr fasd oo
gfaur § T-WNT &9 197 /@7 &) 15
Tyt &1 a74TE §7 I qwy € faay w@y
q7 | IEH q1Z 1963 F TF 497 T H{1AT
AR @ w% I AT frer swar T @



7093  Official

I gfar oy st & s arew @Y T
a ¥ Y T & fed Ao g, aEw
ATX @Y, WTAAT I @, TR AR
et it 7 @it T S A WY
fafrw o @, wam & fad a0
W@

T faias § o7 o 3@ fafaa €
¥ 1 w71 9w § fF 3w Y owan €7 g
¥ g ATa T @ 9 919 fawg Iwd
2 IR W F1 QY Wl F Fier my —
fe=dr Wit o AR afe= Wl T
Ffg=r Wit Teut w77 afuwx faar
T 2 fF 99 9% T ) w10, 99 aw
at ¥ ar fegem afe T adY
e q@ 7% fed Y a9 A
HMET T § A EW AT W ST
arelt gTmy &y wf @ freey fadt a afy
R ¥ it ot IERY a9 7 §@
AT Y " AT AL )

¥ g W § 5 ogmt w &
ST § WX AT WA 19 wfqu
&, S AT AT FATAAG TR
&) T TIgA & Ay G Ffad—
a1 §3 A gvitew § faar g—w aw
2w & Zx-fagrs aoq A A, aw O
Fsfr =o0f, W H a@ aw W
Fadet 7Y g, 9w a% -fagrd oow
& ¥, T4 a% TH wEEAr 7 wré
afcads o g 1 gETT sTaTfeE
wfaara }—vwer gfe § wd g2 0%
=TT ¥ AT § v o ol Y afewre
2 fegr  omm, I Teal s afaw
2 fear o A oz Fa & i fafy fanfy
wraT &, N g & o gw fedt Ao
e T 4, 37 € Ay | oY o F
tar ATw g e ¥ g o fadvit wg
xE

AGRAHAYANA 23, 1889 (SAKA)

Languages (Amdi.) 7094
Bill

BETY T & WIEGY J ST #7 gwaT
&7 Faga aars < fammar o wgr fr qg
S #Y a@ g & e W ® o
swrafrs € & aiw w7 feamar o
¥ a9 ¥ weam wwgan g 5 sl o
FrEIfas geae W aw &y fr
THE § aie faan, S o wwter
forT ot 37 ®Y UwaT ¥7 JagE TAT €T R
AT AT wE d—EEd SUTET gAY
Ifg qT aww ¥ ara AT gy wwet
wafed & wgar Tear § fr st gt
W wTAT FAF aiT FOm, AT
T A TEATE, IR I AN wre
Eicuidl

A gL FoTHodo & WIE gy
a9 #Y FEa € fr s R g qw
v TE & 1 2 # ag fadvlt wed § i
F9 AT * Ffaw wEwT qgt ® qw
faam wrry € 1 a9 A AT Ew WY
HAT-HET FF FT AN § | S0 wfowrw
¥ St wreaATed ® A F oh gat ¥
wfar arerTe daT 37 ¥ W dar oy B
a7 @Y 1 gafoorm &) st w ae
gu% aifea @ cfogre & fomimfer &
o AT 9w Are avfger ¥ gfawrg vy
T WA WT 99 &7 Aeqy fear o @y
qa & fie g F A e 7 ©Y semy
76 ¥ S 5 o st gy
¥ for v w1y fear & o
s gwT g o € & 1 g A I
dw o § | g A I fr onfr qw
tmmraR T m oR ¢ wiay
Tg NI WTCE W § 1 S fw A ey
39 WTEdl 3 A FwrEEAw e o
wg it w7 fera g § T sdtor giww
& fatt zaTt 3w & F= W gwC ®
fady Rk fo N @ § e W
2w o rferrt it oo onTg g Al Y
oA, 0% gu § Y ¥w wwit
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[sft Terfe Terg wreeht]

sfiwe, & T Trga § f6 7 wvaw
fada® gFaT & SO 99 ¥ T e F@
¢ 1 F o FiaE gEE) & adfie w0
fis st SEiY 3w Y wmevaT ST FA
& fg o'k 9w F F6i & g T w1
AT IATT T & (o 7 FAAT arareg
F {R TagaT & qFe w1 A A<
AR Y X 5F fGar agi 59 § 99 JwA
WTEET ®1 €9 T WreT w9 I &
U WY, F1E & &w 40 § q3v gar daar
gMAR TN IAgRawma ¢ fs
srfaT 57§ amer g #4T T@T & 7 A
I T8 TaT 71 & fir ¥ arer 3w ¥ T
AT T@AT § | TE ) qfwaed
a9 9 918 § a0 FHATE & faw
7% & afew ag s & frm @ o7 amer
ST aATed ag frveg s ad @
SIgI-8T IUA AYA FY AT T I7GAT A
o e & @et ag Tw e # 7 e
& g & WY S B g o @

RO 3 s T e o
I I FY T gfEaeEl ¥ g7 @
a1 R IR 9§ g st
¥ forw & & <@ g1, AfeT ar e
v #% ¥ § a7 o weed & qan
T I AT B qF HA L d9r {A
gl AT war 1 v § AT qe
2w vl & 99 #7 adi & o o e
[ ST FT AT FHA IATC FL &F faan
I aF § X T FT MRT I
WA YR TGAT A8 & a1 §F AT §
A Y A IAR FF f@m FTAw 0 F
™ wRi F w9 A e ag
faias gm0 T o & fa,
dfaar #r gfee & s~ 9y gfed
TET Fafaoms § |

# oF AU AT T F 3T A0EAT §
far st g fadt wmor a@ s fag
AT qTR FAT AGY § A GF A A

DECEMBER 14, 1967

Imxmg;sl(dmd:) 7096
W W #r gfas wwe §, qoen
afe I & fa@ it oY @ &1 AW
qTE HTAT Agy & A7 " F@
I ST 9 AT FHE 39 yraferw
areTeil & Semar oy s} e ifear
dfaer az o fmd oY fewdt wwr-wdt
T3 & Tt AT FTOE fgly # q=van
T | fz=t sy sfae g g 2w oy
ToTeT @ TEE I g fE e W
gftz & WY SaeT arfere war I faeman
T | 3R FYE sfFaen s g A
@ AUST F FAT FATAT AT AvEd,
fe=y oz #v¢ wfgaea & g =few
FamFarg fF o amiFrgfe &
@y g1 79 fadws & 2w dvva 6
AR |

st afeeft v (EET)
TR AE e, TEITAT HHEA fadas
Y 5 e & s o m g F e
g fF g weftw & wgereiveran &1, afesogar
FT HIT FATCAT F7 | FfH T AFHH &
et amaN F o g R IT S
FEIE TG ¢ |

o & afawere & aeedl & W g
Y ot &Y @ Y v av f 9 99 Wi
Fam R oa fe@EWMF @
arer TEY & | WETE Fgr & fgen g ? A
WIST & AT I gH R M T FA & |
A gw @ oW oW W
WTHT F ATH 9T ST AL @ Al Ao
Wgngaa B g2 &

gt a% €§ ara &1 5 ¢ fE e qw
&Y wTeT W@ ERIT A1 AT g, 98 O
o« agY IoaT § | ¥ I FT I fAw
<1 9« faw faw fa wrea &1 dfaam
FoaTar @ | W dfaee afog
¥R R M F IR-ER F TR
seffferat & v forar g s i ey
&dtg weTE & wramet A fadtaw
Y T Y 38 ¥ F=6T a<g & g€ @At
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T3 farame &< & w17 AT WTaT FEa
frore frar a1 f some fegea &
Tor Wy fgedt Evft | Sw F S aF o
fr felt a1t 3w 7 3@ Tt & afc
IFTT F @1q ATk W F ey oy &
afx et AgY Y @t wE awd
A7 afy et 7 ot A s &
et ST AT § | Fifw 98 O qrar
HTET

faa gag $e §fegqr s arr gt
A HIT ST B 5T 2T FT ATET TATH
Y ATAVAFAT TEY A1 qF F TGAT W
IR ag fFmr fF R AW F s 9w &
AT T #1 OE Fr farer faan s
AN EA N ITATAT g 1@ o armor
I FASAT WTET FT @ A ATAT WIET
e 7 o T A & s A g A
¥ AT | ZH I F U ANT F ®TH
Wt A # faREh | afEAv FEAT R
o w1E ot Fwr 3ro fo 9 7Y Fawar
formsr f& s ey 7 & A ey
AT WIST 7 &1 | 37 9g A 99 O
ot T E fre o a w9 &
ar 4 ¢ 7 feft fadeit @Y wmar fomd
& qam gw afedi ® & 99 fadwn
WTHT T gATL VAT 9 F 919 Fg
g AT 9T § A1 9g 3 K qovmET
ST TeATNT ERY, AT GRS WTET
TR WA AT G Fw
Hdag F T § A g aaive €
F4IT |

F a1 W FrAw g e
fir Y Foreirardy vy @ o T |
Tx ¥ e Forsirerdy s wow
T Wi g Tl A 6F AR N @ S
F df | 30t 7wt =y e fgdy a3 ol
oY o %wr w7 o @ Y gy & e

AGRAHAYANA 23, 1889 (SAKA)

Languages (Amd1) 7098

Bill
arr gfae # 1 g8 T faeerd
I 72 g wfrwtat £ o afs
Y FCEr A & durew § A
AT I ATH ATT FT EHATRA wT
Fe2IfeaT WY FgT sTow w< e )
IR a9 @ fgdt & wfa 9
AT FT LT AIATAT | G TE FEY
fF g7 AT a9 I *T G A TR
o | ey ady foredrardy, R AT AT,
fet & 9w qad=wi Y @, felt & 97
tifi gwds sl A ¢, fagia f
ferdy, ferdt 1 Ay Y g s Afww
fer & fom Tomw 3o fear
&% fag a0F ¥ 5 9 7 T Y
tifea Avfaew @ew &1 7f 3@ alw
¥ fgY § g A7 OF FHaT A HAA
ZAT? I Arzdl A fdt &1 AT amw w7
fey & wfa A 2 1 qro Ay og el
#1 wmar afeq et & fog anfes
Iuerey 7Y foar | B arewl & fad
IR firama T @ g | fgr Y 2w
T F gH AT FTaAE T HTEA-
o st & 41 | fgedt & aga AT awdw
¥z mifars a9 ot & fgdY mifgea avhem
& Wt g7 arar & ag Wt s F amy
aga gwivr ¢ @ 2w w1 afx forw &
FEET H1 AT 99 FT IH WAPR A
firar smg 1 99 & fou wamw 7 fear
AT | TEAT g A oo ot fow vy F
et &7 AT oA o7 @Y § SHA Y
fo=t ¥ FaT &Y arel A |

MR. DEPUTY-SPEAKER : Is she con-
cluding in two minutes ?

SHRIMATI SAVITRI SHYAM : No. 1
have not been accommodated in the Gene-
ral Discussion. 1 would like to have at
least ten more minutes. I can continue to-
MOITOW,

MR. DEPUTY-SPEAKER : She may
continue tomorrow.
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BUSINESS ADVISORY COMMITTEE MR. DEPUTY-SPEAKER : The House
stands adjourned till 11 AM, tomorrow.

ELEVENTH REPORT

THE MINISTER OF PARLIAMENT- 18 Hs.
ARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) : The Lok Sabha then adjourned &ll'
I beg to present the Eleventh Report of Eleven of the Clock on Friday, December
the Business Advisory Committee, 15, 1967/Agrahayana 24, 1889 (Saka).
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